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LOK SABHA 

Tuesdai,, NovembeT 20, 1962/ 
Kartika 29, 1884 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the ChaiT] 

ORAL ANSWERS TO QUESTIONS 

•w�. lit � � : im ""' 
""' Pf . ij"lft � i@R ..,;, !i'fT ffl 
fili: 

(iii) 'M �� � �� 
,fuif ..,;, �. � it ffl lffif 

�'l>i'�if;-m'f�'l''l>i'"'1{ 
��t; 

(11') lff� �. (fl � � ffl 

i; 'Im: 

(>r) � � 'R � \'1"11! ..,;, 
�? 

..-m "'" � � ii 'ffilf 
� (..-ro U:;f �11''1 �) : (iii) ;;rr 
.f@ I 

( �) iri� ( >r.) lf�-T "!i:T if� �)err 1 

'" �@ f"lfl!ol : �1': f� 
� ilm.: � "{il_ffl' t fili � m''lff 'lll'lf 
<liT ,mr� 'Iii:, i;· ;;JWIT � � fili 
f� iliT ,ft;v ,tr l!i"'h@" if � � 
�ffl����oo 

2159(Ai) L.S.-1. 

;;fm 'lil f� ..,;, ;mi' '1ft" '!fr1«f 
it ,;r)��Pf� • ? 

�o UII' !P''f � : �i!ii.: 'l'iT 
�tfilim'l'�!iflf �t 
� ! ;,;r,fi) ffl � if;- ifff;ir,r 
� fire' i:tf"i!iif � a"i!i sill� t m 
T-1' � ..,;, � 'lil 'Im: sill '3'ffl 
it���,�"'1{� 
� if@ g{ t � ffi: ffi: srimr 
f.f,1n-� I 

'"��:�� ii" 
�fililf>1l@T'l>i'��if;-� 

� 'lilfmr � � i. If 'Jlr.R'T 
��f.l;ffi�'l'�i:fi!iUr 

..,;, "'1{ � ;:ftfu f.Nif� ..,;, t ? 

�o UII' !P''f � : ffl If'!' 1!W 
� if;- � it i@<'lll:fT � a"i!i "'1f 
;ftfcr fiffffir �1' g{ t i:tf"iliif � 

� 11;i!i tjT ffl1ITTf if;- � f � 
�m1ffa'l>i'm-���"'1"m­
� � ;:ftfu 'lil � � � ;;rflf'TT I 

Shri P. Venkatasabbaiah: May I 
know whP.ther the Government have 
formulated: the price of sugar-cane 
from the recovery of sugar and, it so, 
what are the details? 

Mr. Speaker: He cannot bring in 
now each and every variety. 

"' �ro f�o 'l'l'ilf : ;ir,f �")� 

� � "'1" '!fr1«f � � (fl ffl ""' 
i!iT 'lil{ m � fqf;m:u w<fi 
t 'Im: � iliri@" � � -:a..- 'lil 
1:1;«� � "'1" ili'h@" if;- mer 
f.r'fi m 'l'iT ffl � t ? 
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Tio U1f §1111' � : ;;il �_,,.;f� 
� � ,;m: � � it ;;i"I ,.ra- �1 
t � � � m oo � ,;m: f.R" 
;ft;;rr t � of@' ' � � Im 
�fflf<iiffl)it�� I 

Shri Inder J. Malhotra: May I 
known whether, in view of the present 
emergency, the Government have 
taken any steps to see that the prices 
of agricultural commodities do not 
either rise or fall above or below a 
certain level? 

Mr. Speaker: The question was 
whether the prices would be linked 
up with those of the commodities 
manufactured by factories or not. Let 
Us confine the questions to that point 
and not enlarge the scope. Shri 
D. C. Sharma. 

Shri D. C. Sharma: May I know if 
the linking up of prices of agricul­
tural products with those ot indus­
trial products has been done in any 
country of the worH and, if so, in 
what way they have done it? 

Dr. Ram Subhag Singh: Even 
here . ... 

Mr. Speaker: The question is whe­
ther it has been done in any other 
country. 

Dr. Ram Subhag Singh: In some 
countries it has ' been done Bnd in 
respect of one or two items we have 
also done it here but not exactly of 
that nature. 

Shri Bhagwat Jha Azad: Since the 
Govemrnent have accepted the prin­
ciple of giving remunerative prices 
to the agriculturists compared to the 
factory commodities, how do the 
Government propose to link the 
prices? Do they want to leave it to 
the ordinary theory of demand and 
supply or are they taking some 
action? 

Mr. Speaker: There is no proposal 
to link it up so far as I can under­
stand. Shri Maheswar Naik. 

_Shri Maheswar Naik: May I know 
whether at the moment the higher 
prices of agricultural commodities 
have any relation whatsoever to the 
rise in prices of commodities nn !lU­
factured in the factories! 

Mr. Speaker: T.hat is a different 
question. 

Shri Ranga: Arn I to understand 
that it is the policy of the Govern­
ment to see that there is not too much 
of divergence between the price level 
of industrial goods and that of agri­
cultural goods? 

Dr. Ram Subhag Singh: Yes; that 
will be our effort. 

'" 1ffllm=f � : 'fltT � lliT 
it"� '«IT t f'ti � ,,ft ,:<iii' � f�­
<li' � � llil iir.f � � f'li" � 
U.""i" "'1-<rit ll"if � '1ft !f>1l@" ,.;prr ITT 
� m;rr ll"if � '1ft !f>1l@" *1r ? 

� � : mtf.t �� 9":ej if 
� m ·�·Nil (?i�,'1 � G"r i , 

m��:m'lft� 
'd'R 'firolTil" '1ft � i um it �<'A" 
'liTlflf rn 'i\"T 'fltT � i mr lliT{ 

�tw.lcfT���!m 
tr( f<ii f;r,;m: � ;;ir � t llfG" w. 
ITT � tr( f� � .rit1JT ? 

Tio U1f �IT � : � l{it iRf­
"ITIIT f<ii lliT{ filf�'«f � � 
lliT{ � f� -rn � ij � � 
i���1��mrn<'!Tf.t;· 
lffqt;ll" it fai;m;r) ,f,t � '!GM � 
ifTn!<f � nf.r l 

Avro-'148 for I.A.C. 
+ 

I Shri S. M. Banerjee: 

I 
Shri Daji: 
Shri Urnanath: 

•263 J Shri P. R. Chakraverti:· 
· 1 Dr. P. Mandal: 

J Shri M. L. Dwivedi: 
J Shri S. C. Samanta: 
L Shri Morarka: 
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Will the Minister of Transport and 
(lommunications be pleased to state: 

(a) whether I.A.C. have finalised 
lhe proposal to purchase Avro-748; 
and 

(b) if so. the number of aircrafts 
o:·dered by them? 

The Deputy Minister In the Mlnls­
lry of Transport and Communications 
(Shri Mohiuddin): (a) and (b). The 
Indian Airlines Corporation would go 
in for A vro-7 48 for use on their 
regional routes as soon as the air­
craft is available for commercial 
operations. 

Shri S. M. Banerjee: May I know 
the number of Avro-748 aircraft which 
have been requisitioned by !AC and 
whether any of these have been made 
available? 

Shri Mohiuddin: No aircraft has so 
far been made available. The esti­
ma t.e is that !AC would require about 
12 to 15 aircraft of this type. 

Shri S. M. Banerjee: May I know 
whether the price at which !AC is 
likely to purchase this from the· 
Defence Ministry has been decided? 

Shri Mohiuddin: The price has not 
yet been fixed. 

Shri Heda: May I know when Gov­
ernment expe<,t the supply of the first 
batch of these aircraft and what would 
be the number in the first batch? 

Shri Mohiuddin: I can hardly say 
about it, because it is manufactured 
under the defence production. As 
soon as it is made available, we would 
takP iL 

Shrimati Savitri Nipm: What would 
be the actual price which !AC will 
have to pay for these Avro-748 air­
craft? 

Mr. Speaker: Hon. Members are not 
attentive. That question has been 
put and answered. 

"Feed the Rungry'' Campaign 
x r Shri Surendra Pal Smgh: 

J Shri Rameshwar Tantia: 
"264• I Shri Ram Katan Gupta. 

L Shri Basumatari: 
Will the Minister of Food and Agri­

culture be pleased to state: 
(a) whether it is a fact that India 

has agreed to contribute a substantial 
sum to the United Nations' fund to 
feed the hungry in the poor countries 
of the world; and 

(b) if so, what is the exact amount 
of money that has thus been oledged 
by India? 

The Minister of State in the l\llnis­
try of Food and Agriculture <Dr. Ram 
Subhag Singh): (a) There is no "U.N. 
Fund for feeding the hungry in the 
poor countries of th., world". But 
the F.A.O. of the United Nations has 
initiated a World Food Programme as 
an experimental programme for a 
period of three years for multilateral 
utilisation of food surpluses contribut­
ed voluntarily by the member coun­
tries. It is intended that the sur­
pluses contributed should be utilised 
to provide assistance, on request. for 
meeting emergency food needs as well 
as for implementing pilot projects 
using food as an a.id to economic and 
social development in the less deve­
loped countries. 

(b) India has pledged a contribution 
of five lakh dollars in all over a 
period of three years. Two-thirds of 
the contribution will be in thr form 
of surplus commodities and one-third 
in non-convertible rupees. 

Shri Surenclra Pal Singh: Will the 
'feed the hungry programme' of the 
FAQ also cover the teeming m!llions 
of hungry people in this country, and, 
if so, what would be the criterion for 
determining the quantum of aid to be 
given to the various recipient coun­
tries? 

Dr. Ram Subbag Singh: As I said 
in reply to the main question, this 
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is going to be a world food pro­
gramme, SG, this country will also 
have its share automatically. About 
aid, I said that we have agreed to con­
tribute five lakh dollars, two-thirds of 
which will be in the shape of surplus 
commodities and one-third in non­
convertible rupees. 

Shri Surendra Pal Sing-h: Apart 
from India, are there any other Asian 
cowitries which are contributing to 
this scheme? 

Dr. Ram Subhag- Slng-h: The United 
Nations and the FAO have approached 
various countries, but the main meet­
ing of this World Food Programme is 
going to be held next summer at New 
York. The exact membership of this 
programme will be known only by 
that time. 

Dr, P. S. Desbmukh: Has the Gov­
ernment allocated any definite sum on 
programmes for the freedom from 
hunger campaign in this country, and 
if so, how much and what are the 
items of programme that have been 
accepted? 

Mr. Speaker: That would be a 
different thing altogether. 

Dr. P. S. Desbmukh: The heading 
of the question is misleading; it says 
" 'feed the hungry• campaign." 

Mr. Speaker: I have read the ques­
tion. It says: 

" ( a) whether it is a fact that 
India has agreed to contri­
bute a substantial sum to the 
United Nations' fund to feed 
the hungry in the poor coun­
tries of the world; and 

(b )  if so what is the exact amount 
of money that has thu, been 
pledged by India?" 

That is wh3t the question is. 

Dr. P. S. Deshmukh : Apart from 
contributing, has any defini te sum 
been set apart fJr programmes in 
this country? 

Mr. Speaker : Order, order. 

Shri Bari Vishnu Kamath: le the 
Government's decision not liabie to 
modification or change, particularly, 
considering the fact that India does 
not produce enough to feed her 450 
million, and more so in view of the 
present emergency? 

Mr. Speaker: I do not think that 
arises out of this. 

Shri Bari Vishnu Ka.math: ls the 
decision final in the present circum­
atances? Why should this poor coun­
try pay? 

Mr. Speaker: That has been answer­
ed. 

Shrl Dari Vishnu Kamath: I did not 
r.atch the last part of the re?ly. 

Mr. Speaker: Has some payment 
been made? 

Dr. Ram Subhar Sinirh: Not yet. 
We have decided to make that. 

Mr. Speaker: Is the Govr.rnment 
likely to revise that decision? 

Dr. Ram Subhag- Singh: This ls a 
programme under which the FAO 
and the United Nations will try to 
open some production centre� also. 
Therefore, we are not thinking 
on the lines the hon. Mem­
ber suggests, because we will 
open some centres under th i�  pro­
gramme to increase our production as 
well. 

Mr. Speaker: The hon. Member 
wants to know whether the Govern­
ment is thinking of revising its policy 
m that respect in view of the emer­
gency that has arisen in o•. tr own 
country. 

Dr. Ram Subhag Singh: In view of 
the emergency situation we hi:ve a l­
ready taken steps to increase produc­
tion particularly on this side. There­
fore, tb.is programme is not going to 
act adversely against our coun•ry be­
cause under this programme we are 
f.nt itled to open some centre� to in­
crease our agricultural product ion. It 
is not going to affect Us adversely. 

Mr. Speaker: Therefore, there is no 
need to revise the programm'!. 
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Shri Bari Vishnu Kamath: Why 
should we feed other countries when 
?.-c a.re not able to feed our own 
pe<•ple! 

Dr. Bam Subhag Singh : Tiia: way 
WE' will be able to increase our 2 i:ri­
cultural production also. 

Elecui.lieation Programme Of 
Railways 

+ 
( Shri s. M. Banerjee: 

*!65. � Shri P. C. Borooah: 
L Shrl Daji:  

Will the Minister of Railways be 
pleased to state : 

(a)  whether measures have been 
talLen to rephase the electrification 
programme 0£ the Railways to en­
sure _!movement of additional one 
million tons Of coal to Calcutta for 
shipment to Western and Southern 
India ; 

( b )  if so, what steps were taken 
and whether the arrangements have 
been completed; and 

( c J  what major changes have been 
made in the programme? 

The Deputy Minister in the Minis­
try of Railways (S'1ri Shahnawaz 
Khan) : ( a ) Yes, Sir. 

( b )  and ( c ) .  Besides taking up 
electrificatio°' of additional branch 
lines in coal field areas around Anara, 
Adra. etc. ,  target dates for electrifi­
cation of the following sec<tions near 
Calcutta have been advanced: 

Section Fro'1i To 
1 .  D 1.trz�:!;-mr-TI1. ;rd\\'3r- F.arl) IV Dec. 'fi4 

Saktigach Plan 
2. B· 1:--: .kJ-IlurJ,,·.:1n 

ex> · v� ·r.{ io:-i 
3 .  SeaJ.lah Sout h 
4. S 1k ·  iJ.a"11 -Calcut­

ta Dkc•cs, via 
cho!"C . 

l::i. H---wrah-Ba.ndcl .  
- i, · cludin(l Tarokesh­

wa1 Branc'".-Co:· -
versio:: 

Do.  
Serr . '65  
Early IV 

Pia , 

Do. 

D ,� . 
1\{arch '65 

Dre. '64 

Dec . '65 

Shri S. lU. lianerjee : May l know 
what further progress has been made 
to have electrification from Howrah 
to Mognalsarai and when the entire 
programme is likely to be completed? 

Shrl Shahnawaz Khan: The work 
on the civil engineering side i3 in 
progress and other connected preli­
minaries !or electrification are well 
in hand. We hope that up to Kanpur 
the work will be completed during 
the Third Five Year Plan period. 

Shri U. M. Trivedi: May I know 
whether the Government is aware of 
the fact that lakhs and lakhs of kilo­
watts of ele�trica1 energy Is goinc 
,•:aste in the Chambal bydel schem e 
aod it is not being utilised for run­
ning the railways ; if so, when a 
scheme wil l  be placed before the 
House for the utilisation of all that 
energy? 

Mr. Speaker: It is too far-fetched. 
He is telling us that some energy is 
being lost in the Chambal projec t  
a n d  that i t  should be utilised for 
e leetrifica tion of railways. 

The 1\linister of Railways (Shri 
Swaran Singh ) : 1 think the I:·riga­
tion and P�wer Ministry has got 
programmes for utilisation of the 
electrical energy> produc-ed in the 
Chambal projtct. 

Shri U.  M. Trivedi: 1,40,000 kilo­
watts are gJ:n., waste. 

Dr. K. L. Rao: May I know whe­
th"r the G�vcrnment have undc,· 
comidera lion electrification of areas 
round about Vijayawada which is 
one of the worst bottle-necks in the 
railway transport in the south? 

Shri Shahnawaz Khan: For the 
time being ,here are no such plans. 
and we feel t.hat with the doubling 
of the tracks we will be able to co!)f' 
with all  the trnffic that is offering on 
that side. 

Shri Bhagwat Jha Azad: With re­
ference to ;:,art ( a )  of the question. 
could we have any idea as to by what 
time t'1e r ai,way electrification pro­
gramme will �nable us to carry the 
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ac1,i ,tional one million tons? 
Shri Shah11:1.waz Khan: By about 

D�cember 1964. 
"TI � � : W W!ITT: � '«IT  

t f.., f� � m  � if �r f� 
�� �rm. � mi#� �'ti � 
tjift ,;m: � <'IN � .. � � 
'li"r i,lfimif �)1rr ? 

llit � m : wn: f� «  
,11T� �. i:l'r � � lfT fm 
,;m: ;f'r;w 'R � fflR � q1o!T � 
t: I � �of � 'ffif �llIT I 

Shri DiD!m Bhattacharya: May I 
know w �etner the Railway Ministry 
has got any plant to electrify the 
Howrah-Burdwan Chord Section of 
Howrah Division? 

Mr. SpeakH: Each section cannot 
be taken up like that here. 

Export of Steam Locomotives 

r Shri SubOdh Bansda: 
I �hri S. B. Das: 

''''.:.66. � Shri S. C. Samanta: 
I Rhri N. R. Laskar: 
L Shri B. K. Das: 

Will the Minister of Railways be 
r, ,eased to state: 

, ") whether any further progress 
,1c3 been made in the proposal to ex­
nort steam locomotives to foreign 
countries and to search for the market; 

( ' : )  whether any countries have 
·: :·.-.e forward with the proposal to 
1- L�\" i!  the locomotives; and 

( c) if so, which countries? 
The Depnty Minister in the Minis­

h y of Railways (Shri S. V. Rama­
""am:,):  (a) There has been no sue­
r. e3s so far though efforts are being 
continued. 

, b) and (c) . Do not arise. 
Shri Subodh Hansda: May I know 

v,hether we have got any exces� loco­
rnc lives which can be exported and, 

if so, what is the number at pre� 
sent?  

Shri S. V. Ramaswamy: There ; s  nv 
question of any extra surplus beu,g 
i:nmediately available for export, but 
if orders are placed we can certainly 
rxport some steam locomotives. 

Shri Snbodh Hansda: What type of 
locomotives do Government propose 
to export? 

Shri S. V. Ramaswamy: As. I said, 
some steam locomotives, both broad­
gauge and metre-gauge, made at 
Chittaranjan and at Telco. 

Shri B. K. Das: May I know whe­
ther we have canvassed any country 
so far in this respect? 

Shri S. V. Ramaswamy: Unfortu­
nat:ly, in the neighbouring countries 
foey are going in more and more for 
diesel engines and there is no demand 
for steam engines. 

Shri D. C. Shanna: What are the 
difficulties in the way of export of 
these locomotives? Have any diffi­
culties been experienced by those 
countries where they have been put 
for sale? 

Shri S. V. Ramaswamy: As I said, 
what we can export are steam loco­
motives. Unfortunately, in the 
neighbouring countries they are going 
in more and more for diesel locomo­
tives with the result that we are not 
able to market the steam locomotive, 
which we can export. 

f .. 'ltl'Ttfflf{lffl �� 
+ 

{'" � � = *�ft\9, 
lift Wo "'o � : 

� � l'f'fl  w;m: #, � 
� ;m- � rn f.., :  

( "' ) 'f!IT � � ! f"' lfflfq- � 
� f� f� 'TlfT 'ff, f'I> fq+f'Jlfffi:l"­
f� "*"f� .it;- +RfT if ¢;- if 
;m- -m, <f?ffiq" m- if � f� if 
qf� � f� 'TlfT 'ff 
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( l!I' )  tff� �, a-r f�af� 
�WT it �  it f<IRT � � <{<r 

� ;  'qR 

(ir)  � f� ;r,;r � .;'Tl): f� 
;;rfll"lT ? 

� """ � ipff ( Ill 

� uir ) : ('fi) � (ir ) .,.;r it 'lffl 
'liT � �q�, Hfs, � � � it  t� 
, f,-f,-f,, 'li1' 'llfflT � '1ft If( I 'IITTI'· 
f� f� � 'qR �­

'FT<:T 'fiT +mr � � � 'll'fc111'ffl 'qR 
� �W 'fiT , � 'll'fc111'ffl � 
w:iT � t I '3� q g'll: 'lffl nl<'f � � I 

� 'ltffl � : �. w f;;afll' 
it f� � � � il" � ;;n.r;rr 
� j f'fi "i['fi ml � it; � 
w �'< it � .fr� cf'fi "W �� 
� 'qR � � � 'lft irt t  
¢� � w <ITT it ffl '1ft ;;rrq;fi 
� � � � � � ' 

lllr � uir : ,;r,n: �r � 
�. l'fT � � f� �  I 

Shri S, :-.1. Banerjee: The hon. 
Minist,,r h.is rtated some time back 
that th is w i \l be implemented re­
trospectively. I want to know whe­
ther it has been done retrospectively 
from the same date on which the re­
commendations of the Pay Commis­
sion were implemented. 

Shri Jagjivan Ram: As I said, it is 
from 1st November 1 961. 

Restriction on engaging fore.i,:n 
Artiatl!I 

� 
( Shri Ra��war Tantia: 

*268. � Shri Ram Katan Gupta: 
L Shri Yashpal Singh: 

Will the Minister of Transport and 
<Jommunications be pleased to state: 

(a) whether Government restrictions 
-0n engaging for!'i_:r.1 i::al:>aret artist-

es and musicians have affected tourist 
industry; 

(b) if so, whether any representa­
tion has been received in this connec­
tion ; and 

( c )  the action taken thereon? 

The Minister Of Shipping in the 
llinistry of Transport and Communi­
cations (Shri Raj Bahadur) : (a) and 
(b) .  These restrictions were im­
posed in August, 1962, and the impact 
of these restrictions on the tourist 
industry is being assessed. A num­
ber of representations from individual 
Hotels and the Federation of Hotel 
and Restaurant Associations of India 
have been received. 

(c) The matter is under consider­
ation. 

Shrt Rameshwar Tantia: What are 
the reasons for these restrictions and 
what will be the foreign exchange 
that we will save by this action? 

Shri Raj Bahadur: One reason ia 
that we want to economise in foreign 
exchange. Secondly, we want that 
we should for entertainment, music 
etc. 

Shri Rameshwar Tantia: May I 
know whether it has affected our 
own artistes who are going abroad? 

Shri Raj Bahadur: I do not think 
that they ue affected. 

"' �· � :  ffl � �r 
;;ft- l!."t �tf'fi W � t i!R 'lft  
f�.rr i � �lc<'IT � lfff�l'f � 
'fiTil' 'fiF� � ? <If� �1 cl1 ffl � � 
�'ti:f '1ft fW"["'iffi � t ? 

� ml' �� =  ;;iT � lff � 

im, � � cf'fi 'fifil' � � @if  I �  
mf.�Hffif it; f� � "'1TT � itH I 

Zonal Set-up of RailWl!J'S 

( Shri Barish Chandra 
•·269 . 1 Mathur: 

L S'1ri Umanath: 
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1 Shri Kolla VeDkaiah: 
I Shri P. Kunban: 
I Dr. M. S. Aney: 
I Shri Kajrolkar: 
L Shri Joti Saroop: 

Will the Minister of Railways be 
pleased to state: 

( a) whether the present Zonal set­
up is being reviewed with a view to 
investigate the ne<:essity of any fur­
ther reorganisation; 

(b)  whether there is any proposal 
for reorganisation of any ot the exist­
ing zones ; and 

( c) if so, the details and purpose 
thereof? 

The Deputy Minister in the Ministry 
of Railways ( Sliri Shalmawaz Khan) : 
( a )  This matter is under constant re­
view with reference to operating and 
adrninistra ti ve needs. 

( b )  Not yet. 

( c )  Does not arise. 

Shri Barish Chandra Mathur: May I 
know if the Government of Andhra 
submitted certain proposals in this 
respect and whether any discussion 
has taken place between the railway 
administration and the Government 
of Andhra in this matter? 

Sbi,i Shahnawaz Khan: It is not a 
matter of any State  Government sub­
mitting any proposals. The only cri­
terion for creating new zones is the 
operational efficiency of the railways. 
Whenever wc find that there is any 
need for i t, action will be taken irres­
pective of the fact whether any State 
Government has taken it up or not. 

Shri Ranga: That is not an adequate 
answer. 

Mr. Speaker : As to the matter of 
fact, that should be answered. 

The Minister of Railways (Shri 
Swaran ..Singh) : The Andhra Pradesh 
Government has not officially written 
recently, but one or two Ministers 
have mentioned it to me and one 
Minister has also written to me that 

this matter may be examined. have 
explained the position to him on 
the lines indicated b)l the hon. Deputy 
Minister. 

Shri Barish Cb.aadra Mathur: ls it  
not a fact that the hon. Minister him­
self feels from the facts available that 
the workload on these railways has 90 

considerably increased that it leads to 
inefficiency unless there is creation 
of another two new zones? May I 
know whether this proposal for the 
creation of two new zones has receiv­
ed any attention from the hon. 
Minister? 

Shrt Swaran Sill,:h: As soon as I find 
that the workload on any zones has 
increased so much that it cannot be 
carried on efficiently, I will certainly 
re-organise and create another zone. 
So long as  another zone is not created 
it should be presumed that I have not· 
come to the conclusion suggested by 
the hon. Member. 

Dr. M. S. Aney : At Kalamna near 
Nagpur certain staff quarters and all 
those things had been built and people 
were told that these were the quarters 
that were being constructed for t ; :e 
s taff which was going to be locateo. 
for the new Central Zone th3\ was 
being created. Is i t  a fac t '  

Shri Shahnawaz Khan : There i s  
some misunderstanding about i t . The 
quarters at Nagpur are being con­
structed for the new division as a 
re3uJ :. of the divisionalisation scheme 
introduced on the South Eastern Rai l ­
way. They are not  for t.h� n�w 
zone. 

Shri Heda : May I know \V'r.C!her 
Government have investigated that 
the late running of the various trains 
between Vij ayawada and Waltair ,  on 
the one hand, and Vijayawada and 
Chanda, on the other, which are pro­
verbially delayed, is due to the fact  
that these two sections are situated 
at the end of two different zones? 

Shri Swaran Singh: That is not a 
fact. 
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Shri Bharwat Jha Aud: May 
know whether apart from the con­
stant departmental review the orga­
nisation and administrative matter 
has been gone into in the immediate 
past to find out the justification for 
the re-organisation of the zonal set­
up? 

Shri Swaran Singh: This tliing has 
been gone into from time to time. 
This matter was discussed at the 
time of the Budget debate also when 
it was mentioned that :lS a result of 
review, two new zones, namely, the 
North Eastern and the North East 
Frontier Zones had been created. 

In <!ffll'1-m W.lt"li : � m"t­
;fif "'1 fM,RHli:11� f� 1l' mfi:p;r 
Vii 00 ;;iT � � W �  ti� <Im !  
� � �T ffi" � al � '1<'. ;;i't 

f;r,,:nr «�'\!. ii, � rn im 'f;t<l ., 

l!ft �lffil l!!f : \fl,ft c!'f. � 
�rt �<RT .fil.T � I 

Dr. M. S. Aney: Was there any pro­
posal before the Railway Board sub­
mittc.a either by the Government of 
Bombay or by some other authority 
to th.,. effect that a Central Zone 
should be created. with its head­
quarters at Nagpur in view of the 
importance which Nagpur has at­
tained? 

Shri Swara.n Singh : There is a 
Central Zo,o � ;  there is a railway 
known as the Central Railway. There 
was no proposal to create any other 
zone with Nagpur as its headquarters. 
Probably, that is the question which 
the hon. Member ha.s in mind and 
which he is not putting directly. 

Export of Raw Sugar 

( 8hri Rameshwar Tantia : 
,,212 J Sbrl Sham Lal Saraf: 

· I Shri Basumatari: 
L Shri P. C. Borooah: 

Will the Minister of Food and Agri­
elllture be pleased to state: 

, (a )  whether export of raw sugar to 
Japan has been struck on compara­
tively favourable terms when refined 
�ugar exported to U.S.A. had to ba 
subsidised heavily by Government ; 
and 

(b) if so, what further steps wil l  
be  taken to augment the export of  
raw sugar to  other importing coun­
ll ies in the world? 

The Parliamentary Secretary to the 
�linistei' of Food and Agricnltan 
( Shri Shind.e ) :  ( a )  No, Sir. 

(b) Does not arise. Based on cur­
rent year's production of raw sugar­
wh ich is being attempted for the first 
time-Indian sugar factories may be 
required to undertake production of 
larger quantities of raws in the years 
to  come. 

Shri Rameshwar Tantia : What was 
the world market price so far as the 
last  sale was concerned in rupees per 
rnaund and what is the present world 
mark�t price today?  

Shri Shinde: The present world 
market price is approximately 29 :25  
pounds and it is always quoted in 
terms of tons and not in maunds. 

8hri Rameshwar Tantia: I wan:  . .  , 
the price in rupees per maund 

Sh.'1 Shinde: T"nat can be calculated 

Shr:i Shiva.nanjappa : May I know 
whether any special concession has  
been given · to  those factories which 
are producing raw sugar exclusively?  

Shri Shinde : No special concession 
has been granted. The work of ex­
porting raw sugar  has been entrusted 
to the Indian Sugar Mills Association 
Export Dh'ision. Some arrangement 
,_ r. s  been arrived ·  at. But, there is no 
special concession as far as export of 
raw sugar is concerned. 

Shri Shlvaji Rao S. Deshmukh: 
What concession can the Co-operative 
sugar factories get who want to 
switch over to the manufacture of 
raw sugar? 
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Shri Shinde: Co-operative sugar 
factories are participating and they 
are represented in the Export divi­
.sion of the Indian Sugar Mills Asso­
cia tion, As far as export of • raw 
.sugar is concerned, they are treated 
.on par. 

Shri Tulshidas Jadhav: May l know 
-whether sugar factories in Maharash­
tra have agreed to produce raw sugar 
and to export and if so which are the 
factories which have agreed and what 
quantity is going to be exported? 

Mr. Speaker: That is entering into 
too many details. 

Shrimatl Savltri Nlpm: May I 
know if small khandsari lffl.its will 
also be allowed to produce raw sugar 
.and their sugar also will be exported? 

Shri Shinde: The point is, according 
to specification of raw sugar, raw 
.sugar is required to be 96• polarisation 
and above and khandsari plant& can­
not produce that sort of sugar. 

Mr. Speaker : Shri D. C. Sharma. 
Next Question. 

Sh.ri Basurnatari: My name is also 
there, Sir. 

Import of Rice from U.S.A. 

•273. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether U.S.A. Government 
have been asked to supply an addi-
1ional one million tons of rice under 
Public Law 480 to boost our buffer 
stock to counteract any abnormal 
rise in prices; and 

(b ) the nature of reply received, if 
.e ny?  

The Deputy Minister in the Minis­
·try of Food and Agriculture (Shri 
A. M. Thomas): (a) No, Sir. No for­
mal request for any additional allot­
ment has been made to U.S. Govern­
ment. 

(b) Does not arise. 

Shri D. C. Sharma: May I know if 
the Government has built up any 
buffer stock so far as rice is concern­
ed and if so, from which country 
that buffer stock has come? 

Some Bon. Members: We could not 
h�ar the question. 

Mr. Speaker: The hon. Member 
should face the Chair when he put& 
the question so that others also might 
hear. 

Sh.ri D. C. Sharma: I always do IO. 

Mr. Speaker: He addresses only 
the Minister. 

Shri D. C. Shanna: I always address 
you. You are my patron. May I 
know if the Government of India has 
built up any buffer stock so far as 
rice is concerned and if so from 
which country that buffer stock has 
come? 

Shri A. M. Tbomas: It has often 
been stated on the floor of thls hon. 
House that there is at present a buffer 
stock of 2 to 21 million tons of both 
wheat and rice. With regard to 
stocks of wheat, it has been mainly 
built up by imports from the U.S.A. 
under P.L. 480. With regard to rice, 
it has been built up by internal pro­
curement, by import from Burma and 
from Egypt and also from the U.S.A. 

Shri Inder J. Malhotra: May I know 
whether during the last month, in 
view of the present emergency. the 
Ministry of Food and Agriculture has 
made any arrangement with the 
U.S.A. for the import of rice in addi­
tion to P.L. 480? 

Shri A. M. Thomas: Under the P t,. 
480 agreement entered into in 1 960, 
we have imported only about 4 lakh 
tons out of a million tons contracted 
for. There is still left to import 6 
lakh tons. With regard to the phas­
ing of that quantity that is left and 
a lso with regard to the possibility of 
getting something extra, possibilities 
are being explored. But, no formal 
request has yet been made to the 
U.S.A. because our crop position as 
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well as the U.S. crop position have to 
be asst'ssed. 

Shri D. C. Shanna: I know what 
possibilities are being explored and 
how long it will take for the Govern­
ment to come to a decision with re­
gard to those possibilities? 

Shri A. M. Thomas: In fact, we may 
get about 2 lakh tons or a little more 
from Burma. We are also exploring 
the possibility of importing some 
quantity from Egypt. As I have al­
ready stated, we have got still 6 lakh 
tons to import from the U.S.A. under 
the agreement already entered into. I 
have already said that with regard 
to additional quantity, it will depend 
upon the crop -position in India as well 
as in the U.S.A. 

utilising Steel Scrap by Railway 
Workshops 

:E 
•274 J Shri K. S. Pandey: 
· · "\.. Shri Vidya Charan Shukla: 
Will the Minister of Railways be 

pleased to state : 
( a )  whether it is a fact that under 

ins tructions of the Railway Board, the 
Railways were prohibited from dis­
posing of their steel scrap ·with the 
object of using the same in the Rail­
way Workshops; 

( b )  whether prior to issue of such 
instructions any assessment had been 
made of the steel scrap likely to be 
so available and the quantity that 
could be utilised by the Railway 
Workshops ; 

( c ) whether it is a fact that a loss 
of over Rs. 8 lakhs came to be involv­
ed due to deterioration of accumulat­
ed stocks of steel scrap because the 
Railway Workshops were not able to 
utilise the scrap; and 

(d )  what action, if any, has been 
taken in the matter? 

The Deputy Minister in the Minill­
try of Railways (Shri Shahnawaz 
Khan): (a )  No. The Railway Board 

did not impose a t�tal embargo on the 
sale of scrap. 

(b) Yes. Whatever restrictiorui 
were there, they were imposed with 
due regard to the requirements of the 
Railways. 

( c) No. 
( d) Does not arise. 
Shri U. M. Trivedi: Are Govem­

ment aware of the fact that about 
Rs. 4 lakhs worth of iron scrap is 
lying at Madar station near Ajmer 
and is not being utilised for the last 
four years? 

Shri Sbahnawaz Khan: I am not 
aware of this particular case, but it is 
true that we have quite a substantial 
quantity of iron scrap lying at various 
depots. This might be one of those 
depots. But we are utilising these 
scrap as best as we can. We have 
been sending large quantities of iron 
and steel scrap to the steel factories, 
and we are also giving it to ihe rail­
way workshops;- and to the ordnance 
factories. Now, the embargo has 
been lifted, and we can give it to the 
private users also. 

Shri Bari Vishnu Kamath: You will 
have to buck up a little. 

Shri Maheswar Naik: What is the 
estimate of the scrap available with 
the different railways at the moment, 
and how all those stocks are being 
utilised by the railway workshops? 

Shri Shahnawaz Khan: The latest 
figures available with me are for the 
year 1960-61. The estimate is about 
2,58,000 tons. 

Mr. Speaker: He wanted to know 
how it is being utilised also. 

Shri Sh:illDawaz Khan: As I sub­
mitted before, some of it was being 
sent to the steel factories; some waa 
being utilised in the railway work­
shops, and some portion given to the 
private foundries to manufacture 
things for the railways such as cast 
iron sleepers etc. 



Oral An,wers NOVEMBER 20. 1962 Oral A ns wers 

Shrimati Savitri Nip.m: In view of 
the fact that this scrap has been lying 
since the last many years, have the 
Railway Ministry made any plan to 
utilise this scrap during this present 
emergency as quickly as possible? 

Shri Shahnawu Khaa: Yes, we 
have authorised the different railways 
to act in the maner they consider flt. 

*275. 

Poadicherry Port 

+ 
f Shri Kapur Singh: 
'\. Shri P. K. Ghosh: 

Will the Mi:Jister of Transport and 
Communications be pleased to state : 

( a )  whether it is a fact t..'lat the 
Pondicherry Administration has urg­
ed the Union Tran!l,)ort Mini!ltry 
to take steps to provide Pondicherry 
Port with sufficie:,t traffic in view of 
the facilities being created there; 
and 

( b )  if so ,  what action has been 
taken by the Government of India in 
this regard? 

The Minister of Shipping in the 
Ministry of Transport and C•'mmuni­
cations (Shri Raj Bahadur): (a)  and 
( b ) .  !, statement i s  laid on the Table 
of the House. [See Appendix I, an­
nexure No. 63]. 

Shrl Buta Singh: May I know 
what diffi�ulties have come in the 
way of providing sufficient traffic to 
this port? 

Shri !bj Bahadur: The Pondi­
cherry pier has been opened recent­
ly, ri :id step� have been taken as in­
dicated in the statement, to augment 
the traffic. 

Ship-launching at Nagasaki for 
.Jayanti Shipping Corporation 

+ 
•z76 J Shrl Indrajlt Gupta: 

· L Shrl Daji: 

W ill \  the Mini«te,t- af Transport 
and Communications be pleased to 
state : 

( a )  whether a new ship· for the 
Jayanti Shipping Corporation has 

been built and launched at the Naga­
saki Shipyard Japan ; 

( b) if so, the tYPe ·of the vessel and 
its tonnage; and 

( c ) the total cost of its consl1·u, : ­
tion? 

The Minister of Shipping in the 
Mimstry Of TrallSJJOrt and Communi­
cations (Shri Raj Bahadur) : ( a )  Yes . 
Sir. 

( b) The vessel is a single 
motor bulk carrier of about 
D.W.T. 

sc rew 
32,250 

( c )  The contract price of the vesse l 
is U.S. Dollars 4,491 ,000 (approx:mat,· ­
ly Rs. 2 .1  crores ) . 

Shri Indrajlt Gupta: What ar�  thl' 
arrangements made by the .Jay�n : i  
Shipping Corporation for p�ym2n 1  
for this vessel? How i s  the ccr, ;, , ­
for this vessel? How is the corpo­
ration going to pay for this ship? . l s  
the vessel going to be chartered by 
any petroleum or oil  company? 

Shri Raj Bahadur: This is a bu lk  
carrier. It will be used for carrying 
either foodgrains or iron ore etc .  for 
our country or in cross trade. In 
ca:;e it is employed in Indian tra :k . 
it will save foreig_'l exchange fo r u s .  
and if i t  is employed for cross \c;1c], , . 
it will  earn foreign exchange fc, · u <:: .  

So far as payment  is concerned ,  1 0  
per cent Of the price will be paid by  
the company from out of  its own re­
sources , and 90 per cent of the pric , ·  
will be met out of the loan in case 
they need it. 

Shri Indrajit Gupta : May I knov: 
whether there were any special cir­
cumstances which warranted the pr<' ­
sence of the Finance Minister, the 
Shipping Minister 1nd the Ind i a n  
Ambassador i n  Japan. at the tim,· of  
the launching of this vessel? 

Shri Raj Bahadur: The Finance 
Minister during his tour which had 
already been fixed for Japan hap­
pened to be in Japan at the time 
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·whl'n this ship was ready tor launch­
ing, Therefore, advantage was taken 
01 his presence to mark this occ,a.sion 
because this vessel happens to be the 
first bulk carrier and it also happens 
to be the biggest ship that our mer­
chant marine will now come to 
J)OS!!eSS, This ship is going to be 
delivered by the end of December. 

So far as the Minister of Shipping 
was concerned, he happened to be 
there in connection with exploring 
poss;bilities for collaboration for the 
se<.'Ond shlpyard. The Ambassador 
was invited for the occasion and natu­
i-�ly he came . . . , 

1111'. Speaker:  Next question, 

Paradlp Port 

+ 
( Shrl Narendra Siqh Malllda: 

J Shri Yashpal Siqh: 
") Maharajkumar VQua Allanda: •n,. 
L Shrl Blahanchander Seth: 

wm the Minister ot Transport and 
CommDDieatlons be pleased to state : 

la)  whether it is a fact that the 
Central Government have decided to 
uRdertake the development of Paradip 
Port in Orissa; 

(b )  if so, what would be the esti­
mated expenditure on this Project; 

I � )  whether any foreign assistance 
ho! been sought fOr this; 

I d )  if so, from which quarters; and 

( e) the details thereof? 

The Minister Of Shipping ln the 
Ministry of Transport and COmmuni­
elttiorn; ( Shrl Raj Bahadur) :  (a) to 
( e ) .  A statement is laid on the Table 
of the House. 

STATEMENT 

The development of Paradip Port 
as ,m Intermediate Port is alre�dy in­
cluded in the ThiTd Five Year Plan 
a n,t the Government of India have 
made a provision of Rs: 1.5 crores for 
the grant of loans to the State 

Government to cover the e:xipenditure 
in this regard. The State Govern­
ment have proposed that Paradip 
Port should ·be developed as a deep­
sea port for the export of iron ore on 
a large scale from the Orissa mines, 
This scheme is under examination by 
the Planning Commission. The State 
Government's proposals envisage the 
export to begin with, of about 2 mil­
lion tons of i:ron ore from the Tornka­
Daitari mines through Paradjp. The 
cost of developing Paradip Port to 
handle this traffic is estimated at 
Rs. 18 crores. A team representing 
Japanese interests is at prese!lt in 
India to conduct negotiations in re­
gard to the various aspects of the pro­
ject including the purchase of iron 
ore exported through Paradip. The 
negotiations are at present in pro­
gress. 

Shri Narendn Slqh Mahlda: How 
much money has ,been spent on this 
port in the Third Plan period? 

Shri Raj Bahadur: Under the Third 
Plan, as has been mentione,d in the 
statement, Rs. 1.5 crores have been 
earmarked for being SJ)ent. As to 
how much has already been spent, I 
require notice. 

lit ll11'fflf � : t� qf�­
fflfftf 1'i't m iiit � �  1'i't �­
wm rn i foN 1'llT � ;irr w t. 
lm � 'li";r � V<lf � � ?  

lff '{'l;J � : � m � 'll'TWJ 
�'ffl"Af � � � I t1ifii!ifii"l)il 
fro<f � TifiTI � � � ITT'IT. 

���� · 

Shri Maheswar Naik: May I know 
whether the foreign experts from 
Japan have already completed their 
,rurvey of thia area regarding flnali­
safrm Of port construction? 

Sh'l'i Raj Balladur: My information 
iJ that the team of Japanese ex­
perts has come here ,,·ith a view to 
exploring possihilities of exporting 
iron ore from the Tornka-Daitari 
mines through Paradip, At present, 
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1 they are busy with! negotiations in 
this connection. 

Shri P. Venkatasubbiah: May I 
know whether there is any proposal 
to have financial assistance from 
Japan for development of this port 
since the iron ore that is to be sent 
to Japan i� to b,, exported mainly 
from this port? 

Shri Raj Bahat'hu:; I am not aware 
of the details and also on the lines 
on which negotiations are prc ceed­
ing. 

Shri Bari Vishnu Kamatb: Hu 
Government formulate.cl a clear policy 
incluwng priorities, with regard to 
various ports on th 0 east and wtest 
coasts? If so, does Paradip enjoy a 
higher priority than some others? 

Shri Raj Bahadur: So far as this 
port is concerned, as l have already 
submitted, Rs. 1 .54 crores .have 
been allotted for its development 
under the Third Plan with a view to 
make it good enough to handle as 
much as 5 million tons of traffic. By 
the time i� comes to that level, we 
shall try to see . . . .  

Shri Hari Vishnu Kamath: I am 
50rry. My question related to prio­
rity in the matter of construction of 
the port. 

Shri Raj Jtahadur: He referred to 
the principles and so, I have ex­
plained �he principle, that when we 
come uP._ to a certain level of traffic 
we take further steps. If this plan 
for exporting 2 million tons of ore 
is finalised, th�n we shall proceed 
further. 

Shri Bari Vishnu Kamath: I refer­
red to priority in the matter of con­
struction. Tie answer is quite diffe­
rent from the question. 

Mr. Speaker: Unless the Minister 
telJ9 the hm,. Member what priority 
if any, has b£en given to this port, 
he will not be satisfied. 

Shri Raj Bahadur: . I think the 
House is already aware that so far 
a., the '!.'bird Plan is concerned, for 

new ports \H have given priority for 
development in the case of Mangalore 
and Tuticorin. This Paradip Port 
development comes as a separate pro-
posal ' i . 

Shri Bari Vi�hnu Kamath: That is 
what I wanted. 

Shrimati Savitri Nigam: It is men­
tioned in the statement that the cost 
Of development of Paradip port to 
handle this traffic is estimlted at Rs. 
16 crores. May I know whether this 
amount will be required in Indian 
currency or in foreign exchange? 

Shri Raj Bahadur: This is a]J un­
der investiga tion. The Plann ing 
Com::ussion has to examine and scru­
tinise these figures. I think a large 
part of this will be required in lndi:m 
currency ; only a smalJ portion, if at 
all, would be required in foreign ex­
change. 

Survey of Dandakaranya 
+ 

•279 f Shri !!-urendra Pal Singh : 
· l. Shri Bislianchander Seth: 

Will the Minister of Food and Agri­
culture be pleased to state: 

( a )  whether it is a fact that Gov­
ermnent are proposing to send a team 
of experts to Dandakaranya to survey 
its potentialities for farming, forestry 
and horticulture; and 

(b) if so, when it is likely to be 
sent? 

The Minister Of State in the Minis­
try of Food and Agriculture (Dr. Ram 
Subhag Singh) :  (a) Yes. 

( b )  The comp'.'>�; tion of the team is 
under consideration and as soon as 
it is decided, the time for its visit will 
also be finalised. 

Exp0rt Of Raw Sugar 
0279. Shri Maheswar Naik: Will 

the Minister of Food and Agriculture 
be pleased to state: 

(a )  whether the Export l'. ;:ency 
Division of th; Indian Sugar Mills 
Association has entered into a contract 
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with an International trade house 
for export Of raw sugar to the tune 
of two lakhs tonnes ; 

( b) whether it is also a fact that 
tile proceeds of the exports would be 
lltilised for import of fertilizers from 
abroad; and 

(c) what are the relevant details 
Of th is deal? 

The Parliamentary Secretary to 
Minister Of FoOd alld Agriculture 
(Shri Shinde) : ( a ) Yes, Sir. , 

(b )  Only 50 per cent of the reali­
sations from export of sugar would be 
utilised for import Of fertilizers. 

( c) The deal covers export of 1.5 
to 2.0 lakh metric tons of Indian cen­
trifugal raw sugar of fair average 
qual i !y to Japan, Republic of Korea, 
Sou t:1 Vietnam West Europe, North 
Africa, South America, etc.. during 
1 963, The price of raw sugar will be 
determined on a price fixing basis 
linked with London Daily Price. 

Shri 1\:lahesw,u Nail<: What is the 
exist ing gap Letween the indigenous 
production cf fertilisers and the re­
quireme :1ts of the country? 

Shri Shinde: At present we have 
enough qllanti , ;es to export, and the 
carry ove;· On :ilst October was about 
10 lakh tons. 

Shri Maheswa.r Naik: May I know 
whether the agreement which is 
going to be entered into envisages 
any concessional price for import of 
fertilis�rs in consideration for the 
price of export of raw sugar? 

Shri Shincle; The price of raw su­
gar, as I hav,i already stated in the 
House, is l inked with the Lon.don 
daily price. As far as the price of 
the ferti '.i�-,rs which we are going to 
import i.- concerned. it is also the 
international prevailing price. 

Shl'i ms1'.wanath Roy: May I know 
if the export o' raw sugar will affect 
in any way the stock kept every 
year as reserve? 

Shri Sblnde; The export quantitie� 
are based un internal requirements 
and the por:;.Lilities of the quantities 
which we ·:an t:xport. 

1ft <!� :srm' 1f ;;n;,.:rr 
� �  f"' ;;ft >:r � � �1 ;;rR 

mft t \l.� � ;f.i- � �'R: 
fi:ffif ;j" fif><1'IT � f� t ,;n"{ ffi 
m m mr ;j" f'fi<iifl f.w,rr � 

f� t ?  

Shri Shin,le: The co-operativie· 
sugar fac rories in Maha�as">!tra are 
participatm;;; m the production of 
raw suga•, ana the leading factories 
in Maharashtra have already started 
production of raw sugar. 

Shri Sh!vaji Rao S. Deshmukh:· 
May I kr,r,w whether the agreement 
stipulateo any reservation of quotas 
for the co- 'Jpnative sugar factories, . 
and whe�hr,r the proximity of a fac­
tocy to '.'.:!� port of export is a con­
sideration for fixing quota an:! cost? 

Shri Shinde: Anybody, any un-
dertaking in raw sugar which desires 
to undertake the manufacture of 
raw sugar is welcome. So, there is 
no question of reservation for any 
particular group of factories. 

Foodgralns sent out Of Madhya 
Pradesh 

•zso. Shri A. s. Sa.igal: Will the 
the Minister of Fo0c1 8.11d Agriculture 
be pleased to state: 

(a ) how much foodgrains have been 
sent out Of the State of Madhya Pra­
desh during the period November 
1 960 to 30th September, 1 962 each 
year separately; and 

( b) whether the stock available 
with Food .-Ministry in Central Gov­
ernment stores and Central Govern­
•ment Warehouses in the State is 
sufficient to meet the deficit, if any? . 

The Parliamentary Secretary to the 
Minister of FOOd and Agriculture 
( Shri Shinde) : (a) Quantities of 
fot>dgrain.s ; moved by rail on trade 
account as well as on Government 
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account from Madhya Pradesh during 
the period November, 1960, to Sep­
tember, 1 962 were approximately as 
follows: 

P1riod 
(In ooo metric Tons) 

Quantity 
November & December 1960 160 
196 1  1 1 73 
1962 (Up to 30th September) 763 

Information about trade movement 
by road is not available. No food.­
grains were moved by rOlld on Gov­
.ernment account, 

(b) Madhya Pradesh is surplu., in 
foodgrains. Sufficient stocks of rice 
and wheat are also held by Govern­
ment in Madhya Pradesh itself to 
meet the situation in case of any 
.emergency. Besides, Government of 
India hold large stocks of foodgrains 
.at strategic centres from where they 
-can be moved at short notiee. 

Shri A. S. Saigal: May I know 
·whether scarcity condition.; are pre­
vailing in many parts of Madhya 
Pradesh, especially in Chattisgarh. 
and will Government start releasing 
.the stock f�om their godowns? 

The Deputy · Minister In the Milda­
try of Food and Agriculture ( Shri 
A. M. Thomas ) :  Reports about the 
,eonditions in Chattisgarh are really 
exaggerated. We have made enquir­
ies. Of course, there may be some 
drop in production, but there are no 
scarcity conditions at all in the Chat­
tisgarh area. 

Shri A. S. Saigal : I want the hon. 
Minister to make an enquiry through 
the Madhya Pradesh Government to 
find out whether scarcity conditions 
are prevailing or not in Chattisgarh. 

Mr. Speaker: The hon. Minister will 
take it as a suggestion. • 

Shri U. M. Trivedi: In the reply that 
was given by the hon. Minister, it was 
stated that Government had not col­
lected fi1,rures of such foodgrains being 

sent out of Madhya Pradesh to Maha­
rashtra, Gujerat and Rajasthan by 
road tra:1sport. Is it a fact that such 
transport has been carried out by re­
gular smugglers through the officers of 
the police agency speeially posted at 
all borders of Madhya Pradesh and 
because of that these figures are not 
being disclosed here? 

Shri A. M. Thomas: There is no 
question of smuggling-Mad-hya Pradesh 
Guj�at and Maha-rashtra are in one 
and the same zone. There can be 
free movement. 

Shrl U. M. Trivedi: The hon. Minis­
ter is wrong in so far as rice is con­
cerned. 

Mr. Speaker: He may be wrong. 
But hon. Members can only get infor­
mation, so far as is known to the hon. 
Minister. It may not be smuggling if 
Government knew of it. 

'" Iii : 'fllT � mr " Hlf> iiw 
imr it � if; ifiR1!T ,ficr i-f mqr 
lffil' � f � rn � iff;lf ll� �­
ltin: ;J fo!1ill t f'I> � � � ii� 
� � m �"P-: ;;rr,r fuwr � F-Rr 
� ? 

Shri A. M. Thomas: l have already 
stated that there are no scarcity con­
ditions. In fact we have allotted a 
quantity of 2700 tons of rice to 
Madhya Pradesh but they have been 
able to lift only 319 tons because 
there has not been the necessary off­
take from the fair price shops. 

Effect of Travel Restrlcttoa OD Air 
India 

+ r Shri Surendra Pal Singh: 

I 
Mathur:  

Shri Barish Chandra 
� Shri Ram Katan Gupta: 
f !lfaha1·ajkumar Vljaya 
I Ananda: 
L Shri Inder :J. Malhotra: 

Will the Minister of Transport IIJICl 
CommtlDicatlons be pleased to state: 

(a) wbether it is a faet that the re-
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ce�tly imposed curb on foreign travels 
has adversely affected the finances of 
the Air India ; and 

( b )  if so, what steps are being taken 
to stabilize the financial position of 
this public undertaking? 

The Deputy Minister in the JHiais­
try of Transport and Communications 
( Shri Mohiuddin ): ( a )  Passenger 
revenue earned by Indian stations 
during July /August/September, 1 962, 
show a drop of over 20 per cent as 

compared to the corresponding period 
last year. This drop is attributable to 
the restrictions imposed by the Re­
serve Bank on foreign travel, effec­
t ive from 1 st July, 1 962. 

( b )  In  order to increase the Air 
India's revenue earnings, more inten­
sive sa les efforts are directed towards 
the following categories of traffic :-

( i ) Passengers who do not re­
quire a 'P' form to leave the 
country i . e . ,  foreign nationals 
temporari ly resident in India. 

( i i )  Businessmen and students 
for whom the Reserve Bank grant 
'P' forms on merit. 

( ii i )  Cargo traffic. 

( iv )  Traffic from foreign coun­
tries to India and other points on 
the Air India's routes. 

Shri Surendra Pal Siagh: How 
many flights per week are being 
operated by the Air India Inter­
national at present, and what is the 
average number of passengers per 
flight? 

Shri Mohiuddin: The number of 
flights to London is the same as pre­
viously-seven flights a week. As re­
gards the load, I have already stated 
that it has reduced. 

Shri lnder J. Malhotra : In view of 
the decrease in revenue, may l know 
whether the Ministry has approached 
the Finance Ministry for some con­
cessions or relaxation of restrictions? 

Shri lllohiuddia: No, Sir. 
2 1 59  ( Ai)  LS-2. 

Shri Surendra Pal Singh: Is it a 
fact that the fail in traffic is more in 
the west-bound flights than in the 
east-bound ones? 

Sltri Mohiuddin : That is  true be­
cause the restrict ions are for our tra­
vellers mainly from India to West. 

I.D.A. Credit for P. & T. Department 

+ 
( Shri Bhakt Darshan: 
: Shri P. C. Borooah : 

,282 j Shri B'hagwat Jha Azad: 
· l Shri Tan Singh: 

j Shri A. V. Raghavan: 
L Shri Pottekkatt: 

Will the Minister of Transport and 
Communications be pleased to state: 

( a )  whether i t  is a fact that the 
International DeYelopment Associa­
tion has extended a credi t of $ 42 mil­
lion to f o dia- for the P. & T. Depart­
ment ; and 

( b )  if so, how the credit is pro­
posed to be utilised? 

The Minister of Transport and Com­
munications ( Shri Jagjivan Ram) : (a)  
Yes. 

(b )  The credit will be utilised for 
the purchase of telecommunication 
materials to be imported from abroad. 

"TI � � : �' � � 

;ra-f.r 'fiT � 'fiT off(;'TT fer. � .ft 'l!t1Jf 
f.rqr lfllT t i:nr f'R � on: f ,;r,n lT1IT 

t ? 

� � � : lir;h n � t fer.  

� 'R � � � � t $ W<fit  
;r§('[ � ffif � ilR ffl.T � � i  I 

� 1tffl � : IIT!lf'{, �'1" �.'If i:r" 
.ft 'oj,'f � � .:w t � n: � n: 'iiof 
� � 'fi<: f� � 'fiT � 'l\l"  
GIT �r t ? 
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Shri Hari Vishnu Kamath: Is it a 
fact that a special delegation of the 
P&T Board was deputed for this pur­
pose and if so, was the Indian diplo­
matic mission on the spot not able to 
negotiate this transaction? 

Shri Jagjivan Ram: Yes; a delega­
tion was sent and it was at the ins­
tance of the World Bank and our em­
bassy there. 

Shri A. V. Raghavan : May I konw 
whether there is any proposal to uti­
l ise any portion of this amount for 
providing direct telephone and tele­
graph facilities between Trivandrum 
and Kozhikode? 

Mr. Speaker: It is a different ques­
tion. 

Shri Bhagwat Jha Azad: By what 
time would the first instalment be ar­
riving in India and what would be the 
amount of the first instalment? 

Shri Jagjivan Ram: This is for the 
import of material. Specifications are 
being worked out, and as soon as 
they have been worked out, world 
tenders will have to be invited. After 
the world tenders are invited, the 
materials will be imported and pay­
ment will be made by the IDA. 

Shrimati Savitri Nigam: May I 
know what special projects are going 
tu be taken up with the credit of the 
IDA? 

Shri Jagjivan Ram: It is not for any 
one project. It is for the general in­
crease of the telecommunication faci­
lities in the country. 

Mr. Speaker : Order, order. There is 
much noise. I cannot carry on the 
proceedings in this manner. Either I 
should stop or hon. Members should. 
Shri Pottekkatt. 

Shri Pottekkatt: May I know whe­
ther any amount will be set apart for 
telegraph and telephone communica­
tions in Ker ala? 

Mr. Speaker: That does not arise. 
Next question. 

Crop IJlsurance 

+ r Shri Rame9hwar Tantia: 
•284. � Shri Sham Lal Saraf: 

L Shri Inder J. Malhotra: 

Will the Minister of Food aad Agri­
culture be pleased to state : 

(a ) the progress that has so far been 
made in giving a start to Crop Insu­
rance;  and 

(b) whether along with Crop Insu­
rance Cattle Insurance will also be 
introduced? 

The Minister of State in the Minis­
try of Food and Agriculture (Dr. 
Ram Subhag Singh ) :  (a) In pursuance 
of the assurance given to Parliament 
in 1947 a scheme of crop insurance 
was formulated and circulated to 
various State Governments for adop­
tion. The State Governments did 
not however find it possible to imple­
ment the scheme owing to financial 
stringency. 

The Government of Punjab has, 
however, made a provision for imple­
menting a pilot scheme for crop in­
surance during the Third Plan period. 
The work is likely to start in 1 963-84. 
after legislation for this purpose is 
undertaken as the scheme is to be 
Implemented on compulsory basis. 

Further continuance of this scheme 
in Punjab or its adoption by other 
States will depend on the result 
achieved in connection with this pilot 
scheme. 

( b )  No. 
Shri Rameshwar Tantia: May I know 

whether the Government have ex­
amined the feasibility of such insur­
ance and, if so, what are the mea­
sures? 

Dr. Ram Subhag Singh: Yes ; we 
have examined the feasibility and we 
think that it is quite feasible to be in­
troduced, and therefore, we have ad­
vised the State Governments to un­
dertake it if they so desire. 
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Shri Inder J. Malhotra: During the 

las , session, the hon. Minister had 
stated in reply to a previous question 
that statistics are being collected as 
far as this scheme is concerned. May 
I know to what extent progress has 
been made as far as the collection of 
statistics is concerned? 

Dr. Ram Subhag Singh: Now, the 
Bill is ready and we have asked the 
Punjab Government to send their 
officers for consultation. But, in the 
meantime, as hon. Members know, 
this emergency has arisen and we are 
awaiting the arrival of the Punjab 
Government's officers here. 

Shri D. C. Sharma: A pilot scheme 
i; being tried in Punjab. What is the 
extent of that pilot scheme? 

Dr. Ram Subhag Singh: Six centres, 
one each in six districts, are going to 
be taken according to this scheme 
after the Bill is enacted into law. 

Shri D. D.  Puri: What is the quan­
tum of Central assistance for this 
pilot scheme in the Punjab? 

Dr. Ram Subhag Singh: Actually, 
that will have to be determined, but 
this is going to be a centrally-spons­
ored scheme. 

Shri B. K. Das: May I know whe­
ther the Punjab Government is meet­
ing all the expenditure now for this 
scheme? 

Dr. Ram Subhag Singh: This is a 
Central scheme. 

15ft � mro : � i:rr 

� <t?r .fm � �  � 
if>l � f.i;' � t fflif � mcTT  
� t � � � � � '!ll'T  
mrr,n t .ft 1!€/f � � � 
'R1'lrn f'Fln' iri:rr t ? 

Tio mr �� �  : �: � m  
� t· f.i;' m i � m.: f.NA" 
mmrr iti' � mii fifiijm ;i;r � 
m� '!i"tit t � lift � 

«ir>iir � err � m.: <'1Tm � .ft u.. 
" �  

Sh1·i Jaswant Mehta: As the Minis­
ter has stated that the States are not 
prepared to accept the scheme due to 
financial stringency, why is the Cen­
tral Government not taking up the 
scheme? 

Dr. Ram Subhag Singh: We have 
not dropped it. We have approachip 
the State Governments to undertake 
this scheme ..and the Punjab Govern­
ment is the first State which has come 
forward. Others are also welcome. 
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Production of Electric Locomotives 

+ r Shri Maheswar Naik.: 
•2S1 . ..( Shri Bishallchander Seth: 

L Shri P. c. Borooah: 

Will the Minister of Rail"lnrs be 
pleased to state :  

( a )  whether i t  i s  a fact that a ia  
agreement has been signed b y  the 
Government of India with ei&ht 
foreign concerns known as Group for 
production of electric locomotives in 
India; 

(b) if so, what are the broad out­
lines of the agreement; and 

(c )  what type of assistance will be 
given by the eight representatives of 
foreign concerns? 

The Depnt:, Minister in the Minis­
tr:, of Railwa:,s (Shri Shahaawu 
Khan): (a) to ( c ) .  A statement is 
placed on the Table of the House. 
{See Appendix I, annexure No. 64] . 

Shri Maheswar Naik: May I know 
whether Heavy Electricals, Bhopal 
are going to manufacture electric loco-
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motives :  We are told that an agree­
ment has been entered 1nto between 
the Heavy Electricals and '•Messrs 
Group". May I know whether already 
Heavy Electricals, Bhopal were not 
manufacturing electric locomotives? 

Shri Shahnawaz Khan: The manu­
facture of electric locomotives consists 
of two portions. The mechanical por­
tion will be manufactured at Chitta­
ranj an and the electrical portion wil l  
be manufactured at the Heavy Elec­
tricals Limited, Bhopal. 

Shri Maheswar Naik : -May I know 
what is the total amount of consuita­
tion fees which the Heavy Electricals 
are going to pay to this group of con­
cerns? 

Shri Shahnawaz Khan: An agree­
ment has been entered into. They are 
for different amounts for different 
items. 

Shri S. M. Banerjee: May I know 
whether electric locomotives are 
likely to be manufactured during 
the third Plan or it will be taken 
over to the fourth Plan? 

Shri Shahnawaz Khan: We hope to 
manufacture about 60 electric locomo­
tives per year by the end of the third 
Plan. 

I.A.C. 

+ 
*ZR7 { Shri R. S. Pandey: 

' 1..  Shri Vidya Charan Shukla: 

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Question 
No. 63 on the 2nd August, 1 960 and 
state :  

( a )  whether in pursuance of the cost 
structure Committee's recommenda­
tions made in March, 1 959, any action 
has been taken in regard to the reduc­
tion of the assets of the Indian Air­
lines ; and 

(b)  if so, particulars thereof? 
The Deputy Miaister in the Minis­

try el Tram;port and Communications 

(Shri Mohiuddin) :  ( a )  and ( b l . The 
recommendation of the Committee 
that Government s·hould give consi­
deration to the revaluation of the 
capital of the Corporation and should 
authorize writing oil' of any part 
of it which did not correspond to the 
realisable value of assets was examin­
ed in consultation with the Corpora­
tion and i t  was decided that there was 
no need to undertake such a re-valua­
tion of the capital of the Corporation 
as that would not result in anv mate­
rial change in the capital structure of 
the Corporation. 

International Society of Sugarcane 
Technolo�sts 

+ 
*Z8S. J Shr! Basumatari: 

L Shn P. C. Borooah: 

Will the Minister of Food and Arri­
culture be pleased to state : 

( a )  whether the eleventh congress 
of the International Society of Sugar­
cane technologists was held in  Mauri­
tius in September this  year ; 

Cb)  if so, who represented India in 
that Congress ; 

C c )  what main recommendations! 
observations were made therein;  and 

(d) what action is being take:, by 
Government 1n the light of the same? 

The Parliamentary Secretary to the 
Minister of Food lllld Agriculture (Shri 
Shinde) :  ( a )  Yes, Sir. 

(b) The Indian delegation consisted 
of three representatives-two officials 
and one non-official, m,mely: 

1 . Dr. J. T. Rao, 
Director, 
Sugarcane Breeding Institute, 
Coimbatore : 

2. Shri S. C. Gupta, 
Chief Technologist (Extension) 
National Sugar Institute, 
Kanpur; and 

3. Shri D. R. Naranc, 
Chairman, 
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Sugar Technologists Association 
of India, 
Kanpur. 

( c )  The Congress did not make any 
recommendations. Only certain tech­
nical papers were discussed. 

( d ) Question does not arise. 
Shri Basumatari: May I know which 

are the countries that took parl in the 
Congress? 

'I)be Deputy Minister in the Minis­
try of Food and Agriculture (Shri 
A. M. Thomas) : It  was held in Mauri­
tius. As many as 32 countries were 
represented. 

Mr. Speaker: The question hour as 
well as the question l ist are over. 

WRITTEN ANSWERS TO QUES­
TIONS 

Subsidy Granted to Air Co7°rations 

•270. J Sh� Morarka: 
l Shr1 K. C. Pant : 

Wil l the Minister of Transport aad 
Communications be pleased to state : 

( a )  the total subsidy granted to the 
Indian Airlines Corporation and Air 
India _during the last 3 financial years ; 

(b )  the justification for this sub�1dy ;  
and 

( c ) the steps proposed to be taken 
to make the Corporations self-suffi­
cient? 

The Deputy Minister in the Minis­
try of Transport and Communications 
( Shri Mohiuddin) :  ( a )  to ( c ) .  No sub­
sidy has been paid to Indian Airlines 
Corporation during the last three 
financial years. 

Accident Insurance for Railway 
Passengen 

•2n. Shrimati Maimoona Sultu: 
Will the Minister of Railways be 
pleased to state: 

( a )  whether the scheme of "Rail­
way Accident Insurance for Pas-

•engers" has been under the con­
sideration of Government for some 
time; alld 

(b)  if so, what decision has since 
been taken in the matter? 

The Deputy Minister in the llinis­
try Railways ( Shri S. V. Ramaswamy) : 
( a )  No, Sir. 

(b ) Does not arise. 
Railway Fare on Fatehpur-Churu Line 

•283. Shri Morarka: Will the Minis­
ter of Railways be pleased to refer to 
the reply given to Unstarred Questi�R 
No. 478 on the 1 0th August, 1 962 re­
garding Railway fare on Fatehpur­
Churu Line and state:-

( a ) whether Government have re­
ceived complaints that this low reali­
sation is due to substantial pilferage 
and ticketless travel on this section ;  

(b l i f  so, what steps Government 
have taken or propose to take to 
check this malady; and 

( c )  when the position of fare would 
be reviewed next? 

The Deputy Minister in the MiBia­
try of Railways ( Shri S. V. Rama­
swamy) : ( a ) A few complaints were 
received that the low income over the 
Fatehpur-Churu line was due to 
prevalence of ticketless travel over 
that section ; 

( b )  The incidence of ticketles1 
travel on this section has been kept 
under control by conducting special 
checks. 

(c ) The position will be reviewed ia 
January, 1 963. 

"Grow More Foo•" Campaign 
*285. Shri Vidya Charan Shukla: 

Will the Minister of Food and Agri­
culture be pleased to state : 

(a )  whether' the old "Gxow More 
Food" campaign in its origin.al form 
has been given up; and 

(b) if so, the reasons therefor? 
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The Deputy Minister in the Minis­

try of Food and Agriculture ( Shri 
A. M. ThOmas) : (a) and (b). With a 
view to avoiding delays in the execu­
tion of schemes the procedure for the 
aUocation of funds for · individual 
schemes and grant of central finan­
cial assistance was revised with effect 
from May, 1 958. Under the revised 
procedure Grow More Food schemes 
are included under the head of deve­
lopment "Agricultural Production." 
Government of India continue to at­
tach consideable importance to all the 
agricultural production schemes in­
cluding food production schemes and 
the pace of implementation of these 
schemes has been greatly accelerated. 

Stock of Rice 

•289. Shri Bishanchander Seth : 
Will the Minister of Food and Agri­
eulture be pleased to state:  

(a) whether it is a fact that Gov­
ernment are considering a proposal to 
build a stockpile of 2 million tons of 
of rice and also the levy on rice mills 
is being raised ; 

(b) if so, how far the proposal will 
help Government ; 

( c) what will be the percentage to 
be raised in different States ; and 

( d )  in what way Government will 
regulate the distribution of foodgrains? 

The Deputy Minister in th� Minis­
try of Food and Agriculture ( Shri 
A. M. Thomas ) :  (a ) The Government 
of India had earlier taken a decision 
to build up a reserve stock of 1 million 
tons of rice. The Government now in­
tend to build a reserve stock of great­
er magnitude, if possible, up to 2 mil­
lion tons. The levy on rice mills ha1 
been raised in some States. 

(b ) Substantial stocks held in re­
serve by Government inspire confid­
ence in the public mind and help Gov­
ernment to keep prices under check 
and supplies to consumers easy. 

(c) The reserve stock is proposed 
to be built partly out of imports and 
partly from intJerna1 procurement. 
Rice is being procured for the Gov­
ernment of India in Punjab, Madhya 
Pradesh and U.P. by a levy on rice 
mills and traders. The levy in Pun­
jab is at present 66 2/3, that in U.P. 
50 percent and in Madhya Pradesh 
25 % .  The possibilities of procuring 
rice in other States are at present 
being examined. 

( d )  Foodgrains from Government 
stocks are distributed in deficit areas 
through fair price shops according to 
the requirements of those areas as 
assessed from time to time. 
Effect of Music on Growth of Plants 

562 J Shri Gulshan: 
· L Shri Buta Singh: 

Will the Minister of Food and Agri­
culture be pleased to state : 

(a) wJwther it is .a fact that on the 
basis of experiments conducted at 
Annamalai, Jabalpur and Pondicherry, 
music is found to have a great effect 
on the growth of plants ; and 

(b) if so, what steps Government 
of India have taken so far to propa­
gate this method? 

The Minister of State in the Minis­
try of FOod and Agriculture (Dr. 
Ram Subhag Singh) : (a) A team of 
Scientists was deputed by the Gov­
ernment of India in 1961 to verify the 
claims made by Dr. T. C. N. Singh of 
the Annamalai University and Dr. V. 
Gore of the Mahakoshal Mahavidya­
laya, Jabalpur, regarding the effect of 
music on plant growth. The team 
could not express any definite opinion 
in the matter as the experiments con­
ducted did not show consistent results. 

(b) As the e:itperiments conducted 
have not been able to support the 
claims regarding the positive effect of 
music on plant growth, it has been 
decided not to continue this work 
further at other Institutes or to pro­
pagate this technique. 
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Price of Fertilizers 

r Shri A. K. Gopalan: 
563, � Shri P. Kunhan: 

L Shri S. B. Patil : 

Will the Minister of Food and Agri­
fertilizers ; and 

(a )  whether it is a fact that the 
State Food Ministers' Conference dis­
cussed about the reduction in price of 
fertilizers, and 

(b )  if so, what decision has been 
taken on this question? 

The Minister of State in the Minis­
try of FOOd and Agriculture (Dr. Ram 
Subhag Singh) : (a)  Yes, Sir, the 
question was discussed in an inform­
al meeting with the State Ministers of 
Agriculture. 

( b )  The pool issue price of Calcium 
Ammonium Nitrate has been reduced 
from Rs. 3 1 0 1- to Rs. 278 1- per metric 
ton with effect from! 5th October, 
1 962. 

Soil Erosion 

564_ J Shri A. K. Gopalan : 
I.. Shl'i P. Kunhan : 

Will the Minister of Food liDd Agri­
culture be ple,.ised to state : 
-.. (a)  whether it is a fact that the 
State Food Ministers' Conference dis­
cussed the measures to prevent soil 
erosior, : and 

(b) if so, what decisions have been 
taken? 

The Minister of State in the Minis­
try of Food and Acricalture (Dr, Ram 
Subhag SinJl'b) :  (a) Yes. 

(b )  On the basis of suggestions 
made at the Conference and specific 
proposals subsequently received �om 

some of the States, the following de­
cisions have been taken :-

(i) An addit1ona1 allocation of 
Rs. 23 · 1 8  Jakhs has been made 
to the Government of Maha­
rashtra for accelerating their 
soil conservation programme 
during 1 962-63. 

(ii) The Bihar Government's sug­
gestion that administrative 
approval be issued for cen­
trally sponsored scheme& for 
the entire Third Plan period 
instead of for a year at a 
time, has been accepted and 
their scheme for soil conser­
vation in the catchment of the 
Mayurakshi has been aproved 
for the entire Third Plan 
period. The same has been 
done or is being done in res­
pect of such schemes received 
from other States. 

( iii ) The Government of Mysore 
had submitted an expanded 
programme of soil conserva­
tion aimed at covering an 
area of 3 lakh acres annual­
ly for the next 9 years at an 
estimated cost of Rs. 1,480 
lakhs. An additional alloca­
tion of Rs. 22 lakhs has been 
made to the State for 1 962-63 
for the purpose, keeping in 
view the organisational and 
other facilities available at 
present. • 

( iv )  The suggestion of the Govern-
ment of Punjab to treat their 
field drainage demonstration 
projects as a centrally spon­
sored scheme of soil conserva­
tion, has not been. �ccepted 
as this work pertains to irri­
gation. 

(v) A proposal to start a three­
year integrated soil conserva­
tion course for fresh science 
graduates is being considered. 

(vi ) A proposal to revise the pat­
tern of financial assistance in 
respect of State soil conser-
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vation schemes to be execu­ted in the backward areas, ill 
also under consideration. 

Irrigation Schemes 

65 J Shri A. K. Gopalan: 5 • l Shri P. Kunhan: 
Will the Minister of Fooli and Agri­

culture be pleased to state : 
(a) whether it . is a fact that the 

States Food Ministers' Conference has 
appointed a working group to go into 
the difficulties faced by small irriga­
tion schemes ; and 

(b) if so, when this group is ex­
pected to submit its report? 

The Minister of State in the Minis­
try of Food and Agriculture (Dr. Ram 
Subhag Singh) :  (a ) and (b) .  At an 
informal Conference of the State 
Ministers of Agriculture convened by 
this Ministry on the 29th and 30th 
August, 1 962, it was mentioned that 
inadequate and delayed supplies of 
cement, iron and steel and coal ham­
pered minor irrigation works as well 
as other programmes of agricultural 
development. It was accordingly sug­
gested by the Ministers that to assist 
in bringing about an improvement in 
the supply position cf these important 
materials the existing proeedures 
should be carefully examined and 
suitable change� in them suggested 
with a view to ensure timely and ade­
quate availability of these commodi­
ties to agriculturists and for agricul­
tural development programmes in 
general including godowns for ware­
housing of agricultural supplies and 
agricultural produce. The Confer­
ence, therefore, decided to set up a 
compact Working Group which met 
on the 24th and 25th September, 1 962 
and has since submitted its report. 
Survey and Settlement Department 

Workers � Tripura. 
566. Shri Dasaratha Deb: Will the 

Minister of Food and Agriculture be 
pleased to state : 

(a) whether any Holiday is being 
observed by the field workers under 
the Survey and Settlement Depart­
ment, Tripura in every week, i .. e. on 
Sunday ; 

(b) if not, whether any special 
wages or overtime wages are being 
given to those employees for their 
work on Go\'ernment Holidays; and 

( c) if not, the reasons therefor? 
The Minister of Stale in the Minis­

try of Food and Agriculture (Dr. Ram 
Subhag Singh) : (a) and (b). No. 

(c )  The Survey and Settlement 
operation has to follow a rigid phased 
programme. Due to prolonged rainy 
season, the time ,available for field 
work is limited. No hol iday is, there­
fore, obser\'ed from Oc tober to May. 
The field workers are, howeyer, ade­
quately comp2nsated by the compara­
tive leisure and holidays that they 
enjoy on full remuneration during 
th slack season. 

Co-operative Societies of Handcart 
Pullers 

661 Shri A. K. Gopalan: 
Shri Yallamanda Reddy : 

Will the Minister of Community 
Development, Panchayati Raj and Co­
operation be pleased to state: 

(a )  whether Government have 
sanctioned any scheme for the forma­
tion of co-operative societies by 
handcart/trolley pullers; 

(b) the amount being allotted for 
this scheme and the details thereof; 

(c) whether any such c�operatives 
had been formed in any of the State; 
and 

( d) it so, the details thereof? 
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The Deputy Minister in the Mhlil­
try of Community Development, Pan­
chayati Raj and Cooperation ( Shri 
Shyam Dhar Misra) : (a )  Yes · Sir, a 
scheme for the organbation of coope­
ratives of handcart pliers on a pilot 
oasis has been sanctioned. 

(b)  The Central Government will 
provide ( i )  loans to state governments 
to the extent the latter advar.ce loans 
to societies for purchase of hand carts 
subj ect to the maximum of Rs. 10,000 
per society repayable within a perbd 
of five years in equated annual in­
stalments, ( ii ) grants to state govern­
ments'.union territories to give subsi­
dies for managerial expenses upto 
Rs. 900 1- per society spread over a 
period of 3 to 5 years. The subsidy 
will be shared on 50:50 basis with the 
S t a te government. 

( c )  So far, no society has been orga­
nised under this schemP.. 

( d )  Does not arise. 

Motor Transport in Tripura 

568. Shri Dasaratha Deli : W:!J the 
Minister of Transport and Communi­
cations be pleased to state: 

(a) the total number of vehicles 
engaged in t ransport in Tripufa; 

( b )  total number of persons working 
as drivers and assistants in these 
mqtor transport ; 

( c )  the highP.st and lowest rate of 
wages paid to these workers;  and 

( d )  whether Government propose 
to introduce any minimum wage rate 
for these employees? 

The Minister of Shippinll" In tile 
Ministry of Transport and Communi­
cations (Shri Raj Bahadur ) : (a ) 1 6 19  
(As on 29-10-1962 ) .  

(b ) 256 1  (1 659 drivers a11d 902 driv­
er assistants) .  

( c )  Rs. 175 ! - and Rs. 501- re!l))ective­
IY. per month. 

(d ) The matter is under the conside­
ration of the Tripura Administration. 

P. and T. Employees 

569 f Shri Buta Sin&"h: 
• L Shri Gulshan : 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) the number of P. & T. Officbls 
with service of three years :md more 
whose services were terminated under 
Rule 5 of Temporary services Rulet1 
throughout India during 1 960, 1961 
and upto October, 1962 for 1-easons 
unconnected with the General Strike 
of July, 1960;  

(b)  the number of Scheduled Caste 
employees among them; and 

( c) the reasons for not 
quasi-permanency to the 
officials? 

awarding 
above-said 

The Deputy Minister in Ute M inistry 
of Transport and Communications 
(Shri Bhagavati ) :  ( a )  to ( c ) .  The in­
formation is being collected and will 
be placed on the Tabie of the Sabha. 

Farm Output 

:070. Shri Sezhiyan: Will the Minis­
ter of Food and Agriculture be pleas­
ed to state : 

( a )  the short-term loans given by 
the Central Government to the differ­
ent S tate Go\·ernments for increasing 
farm output during 1 960-61 and 1961-
62 ;  and 

(b)  the outstanding loan amounts 
and interests repayable by the States 
towards the loans gr.anted prior to 1st  
April, 1 960? 

The Deputy Minister in t11r. Minis­
try of Food and Agriculture (Shri 
A. M. Thomas) : (a) A �tatement giv­
ing the required information is placed 
on the Table of the House. [See Ap­
pendix I, annexure No. 65] . 

(b)  The Accountants General con­
cerned are responsible for the recov­
ery of loans granted by the Central 
Government. lnformation regarding 
the outstanding loan amounts and. 
interest repayable by the 
States on loans granted prior to 
1-4-1960 is not, therE'fore, readily 
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available in this Ministry, The re­
quired information is being collected 
from the Accountants General and 
will be laid on the Table of ·,he Sabha 
in due course. 

Construction of Railway Lines in 
Punjab 

571. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

( a )  how manv miles of new railway 
lines have been· constructed in Punjab 
under tne First and Second P 1'm 
periods; and 

(b ) the new r,ailway :ines proposed 
1o be opened in Punj ab  during the 
Third Plan period? 

The Deputy Minister in the lUinistry 
of Railways ( Shri S. V. Ramaswamy ) :  
(a) Information about construc tion cf 
rnilway lines is not compi!td State­
wise but Railway-wise. FrLm avail­
able records it has, however, be£n seen 
that out of the works carried out dur­
ing the First and Second Five Year 
Plan periods. about 40 miles oZ new 
lines and about 54 miles of restorations 
of dismantled lines were in tile Pun­
jab State. 

(b )  Out of the new l ines pruvidPc! 
in the Railway's programme for the 
Third Five Year Plan as publisJ,ed by 
the Planning Commission, 1 :27 mi'es 
portion of the Madhopur-Kathu[. !i'1e 
falls within the Punjab Stat<'. 
Opening of new stations in Feroze:!lore 

Division 

572. Shri D. C. Sharma: Will  the 
Minister of Railways be pleased to 
state the number of new stati,m;; to be 
opened in Ferozepore Divinion c,f 
Northern Railway during 1 962-63? 

The Deputy Minister in the Ministrv 
o.f Railways (Shri S . V. Rama.�wamy)·: 
d"ne flag station has been opened and 
the question of opening two l't a;r, 
Halts is under consideration. 

Covering shed on Passenger Platform 
at Baitaranl Road Railway Sta-lion 

573. Slari Mallick: Will the l\lin:s ­
ter of Railways be pleased to state : 

(a)  whether it has b,?en decided by 
Government to construct one cover­
ing shed on the Passenger Platfor m at 
Baitarani Road Railway station uncter 
South Eastern Railway in Orissa ;  

(b )  i f  so, the total amount to  be 
spent for this purpose ; and 

( c ) the time by which the work is  
likely to be started? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahuawaz 
Khan ) : ( a )  No, Sir. 

(b) and ( c ) .  Do not arise. 

Consumption of Tobacco 

574. Shrimati Savitri Nigam: Will 
the Minister of Food alld Agriculture 
be pleased to state whether Govern­
ment have made any assessment of 
the quantity of tobacco which is being 
consumed inside the country c\'ErY 
year? 

The Min:ster of State in the i.\linis­
try of Food and Agriculture (lJr. Ram 
Subhag Singh ) : Yes. A statement  i.:­
dicating the all India break up of 
tobacco consumption, typewise, 101· 

the past 5 years is placed on the Table 
of the House. [See Appendix I ,  
annexure No .  66] . 

Pilot Projects for Tobacco 
5,- f Sb.ri A. K. Gopalan: 

"· L Shri P. Kunhan: 

Will the Minister of FOOd and Agri­
culture be pleased to state : 

(a) whether Government have any 
proposals to set up pilot projects for 
growing flue-cured Virgin ia  tobacco ; 

(b) if so, the details of this scheme 
and which sites have been selected for 
setting up these pilot projects; and 
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(c) the total amount allocatM for 
this project? 

The Minister of State in the Ministry 
of Food and Agriculture (Dr. Ram 
Subhag" Singh) : (.a ) Yes. 

( b )  In order to explore possibilities 
of growing Virginia tobacco in new 
areas, trials are being conducted in 
Ankalgi and Aktangikal areas of 
Kundernad and Dharwar area in My­
sore State, Salem and Dharampuri 
areas of Madras State and Sur«t, Kair.a 
and Mehsana Districts of &ujarat 
State. 

( c) No special allotment has Leen 
made. Tri,als are being cond -1c lcr: in 
collaboration with the State f '-UVPt n­
ments. 

Case of P.C. Ray and Company 
576. Shrimati Savitri Nigam : '', ill 

the Minister of Food and Agriculture 
be pleased to state: 

( a )  whether the case of P.C. Ray 
and Company, Port Blair, Andatrn,ns, 
which was sent to arbitration he,s ;,,een . 
decided ; and 

(b )  whether complaints agains t !hat 
company have been received rgearding 
the irregular payments of wage3 to 
t he labourers? 

The Minister of State in the MiJais­
try of Food and Agriculture (Dr. 1.am 
Subhag Singh ) :  (a )  Not yet. 

( b )  Yes. 
Production of Canned Fruit 

577. Shrimati Savitri Nigam: Will 
the Minister of Food and Agriculture 
be pleased to state what incentives 
and facilities have been given to small 
farmers willing to take up the small 
units of production of canned fruits 
industry? 

The Deputy Minister in the Minis­
try of FON and Agriculture (Shri 
A. M. Thomas): With a view to en­
courage production and export of 
fruit and vegetable products the fol­
lowing facilities and concessions are 
provided by the Government. 

1. Grant of subsidy on Tinplate 
used in the manufacture of 
fruit and vegetable products 
at the rate of Rs. 500i- per 
ton. 

2. Loan ,assistance to the extent 
of Rs. 10,000[- for small units. 

3. Rebate of Excise duty on sugar 
(for Exports only).  

4. 50% concession on freight rate 
for transport of finished pro­
ducts intended for export. 

5. Drawb.ack of import duty on 
Tinplate etc. 

6 .  1 0% Cash grant on export earn­
ings. 

In addition to the above, concession 
schemes have also been drawn up 
by some State Governments, for im­
parting training to small growers in 
fruit and vegetable preservation and 
setting up of fruit and vegetable pre­
servation units on cooperative basis. 
Provision has also been made by some 
State Governments in their Third 
Five Year Plan for setting up Mobile 
Units for demonstration and propa­
ganda. 

Forest Wood 
578. Shrimati Savitri Nigam :  Will 

the Minister of Food. and Agriculture 
be pleased to state the rate at which 
the . forest food was sold to the people 
of Andamans for home use in the 
years 1 954-55, 1 955-56 anct 1961-62? 

The Minister of State in the Minis­
try of Food alld Agriculture <Dr. Ram 
Subhag Singh) :  Villagers in the Anda­
mans are allowed upto 12 tons of 
forest wood (logs ) for construction of 
a house and 5 tons for repairs, free of 
royalty, from the Revenue forests in 
South Andamans. Any extra quantity 
required by them for bona fide domes­
tic use is charged at the following 
rates: 

Logs, 'A' CI.ass--annas six per cft. 
Logs, 'B' Class-annas four per cft. 

Besides this, royalty-free forest. 
produce is also allowed to occupiers 
of land who reside else where than 
Aberdeen ir, Port Blair. 
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The rates at which sawn timber is 
.sold frOllll the Government Sawmills 
at Chatham and Betapur, are given in 
the statements placed on the Table of 
the House [Placed in the Library. See 
No. T-558/62] .  A reduction of 30% 
over the standard rate was allowed 
w.e.f. 1st November, 1 954 in the case 
of sown timber supplied to the Jocal 
population in Andamans and the gov­
ernment de:iiartments including P.W.D. 
but this concession was completely 
withdrawn w.e.f. 1 5-12-1957 on a sug­
gestion made by audit that such sub­
sidies could not be allowed by the 
Andamans Forest Department as a 
commercial department. 

Central Fisheries Operatin Training 
Institute 

579_ { Shri P. Kunhan: 
Shri A. K. Gopalan: 

Will the Minister of Food and Agri­
culture be pleased to refer to the reply 
given to Starred Question No. 91 on 
the 7th August, 1962 and state the fur­
ther progress made in the proposal to 
start a Central Fisheries Operative 
Training Institute at Cochin? 

The Deputy Minister in the Minis­
try of Food and Agriculture ( Shri 
A. M. Thomas):  In the light of the re­
commendations of the Norwegian Ex­
pert, a detailed scheme has since been 
prepared and is now under the con­
sideration of the Government of India. 

Coconut Cultivation in Keraia 

f Shri P. KUJlhan: 5so. I.. .Shri A. K, Gopalaa: 

Will the Minister of Food ani Acri­
culture be pleased to state : 

(a )  whether the Kerala Government 
have submitted any proposal to extend 
coconut cultivation; 

(b) if so, the details thereof; 

( c ) whether the Central Govern­
ment have promised to give any 
assistance in this matter; 

(d )  if so, the amount sanctioned 
during the Third Five Year Plan ; and 

( e )  the amount sanctioned during 
the first and second year of the Third 
Five Year Plan and the amount 
already spent? 

The Minister of State in the Minis­
try of FOOd and Agriculture (Dr. Ram 
Subhag Singh) : ( a )  and (b) . Yes, a 
scheme for reclamation of 166 acres 
of Kaya! land and 957 acres of coastal 
land, for planting coconuts has been 
included in the State's Third Five 
Year Plan. The latter area· is pro­
posed to be provided with irrigation 
facilit ies through filter points tube 
wells. Loans and subsidies have been 
provided for this purpose . 

( c) The scheme is entit led to Cen­
tral financial assistance as appl icable 
to State Plan Schemes. 

( d) A total provision of Rs. 1 5 .85 
lakhs has been made for this scheme. 

(e )  The Government of Kerala 
sanctioned an amount of Rs .  50,000 
during 1961 -62 and have made a pro­
vision of Rs. 1 .79 lakhs during 1 962-
63. 

An expenditure of Rs. 800 was 
incurred during 1 961 -62 and that 
incurred upto 30th September, 1 962 
during 1 962-63 is Rs. 21 ,890. 

Buildiag of Ships in Foreip. 
Countries 

r Shri B. K. Das: 

581 J Shri S. C. Samanta: 
· � Shri Subodh Hansda: 

L Dr. P. Mandal: 

Will the Minister of Transport aad 
Communications be pleased to state : 

( a )  which shipping companies have 
ordered for building their ships in 
foreign countries; 
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( b )  what tonnage i s  t o  b e  acquired 
during the current year · through those 
ships ;  and 

( c )  how many of them are meant 
for overseas and how many for 
coastal trade? 

'l'he Minister of Shipping in the 
Ministry of Transport and Communi­
cations ( Shri Raj Bahadur ) : ( a )  Only 
one Indian shipping company, viz. the 
Jayanti Shipping Company Private 
Ltd .. New Delhi ,  has ordered eight 
bulk carriers for const ruction in a 
Ja panese ship:,ard. 

( b J  Out of these eight vessels two 
vessel s of about 20.000 G.R.T. each 
( 32,250 D.W.T. each ) are expected to 
be delivered before 3 1 st March, 1963. 

( c )  All the eight vessels are meant 
for the overseas tramp trade. 

Concrete Sleepers 

582 J Shri S. M. Banerjee :  
" "l Shri Umanath: 

Wil l the Minister of Railways be 
pleased to slate : 

( a )  whether Government have 
taken a final decision to have R.S. 
concrete sleepers for Indian Railway; 
and 

( b )  if so, when manufacture is 
likely to be started? 

The Deputy Minister in the Minis­
try of Railways ( Shri S. V. Rama­
swami ) :  (a )  No, Sir. 

(bl  Does not arise. 

Cost of Manufacturing Locomotives 

lS.J 
Shri S. M. Banerjee: 
'ihri Umanath : 

Will the Minister of Railways be 
pleased to state : 

(a )  whE:ther the cost of Chittaranjan 
Locomotives, has further come down 
in 1962;  

(b)  if so ,  how does it  compare with 
the price of locomotives manufactured 
in Telco, Jamshedpur ; and 

( c) the reason for the difference? 
The Deputy Minister in the Minis-

try of Railways ( Shri Shalinawaz 
Khan) : (a )  No. 

( b )  and ( c ) .  Does not arise as the 
locos delivered by Telco are of the 
Metre Gauge, while Broad Gauge 
locos are manufactured in Chittaran­
jan Locomotive Works. 
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Konkan Coastal Service 

585. Shri Yashpal Singh : Will the 
Minister of Transport and Communi­
cations be pleased to state : 

(a ) whether the ofl'er of a Goan 
shipowner to run the Konkan coastal 
service has been accepted ; and 

( b )  whether it is a fact that the 
particular shipowner has offered to 
run the service without any increase 
in the present fares? 
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The Minister of Shipping in the 
l\linistry of Transport a.ad Communi­
cations ( Shri Raj Bahadur) :  (a) No 
final decision has yet been taken in 
the matter. 

(b) Yes, Sir. 

Electrification of Railways from 
Madras to Arkonam 

586. Shri Umanath: Will the Minis­
ter of Railways be pleased to state: 

(a) whether the Central Govern­
ment received any recommendation or 
proposal . from the Madras Govern­
ment for the electrification of Rail­
ways from Madras Central to Arko­
nam; and 

(b) if so, the decision of the Central 
Government in this matter? 

The Deputy Minister in the Minis­
try of Railways ( Shri S. V. Rama­
swamy) :  ( a )  Yes, Sir. 

(b) Electrification of this section 
may be considered when saturation is 
reached with steam traction. Investi­
gations made so far indicate that this 
small scheme is not financially 
justified. 
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Super Market 

589 f Shri P. C. Borooah: 
· l Shri P. R. Chakranrti: 

Will the Minister of Community 
Development, Panchayati Raj and 
Cooperation be pleased to state : 

(a )  whether a scheme for a co­
operative super-market for wholesale 
supply to a net-work of chain stores 
selling consumer goods at reasonable 
prices have been under the considera­
tion of the Planning Commission; 

(b) if so, what decision has been 
taken in this regard; and 

( c) what action has so far been 
taken to implement the decision? 

The Deputy Mini91:er ia tll• lllbaia­
try of Community DeYelepmeat, 
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Panchayati Raj and Cooperation 
( Shri Shyam Dhar Misra) :  (a) to ( c ) .  
There i s  n o  scheme f o r  the organisa­
tion of a cooperative super market. 
Government of India have approved 
a scheme for the organisation of 200 
wholesale cooperative stores and 4,000 
primary ibranch stores all over the 
country in order to serve the interests 
of consumers in cities and towns with 
a population of more than 50,000. 
State Governments have been request­
ed to implement the scheme. The 
entire financial assistance will be 
found by the Centre. 

Khetri Copper Project 

590 J Shri Morarka: 
· L Shri R. S. Pandey: 

Will the Minister of Railways be 
pleased to state : 

( a )  whether in view of the progress 
of Khetri Copper Proj ect made in 
recent months, the work of laying 
the railway line there will be 
expedited ; and 

( b) if so, what steps have been 
actually taken in this direction? 

The Deputy l\UnistPr in the Minis­
try of Railways (Shri S. V. Rama­
swamy) :  ( a )  and (b) .  Reconnaissance 
Engin cing and Traffic Surveys have 
been carried out for a railway line to 
link the Khetri Copper deposit areas. 
According to the latest indications of 
the traffic likely to be moved as also 
the Traffic Survey Report, the volume 
of traffic likely to move over this line 
is so meagre that there appears to be 
no j ustification for construction of 
this line at present. 

Freight Realisl!d from Goods Booked 
at Bhadrak Station 

591. Shri G. Mohanty: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 178 on the 7th August, 
1 962 regarding freight realised from 
goods booked at Bhadrak Station and 
state:  

( a )  whether the causes of the fall 
in income from freight have been 
enquired into ; and 

(b)  if so, the steps that have been 
taken to improve the position? 

The Deputy Minister in the Minis­
try of Railways ( Shri S. V. Rama­
swamy) : (a )  The fall in the amount 
of freight collected at Bhadrak Station 
during the first half year of 1 961  and 
1 962 as compared to the freight 
collected during the corresponding 
period in 1 960 was not due to any 
appreciable dimunition of traffic but 
due to some traffic which was booked 
freight 'prepaid' at Bhadrak during 
1 960 being booked freight 'to pay' 
during 1 961  and 1 962. 

(b) Does not arise. 

Disputes between Jhumias anti 
Jotedars 

592. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be 
pleased to state : 

(a )  whether any disputes between 
the rehabilitated Jhumias and the local 
J otedars exist in the Sub-division of 
Subroom; 

(b )  if so, the nature of disputes; 
and 

( c ) what steps are taken by Tripura 
Administration to settle such dispute? 

The Minister of State in the Minis­
try of FOOd anti Agriculture (Dr. Ram 
Subhag Singh) : (a) Yes. 

(b) It is claimed by a Jotedar in 
Subroom Sub-Division that the land 
allotted by the Administration to 
Jhumias under Jhumias rehabilitation 
scheme falls within his jote land and 
is not a khas land. 

( c )  The case is under enquiry at 
present. 

Bus Sen'ice hl Trip•ra 

593. Shrl Dasaratha Deb: Will the 
Minister of Transport and Commvni­
cations be pleased to state:  

(a)  whether any r .. vised or reduced 
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rate of bus fare has been introduced 
_in Tripura recently; 

(b) if so, whether this rate is 
followed by the Bus Owners' Associa­
tion of Tripura ; and 

(c)  if not , what steps are being 
taken to execute the decision regard­
ing the new rate of bus fare of the 
Government in  Tripura? 

The Minister of Shipping in the 
Ministry of Transport and Communi­
cations ( Shri Raj -Bahadur) :  (a )  to 
( c ) .  The Tripura Administration pro­
posed to introduce reduced rate of bus 
fares from the 1 5th August, 1962 
The Tripura Motor Owners' Associa­
tion represented against the proposed 
reduction. The obj ection of the 
Association was rejected by the Chief 
Commissioner. Tripura, at  a meeting 
held on 6th November, 1 962. The 
Admini stration now propose to intro­
duce the revised fares from the last 
week of November, 1 962. 

Chandrapur Colony 

SH. Shri Dasaratha Deb: Will the 
i)dinister of Food and Agriculture be 
pleased to state : 

( a )  whether it is a fact that distri­
bution of land among the inmates of 
Chandrapur colony ( Dharmanagar) ,  
Tripura has not been properly made ; 

( b l  whether it is a fact that for . 
readj ustment or redistribution of land 
in the said Colony, a non-official com­
mittee of three members was formed 
a few years back at the instance of 
the Deputy Director, Rehabilitation 
Department, Tripura ; and 

( c) if  so, what were the suggestions 
of such Committee and what was the 
reaction of Government towards these 
suggestions; if any? 

The Miaister of State in the Minis­
try of Food and Agriculture (Dr. Ram 
Subhag Singh) : (a) No. The land 
originally acquired for rehabilitation 
of refugees was properly distributed. 
But some of the allottees who receiv-

ed rehabilitation loans left the Colony 
and settled elsewhere, and some non­
allottees occupied a good portion of 
the land unauthorisedly, some occupy­
ing more and some less .  

( b ) Yes.  

( c )  The Committee tentat ively 
decided that the land in  the Colony 
be real lotted at  the rate of ten 
'gandas' per family excluding the 
non-refugee occupants, who should 
vacate the land in their possession 
and that some of the inmates should 
be shifted to the newly acquired land 
at some distance from this Colony. 
But due to some disagreement 
amongst its members, the Committee 
did not submit any formal report or 
suggestions to the Administration. 
The Committee has s ince ceased to 
fu:iction. 

The Tripura Administration propose 
to give effect to the two tentative 
decisions of the said Committee and 
reallot land to the deserving families 
after the Cadastral Survey of the 
Dharmanagar Sub-Division is com­
pleted and the quantum of Khas land 
is known. 

Shipping Freight Rates 

595. Shri P. R. Chakraverti: Will 
the Minister of Transport and Com­
munications be pleased to state : 

( a )  whether Government have 
urged on the shipping companies to 
regularise all discriminating freight 
rates in the interests of the country's  
export trade ; 

( b )  whether the India-U.K. conti­
nental Conference has appointed a 
sub-committee to examine the ques­
tion of introducing separate tariff 
from India to Middle East destina­
tion, and if so, with what results ; 

( c ) whether arrangements have 
heen made for mutual consultations 
between trade interests and shipping 
lines and also Government whenever 
the question of revision in freight 
rates arises ; and 
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(d)  how far the Freight Investi&a­
tion Board has succeeded, in coopera­
tion with the shipping interests, in 
tackling the shipping difficulties? 

The Minister of Shipping in ·the 
Ministry of Transport and Communi­
cations ( Shri Raj Bahadur) : (a )  and 
l b ) .  Yes, Sir. The India-U.K. Conti­
nental Conference have also set up a 
Sub-Committee to look into the ques­
tion of introducing a separate tariff to 
Middle East destinations  and the 
Conference has been asked to expe­
dite the issue of the traffic as early as 
possible. ' 

( c )  Yes: Sir. 

( d l With the cooperation of . the 
shipping interests the Freight Investi­
gation Bureau has succeeded in ·solv­
ing many problems the more impor­
tant of which are indicated below: 

( i )  Securing reduction in freight 
rates in respect of about 2 1 1  
items such a s  jute goods, 
cotton, coffee, tea etc. during 
the period from 1st January, 
1961 to 3 1 st October, 1 962. 

( i i )  Securing abolition of addi­
tional charges levied on ship­
ments from and to Saurashtra 
Ports. 

i iii ) Providing necessary shipping 
space for various commodi­
ties whenever such difficulties 
were brought to the notice of 
the Bureau. 

( iv)  Sen·:r.� a, · a liaison between 
the Conferences and Trade 
!'ltnres+ s :md rendering. ser­
vice where difficulties have 
arisen in such matters as 
charginl( of dead-freight, 
withholding of rebate etc. 

Detention of Indian Ship at Rangoon 
Port 

!1!16. �hrimatl Maimoona Snltan: 
Will the Minister of Transport and 
Cntnmunlcatlons be pleased to state :  

t a ) whether i t  i s  a fact that the 
Indian steamship "Jay Ganga" was 
2159 (Ai )  LSD-3 

.ch;tained in th" Rangoon Port and 
rummaged on Friday the 14th Septem­
ber, 1 962 and was allowed to procee<l 
only on 15th September, 1 962 after 
seizing some valuable _articles ; and 

( b )  if so, the reasons therefor? 

The Minister of Shipping in the 
M.inistry of Transport and Conimuai­
cations ( Shri Raj Bahadur) :  (a ) and 
( b ) .  The vessel involved was 'Jag 
Ganga' belonging to Messrs. Great 
Eastern Shipping Co. Ltd. ,  Bombay, 
anrl not 'Jay Ganga'. The vessel was 
del ay�d for twenty-four hours at 
Rangoon rlue to unavoidable circum­
stances. At 10 .00 hours on the - 14th 
September, 1 962, the Customs rum­
maging party boarded the vessel and 
found the following unclaimed pro­
perty in Cassab-cum-Carpenter stores 
and forced to delay the vessel : 

I ( i) 31 small packages of synthe-, 
tic stones: and 

�

: 
( i i) Cotton piece goods of approxi 

mately 23 yards. 1 

Three suspected seamen were taken 
ashore by the Customs authorities for 
interrogation. The Customs party 
again boarded the vessel at 1 6.00 hours 
and made a further search but found 
nothing. The vessel was then released 
at 1 8.00 hours and the seamen were 
also released by 22.00 hours one by 
one. The result of the interrogation 
is. however. not known. 

Jute Seed Multiplication Farm 

597. Shri Surendra Pal Singh: Will 
the Minister of Food and Agricnlture 
be pleased to state : 

( a) whether it is a fact that the 
C�ntral Nucleus Jute Seed Multipli­
cation Farm at Budbud, Panagarh, has 
evolved a new process by which it 
would be possible to increase their 
seed production by 200 per cent as 
compared to last year's production 
fiJ!lires; and 

(b )  ii so, whether this new process 
is highly tcchf\ical, :fairly simple and 
can  bf' adopted l)y the Jute growere 
as well? 
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'l'he MiDIBter of State ID tbe MIDIB­
trJ of Food and Acricaltare (Dr. Ram 
S11bbag Singh) : (a)  and (b) . By adop­
tion of a simple process considerable 
increase in jute seed production is 
expected this year at the Panagarh 
Farm. The work is still in the experi­
mental stage and further confirma­
tion of results is necessary before it 
can be propagated amongst the 
growers. 

Engine Failures OD Miraj-Lat111" 
r Shri Tlllshidas Jadllav: 

598. -< Shri V. T. Patil: 
l Shri Jedhe: 

Will the Minister of Railways be 
11leased to state: 

( a ) whether it is a fact that there 
are constant engine failures on the 
Miraj-Latur narrow gauge section of 
the Central Railway causing consider­
able inconvenience to the passengers; 
and 

(b) if so, what are the reasons for 
this constant failure of engines? 

'l'he Deputy Minister in the MJnls.­
try of Railways (Shri Sbahnawu 
Khan) : (a )  No. 

(b) Does not arise. 

Wastace of 0ra.Jll'e9 
( Shri Tulshidas Jadhn: 

199. -< Shri V. T. Patil: 
L Shri Jedhe: 

Will the Minister of FoOd and Acri­
eulture be pleased to state: 

( a) whether it is a fact that about 
15 to 20 per cent of oranges ,irown in 
the Nagpur areas go waste on account 
ef the lack of cold storage facilities 
on stations like Nagpur, Kotol and 
ether places ; and 

(b )  if so, what arrangements are 
being made for providing cold storage 
facilities in these Centres? 

The Deputy Millister iJl the MinJs. 
try ef Food and Apieulture (Shri 
A. M. Thomas) : (a)  No, Sir. 

( b )  Does not arise, 

Fllel Crisis 
( Shri TaJslda& Jadhav: 

881. -{ Shri V. T. Patil: 
l Shri Jetlhe: 

Will the Minister of Food llll4I Arri­
culture be pleased to state 

( a )  whether it is a fact that accord­
ing to the United Nations study re­
port, India will face a fuel crisis in 
1968;  �nd 

(b )  if so, the l)roposals envisaged by 
Government to avoid this crisis? 

The Minister of State in the Minis­
try of Food and Africulture (Dr. Ram 
Subhag Singh) : (a )  No such report 
has been received 1:,y the Ministry of 
Food and Agriculture which is con­
cerned only with fuel-wood and char­
coal. 

(b) Does not arise. 

Fast Trains OD Dhond-Manmad Route 
1 Shri Tulshidas Jadhav: 

881. -< Shri V. T. Patil: 
L 'Sbri Jedbe: 

Will the Minister of Railwa:,s be 
pleased to state: 

(a )  what has happened to the deci­
sion by the Central Railway in res­
pect of starting fast speed trains on 
Dhond-Manmad Route; and 

( b) how far the decisi0n has been 
implemented? 

The Deputy Minister in the MinishT 
of Railways (Shri Sb.ahaawaz Dan) : 
(a )  and (b) .  There is no proposal, 
at present, t.o provide a fast train 
between Dhond and Manmad. 

Settlement of Khasland at Acartala 
GO!. Shri Biren Dutta: Will the 

Minister of Food and Agriculture be 
pleased to refer to the reply given ti> 

Unstarred Question No. 1852 on the 
28th August, 1962 and state: 
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(a)  whether the portion of Khas­
Jand under occupation of persons in 
A1artala Town will be settled with 
the occupants themselves; 

(b) if so, when this settlement is 
expected to be given; 

(c ) whether any premium will be 
charged; and 

(d) if so, what will be the rate of 
premium? 

The Minister of State in the Minis­
try of FoOd and Agriculture (Dr. Ram 
Subhag Singh) : (a) and (b) .  Settle­
ment of Khasland in unauthorised 
occupation of peraons in Agartala 
would be carried out during the 
course of Survey and Settlement 
Operations in accordance with the 
principles drawn up and approved by 
the Advisory Committee for Tripura. 

(c) Yes. 

(d)  Premium will be charged at the 
market value of similar land in the 
neighbourhood. 

Lan41- Labour 

C03. Shri Hem B,aJ: Will the Minis­
ter of Food and A(riculture be pleas­
ed to state : 

(a) the number of landless labour-
81'11 who have so far been settled dur­
ing the first two years of the Third 
.Five Year Plan; 

(b) the number of such labourers 
who need settlement; and 

(c)  the different schemes worked 
out for their settlement on land or 
otherwise? 

The MinJ9ter of State in the Minis­
try of Food and Asriculture (Dr. Ram 
Subhq Sinrh) : (a)  to (c) . The in­
formation is being 'collected from the 
State Governments and will be placed 
en the Table of the Sabha. 

Meetiac of Central Board of Forestry 

r Shri Rem Baj: 
Shr:I Bhapat .Jha AIIIMI: 

i Shri Bbakt Darllban 
Sllri Yubpal SIJll'h: 

fM. Shri BIBbaneh•ndoer Seal: 
t Slari Warior 

Will the Minister of F8od aad Acri­
culture be pleased to state: 

(a) whether any meeting of the 
Central Board of Forestry was held 
in October, 1962; and 

(b) the main subjects discussed: 
therein, the recommendation made 
and the steps Government propose to 
take to implement them? 

The Minister of State in the Miais­
try of F8od and Apiculture (Dr. Ram 
Subhac Singh, : (a) Yes. 

(b) A statement is placed on the 
Table of the House. [Placed in Lib­
rary. See No. LT-55&/62] . 

FOre6t Rules 

605. Shri Dem Baj: Will the Minis­
ter of Food and Agriculture be pleas­
ed to state the steps Government 
propose to take to coordinate the 
forest rules of the different State Gov­
ernments and Union Territories? 

The Minister of State ha the Minis­
try of FOOd and Asrieulture (Dr. Bam 
Sublaag Sin1'h) :  The Government of 
India have at present no proposal to 
coordinate the forest rules of the 
different State Governments and 
Union Territories. The question of 
amending the Indian Forest Act, 19ll7, 
was, however. discussed at the last 
meeting of the Central Board of 
Forestry held at Dehra Dun on the 1st 
October, 1962. The Board recom­
mended that it would be very useful 
if all the State Governments would 
look into the matter and make sug­
gestions for improvements and chang­
es in the Act, in the light of recent 
developments and that these sugges­
tions eould be examined and proposals 
drawn up for amendment of the Act 
in the desired directions. Action is 
being taken in the matter on these 
lines. 
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The Deputy Minister In the Mhlia­
try of Transport and Communications 
(Shri Mohiuddin) ( a )  Yes, Sir. 

Development of Fisbl Industry 

606 f Shri Warlor: 
· L Shri Bishanchander �: 

Will  the Minister of FO!ld and Arri­
culture be pleased to state: 

(a )  whether the attention of Gov­
ernment has been drawn to the in­
vestigation conducted by the State 
Government of Kerala to find out the 
obstacles in the way of developing 
fishing industry and remedies there­
of; and 

(b) if so, whether any report had 
been received from the State Govern­
ment in this regard? 

The Deputy Minister in the Mlnlls-
try of Food and Agriculture (Shri 
A. M. Thomas) : ( a) and (b) . No 
such investigation has been carried 
out by the Government of Kerala. 
However, they have, from time to 
time, brought to the attention of the 
Government of India the difficulties 
experienced by them, due to the short­
�ge of foreign exchange, in importing 
marine diesel engines and other 
fisheries requisites. The Government 
of India have been doing their best to 
meet these demands, but it is obvious­
ly not possible, in. the present con­
text, to satisfy in full the requirements 
of Kerala or any other State. 

International Civil Aviation 
Organisation 

607 . Shri P. C. Borooah: Will the 
Minister of TrallSp<'rt and Communi­
cations be pleased to stnte: 

(a) whether the 1 4 ' h  Session of the 
International Civil .•. v iat ion -Organisa­
tion was held in Aug·.· � '. -September 
this year in Rome; 

· (b)  if so, what m�,n observations 
and recommendations were made ": 
the meeting; and 

(c) what action is to be t �ken by . 
the Central Government in the light 
of the discussions? 

(b) The International Civil Avia­
tion Organisation held in Rome this 
year discussed a wide variety of civil 
aviation problems and approved a 
series of policy resolutions which will 
guide the work of the Organsation in 
the technical, legal, economic and ad- • 
ministrative fields during the next 
three years. The important decisions 
taken inter alia relate to supersonic 
civil aircraft, technical assistance, im­
plementation of regional plans, Air 
traffic service areas, coordination of 
civil and military air traffic, economics 
of airports and air navigation facili­
ties, facilitation and tariff enforce­
men.t. The Assembly adopted the 
budget of the Organisation for the 
year 1963-65 and voted an amend­
ment to the Convention on Inter­
national Civil Aviation providing that 
a special Session of the Assembly be 
called upon the request of one-fifth 
of the total number of international 
Civil Aviation Organisation Contract­
ing States rather than by the present 
number of ten Confracting States, 
which amendment will not come into 
effect until 66 States have ratified it; 
Thr International Civil Aviation Or­
ganisation Assembly elec ted a new 
Council for a three year term. India 
is one of the States so elected to the 
Council. 

(c) This will be examined on receipt 
of the formal report etc. of the meet­
ing from International Civil Aviation 
Organisation. 

Accumulation of Rice in Orlssa 

608. Shrl Tridib Kumar Chaudhuri: 
Will the Minister of Foocl and Agri­
culture be pleased to state: 

(a) whether it is a fact that some 
differences had arisen between the 
State Governments of Orissa and West 
Bengal about the l ifting of surplus 
rice stocks accumulated in remote 
d.' �tricts of Orissa like Kalahandi and 
Koraput; 
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(b )  whether it is also a fact that 
the Government of Orissa expressed 
unwillingness to join the Eastern Rice 
Zone if they were not given the ri ght 
to export their �cumulated rice 
stocks to areas outs ide the Zone; 

(CJ whether the Government of 
Orissa had decided to stop �endinl 
rice to West Bengal; and 

(d )  whether a Conference of the 
representatives of the Food Depart­
ment of Orissa and West Bengal was 
held on 1 st October, at New Delhi at 
the invitation of the Central Govern­
ment to resolve these differences? 

The Deputy Minister in the MillJstry 
of Food and- Agriculture (Shrl A. M. 
Thomas) : ( a) to ( d ) .  There was no 
difference of opm,on between the 
Governments of West Bengal and 
Orissa about the lifting of surplus 
stocks of rice from remote districts of 
Orissa, such as, Kalahandi, and Kora­
put. Stocks of rice move from 
Orissa to West Bengal through trade 
channels and are not lifted by the 
West Bengal Government. 

The Eastern Rice Zone comprising 
the States of West Bengal i!?l.d Orissa 
was created as far back as 21st De­
cember, 1 959 and is not being dis­
turbed. 

The Government of Orissa brought 
to the notice of the Government ot 
India the fact that as boiled rice was 
preferred to raw rice in West Bengal, 
there had been some difficulty in the 
disposal of raw rice produced in the 
districts of Kalahandi and Koraput. 
The Government of India have agreed 
to the procurement of this rice on a 
voluntary basis. 

Measures to Iacrea9e Food Production 
609. Shri Bishanchander Seth: Will 

the Minister of Food ud Agriculture 
be pleased to state: 

( a )  whether it is a fact that the 
Union Food Ministry and the l?lan­
ning Commission have devis.ad two 
measures to ensure that o.utpu·l of food 
production is raind; 

(b )  if so, the details of those two 
measures and how far this will help 
for incregsing the agricultural produc­
tion; 

( c ) whether these programmes were 
discussed during the State Agricul­
tural Ministers meeting held on 29th 
and 30th August; 

( d) if so, the decisions and the re­
action of the Ministers thereupon ; and 

(e )  what other i tems were discussed 
!n the meeting and how far it hu 
proved successful? 

The DeputT Mialster In the Miafs-
try of Food aBd Agriculture (Shrl 
A. M. Thomas) : (aj  Yes. 

( b ) With a view to intensifying 
agricultural production it was decided 
that an endeavour be made to secure 
an increase of 20 per cent in the All­
India Th!rd Plan targets for minor 
irrigation and soil conservation. It is 
proposed to provide additional resour­
ces and to make additional allocation, 
to States for minor irrigation and soil 
conservation programmes and the1e 
allocations wm be over and above 
the ceilings of central financial as­
sistance and the total plan outlays. 
Accordingly, all the State Govern­
ments and Union Territory Adminil­
trations were requested on 20th 
August, 1 962, to review their minor 
irrigation and soil conservation pro­
grammes already included l.n the State 
Plans, rephase them with a view to 
accelerate them and furnish specific 
proposals for extra allocations that 
they would be in a position to utilise 
during the remaining months of the 
current financial year, 1962-63. The 
additional outlays and allocations to 
be made in respect of each State !.n 
the subsequent years will be deter­
mined during the Annual Plan dis­
cussions for 1963-64 and onwards. 
The following suggestions were made 
to States!Union Territories:-

(i ) In selecting the programtnt's 
for intensification, preference 
should be given to those schemes 
which couid be undertaken and 
completed quickly as for example, 
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schemes for boring and deepening 
of existing wells, installation of 
pump sets and restoration of 
tanks. 

(ii ) Likewise, preference should 
be given to the schemes which 
would readily result in increased 
utilisation of irrigat'lon facilities 
and in substantial increase in the 
acreage under irrigated crops. 

( iii ) The State Governments 
should organise intensive training 
programmes in soil conservation 
and research and investigations for 
problem areas in the State. 

(iv) The panchayats should be 
empowered to enforce obligations 
of the cultivators to maintain the 
contour bunds and waterways in 
good repair. 

(c) Yes. 

ld) The State Agricultural Ministers 
approved these measures and promis­
ed to accelerate flle pace of minor 
irrigation and soil conservation 
demes. 

(e) The other items discussed in the 
•bove mentioned meeting were:-

(i) Programme ot improved 
seeds for foodgrains, cotton, oil­
seeds and jute. 

(ii) Promotional campaign for 
utilisation of fertilisers. 

(iii) Locust situation and locust 
OJM!ratlons. 

liv) Plant protection measures 
other than locust operations. 

(v) Bio-gas plant. 

The State Agricultural Ministers pro­
mised their full cooperation in taking 
suitable measures for increasinf agri­
eultural production. 

Panehayatl RaJ 
610. Shrf Bishanchander Seth: Will 

the Minister of Community Develop­
-t, Pa.ndlayaU Baj 11114 Coopera­
tion be pleased to state: 

(a) whether it is a fact that Gov­
ernment are considering a proposal ta 
amend the Panchayati Raj Act gov• 
erning the working of Panchayats ia 
Union Territories; 

( b) if so, the reasons for suclt 
amendment; and 

( c) when it Is likely to be amend­
ed? 

The Deputy Minister hi the Milllstrr 
ot Comm.unity Development, Paa­
ehayatl Baj and Cooperation (Shrl 
B. S. Mnrl!hy) :  (a) No, Sir. 

(b) and (c) . Do not arise. 

Tolll'illt Development Council 

r Shri Yaahpa.l Siqh: 
611. { Shrl Na.rendra Sbi«h Mahula: 

L Shri Blmat SiJl&'ka: 

Will the Minister of Trusport aad 
Camm:alliestiolls be pleased to state: 

(a ) the recommendations of the 
idxth meeting of the Touriat Develop­
ment Council held recently at Ootaca­
mund for the development of tourist 
industry; and 

(b) the reactions of Government oa 
such recommendations? 

The Minister ot Shipplnr Ill tlul 
MbdlJtry al Transport and Communlca­
tlGm (Shrl Ra,J Balwlur) : (a)  At ita 
sixth meeting held at Ootacamund, on 
the 28th and 29th of September, 1962, 
the Tourist Development CouncU 
made the following recommenda­
tions:-

(i) For dealing with Tourist 
matters, the State Governments 
should create a separate Depart­
ment under the charge of a full­
time senior officer, designated as 
Director Tourism. 

(ii ) To ensure better manage­
ment and efficient functioning of 
the Tourist Bungalows and Ren 
Houses etc., the State Govern­
ments should set up a properly 
manned House keeping sect!on, 
within their Tourist Department. 
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(iii) The State Governments 
should furnish to the Central Gov­
ernment complete information re­
garding their achievements in the 
Second Plan and the targets fixed 
during the Third Plan for Tour­
ism. 

(iv) In stressing the need for 
carrying out the integrated deve­
lopment of selected tourist centres 
andJor areas, the Council recom­
mended to the State Governments 
to give proper consideration to the 
Master Plans to be prepared by 
the Working Group of experts set 
up by the Central Tourist Depart­
ment. 

(v) The State Governments 
should provide reasonable civic 
amenities at local tourist centres 
from their own resources. 

(vi) The State Governmants 
should review the problem of pro­
moting tourist traffic to Hill 
Stations with particular reference 
to the need of augmenting cheaper 
accommodation facilities for the 
middle income group tow·iata. The 
important measures recommended 
in this regard were:-

1. Staggering of holidays in 
schools and colleges etc. 

2. Setting up a Central Accom­
modation Agency at each Hill 
Station. 

3. Provision of facilities for 
renting accommodation for 
shorter periods. 
(vii ) The State � 

should ensure that shooting blocks 
are not reserved for unrecognised 
Shikar Outfitters, when acting on 
behalf of Foreign Tourists and 
that proper control is kept over 
approved Shlkar Outfitters. 

(viii ) There should be cioser co­
ordination in the publicity pro­
gramme of the Central Govern• 
ment and the State Governments. 

(ix) Tourist Publicity should be 
.carried out in a larger measure 
through the media of the External 
Services of A.I.R. 

(x) The earlier recommendaiioll 
of the council to !icerue medium 
sized cars as tourist taxis should 
be implemented by the few States 
which had not done so as yet. 

(xi) To implement the scheme to 
issue All India Liquor Permits to 
foreign tourists, necessarv charges 
in Rules should ,be expeditiously 
carried out by those States w hicll 
had not done so as yet. 

(xii ) The State Governments 
should nominate non-official mem­
bers of the Tourist Development 
Council on their State Tourist 
Development Boards. 

(xiii) The State Governments 
should set up a Tourist llevelop­
ment Committees at the more 
Important tourist centres in their 
State and associate the local repre­
sentatives of the travel trade and 
other local prominent non-officials 
with the deliberations of such 
committees. 

(b) The recommendations made by 
the Tourist Development Council are 
regarded by Government as important 
and vital steps necessary :for the pro­
motion of tourist traffic in the coun­
tr,o. 

The Tourist Development Council 
has been conrntuted by Governmellf: 
and therefore Government is a part, 
to its recommendation.s. An officer 
of the Tourist Department is res­
ponsible for watching the progress in 
the implementation of the recom­
mendations made in each State. 

Eamin� from Tollrists 

&1% f Shri Yuhpal S�h: . L Shri Nareadra SID&"h Ma.lull&; 

Will the Minister of Transport u• 
Commllllicatlons be pleased to l!tate 
the amount earned from the tour'lsta 
during the Third Plan Period BO far? 

The lliDlllter of s� ID tu 
M1nilltr7 of Transport ud Comm•­
nillatlom (Slirl Baj Baha411r) : The 
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earning from Tourism are estimated 
by the Reserve Bank of India annual­
ly for calendar years. For the year 
1961 ,  the Reserve Bank of India have 
provisionally assessed the earning at 
Rs. 18 ·49 crores. The earnings for 
the remaining period of the Third 
Plan Period will be assessed at the 
end of each calendar year and it is 
premature to make a forecast about 
the future earnings at this stage. 

E:dellSion Directoratl' 
f Shri Y�pal Singh: 613· l Shri Narendn Singh Mahlda: 

Will the Minister of Food an4 Agri­
eulture be pleased to state: 

( a) when the Extension Directorate 
was created under his Ministry; 

(b)  what are its functions ; 
( c )  before it was created as a sepa­

rate Directorate who was carryinii out 
these functions; and 

( d) the reasons to have a separate 
Directorate! 

The Minister et State in llbe Ministry 
of Food and Agricnlture (Dr. Kam 
Subhag Singh) : (a ) to ( d ) .  A state­
ment is laid on the Table of the House. 
[See Appendix I, annexure No. 67] . 

Occupation of Jote Land 
614. Shrl Biren Dutta: Will the 

Minister of Food and Agriculture be 
pleased to state: 

(a)  whether some jote land has been 
occupied by the Forest B.O.P. and 
Tahsil Department of Tripui·a Admi­
nistration at Kalamchura of Belonia 
Sub-Division of Tripura; 

(b )  whether any compensation has 
been given to the jote-dar; 

( c) for how many years this j ote 
land is under occupation of those 
departments without making any for­
mal acquisition; and 

(d ) the reasons for such unautho­
rised occupation? 

. The Mi.mster of State In the Minis­
try of Food and Agriculture (Dr. 
Ram Subhag Singh) : ( a) Yes, at 
Mouja Kalamcherra of Sonamura Sub­
Division, and not Belonia Sub-Divi­
s10n. 

( b )  No. 
( c) About ten years. 
(d ) The land being tilla land inside 

Reserve Forest was selected for estab­
lishment of a Forest Beat Office. No 
one claimed this land till 30th April 
1 962. On receipt of a claim from a 
party on 30th April, 1962, the Admi­
nistration initiated acquisition pro­
ceedings in this regard. Necessary 
compensation will be paid to the 
party concerned on finalisation of 
acquisition proceedings. 

Mukerlaa-Talwara Railway Line 
615 f Shri Daljlt Sln&"h: . ""\. Shri P. C. llcmloah: 
Will the Minister of Railways be 

pleased to refer to the repiy given to 
Unstarred Question No. 2016 on the 
25th May, 1 962 and state U1e progress 
so far made in, finalising the survey 
and construction of a Railway line 
linking Mukerian with Talwara for 
Pong Dam? 

The Deputy Minister iJl the Minis­
try of Railways (Shrl S. V. Rama­
swamy) : Survey work has already 
been completed. Acceptance of the 
Punjab Government to the estimated 
cost of this project is still awaited. 
Construction of the line cannot be 
commenced till this acceptance has 
been received.. 

Requirement of bdustrial Wood 
( Shri Yashpal Singh: 

616. � Shri Y. N. Singha: 
L Shri P. K. Ghosh: 

Will the Minister of FOOd and All"ri· 
eulture be pleased to state : 

( a J  what will be - the country's esti­
mated requirement of industrial wood 
by 1&'75 ;  

(b )  what will be  the est"imated: yield 
by 1975; and 
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( c) what are the plans, if any, to 

meet this deficit of industrial wood 
requirement of the country? 

The Millister of State in the Millis­
try of Food and Agriculture (Dr. 
Ram Subhag Singh) : ( a ) and (b ),. 
.o\.ccBrdi,og  to the figures given by an 
FAO expert in 1960, the estimated re­
quirements of industrial wood in 
India by 1 975 would be of the order 
of 9 · 5  million tons. Against this, the 
estimated production would be of the 
order of 5 · 2  million tons. 

( c)  The deficit will be met as tar 
as possible by undertaking expanded 
plantation programmes under the 
National Development plans. During 
the Third Plan period, about seven 
lakh acres are expected to be brought 
under economic plantations in the 
normal State Forestry programmes. 
Besides this, a special programme for 
plantations of fast-growing species 
spread over a period of 15 years, has 
been taken up. Under this program­
me, it is expected to cover 1 ,37,500 
acres during the Third Plan period as 
a centrally sponsored :neasure. 
Conversion of Parasia to Nagpnr N.G. 

Line to B.G. 
617. Shri P. K. Deo: Will the Minis­

ter o! Railways be pleased to state : 
(a )  whether there is any proposal to 

convert the narrow gauge railway 
track from Parasia to Nagpur to ·broad 
gauge ; 

(b) if so, when the conversion will 
be taken up and when it will be com­
pleted;  and 

(c )  the estimated cost of this pro­
ject? 

The Deputy Mhlister in the Millls­
try Railways (Shrl S. V. Ramaswamy) :  
( a )  No. 

(b) and (c) .  Do not arise. 
Postal Stamps 

618. Shrl P. K. Deo: Will the Minis­
ter of Transport and Communications 
be pleased to state :  

(a )  whether stamps are licked in 
this country tor past'ing; 

(b )  whether Government are aware 
that licking stamps in France, special­
ly the 100 Franc Stamps are flavoured 
with mint, lemon and vanilla in the 
mucilages ; and 

( C )  whether similar experiments are 
proposed in the Indian stamps? 

The Deputy Minister in the Minis­
try of Traasport and Commuaicatiom 
(Shri Bhagavati) :  (a )  Yes, by some 
people but often they are moistened 
with a damper or sponge. 

(b) Some reports have appeared in 
the Press about the use of flavoured 
gum on postage stamps in France. 

(c ) The facts are being ascertained 
and the matter will be examined fur. 
ther in due course. 

Armed Guards on Passeager Traw 
619. Shrl P. K. Deo: Will the Minis­

ter of Railways be pleased to state : 
( a) whether armed guards have 

been provided in the passenger train.I 
running between Kanpur and Jhansi ;  
and 

( b )  it so, the reasons therefor? 
The Depnty Mlllister in t11e Millis­

try of Railways (Shrl Shahnawu 
Khan) : ·  ( a )  No Sir. 

(b)  Does not arise. 

� :ro �  
� � o. 1ft iiliir m : '1lfT � 

it'llT � i@R' """ � �it 

( lfi' )  '1lfT � � � � 
f.!;- ol1T'!TU � t ;;rm- l'!olo ,;in: 
,;m;rr iflllT � � rn i 

(lif ) '1lfT � . .ft Wif � f.!;-
� � � m1ii mm t am  i'f 
� � .,,. � � ; ,;in: 

(ir ) lift �, o'T ffl � � 
11\'t ;;rt;f 'l\1' � � ? 
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� � i  ,ill'� (lft 6o • o  

� :  ( !ti )  ;;ft' "W  I 
( �) funi" fir"1t ! flt;- <lilft­

<lilft � 6 ffl � ft;rQ; oll'1"ITU � 

�� � iiT<'1" � ifl"U  
� iiT<'1" ffl lfT tr,'@ i'fllf 

-t � lfi'W  f I 

( ir) � f.Mir 1lro � 
inir.t" �ft ffl il>l" � � ! I 

Post Ofllce at Ka.marhati 

tzl. Shrimatl Renu Chakravartty: 
-Will the Minister of Transport and 
-CommllJlieations be pleased to refer 
to the reply given to unstarred Ques­
tion No. 575 on the 3rd May, 1962 and 
,.tate: 

(a) whether any progress has been 
,made to get a centrally situated land 
to construct a Post Office in Kamar­
llati, 24 Parganas; and 

(b) if not, how long it will take? 

'l'lle Deputy Minister In the Mlnls-
1" of Transport and Comm11J1ieatioll8 
(Shri Bhapvati) :  (a) Payment for 
ihe purehase of the land has been 
-made. 

(bl As there is some dispute about 
its ownership it is not possible to say 
:liy when it will be taken possession ot. 

Public Telephone at Kamarhati 

622. Shrimati Renu Chakravartty: 
-Will the Minister of Transport and 
�unieations be pleased to state: 

(a)  whether it is a fact that there 
is no public telephone booth in 
Xamarbati, 24 Parganas; and 

(b) if so, whether any steps are 
lieing taken to instal one? 

The Deputy Minister in the Minis­
try of Transport and Cornmuwleatlons 
(Shri Bhapvati) : (a) There is a 

Public Call Office with booth at 
Karnarhati Post Office. 

(b) Does not arise. 

Over-Bridre at Beleghorla and 
· Sodepur Stations 

623. Shrimati Re.nu Cbakranrtty: 
Will the Minister of Ballways be 
pleased to refer to the reply given to 
Unstarred Question No. 826 on the 8th 
May, 1962 and state; 

(a )  whether the State Government 
have communicated their final decision 
indicating the year when they would 
include the Belghoria Sodepur anr' 
Barrackpur level crossings over­
bridges in the West Bengal Third 
Plan; and 

(b) whether Central Government 
have made any move to expedite 
drawing up their plan� regarding 
these schemes? 

The Deputy Minister .In the Minis­
try of Ballwan (Shri S. V. Ra.ma­
llWamJ') : (a) No, Sir. 

(b) The Eastern Railway Adminis­
tration has requested the State Gov­
ernment to expedite their decision on 
8-6-62 and again on 15-9-62, but no 
communication has been received 
from the State Govemment. 

Fish Culture 

&H f Shri. Sham Lal Saraf: 
· "\. Shrl Rameshwar TanUa: 

Will the Minister of Food and Arri­
culture be pleased to state: 

(a)  how far fish culture has 
developed in the country in ponds and 
reservoirs, rivers a� rivulets, inland 
lakes and coastal and deep sea fishing; 
and 

(b) to what extent fish has been 
made available to the common man s.1 
as to replenish his already vitamin 
depleted diet? 
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The Depty MlJlister ID the Minis­
try of Food and Apieultme (Shrl 
A. M. Thomaa) : (a )  Durine the 
Second Five Year Plan five lakh addi­
tional acres of inland water areas 
were brought under fish culture. Total 
fish production in the country increas­
ed by about 4 lakh metric tons or 
about 400 million kilos. 

( b) It is estimated that the per 
oapita consumption of fish in India u 
• whole has risen by about 1 kilo. 
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Central Ullft tor •State Road Transport 
Bodies 

( Shri Ram Bataa Gupta: 
I Shri Narendra Singh Mahida: 

,.._ J Shri lndraJlt Gupta: 
I Shri Daji: 
L Maharajkumar VlJa:ra Aunda: 
L Shrta.ti Malmooua Sultan: 

Will the Minister of Tram;port a.JIii 
1:Jommunlcations be pleased to state: 

(a) whether there is any proposal to 
llave Central Unit for State Road 
·Transport Bodies; and 

(b) if so, the details thereof? 

The Minister of Shipping in the 
Milllstry al Transport and Commuai­
cations (Shri Baj Bahadurl : (a)  and 
(b) . The ninth Conference of the 
representatives of the State Transport 
Undertakings held at Srinagar in July, 
1961 , decided to set up a Central Uni• 
to arrange 'for the supply Of the 
stores etc. required by them and 
generally to co-ordinate all their 
activities. The details of the consti­
tution of the proposed unit are beini 
worked out by the Central Govern­
ment in consultation with the State 
Governments. 

( Shri Tll1shidu ladhaY: 
I Shri Shi't'aji Bao s. Dellluu11kll: 
I Shri ledhe: 

m. -{ Shri Bawmdale: 
I Shri KisaD Veer: 
I Shri V. T. Patil: 
L Shri l. s. Patil: 

Will th� Minister of Ra.llW11711 be 
pleased to state the details of the pro­
proposal to construct bridges on rail­
way crossings in Maharashtra during 
Third Five Year Plan period? 

Tbe Deputy Mhli9ter ill th• Minis­
tr:, of Bailwa:,s (Shri S. V. Bama­
sw111117) : Particulars are given in the 
Statement laid on the Table of the 
House. [See Appendix I, annexure 
No. 68]-

Purchase ol Shi119 for Coastal Trade 

Shri Rame&hwar Tantia: 
Shri Ram Katan Gupta: 628. 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that Gov­
ernment have granted permission to 
some party for the purchase of 
'Liberty' and other secondhand ships 
for plying on the coastal trade; and 
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(b) if so, the cost of these ships 
and which are the parties that have 
been granted this permission? 

The Minister of Shipping' in the 
Ministry of Transport and Communi­
cations (Shri Raj Bahadur) : (a) Yes, 
Sir. 

(b) The required details are as 
follows:-

Name of Company 

I .  M/•. Calcutta Steam 
Navigation Com-
pany Ltd . ,  Cal-

No. of 
Ships 

cutta . . . 1 ,; � 1 ip 
2. M/s. R. Sen & 

Company Calcutta 1 ship 
3 .  1''1/s .  Jayar.ti Ship-

pimr Company, 
(P) Ltd . ,  New Delhi 7 , 'i i fH 

,4. M/s .  Raj Kumar 
Lir.es Ltd. ,  Cai-
cutta . . 1 sl1ip 

, .  M/s. Surrendra 

Cost 
R&. (lakhs) 

22 .jO 

1 35  · 33 

(Oversea,,) Privm e 
Lid . , Calcutta 4 ship3 75 · 00 

(apprnximately) 

Productiou Incentives to Sagar 
Factories 

S29. Shrl Priya Gupta: Will the 
Minister of Food aad Agriculture be 
pleased to state :  

(a )  what production incentive was 
given by Government tu sugar fac­
tories during 1959-60 and 1960-61 ;  and 

( b ) the quantum of rebste in cane 
cess and monetary help in the shape 
of export loss and rehabilitation 
allowance given to each sugar factory 
during the above period? 

The Deput Minister in thr Minis­
try of Food and Agriculture (Shri 
A. M. Thomas) : (aJ  During 1959-60 
the Central Government allowed the 
:following production incentives : 

( 1 )  Coneession of 31 nP. per maund 
of cane to factories which 
started by 4th, November, 1 959 
in West U.P. and 10th Novem­
ber, 1959 in East U.P. and North 
Bihar on all cane �rushed by 

them from the dat<! of start up 
to 15th November, 1 959, in West 
U.P. and up to 21st November, 
1959 in East U.P. and North 
Bihar. 

( 2) A reb�.te of 50 per cent in the 
basic excise duty (which is 
Rs. 1 1.25 per cwt.) on sugar 
produced by factories during 
1 959-60 in excess of their aver­
age production during 1957-59 
and 1958-59. 

In 1 960-61 a rebate of 50 per cent ill 
the basic excise duty was allowed on 
production of sugar which was in 
excess of the average production of 
the preceding two years i.:!58-59 and 
1 959-60. 

(b) No monetary help in the shape 
of rehabilitation allowance has been 
allowed to any factory by the Central 
Government. On exports of sugar 
Central Government paid a subsidy of 
Rs. 215 crores during the sugar year 
1 960-61 ( up to 31st October, 1961 ) out 
of the grant of Rs. 5 ·5 crons sanction­
ed by Parliament during August-­
September, 1961 session. 

Remission of Cess on cane ;s allow­
ed by State Governn,b, t s  '- •" the 
quantity apportioned LU '"'"" fodory 
for export under the Sugar (Export 
Promotion) Act. The Government of 
Andhra Pradesh, Bihar, Madras, 
Mysore, and Punjab have already 
allowed the rem1ss1on on quotas 
apportioned in 1 959-60 and 1960-61 
seasons. The matter is ur.der consi­
deration of other States. 

Production of Jute 

630. Shri Priya Gupta: Will the 
Minister of Food and Agriculture be 
pleased to state : 

(a ) what area was under jute culti­
vation and the production per acre 
with prices per maund of jute, State­
wise, during the last 10 years; and 

(b) the estimated acreage, produc­
tion per acre and price per maund 
this year? 
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The Minister of State in the Minis­

ter of Food and Agriculture (Dr. Ram 
Subhag Singh) ; (a )  Two statements 
giving the information required are 
placed on the Table of the House. 
[Placed in the Library. See No. LT-
560/62] . 

(b )  Final estimates of the area and 
production of jute in 1 962-63 are not 
yet available. Howeve�, a copy of 
the All Jndia First Estimate of Jute, 
1 962-63 is laid on the Table of the 
House. A statement showing prices 
of jute at selected centres during 
1 962-63 is also laid on the '!'able o! the 
House. [Placed in. the Library. See 

No. LT-560J62) . 

Farming Co-operative 

631. Shri Balmiki: Will the Minis­
ter of Community Development, 
Panchayati Raj and Co-operation be 
pleased to state: 

(a ) the number of farming co­
operatives in the country up to the 
3rd Week of November, I P62 ; and 

( b )  the maximum number and State 
in whlch they exist? 

The Deputy Minister in the MhiistJT 
of Cc,nn1unity Development, P8.ll­
Chayati Raj and Co-operation (Shrl 
Shyam Dhar Misra) : (a)  According to 
the information received from the 
States up to 15th November, 1962, 
there were 2,456 co-operative fann­
ing societies. 

(b )  The Puiijab state with 509 co­
operative farming societies. 

Service Co-operatives 

632. Shri Balm.iki: Will the Minis­
ter of Communitv Development, 
Panchaya'ti Raj and · Co-operation be 
pleased to state: 

(a ) the number of service co-opera­
tives in the country up to the last 
week of November, 1 962 ; 

(b )  the name of the State which has 
the maximum number; and 

(c)  the steps taken by Government 
to popularise thls movement in the 
rural areas? 

The Deputy Minister in the Minis­
try of Community Development, Pan­
chaya:tl Raj and Co-oper;dion ( Shri 
Sb.yam Dhar Misra) : (a)  According 
to information available about 36,030 
new service co-operatives were or­
ganised and about 70,450 existing pri­
mary agricultural credit societies 
were taken up for reorganisation and 
revitalisationJconversion as service 
co-operatives upto the co-aperative 
year ending 30th June, 1 962. Data for 
the subsequent period has not been 
compiled. 

( b )  Uttar Pradesh. 

(c) (i) State governments are 
giving adequate publicity to popularise 
the movement. Seminars and Sam­
melans are held. Literature and leaf­
lets are also being circulated. A 
number of peripatetic training parties 
are educating the rural masses in the 
principles and practices of co-opera­
tion and its advantages. 

( ii) Government is also providing 
the following assistance to service co­
operatives: 

(a)  Managerial subsidy not ex­
ceeding Rs. 900 spread over a 
period of 3 to 5 years towards 
managerial expenses. 

( b )  Government participation in 
the share capital of selected 
societies upto a limit of 
of Rs. 5000 in each and in 
exceptional cases upto 
Rs. 10,000. 

(c)  Certain · outright contributions 
to the funds of each society to 
cover the risk in lending to 
weaker sect..'ons of the com­
munity. 

( iii) State governments are also 
taking steps to enable the service co­
operatives to diversify their service 
:fun¢i.ons by providing various incen­
tives like utilising them for distribu­
tion of seeds, fertilisers, other agri-
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oultural requisites and esential COD• 
aumer articles. Every state ,ovem­
ment is working out a programme in 
the light of local conditions. 
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CornlpUcm 0.- aa Nonllen 
Ballwa:, 

835. Shrl Daijit Slncla: Will the 
M"lllister of Ballwa:,s be pleased • 
state: 

(a) the number and nature of cor­
ruption cases committed by the 
Northern Railway employees during 
1961 ;  and 

(b)  the number ol persons convict­
ed Class-wise"? 

The Depat, Minister in tile Mlals­
tr:, of Railways (Shrl Sllahnaw• 
Kllan) : (a) 130 cases of the follow­
ing nature were detected durin., 
1961:-

(i )  Accumulation of wealth dis­
proportionate to known sources 
ot income. 

(ii) Acceptance of illegal gratiftca­
tion. 

( iii) Cheating . 

(iv) Misappropriation 
money. 

of 

( v) Falsification of records. 

Govt. 

(vi) Misuse of passes & P.T.O.s . 

(vii ) Misuse of Railway materials & 
labour. 

(viii) Accepting materials & works 
below specification. 

(ix) Excess payment to contractors. 

(b)  • Class liII staff. 

Detaehed Wapns 

1136. Shrl Balakri&IIJla Wllllllik: Will 
ihe Minister of Railways be pleased 
to state: 

(a) whether it is a fact that a 
number of wagons with wheels de· 
tached are lying at the Kalamna 
Railway Station (near Nagpur) ; and 

(b )  if so, the reason therefor? 

Tbe DeP11t, Minister ill the Mlailltr:, 
el Bailw•1'• (Shri Sllabllawu Kllaa) : 
(a )· Yes. 
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{b)  These are Narrow Gauge 
wagons whkh were supplied by the 
l\lanufacturers without Centre Buffer 
Couplers according to the terms of 
the Contraot. Supplies of Centre 
Buffer Couplers ordered separately, 
could not synchronise with the sup­
plies of wagons and as such wa,on.s 
had to be stabled. Supplies of Cen­
tre Buffer Couplers have since com• 
menced and it is expected, that the 
wagons in question will be turned out 
to traffic shortly. 

Railway Lines in OrisD llarlnc Tihrtl 
Plan 

637. Shri Maheshwar Naik: Will the 
Minister of Railways be pleased to 
state: 

(a) the total mileage of tracks that 
have so far been or proposed to be 
doubled in Orissa; 

(b) whether a new proposal for 
track-doubling has been suggested by 
the Government of Orissa; and 

(cJ If so, what is the d�ision taken 
in the matter? 

The Deputy Mlllister in the Minis-
. try of Railways ( Shri S. V. Rama­

llWIUDJ) :  (a)  Information about 
doubling of lines is not compiled 
State-wise but Railway-wise. How­
ever, a rough assessment indicates 
tilat ou.t of all the doublings proposed 
fio be carried out under the Third Five 
Year Plan about 300 miles will fall 
within Orissa State: 

(b) and (c) . The Government of 
Orissa have suggested the doubling of 
tr8"k between Jajpur Keonjhar Road 
and Khurda Road. Of this, the work 
on the doubling between Nergundi 
and Khurda Road is alre:idy in pro­
,ress. A proposal for doubling the 
section between Jajpur Keonjhar 
Road and Nergundi is also under 
consideration. 

Mechaniaed. Farm in Madhya Pradesh 

as. Shri Blrelldra Balladur Slnclt: 
Will the lllinister of Food and Acri· 
ealtare be pleased to state whether a 

final decision has been taken to locate 
a large-sized mechanised farm iJl. 
Madhya Pradesh on the pattern of a 
similar farm already set up in Surat­
garh (Ra,jasthan)'! 

The Mlnlster of State ID the Minis­
try of Food 111111 .Agrieul\1lre (Dr. Ram: 
S11bhag Sing"h) : No. The matter is·, 
still under consideration. 

Quarters for P. & T. in Delhi 

639• f Shri B11ta Singh: 
L Shri Gul9han: 

Will the Minister of Trusport amJ: 
CommDDications be pleased to state: 

(a) whether it is a fact that about 
900 quarters have been acquired in. 
Delhi by the P. & T. from the, 
C.P.W.D. ;  and 

(b) if so, when these quarters arit­
likely to be allotted to the needy 
P. & T. employees in Delhi? 

The De]llllty Minister in the Minis­
try of Transport and CommllDieaU_.. 
(Shri Bhapvatl) : (a) No. 

(b) Does not arise . 

Apncy to Supply Esseatial 
Commodities 

( Shrimati Benuka Barkatakl: 
ML Shri P. C. Borooah: 

L Shri Bhanu Prakash Sin&"h: 

Will the Minister of Food an• Aari·· 
eultnre be pleased to state : 

(a)  whether there is a scheme to set· 
up a Central agency to ensure a conti­
niuou.s flow of supply of essential 
commodities like foodgrains, augar, 
salt, pulses and edible-oils to Assam 
and adjoining areas; and 

(b) if so, what jg the constitution 
and precise functions of the proposed· 
agency? 

The DepUty Mlnisier in the Minis­
try of Food and A&"ricultllre (Shri A; 
M. Tbonms) : (a)  and (b). There is no • 
proposal to set up a special a,ency, . 
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but arrangements have been made to 
ensure regular and adequate supply of 
essential commodities to Assam and 
adjoining areas. 

Tourist Advisory Committee 
641. Shrimati Renuka . Barkataki: 

Will the Minister of Transport and 
Communications be pleased to · state : 

(a) the main recommendations. of 
the first series of meetings of the Zonal 
Committee of the Tourist Advisory 
Committee held in January, 1962 ; 

Cb) the steps that Government have 
taken to implement those recom­
mendations; and 

(c) whether there is an:, majcr 
recommendation for the development 
of tourism in the State of Assam? 

. The Minister of Shipping in the 
Ministry of Transport and Communi­
ca'tiOD!I (Shti Raj Bahadur): (a) and 
(b) .  A statement giving the required 
4iformation is placed on the Table of 
the House. [Placed in the Library. See 
No. LT-561 [ 62] . 

( c) The proposal to explore the 
r 1ssibility of opening river traffic bet­
v; e.:n Calcutta and places of tourist 
interest in Assam has been examined 
and has since been found unworkable. 

lZ bra. 
STATEMENT RE : SITUATION IN 

1\TEFA AND LADAKH 
The Prime Minister and Minister of 

External Affairs, Defence and Atomic 
Energy (Shri JawaharW Nehru): Mr. 
Speaker, Sir, yesterday I gave some 
informati on to the House about the 
position on our fronts where fighting 
has been taking place. Since I spoke 
in the House yesterday, a report was 
received in the evening regarding the 
fall of Bomdi La. Bomdi La �tually 
tell into the enemy's hands on the 18th 
evening, but as the situation was con­
fused a report about it did not reach 

and Ladakh 
Delhi until yesterday evening. The 
Chinese are now advancing on the 
Bomdi La foot hill road. Defensive 
positions have been prepared in front 
of them and our troops will give them 
battle there. 

In Chushul, the post six miles east 
of Chushul was attacked by the 
Chinese in overv,helming strength for 
the fifth time yesterday afternoon. 
There v.·as fierce fighting for more 
than an hour and a half arid heavy 
casualties were inflicted on the Chinese 
attackers. But finally the post was 
over-run. Two other posts in the close 
vicinity of this post were also attacked 
and had to withdraw. Chushul, how­
ever, remains firmly in the ! l :�nds of 
our force. 

I should like to inform the House 
that General P. N. Thapar, our Chief 
of Army Staff, has this morning ap­
plied for long leave on grounds of · health. He has been granted the 
leave and on his recommendation the 
senior Army Commander, Lt. General 
J. N. Chaudhury is being appointed to 
officiate as Chief of the Army Staff. 

Shri Bari Vishnu Kamatb (Hr,�hang­
abad) : Sir, I rise on a point of 
clarification. These disastrous reverses 
keep on coming and the House, I am 
sorry to say, it still in the dark as to 
what exactly the Government's plans 
are for the prosecution of the war. 
Now that Government is well posted 
with the strategy and tactics of the 
enemy for which we were not pre­
pared a few weeks ago, may I ask the 
Prime Minister whether in this matter 
also assistance from friendly foreign 
countries is also being invited and 
has been obtained. Now very fierce 
fighting is going on. There is a report 
in the Press that our Charge d'aft'aires 
in Peking has met the Chinese Prime 
Minister. What is that about? Fin­
ally, may I suggest that without fur­
ther delay a Parliamentary Committee 
representative of the Congress Party 
and all the groups should be constitut­
ed immediately with which the Prime 
Minister must keep in close touch 
from day to day? 
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and Lad.akh. 

Mr. S�ker: The hon. Member's 
question or observations have many 
implications. Many suggestions have 
been made ; more than one at least. I 
am told that the Prime Minister has 
invited a good number of hon Mem­
bers from the Opposition as well as 
from the Congress to meet him just 
this afternoon. If that is correct, 
these clarifications, .these questions and 
other things that hon Members want 

· to bring in . . . . 

Shri Tyagi (Dehra Dun) : No invita­
tions have been received so far. 

Shri Bari Vishnu Kamath: By some. 

Mr. Speaker: Order, order. There 
must be certainly a limited number. 
I was told by an hon. Member himself 
that he had received the invitation. 
Therefore, that is a fact. If any more 
are to be invited, that is a different 
thing altogether. Therefore, I will 
j ust request the hon. Members to 
clarify these things there when they 
sit together. That would be more ap­
propriate. And, as I told yesterday, 
the Prime Minister also can give 
information in greater detail there 
than in the House here. Therefore, 
would it not be better, I suggest to 
the hon. Members, that they press 
their points and elicit information 
there when they meet informally at 
the table. I hope they will be getting 
all the information that they want 
there. That is my suggestion. 

So far as the Parliamentary Com­
mittee is concerned, I had made that 
suggestion yesterday. But. that can­
not be discussed . and settled here. I 
propose to call a few hon. Members 
who can sit down with me and decide 
about it. That was my proposal. If 
that is approved by the hon. Members, 
certainly we can do that. 

Shri Ranga (Chittoor) : In addition 
to your suggestion that we may dis­
cuss this this afternoon in the meeting 
of Group Leaders, I would request you 
to be good enough to consider another 
suggestion, and that the leaders and a 
few others belonging to the different 
groups, including the ruling party, 
2159 (Ai) LSD--f. 

may be given an opportunity 
at a convenient time-not neces-

• sarily now; it may be on a future 
date when the Government finds 
it convenient and advisible-to 
go as near to the war front as 
possible so that they can get some 
idea as to what preparations and works 
have been going on, what sufferings 
our troops are undergoing and so on. 

Then I would like to ask one 
clarification from the hon. Prime 
Minister. Some time ago he said that 
even before the army is well-equipped 
with foreign arm we would be 
able to arrest the progress ot 
the enemy. Later on, foreign arm• 
came. Then he felt confident that 
we would be able to kick them 
back but, nevertheless, they are pro­
gressing. Where does the fault lie? 
Certainly, not with the jawans. Would 
it be possible for the Government to 
study and enlighten us later on as to 
what steps they are taking in order 
to strengthen the leadership at the 
military headquarters and also at the 
political headquarters so that the 
country could be assured ot better 
performance in future? 

Several Hon. Members rose-

Mr. Speaker: Not so many simul­
taneously. Shri Tyagi. 

Shri Tyagi :  It is a serious matter. I 
would like to know and perhaps the 
House would also like to know as to 
whether regular reports are being 
received in the operations room with 
regard to the strategic positioning and 
deployment of our troops in that area. 
The main question which causes 
anxiety to everybody here is why pre­
cautions were not taken against the 
pincer movement which the enemy 
took in taking Bomdi La. That is one 
thing which upset all of Us because 
in a war all these pincer movements 
are taken notice of. What was done 
here? (Interruptions) . 

Mr. Speaker: Order, order. 

Shri Tyagi: One more question. I 
do not want any discussion. 
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Mr. Speaker: Hon. Members should 

realise that here we cannot enter into 
long discussions at this moment. I 
could allow a small clarification or 
information, if it was sought, but not 
arguments and long discussions. That 
cannot be done at this stage. 

Shri Tyagi: I am sorry. do not 
Wal!lt to discuss anything. I want only 
one information. Did we take any 
precautions against the pincer move­
ment? (Interruptions) . 

Mr. Speaker: Order, order. Hon. 
Members should not just  intervene in 
this matter in this manner. I would 
just request the hon. Prime Minister 
to invite Shri Tyagi also to that meet­
ing. 

Sbrl Tyacl: l would like to know . .  

Mr. Speaker: When I suggest that 
all these questians might be put by 
him there in that meeting, why should 
be raise them here'/ If he is going to 
be invited or has already been invit­
ed, he can put those questions there. 

Shri Tyagi: Only one question on 
policy. 

Mr. Speaker: The policy we cannot 
discUSs now (Interruptions) Order, 
order. 

Shri Tyagi: I want to know whe­
tller after this set back we would be 
continuing our diplomatic relaticns 
with China. rue we seeking any 
assistance . . . .  

Mr. Speaker: It ·all these questions 
are put and answered here, as the 
hon. Member is pursuing and persist­
ing, what will lbe left to be discussed 
in that committee? For what purpose 
has that meeting been called? 

Shri Yogendra Jha (MadhUJbain) : 
Will it be a substitute of the House? It 
jg an important question which should 
be answered on the floor of the House. 
The committee cannot be a substitute 
of the House. 

Mr. Speaker: '1f that committee 
:represents all secitons Of the �use, 

certainly we can have complete faith 
in that. 

Shri Banga: May l make a submis­
sion? Some time ago we asked for a 
secret session. At that time, we 
heeded your advice and agreed to this 
that we can have our open · session 
here and, at the same time, if found 
necessary, we could go into a secret 
session. Now from the manner in 
which you have put your suggestion 
and the way in which you are treat­
ing the observations of our friends. 
it appears as if you have got in your 
mind a small miniature House, which 
would serve the purpose of a secret 
session, and that we need not have a 
secret session at all. I cer­
tainly would like to submit to 
you that a secret session is absolutely 
necessary. This miniature thing 
cannot serve the purpose at all. This 
miniature thing has been thought Jf 
by our hon. friends of their own 
accord and we would not be satisfied 
with that. 

Shri Hem Barua ( Gauhati l :  ( Sir, 
about the suggestion made to us to 
meet the hon. Prime Minister thu 
after.noon, we are meeting him this 
afternoon. I agree completely with 
you that there are ce.rtain matters of 
strategy that ought not to be dis­
closed in his House, but, at the same 
time, there are certa i n  matters tha t  
d o  not have a n y  bearing directly on 
matters of strategy. Those thin �s 
are to be disclosed here because the 
country is anxious to know about 
them. We might be enlightened in 
a chamber, but then the purpose of 
this Par!ia:ment is to voice the opin­
ion of the country and to enlighten 
the country also in matters that do 
not directly affect the strategy or 
defence preparations and all that. 
Therefore I would submit to you that 
certain questions are to be allowed. 

We are now anxious to know, for 
�tan<:e, the position which th& 
enemy troops are stationed at. They 
have captured Bomdila. Are they 
cm their way down to Teq,ur? If 
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they are on the way down to Tezpur. 
we are naturally anxious to know 
whether the civilian population in 
Tezpur is going to be evacuated or 
not. 

About the other line ooming from 
Walong which is only 15 miles off 
from the Brahmaputra Valley, we are 
anxious to know how far they have 
advanced. Has the Government an·ti­
cipa ted their further thrust or direc­
tion that they might take? 

These are matters which the coun­
try is anxious to know. 

. Mr. Speaker: I would not have 
8'11.Y objection to an answer to these 
being given. I only desire that hon. 
Members meet the hon. Prime Min­
ister first and discuss all those things 
with him. If after meeting him they 
feel that there is certain information 
which must be disclosed here, I would 
not have any objection. I would 
allow hon. Members' questions also. 
Or, the hon. Prime Minister might 
make a statement after he has dis­
cussed al! these questions with hon. 
Members. The only thing is that we 
might just decide this sequence, 
nam�ly, whether the committee 
should meet first or whether we 
allow these questions to be asked by 
so many hon. Members straightaway. 
It is agreed at least that all the in­
formation cannot be given here. All 
that the hon. Members do desire may 
not be advisable to be disclosed. 
Therefore I suggest that hon. Mem­
bers might meet the hon. Prime Min­
ister when they have been invited, 
discuss those things that they want 
to discuss with him and subsequently 
we can see if this information is 
wanted as to where the enemy forces 
at this moment are, whether the 
population Of that area has been eva­
c1.111ted or not and all that. I have 
no objection to that clarification being 
made. 

Sbri Bari VislaD11 Kamath: But I 
am sure you will agree that this com­
mittee which has been suggested 
aannot . . . . .  . 

�et � : mm ITT1fl 1{]" � 

mm t  
Iii" i1111l' .rm om: ITT � � � 

'!;'FT t I 

Shri Bari Vishnu Kamath: I am 
sure you will agree that L'tis commit­
tee which you have suggested will not, 
cannot and should not substitute 
Parliament. That is all I wanted to 
say. Could not the hon. Prime Minis­
ter tell the House whether this inter­
view that our Charge d'affaires had 
with the Chinese Prime Minister was 
a routine interview or was more than 
a routine interview? 

Shri Jawa.barJal Nehru: The meet­
ing was to deliver a note to the 
Chinese Foreign Office from the Gov­
ernment of India. 

Shri Khadilkar (Khed) :  On a 
point of procedure, Sir . . . . .  (lnteffUp­
tions) . 

Mr. Speaker: Shri Khadilkar. 

Shri H. N. Mukerjee rose-

Mr. Speaker: I have called Shri 
Khadilkar. 

Shri Khadilkar:  Now ncrmally, in 
the present hour of crisis, such state­
ments, whenever necessary, the Prime 
Minister would be making. I want to 
know from · you as a matter of pro­
cedure whether it is within the pur­
view of parliamentary activities to 
suggest even by questions, whether 
the Prime Minister replies or not, 
questions regarding strategy, questions 
affecting certain positions. Would it 
not have an adverse effect on the 
people outside? That is No. 1 .  
Secondly, as it  happened, yesterday 1t 
is very natural everybody feels dis­
atressed, but certain sort of panicky 
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[Shri Khadilkar.] 
utterances were heard in the House. 
I want to plead with you. You should 
lay down a procedure even regarding 
as.king of questions during this hour 
of crisis which indirectly impinge or. 
our war effort. This is my humble 
suggestion. Unless that procedure is 
laid down, simply asking questions 
without a reply gives a wrong impres­
sion to the people outside the country. 
Instead of strengthening the morale, 
yesterday, some of the utterances, I 
am sorry to say, did not show the 
nerve of the Parliament which it 
should exhibit. I wmtld sav that you 
should lay down a procedure. 

Mr. Speaker: So far as procedure 
is concerned, I think we have our 
procedure very clear. There is 
nothing to be laid down here. Every­
thing can be decided according to the 
situation as it arises and to the 
question that is put. I cannot lay 
down any previous prevention or 
prohibition or inhibitions on that. 

The Prime Minister: If he wants 
to say something, he can s:i.y. 

"' l(T�r : � �. m.r � 

if ;;if � �� �  �. � �  � 

,gm: � � if,T � � .:rr,rr f;ri:?r­

ci'TU 'ITT � m si: wf.t � 
'ITT f.nTr 'W � I 1f � <M f(Nii>�lil 

"ffi9'T f � � '1" � ;;it �  wmr� 
� � � i'f, �r � :r."'r ,;rrqy � 
m lfi"� f� t  ll'T il"@ � 'ITT"{ ,m  
-;,.,- Wff<'l1 if.T � � WB i'f iifilT 
lT<'@' � ? � � q;: �.,q;rif� i:prr 
wn: l'J<'fa" � aT fq;-i: � � 'l," srfo" cf'fif­

� i\W � "In: �� lfi"r � al; �  
ms:rn � � � , w � it �  
fiif.rm: if1" llT f.!i.rr ll:'li � � if1" 

W � i\W � � � �  
'!iT � t ,gm: ;;iw a,i; llit f;;rrir­

w l, ll" � � � � f.i; 
1f � � 'ITT � � \rlJm «if-

srer !  , 4' � � f.ir q.r m � t  

��-ffl�alfi"i\W��t 
� 'ITT w � 'fil31" � (t if� ll'T 
� ,:r,: ;;rr �r � � �, 
� �. m � � � \TI" 'fi�ir 
lfT W az.tifif � I qi"if � 'ti"@' 
'R �o 'fi<: W 'li<: ffl � I 

'If � lJcITTf ltiT sr� fl:rf� 

� � ;;JqTif � � I ;;rT m;nf'ffi 
'Q{ ;;ire't � <rmt, �r w �ira 
WIT �. � 'M 1!U"!T 'liT� � ? . 
;;it 'ITT'l7f;T mTil" � 'Q{ ;;rrnr t, �� 
m if �1 � -;,.,- mm 'ITT �  
� if."<: wr t. �ro Wli':ro llT 
f.rri'tm �r lfi"T � q,j� � 
�t � f.i; � it .:w. "TIJT �: ? 'fi"Z''f 'ITT 
� ili � lfi"T m � fo il:TllT "ln:  
� � � "lIT � l:!'fi'i'IT � I 
w �  � al; �  �r � a;m->lr 
� � m<: W � 'fiT �'f � 'l\1"  

� m � ll'T <1Q.1 � 7 

llll'f Sl'lf\m ffl �mil' ( f;;nr,m- ) 
<li'\"f mf � � "ll"l'f1Jf � gC!: �� ;r;) 
srlffi" i:p.ff .fl" � ,;m;rr� � err f.i; 

qnftqfa" cfa1f l'fl'<ITT � ,gm: � �·Fr>r 
� ��, t fuc( 'lU ai::� � (f'ITTT 
<n: � I �f'{i,i f.1w,r ffiif "In: RiIT if 
;;it ft.:rfu.:rr � � i. �'f If �'f 'f'f,l 
�.,. t �1 'fi1" �fo1lt �lg � ;rr 
W<r m ,;r;i:ll'Tif l'fllT �i,- �-,: lllT 
,;iN11'. q-,: � if1" +ffef,T,;rr if,T �r mm 
� "TIT oTTilT � I 1f ;;(Tifi\T 
'ifTi[fil � f<fi" 'f'TI" ms.r �r'l i'i'f i:r�.,- t 
�m � 'fi1" ll"<f ,;m'<ffifif �� ;i;-r ff'lf., 
if � f.!;" a1r'fmfr al; 'l'i:fif t ifT�. �r 'fir 
� ,;ftm'f aj; � if � � ;i;  

� ,gm: � llfl" � � � 

� � � ;i; � � $1T'f 
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ffllll' it �' ll>'l" � � ij'ffr � 
it � � � � �R'I" � � ?  
� � 'fllT '1mi mr � 1ft � 

� m H  llT �T<f � � f'f; � it 
w 'l'!ffl tj,g it � fflclfu; � 
:ar<rn if �. � ffil1f � ;;ft � 
� �. � iR'Ff � ifi1" ffl �  
it � � �  ms: � o'F WA" � it  
;:111.fr � '5!ir o'F f'f; 'l;fl"'l'@" �ftr 
'qo@T t llR � ITT �.r .r;.r.� it � 
'f!!T f.ru'n:r fif;tlT � I 

� � : ml" � llll:'r t 
f'f; �' � ;;;r 'f;1+f 'lf� ;;rr ;;;r t iro 
�1 t ,;m: � �m t f'f; � ffi.r 
� 'l'¥iT t I i\' �� a;r<f.\" � ,� 
wm t � ii' <lIT'ffil , f� � 
� �T � �111T I ififl: .r<fffi 

ll'll: t f'f; 'f!!T ll'll: ffl  � � 
� a- � ;;rn:i: ;;ft � fflll: if �  
� f'f; 'fllT 'ffl 'SIT!ITTI' t mR 'tiT � 
f'f;tlT �. "ll:T ;;rr @m; � t, '3'WfT 
'f!!T fif;tlT ;;rwm ? �,m m,; � 
� f f.t;- ll:Jf � � � �  
� f� ll'll: l1111Jlf � qi@" ll:it iifffi'!T • • • •  

� � : il' � �  
� � ifmlT t f'f; if � !ll"N 'Is: 
� � � ,;m: � �r � ;!' 
� f'f; � .fi �  � t  
� �f 'tiT � � I �ft.rq lffl 
om: ;m: "I{ � �  t it1n: lf lf<'@' 
.rirm ;;ncrr i I it1n: lf � � � i I 
�r !ll"N �ir ,  m it � � t  
f� � qffl llT � <fl' �� 
� '5!ir � � a- ll'T Q,"ffl­
cif<'r ti_ffl � � � � -

and Ladakh 

m � �r ilffl1' ms: � 

� f f'f; � it � ;;ft � � � 
f'f; ;;rqr,f � � � � it � �. 
� ;;rqr,f if � ms: f.rn"al;r � � 
{ I � 'tiT � if ;;r.n.r hi� { � 
;i;r � wm� � f'f; ;;rqr,r � � it; 
�.fcm: it t I � 'llT li � � 
� � � � f,; of't � ,. �  
� f;r;r ;;;r ;;rqr,f mm.fr � ml ;;ir 
.r'RfT ll:T f<RTR w� e � �fim 
mq; �r ili?T, '3'i'l'!iT � i, � ;;;r ;;rqr;r 
� � � �T � I 

gft- \ilql'1_(('11<'1 � : � �. 

ii' <1't � i fit;- � o!F � �. 
ii' � it .rllfif, � ali .rJlfif 
;;ft � @ �  wm ;;rra;, ,;m: � 
.ft ff; ;;ft  � ll'T �  � �  ali 
� �r � m ihrm a- W1t 1 � 
!ll"N � m � i ll'll: f'f;tlT � ;;ncrr 
t �. if � t, ,;m: � � <fU t 
f'f; ll:l'f i@l1f f'f; ll:l'f 'fllT ffl qN � I 
� .rJlfif T{'fi" �. � ,;m: 
� lTI"l>T f, � � iITTf t I 
m.: � � ali iimr it, � � 

� it;, ii' � WA" � <lg<f "'1'll"!i" if@' 

� I 

gft- � : ll'll: iITTf � t, 111'1' 
� "'1'll"li" � I 

gft- "'"'t!.<"''"' � : m.tn: if ;;ft 
ffl � t � � ali llT.ft 
� "'1+ff � � ali ;;ft  � 
�. ;;ft � � � �. if fflTT 
iTiITTt f ,;m: 'm'!T ffi { I � � ifi1" 
m iifffi'll' ifcr �  1 � ll'll: � f.rir .rr 
� � � � qi@" 'ls: � �  
� t lRf.t ;;f,r it, � a- fflTT if@' 
iRT<iT ;;ncrr, � lrmit <RT ft;rin- � ll'll: 
,;;mt iITTf t I � � W t I � iffif 
� f  I ;;ft � � �, � �  
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t � tt � gt:1; I � '<f'l'liT <'!1TT, m1T 
'1iT of'm <'l1TT I � � '!iTf lR illffl· 
W'f � 'lil ilffl � t fil; � �'llTT liT � 
�,' ,r lR ,r f.l;m t 'lIT I '!iTf � 
� lfT � �. � 9:U � ,i;t 
!!IT"{ � �  ,i;t, � � 
� �  I � � i@T � t ;;rr �  
� lfT ffi,f ffl 1 h11•t'lil <ffi<ifT � t I 
tt'li ITT � fil; � � � �  
t amm � t fa!; � � if "11 mr­
ira � � � � f, ,;ftf.riif 'tit .  
� t � �. � iiTif.r ft � � 
� m  I � � fa!; �� � �  
� t. � oifi f!l'I" 1f« "" m f, 
� ITT � >R � � f. � � o'li 
'" if« 'lfT'T ffl f, ffl f1"l£ � it, 
"{ "'" 1fTlT � f, � mil llit I � 
ifflT � � { I � ,mff 'liT 1"" 
� � t 'ffli1m1" if omR it I 
'PfT � � fl{ 'tiff ,r �. � t fii 
� i@<'lm � � lJ-nfuil" � t 
� � � lfM ffllA � � ,.. 
�� · t "1T rnl' � � ,. 
lll � � ;m � � lll 'l1fta't  
.m i nr� � irir f  I m ir � " it  
j f.1; � ij 1111T � I 'If ili)t UM lfflJ 

� � �. � q � t  
� � ifRf � t I ,m,rcft i( (m' 
if ft 1111T � !!IT"{ ffl ,r �. ml I(@' lli1' 

� t fucn" � fir;- iro 'llffiT 
� t. il � it � j. � ffl. 
� t. f.l; tj � �. � � ;tir ;r;)' 
lfflt � ijJil' ail> fit; f!l'I" � ;fia 
,r ffl � it, � � cfliT .,-if Ill 
ffcAT 'lIT \'iflfAT <'fir I � 6lf � � 
'R ffl fiti �"f ,f,r � � 

� �. � llit ;;pft;f � � 

i.t !!IT"{ � ffliITT: .m � 'f.;::;rf ,i;t, 
fflr � m: i.!ffl � ':Wi;f I � 
�fi;f i1ffl \, � <ft � � I 1f 

and Ladakh 

� t fit; � iiTif.r if � 'liTf iru 
Wf � � if f.l;m !!IT"{ 'liT WI" t I � 
<'IT'f.� !!IT"{ <nf.rlfTitc if tt'li � 
� 'liT Wf �, � � it � lR. 
� !!IT"{ q""� aif> 'liT Wf �  I 

'QT\ij" t!lITT mif.t tt'li � � 
IITT � � ffllll" �  I � � fit;  

� "1T � � � 'R ffl f, � 
� ir« fm.r �  , • .m 'liT � 
,rr-rr � IITT � t{ll'TU q;;;r t I 

tt'li ilffl lITT � 'R !  I � � 
� � lqT � ii"� 'liT � 1liT 

· gm: iin it � lfiT I lR fir.r � 
'fiR q1f<'llllif20 ffl.t � ;i;.r � it 
ltit!f � m 'If cm: � � it � 
� � I lJR IAitmf.t fir;" �  
� lJ � q"lf � ffl it 

� � � 'If � � ift! tlfltft ;;ft 
'1iT fil'.rr �. � m 'R it �T 

� · � t f.r;- � � t �  
'lit � 'R'. ifRf lf>W � 1fifo;f � 
il'@T t l � t{'lf lfi"tt: � � t 
� Ill 11;1'> qf;;,pf; ffi1T Ill � 
'IJTU snfztr � � I � ff l!'f 
� t .mif u,n � it; � �  � 
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and Ladakh 

� � : � �  � f.r­

R"{ � � �  � �;n T'li filU � 
� 'J.'1" <n: !  I foRr � i!il �  
'In' '3"if ,?,- :::-� � � <Rl'J1i i£T'li'1 if 
i£<iT l I � oil if i£cl'<'IFr <fr<'IT i£@' � 

� !fif � � �.fl 'il�li I ii � 
� t fir, �i£T � t lfT 'a'if� �,· 

ffl'!i':i' � t I 'd"ifi <mT ffl"U � t 
'm: '3"if t � <ITTT <i� t I 

Mr. Speaker: !':ow, Papers to be laid 
on the Table. 

� ,iiiiilf!(l'IR'I � : irif tr,!'>. 
m ,rnr � mr n: � � ;r 
� � 1 1t'il" ifil!T f.r> � it ifi)i 
ft:rin'lio if@' t I 1f-l" it � � 
...,. ifi'IT 'M" '!iT � � i'j" ;ity 

f.r;irr t, � f.;m i£@' iiil 11' ;;rr.im i 
� ;;rr,:r ifi< t � � i, mr iffi'T 
<liT � aR � ;ity ;;r;.mr -a'lT t ffl it 
"oil ffl ;;rm- { � "(17f � j I i 

� � if@' 'il<'lraT a) 'IT ff 'lij 

flt; � � 'iii'<'fflff, � .r.l1m I 'IT 
� �l f 1 1T � � f.r, � �  
� ,;r.rra), a) � ff �  � t ? � 
'iii" �  it, � � 1ft � it, \ill' 

��� ,�� ,. � 
� °%·1!i11f filizn- ilm  t I � lliT lfCl;ft 
"(111 � ;;ry � t � � � '!iT 
� f Hilffl � "oil � � �  '<tr 
t • � it � m\\ft it 4o iii{ 
� � � if@' f.l;irr ;;ir � I � 
-m � t 'ITT( � apJ' it 
"oil � t � � m t lfCl;ft 
� tn: I 

Mr. Speaker: Shri Jagjivan Ram. 
Sh:ri U. M. Trivedi rose--

Mr. Speaker: I have already called 
Shri Jagjivan Ram. 

Shri U. M. Trivedi (Mandsaur) :  I 
rose immediately after the Prime 
Minister hlld concluded. 

The discussion that has taken place 
in the House for the last ten minutes 
indicates very clearly that the time 
has come w�en we should make up 
our minds to '1 RV? a Secret Session. 
We should a ' ·• 1  now real!se that there 
is no use adj ourning the House on 
the 23rd till the 20th December. 

Mr. Speaker: This might be taken 
up at the appropriate time. 

Shri U. M. Trivedi: We must take 
it up now. 

Mr. Speaker: How can it be decid­
ed now? 

Shri U. H. Trivedi: We will have to 
consider it. 

Mr. Speaker: The proper moment 
should be selected for that. 

12.27 Jin. 

PAPERS LAID ON THE TABLE 

lllDIAN TELEGRAPH (El.EvENT:e: AMEIIIJ>. 
MJ:NT) RULES AND AmiuAL REl'oRT.; OP 
lJn>LuJ 'l'Eu:PJloNJ: lNDUS'lmES AND 

HINDUSTAN Ti:LEPRiNTERS L1MITm 

fte Mfntstei' of Trallsport and Com­
amakati- (Shri J'agjiftn Ram) : 
I beg to lay on the Table a copy each 
Of the folloWing papers:-

( i )  The Indian Telegraph (Ele­
venth Amendment) Rules, 1962 
published in Notification No. 
GSR 1456 dated the 31st 
�ober, 1962, under sub-sec­
tion (5) Of Section 7 of the 
Indian Telegraph Act, 1885. 
[Placed in Libro111. See No. 
[LT-545/62] .  

( ii )  Annual Reports of the Indian 
Telephone Industries Limit­
ed, Bangalore, for the year 
1 961-62 alongwith the Audit­
ed Accounts and the Com­
ments of the Comptroller and 
Auditor General thereon, 
under sub-section ( 1 )  Of sec­
tion 619A of the Companies 
Act, 1956. [Placed in Library. 
See No. LT-546/62] . 
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( iii) Annual Report of the Hin­
dustan Teleprinters Limited, 
Madras, for the period end­
ed the 31st March, 1962, 
along with the Audited Ac­
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sec­
tion ( 1 )  of section 619A of 
the Companies Act, 1956. 
[Pl.aced in Library. See No. 
LT-547/62] .  

MEllCHANT SHIPPING (PREVENTION OP 
COLLISIONS AT SEA) REGULATIONS AND 
ANNUAL REPOR'ts OF MOGUL LIN11 
LIMITED, HINDUSTAN SHIPYARD LLML-

. TED AND SHIPPING CORPORATION OP 
INDIA LIMITED 

The Minister of Shipping in the 
Ministry of Transport and Com­
munications (Shri Raj Bahadur): I 
beg to lay on the Table a copy each 
of the following papers :-

(i) The Merchant Shipping (Pre­
vention of Collisions at Sea) 
Regulations 1960, published 
in Notification No. G.S.R. 1015 
dated the 28th July, 1 962, 
under sub-section (3 ) of sec­
tion 458 of the Merchant 
Shipping Act, 1958. [Placed 
in Library. See No. LT-548/ 
62] . 

( ii ) Annual Reports of the Mogul 
Line Limited, Bombay, for 
the year ended the 31st 
December, 1961  along with 
the Audited Accounts and 
the comments of the Com­
ptroller and Auditor General 
thereon, under sub-section 
( 1 ) of section 619A of the 
Companies Act, 1956. [Placed 
in Library. See No. LT-549/ 
62] . 

( iii) Annual Report of the Hindus­
tan Shipyard, Limited, Visa­
khapatnam, for the year 1961-
62 along with the Audited 
Accounts and the m>mments of 

the Comptroller and Auditor 
General thereon, under sub­
section ( 1 )  of section 619A of 
the Companies Act, 1 956. 

( iv ) Annual Report of the Shipp­
ing Corporation of India 
Limited, Bombay, for the year 
1961-62 along with the Audi­
ted Accounts and the com­
ments of the Comptroller and 
Auditor General thereon un­
der sub-section ( I ) of section 
619A of the Companies Act, 
1 !)56. [Placed in Library. See 
No. LT-550/62] . 

NOTIFICATIONS UNDER ESSENTIAL 
COMMODITIES ACT 

The Minister of State in the Minis­
try of Food and Agriculture (Dr. Ram 
Subhag Singh): I beg to lay on the 
Table a copy each of the following 
Notifications under sub-sect ion ( 6 ) of 
section 3 of the Essential Commodi­
ties Act, 1955:-

(i)  Notification N"o. G.S.R. 1277 
dated the 29th September, 1962 
containing corrigendum to 
Notification No. G.S.R. 1202 
dated the 8th September, 1962. 
[Placed in Library. See No. 
LT-552/62]. 

( ii) The Fertiliser (Control) 
Seventh Amendment Order, 
1 962 published in Notification 
No. G.S.R. 1446 dated the 3rd 
November, 1962. [Placed in 
Library. See No. LT-553/62] . 

RAILWAYS AccmENTs ( COMPENSATION) 
SECOND AMENDMENT RULES 

The Deputy Minister in the Minis­
try of Railways (Shri Shahnawaz 
Khan): I beg to lay on the Table a 
copy of the Railway Accidents (Com­
pensation) Second Amendment Rules, 
1962, published in Notification No. 
S.O. 3401 dated the 10th November, 
1962, under section 82J of the Indian 
Railways Act, 1890. [Placed in Lib­
f'a711. �ee No. LT-554/62] .  
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SUGARCANE (COJITROL) .AMENDM� 

ORDER 
The Deputy Minister In the Minis­

try Of Food and Agriculture (Shri A. 
M. Thomas): I beg to lay on the 
Table a copy of the Sugarcane (Con­
trol) Amendment Order, 1 962, publi­
shed in Notificati"on No. G.S.R. 1460 
dated the 1st November 1962, under 
sub-section ( 6) of section 3 of the 
Essential Commodities Act, 1 955. 
[Placed in Library. See No. LT-
555 /62] . 
NOTIFICATIONS UNDER INDIAN AIRCRAFT 

ACT 

The Deputy Minister in the Minis­
try of Transport and Communications 
( Shri Mohiuddin) : I beg to lay on the 
Table a copy each of the following 
N otificati'ons under section 14A of the 
Ind ' an Aircraft Act, 1934, making cer­
tain further amendments to the Indian 
Aircraft Rules, 1937, together with an 
explanatory note : -

( i )  G.S.R. No. 1238 dated the 
1 5th September, 1962. 

( ii) G.S.R. No. 1296 dated the 
29th September, 1962. [Placed · 
in Library. See No. LT-556/ 62] . 

lUO hra 
MF,SSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report 
the folowing messages received from 
the Secretary, of Rajya Sabha:-

(i) "In accordance with the 
provisions of sub-rule ( 6 )  of 
rule 162 of the Rules of Pro­
cedure and Conduct of Busi­
ness in the Rajya Sabha, I 
am directed to return - here­
with the Appropriation 
(Railways ) No. 5 Bill, 1 962, 
which was passed by the 
Lok Sabha at its sitting held 
on the 16th November, 1 96:" 
and transmitted to the Rajya 
Sabha for .its recommenda­
tions and to state that this 

House has no recommenda­
tions to make to the Lok 
Sabha in regard to the said 
Bill." 

(ii) "In accordance with the 
provisions of rule 125 of the 
Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed 
to, inform the Lola Sabha 
that the Rajya Sabha, at its 
sitting held on the 19th 
November, 1962, agreed with­
out any amendment to the 
Electricity (Supply) Amend­
ment Bill, 1 962, which was 
passed by the Lok Sabha at 
its sitting held on the 16th 
November, 1 962." 

(iii) "In accordance with the 
provisions of rule 125 of the 
Rules of Procedure and 
Conduct of Business in the 
RaiYa Sabha, I am directed 
to inform � Lok: Sabha 
that the Rajya Sabha, at its 
sitting held on the 1 9th 
November, 1962, agreed with­
out any amendment to the 
Companies (Amendment )  
Bill, 1 962, which was pa.ssed 
by the Lok Sabha at its sit­
ting held on the 1 6th Nov­
ember, 1962. 

{iv) "In accordance with the 
provisions of rule 125 of the 
Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed 
to inform the Lokl Sabha 
that the Rajya Sabha, at its · 
sitting held on the 19th 
November, 1 962, agreed with­
out any amendment to the 
Hindu Adoptions and Main­
tenance · (Amendment) Bill, 
1 962, which was passed by 
the Lok Sabha at its sitting 
held on the 8th August, 
1 962." 
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12.30; hrs. 

LIMITATION Bll..L 

REPORT OF JOINT COMMITTEE 

Shri Sachindra Chaudhuri (Gha­
tal) : I beg to lay on the Table a 
copy of the Report of the Joint 
Committe2 on the Bill to consolidate 
and amend the law for the limita­
tion of suits and, other! proceedings 
and for purposes connected there­
with. 

1%.30! hrs. 

PUBLIC ACCOUNTS COMMI'ITEE 

FnlsT REl'oRT 

Shri Tyagi (Dehra Dun) : l beg to 
present the First Report of the Pub­
lic Accounts Committee On the Ap­
propriation Accounts (Railwaya), 
1960-61 and Audit Report, 1962. 

lUl Im. 

COMMl'l"I'EE ON ABSENCE OF 
:MEMBERS 

TBmD Rl:PoRT 
IShri Jlal� Dalle (Farrukha­

bad) : I beg to present the Third Re­
port. ot tha Committee on Absence 
of Members from the Sittinp of Uie 
House. 

12.3li hrs. 

BUSINESS ADVISORY COMMlTl'J!Z 

Nnrm RZPORT 

The Minister of Parliameataey 
Mairs ( Shri Satya .Narayan Sillha) : 
I beg to move : 

''That this House agres with 
the Ninth Report of the Business 
Advisory Committee presented to 
the House on the 19th November, 
1962." 

Mr. Speaker: The question is : 

"That this House agress with 
the Ninth Report of the Business 
Advisory Committee presented to 
the House on the 1 9th November, 
1 962." 

Shri Bari Vishnu Kamath (Hos­
hangabad) :  I am sorry, Sir, to raise 
this point. I, m1fortunately, could 
not attend the meeting of the com­
mittee yesterday, because the supple­
mentary demands were taken up in 
the House, and I had to take part in 
the discussion. 

I remember, and you will remem­
ber also, that the committee at its 
earlier meeting on Friday decided to 
allocate ten hours instead of one day 
to the Defence of India Bill, and now 
I find from the recommendations of 
yesterday's meeting that it is to be 
reduced. 

Mr. Speaker: That is one point. 
Now, the second. 

Shri Bild Vlsbnu �� That Is 
the only point. I request that it 
should be increased. May I say in 
this connection that we are -prepared 

· t() sit, if necessary, on ·Ssturday, and 
that the All-India Congress Commit­
tee must give precedence to Parlia­
ment? 

Shri Satya Nara:,an Sinha: There 
is no question. 

Shrl Bari Visbnn Kaaath: It ill 
there. That is why you did not want 
a session on Saturday. 

Shrl DaJl (Indore): I have two 
points to make. The first point 
is that the Defence of. India Bill ls 
really a heavy Bill. 

Mr. Spea]Eer: First we might make 
the allotment of time. 

Shri Dqi: The time is too short. 

Mr. Speaker: His party's represen­
tative was there. He has agreed to 
that. 

Shri Dajl: First of all, I would 
refer to what Shri Trivedi 1aid just 
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now, to which you were pleased to 
say you will consider the question. If 
that question is decided, the question 
of allocation of time can ·be better 
decided. O therwise, we will rush 
through this work. 

l\!r. Speak er: If the time is allotted 
as the House agrees, then as much 
buslness as possible would be taken 
up in the time that is available to us. 

Shrl Daji : The proposal before you 
is that the t ime of the House may be 
extended. 

Mr. Speaker: That question is diffe­
rent . The point is how much busi­
ness can be taken up during the time 
that is available to us. 

Sllri Daji: I wil ! take only half a 
. minute to make myself clear. My 
party's representative did attend the 
Businets Advisory Committee meet­
ing, but I am told that the Prime 
Minister was pleased to remark in 
the other House that if the House so 
wants, Govenunent has no objection 
to sit for two or three days more. If 
that is so, we would like to have 
more time for the Important piece of 
legislation that ill coming. We may 
extend the session by a couple of 
days more. 

Mr. Speaker: That is quite a dlffe.. 
rent thing altogether. It is the allot­
ment that ill needed now. Whether 
"We should sit for more days or not 
would be taken up separately. 

So far as Shri Kamath's point ill 
concerned, it is right that ten hOUJ'I 
had been first proposed, but that was 
not the decision of the committee. It 
was tentative, we had just discussed 
that. We could not come to a decis­
ion at that moment in view of the 
absence of the Minister of Parliamen­
tary Affairs; we wanted to know ex­
actly how long we were sitting and 
all those things. Therefore, the com­
mittee yesterday took a decbion, but 
it is always with the House. If at the 
end of seven hours, the House feel 
that it wants to discuss it further, 
certainly it can be extended. That is 

always · with us. 
House is the 

It is not final. The 
master of that. 

Shri Ranp. (Chittoor) : It is put 
like that generally, but what happens 
is that either yourself or the Deputy­
Speaker would be presiding, and we 
find it very difficult to get it extend-
£id. 

Shri Hari Vishnu Kamath: Not 
when you are there, but when the 
Deputy-Speaker is theTe. 

Mr. Speaker: I do not think there 
has ever been a case when I have 
refusect to extend the time when 
there was a feeling in the House. I 
should not be charged with that accu­
sation. It has never happened that I 
have not extended the time when the 
House desired it . 

Shri Sat:,a Narayan Sbaba: If I 
may say so with all respect. the case 
is just the other way. 

Shr1 Ba.rt Vlmma Kamatll: May I 
submit that it has not been in your 
case, but we have sometimes fOund 
to our cost . . 

llr. SpMbr: I will see that any 
body who presides here, whether it 
ie the Deputy-Speaker or any chair­
man On thl! panel, also feels the pulse 
Of the House. 

Shrt llup: 'I1lat is where the reel 
difficulty comes. It is easy fOr y-ou 
to know the pulse of the a:ouse be-­
cause it is all that way, and we are 
not able to make ourselves felt. 

Mr. Speaker: My clifficulty is that 
the Chair cannot make up for the 
deficiency of numbers. 

SJut ltanga: All the 370 ot them 
will not be there in the Business Ad­
visory Committee, but only two ot 
them, and one in each of our groups. 

Mr. Speaker: If he thinks that the 
committee is in a much .better posi­
tion to take a decision, he should 
agree. 

Shri Banp: We are again losing. 
That is all. 
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Mr. Speaker: He will not 
0

looe, I 
assure him. I will take particular 
care to see that he does not lose in 
this respect. Even if it is extended, 
we will see if there is business in 
hand, that must be filnished. If the 
Government wants and the House 
wants more time, that will be given. 

The question is: 

"That this House agrees with 
the Ninth Report of the Business 
Advisory Committee presented to 
the House on the 19th November, 
1962." 

The motion was adopted 

Shri Bari Vishnu Karnath: Before 
you proceed to the next business, may 
I make a request? From today's 
Order Paper, I find that the business 
has been re-arranged. 

Mr. Speaker: He brought it to 
my notice in the Chamber. Is he not 
satisfied with what I told him? 

Shri Bari Vishnu Karnath: Unless 
you announce it in the House, your 
Deputy or somebody else may be in 
the Chair. 

Mr. Speaker: I have said that 1 
will waive notice and the time limit 
for amendments. If the Order is 
changed, I would not emorce it. 

Shri D. C. Sharma (Gurdaspur) : 
What was !he point raised by him in 
the Chamber? 

Mr. Speaker: If the Order of busi­
ness is changed, he wanted that the 
time limit for given notice of amend­
ments, etc. should not be emorced. 
I have said it in the open House. 

Shri Bari Vishnu Kamath: The 
order of priority with regard to 
Customs Bill and the Defence of 
India Bill has been changed. 

12.36 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 
Formerly, the Defence 

Bill w� on top and the 
of India 

Customs 

Bill was below. So, we were not 
prepared for the Customs Bill. Now 
Customs Bill has been but on the top 
without notice to the House or at 
very short notice. Therefore, I re­
quested that the Defence of India 
Bill may be taken up first. Failing 
that, the rule requiring notice of 2.4 
hours for any amendment may be 
waived by, you. 

Mr. Deputy Speaker: Shri Mathur. 

12.37 hrs. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL) , 1 962-63-

contd. 

Shri Barish Chandra Math111" 
(Jalore ) : Mr. Deputy-Speaker, every 
day it is becoming obvious to us that 
we have to make a very massive 
effort to meet this emergency and it 
was in that context that I had sug­
gested certain measures which would. 
in my estimate, bring in a revenue of 
Rs. 300 crores per year to the nation­
al exchequer to meet this emergency. 
I had suggested a 10-15 per cent cut 
in the wage bill of the entire country, 
private and public sectors and a good 
share of the profits of the 30,000 re­
gistered concerns and others. I wish 
to make it perfectly clear that it is 
not only the Excessive Profits Tax 
which I have in view that would be 
part and parcel of this measure but 
the recovery of the leakage from 
sales tax by collection at source. This 
will give at least Rs. 25.30 crores 
without any extra burden. The 
Chief Minister of Rajasthan had made 
a very sporting offer in this parti­
cular direction when the National 
Development Council met here. That 
suggestion had come in the light of 
this emergency. It must be under­
stood that the taking over of the 
sales tax by the Central Government 
has consistently been resisted by the 
State Governments because this is 
the only flexible source of revenue 
with the State Governments. I think 
there are far more advantages; when· 
this question has been thrashed out,. 
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it was found that all the advantages 
were on the Centre taking it over. 
But because of the resistance of the 
State Governments, the Centre could 
not proceed further in this direction. 
I do hope that the Finance Minister 
will not hesistate to take these meas­
ures and take over the collection of 
the sales tax by the Central Govern­
ment. 

Then, a'bout eeonomy and efficiency 
of the Government departments, it 
hurts me to tell you that now, even 
ir. respect of civil defence, I know of 
one particular department of the 
Central Government which is appoint­
ing an additional 50 senior scale offi­
cers just to chalk out the plan for 
c ivi l  defence. This is unjustified, to 
my mind, and this should not be per­
mitted to be done. There are Officers 
who could put in an additional or 
extra hour or an hour and a 
half of work. Then there are retired 
officers. Government officers who 
have recentlv retired, and we can 
definitely take advantage of their 
serv: ccs .  They are quite fit to 
d ischarge any responsibility and they 
could be given a place in the civil 
defence organisation. We should not 
unnecessa1·ily incur any extra ex­
penditure on this account. 

I would further suggest that in all 
productive branches of industry, 
where labour is engaged, we should 
now have nine to 10 hours instead of 
the present eight hours of work. If 
the working hours are increased to 
about nine to 1 0, it means 10 per cent 
or 20 per cent more in the wage bill 
and Iii.is should again go to the De­
fence Fund. If we ask the people to 
do so . they would be most willing. 
They always did it . Even in Germany. 
after they had fallen, and when they 
reorganised their en.tire labour, they 
just agreed, suo m.otu to work for 10  
hours instead of eight. The same 
thing could be done here also. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shrl Harlsb Clwldra Mathur: When 
I was to cantinue, the Chairman told 
me that I will get 10 minutes toc!ay. 

(General) 
Mr. Deputy-Speaker: You have 

taken 11 minutes yesterday and today, 
about two or three minutes. 

Sbrl Barish Chanllra Mathur: The 
Chair said I could take 10 minutes 
today. Otherwise, I would hav. 
finished yesterday. . 

Md. Deputy-Speaker: There are 20 
names still, and there are only two 
hours left. There are 12 names from 
the Congress party. 

Sbrl Barish Chandra Mathur: I am 
not at all interested in occupying 1he 
time of the House. If you want me 
to sit down, I will, but I was under 
the impression that the Chair told me 
clearly in the House yesterday that I 
will get another ten minutes. 

Mi·. Deputy-Speaker: 10 minutes to 
each Member and not another 10 
minutes to you. 

Shri Barish Chandra Mathur: He 
asked me to continue. 

Mr. Deputy-Speaker: It cannot be 
I should give time to all Members. 

Sbrl Barish Chandra Mathur: Then 
why should he tell me like that? 

Mr. Deputy-Speaker: I do not know. 

Shrl Barish Chandra Mathur: What 
can I do? He asked me whether I 
wanted to take some more time and 
then he said I could take ten minutes 
today, 

Mr. Deputy-Speaker: Please finish 
in two or three minutes. There are 
a large number of Members. 

Shri H'arlsh Chandra Mathur: I 
will make another suggestion. The 
hon. Finance Minister has asked for 
gold. As a matter of fact, I have not 
been able to appreciate it very much­
his appeal for gold. I would rather 
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[Shri Harish Chandra Mathur] 
like the hon. Finance Minister to 
just examine what a person like 
Shri Sriprakasa, who was till the other 
day the Governor of Maharashtra, 
has suggested. We should not accept 
this offer of gold from such people as 
are giving two tolas or five tolas which 
are their lives' earnings, and if we take 
it, that means we are taking a very 
great responsibility. Let us under­
stand our responsibility in accepting 
such offers. I do not know to what 
length it is going t'o take us. The 
department of the hon. Finance 
Minister itself has contributed enough 
of gold which will be sufficient to 
weigh the entire Cabinet. My hon. 
friend from Punjab feels very much 
on the fact that the Punjab had con­
tributed enough gold. The Chief 
Minister of Punjab . came here and as­
certained the, weight of the Prime 
Minister. After frantic efforts made 
in Punjab, which is at the top in mak­
ing contributions, they had collected 
just enough gold which is a little over 
twice the weight of the Prime 
Minister. 

Take for instance the customs 
department. They have in one haul 
in B ombay seized gold worth about 
Rs. l crore which is enough to weigh 
the entire Cabinet. What is the 
amount of gold which is being 
smuggled? The estimate is. about 
Rs. 40, crores worth of gold i� being 
smuggled every year. Now, the price 
of gold has been fixed at Rs. 62 odd 
per tola. I would certainly say that 
it sh:ould be only from Rs. 62 to Rs. 
70. They have already taken one step, 
namely, they have stopped forward 
trading in gold. But certainly we 
should try various other methods also. 
The sale should be only registered 
ones. If they do it, it will mean a 
very considerable amount. We can 
just bring down the price and that will 
solve many 'of our difficulties. 

I would also su11gest another source. 
Instead of all these things, we must 
have contribution of grain. What I 
had su11gested yesterday, namely, the 
revenue of Rs. 300 c:rores, was on'ly 

(General) 

from industry and the wage bills. 
The rural parts of India are almost 
completely left aside. From rural 
India, it v:ould be much better if 
you take contribution of grains. 
Every agriculturist will be able to 
give something to you and this will 
save you two troubles : one is, 
buffer-stocks at ' certain central places 
and the other is distribution. If you 
take contribution of grains from them, 
you will be able to have enough. 
This will be a great thing in checking 
the price-line, and you will be able 
to build in each district and may be 
even in each block, a certain buffer­
stock and this will be a big contribu­
tion which will go a long way to­
wards our building up enough food­
grains. 

Now, so many references were made 
about the Cabinet, and the constitu­
tion of the Cabinet. I do not know 
whether there is any justification for 
the present siz� of the Cabinet or not. 
It is not for the sake of economy that 
I would suggest one thing, but I de­
finitely want to make one suggestion. 
If I were to make a suggestion, I 
would cut down the Cabine t to half 
its pre,ent size. l'here is no justifica­
tion for more than 12  Cabinet 
Ministers, eight State Ministers and 
four or five Deputy Ministers . That 
v,oulc! be enough . But then that Is not 
so important. What seems to me 
more important in the contt,xt of our 
war effort i •; the buiit-in inefficiency 
in the present Rrrange'llents, the arti­
ficial distribution of the Ministries, 
especially those which are vital in 
respect of supply and productio11. We 
must see what has happened in 
England. I have not got enough time; 
otherwise I wil l  read out to you how 
this problem was faced by them. They 
had made the same arrangements as 
we have now made here, and came 
to grief. Now, it is time for us to 
take note of these things and stream­
line the administration for our produc­
tion and ·supply. The present arrange­
ments are not at all satisfactory. 
They do not make for any co-ordinated 
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effort that one must be able to put 
through. 

In the matter of trade and com­
merce, there is a Minister of Inter­
national Trade and again there is a 
Minister of Industry in the Ministry 
of Commerce and Industry. There is 
one MiNster in respect of production 
and so on, all divided, Do you think 
that in this time of emergency we can 
bring about real production and meet 
the war like this? So, we must take 
note of this built-in infficiency in the 
Cabinet arrangement and something 
must be done immediately to improve 
matters. 

Lastly, I would say that the Home 
Ministry must be strengthened. It 
is not only the front line that we have 
to take care of. We must see that our 
Home Affairs are streamlined and 
that they are taken good care af. 

The Home Minister should not be 
burdened with so much work. He 
must be assisted in taking care of so 
many things which will be of vital 
importance so far as the country is 
concerned. 

Mr. DeputySpeaker : Shri Khadil­
kar. Please take not more than 10 
minutes . There are 20 names, and 
abvut 1 hour 50 miautes are left. To 
find time for as many Members as 
possible, I would request hun. Mem­
bers not to take more than 10 
minutes each. 

!"il.ri  Khadilkar ( Khed ) : I expected 
on this occasion, when we are faced 
with a national crisis of great dimen­
sions, that instead of presenting a 
routine supplementary demand the 
Finance Minister will come forth and 
give out a perspective view of econo­
my in war-time which we are entering. 
Unfortunately that has not been done, 
and a sort of ad hoc arrangement, 
just a piecemeal demand for addition­
al money for the defence arrange­
ments, has been made and asked for. 
This is a policy matter, and I would 
like the Finance Minister , instead of 
waiting till the next bud,get session 
to come forth witl;l a general .review 

of the pattern of economy which is 
called for t'o meet the situation, and 
to say how we are going to meet it 
and what methods we are going to 
use to mobilise the resources. I say 
this because we ought to realise what 
we are matched against. We are 
matched against a great Chinese war­
machine. I have no time to give the 
details, but I would like to place be­
fore you some facts regarding the 
Chinese war-machine, how much they 
spend and how they develop their 
whole war industry, For instance, 
this is a recent study by one of the 
Australian professors just published, 
which gives official figures. I will 
read out the relevant portion: 

''The advances in heavy indus­
trial development have further 
enlarged China's war potential. 
No armaments industry has been 
identified as such, but the second 
Ministry of Machine Industry is 
believed to be responsible for 
military production and allocations 
for it have presumably been in­
cluded in the budget item for 
heavy industry. Some of the 
payments for mi litary equipment 
received from USSR also may 
not be covered under the heading 
of defence expenditure." 

Leaving aside all this which has been 
covered by industry and leaving aside 
whatever they purchase or borrow 
from other friendly countries in the 
socialist bloc, their annual expendi­
ture on defence per year is nearly Rs. 
1 200 crores or 2300 million U. S. dol­
lars. These are the official figures for 
1960. Every year, they are spending 
this much to build u-he defence 
machine. Therefore, my first submis­
sion is, it is not a question of the army 
fighting there. Everyone of us will 
fight. But the time has come when 
all of us must gear ourselves to the 
needs ot the situation. There is no 
earnestness and there is a certain 
amOIU't of laxity. We ta.ke things for 
grantei,f. When the war Is tl;l.l!l!llr 
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everybody shouts in panic or in a 
hysterical manner and some state­
ments are made. But the real point 
is, those who are today controlling our 
-economy alone can ultimately keep 
our fighting forces on the front and 
build up our defence machine. 

We must take a lesson from what 
·was done in Britain. During war 
·time, the British economy was so 
managed that after the end of the war, 
1:he common man's lot was improved. 
After the war, a report was made on 
its impact on the economy of the 
common people and it was found that 
tb.e common man's lot was much bet­
fer after the war. It was managed 
in such a manner that price fluctua­
tions and other things did not affect 
the living standard of common man 
working in the factory or elsewhere. 
He forms a line of defence which is 
equally important as on the battle 
front. 

I would make one or two sugges­
tions regarding the question of rais­
ing resources. A certain gold bond 
scheme has been devised and in that 
scheme, a concession has been given 
to the investment of gold hoarded in 
a black manner. It is a good thing 
in an emergency. So far as the war 
effort is concerned, I think we should 
not make any distinction between 
hoarded gold and hoarded currency. 
The other day I was travelling with 
a millionaire of Punjab from Bom­
bay to Delhi. He frankly disclosed 
to me that if such a concession is 
·offered to the Indian industrialists 
who have hoarded money in a black 
way, if they are allowed to invest that 
money in short-term bonds with a lit­
tle interest rd if they are assured 
that as in tlie case of gold, they will 
not be questioned as to where the 
money comes from if such an effort 
is made, I am certain you will get 
more than Rs. 500 crores and it is cal­
led for. There is no moral justifica­
tion to make a distinction between 
11oarded gold and hoarded currency. 
I would appeal to the hon. Finance 
.Minister, who is supposed to be a sort 

of moralist in some respects. He has 
ahown a little elasticity and conces­
sion as regards gold. The same should 
be done as regards hoarded currency 
i.n the country. I am making this 
suggestion, because the problem of 
resources is of great importance. The 
management of economy is equally 
important than the management of 
the war front, because war front is 
sustained by economy. 

Regarding prohibition, so man:t 
people have spoken. It is not simply 
a question of revenue. It is a ques­
tion of anti-social elements in this 
country corrupting almost our social 
life at all levels. Therefore, in war 
time, if you want to build up the 
morale, not only the question of 
resources and eradication of corrup­
tion, but also the question of prohibi­
tion should be reconsidered. I do 
not suggest going back to the old 
method of auctioning booths of liquor. 
You can make it rational. A rational, 
temperate policy of prohibition would 
bring in more resources. 

It is admitted and in the Public 
Accounts Committee also we discover­
ed that there are about Rs. 200 to Rs. 
300 crores of arrears of Income tax. 
Now we should ask them to pay it. 
Just as in the case of gold, why not 
settle the account with them, if no 
payment is possible and get money? 
The question is, we will be supplying 
to the army; production will not go 
up to that limit and there will be 
more money supplies. Naturally 
there will be inflation .  Once the 
economy gets into the grip of infla­
tion, there is an inflationary spiral. 
Whatever the war effort, people here 
will find it extremely difficult to sus­
tain that energy and wherewithal 
which is called for at this hour. So, 
I humbly plead that you will have to 
keep your hand on the pulse. Infla­
tion up to a point is good. It is a 
aort of a little invigoration, but if it 
ioes out of gear, ultimately the whole 
economy will tottPr. Therefore, as 
the war front is important, economic 
front is also important. Therefore, 
the price-line must be held. 
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There is a certain allergy so far as 
prices are concerned. Particularly, 
the Food Minister is all the time 
shouting from the housetops that we 
have got enough food, don't worry 
and at the same time saying, don't 
have any price discipline or economic 
discipline. Once the Parliament lays 
down a policy regarding price, if one 
Minister says something and another 
Minister says some other thing, it 
does not inspire confidence in the 
country. There should be some disci­
pline in the Cabinet. Whatever poli­
cy has been laid down must be fol­
lowed. If one Minister says some­
thing according to his whim and an­
other Minister says another thing, it 
does not inspire confidence and build 
up morale. Therefore, I would 
appeal to the Government : First dis­
cipline yourself. Have a sense of 
urgency. Prepare for living on a 
certain war standard, which you are 
expecting from the common people. 

After 100 years, we are facing war 
for the first time. Sometimes we feel 
we have not paid enough price for our 
freedom. We got it through a 
favourable internationa1 situation and 
our efforts. But the time has come 
when we must fight for our freedom 
and for national integrity and during 
thls fight, our mettle will be tested. 
Our patriotism will be tested. It is 
verv easv to shout patriotic slogans 
her�. R�al sacrifice is called for now. 
Therefore, I would appeal to the eco­
n .. mic side of our Government that 
they should gear up and build up the 
war machine in such a manner that 
it will be equal to match with the 
Chinese war machine and social and 
economic discipline will be enforced 
at a 11 levels, including statements by 
Ca1inet Ministers. 

Shrimati Yashoda Reddy (Kurnool) : 
Today, the supplementary grants 
which have been placed before the 
House, I should like to say, bring for­
ward a new era in Indian history. So 
far we have been passing budgets for 
a peaceful economic development. 
But today India is faced with a war 
with a brutal enemy on our border. 

2159 (Ai) LSD-5. 

Today's supplementary grants, as many 
Members have said, are something 
more important than an economic bud­
get, which has been presented annually 
between February and March. 

12 ·59 hrs. 

[MR. SPEAKER in the Chair] 
This supplementary grant of Rs. 

100.4 crores is an indication of what 
is coming in the next budget in Feb­
ruary. This budget is but the begin­
ning of mounting burdens of defence 
On our economy. What it will be next 
year or two or three years later, no­
body can say, because we do not know 
how Jong we will have to face this 
situation. One thing I would ! 'ke to 
tell my friends here. To defend the 
country's freedom is a very burden­
some affair, more so in a democratic 
country, because in a dE'mocratic 
country, Government has to get all its 
needs at a com;,etitive price whereas 
in a totalitarian country, it can just 
command what it wants. So, the ex­
penses of a democratic Government 
are much more. No doubt voluntary 
contributions have been forthcoming 
very encouragingly and we should be 
very thankful. 

Moreover, even in peace-time, our 
defence budget has been doubled. 
Every with volutary contributions 
and gifts from some foreign coun­
tries--whether they are outright gifts 
or on lend-lease basis or on deferred 
payment terms, whatever it may be­
the burden on our economy is going 
to be very heavy.  

But, two basi c problems of econo­
my have to be faced when the econo­
my iS on a war footing. The first is 
the raising of resources for defence, 
and second is checking the inflationary 
impact of defence expenditure. 
Thirdly, there is the question c f  radi­
cal changes in the priorities of in­
dustrial and agricultural production. 
The more money we s;:,end on defence, 
the more purchasing power will get 
into the hands of the people and 
prices will go up. It is also a vicious 
circle. The greater the prices, the 
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more the defence equipments will cost 
us. 
13. hrs. 

If we have to take a choice between 
mobilisation of our resources for 
defence and an inflationary upsurge, 
we know that we have to choose the 
first and we have to mobilise our re­
sources. One thing that we have to 
remember is, that all methods of 
mobilisation of resources, even the 
artificial control of prices, have an 
unwanted and unwarranted effect on 
production. Price control, as has 
been very rightly said by my hon. 
friend Shri Khadilkar, is a very deli­
cate thing and it has to be wielded 
with great care. 

Before I submit some new sugges­
tions for greater taxation, I have to 
say that the common man's interest as 
well as the defence of the country 
have to be taken into consideration. 
Many suggestions have been made 
by hon. Members as to haw the Gov­
ernment should get more funds. 
Certainly, whatever may be the other 
methods of getting funds, new fiscal 
burdens on the people are inevitable, 
and when the hon. Finance Minister 
comes in February with his Budget I 
do not know on what number of items 
hP. .is going to jmpose taxation. But, 
certainly, we are prepared to face it. 

Before I put forward my sugges­
tions I would like to say that, just as 
Shri Khadilkar has said, if Govern­
ment has now come out with special 
concessions in the case of hidden gold 
that is brought out, in the same way, 
in the case of hidden currency also let 
us not ask questions as to from where 
it has come and all that. Let us take 
that also. Let us not differentiate 
between hidden gold and hidden cur­
rency. 

Secondly, we should stop construc­
tion of buildings whether in the 
public or in the private sector for a 
few years Thirdly, hieher mcome 
groups, whether in private or in gov-

errunent service, should have a com­
pulsory cut. There should :be a com­
pulsory cut in the income of a person 
getting more than Rs. 2000 a month. 
It can be either by way Of compul­
sory savings which should be diverted 
to the national defence fund, or 
there should be no increments after 
a certain period. I do not say that 
government officers should not get 
promotions. They may be given pro­
motioas, but they should not be g'.ven 
more than Rs. 2000 or Rs. 3000 per 
month. There should be a compul­
sory cut in the income of those in the 
private industry, organised industry, 
and anything more than Rs. 3000 per 
month should be compulsorily 
diverted to the national defence fund. 

Then, more hours of work has been 
suggested. Certainly, let us have 
more hours of work and extra pro­
duction. The extra production, whe­
ther monetary or otherwise, should be 
diverted to the national defence fund. 
Here, Sir, I would like to appeal to 
the Finance Minister to have more 
taxes. Let him call it a tax for the 
national defence fund or whatever 
it is, but Jet him introduce a sort of 
a tax on all non-essential goods, all 
luxury goods, whether it is  the lipstick 
or the radiogram, whether it is a silk 
saree or golden jewellery, whether it 
is a car or a house. All non-essent,ial 
things should be taxed. When a man 
goes to a picture house and he is pre­
pared to pay Rs. 3 to see the picture 
he should also be prepared to pay 5 
per cent or 10 per cent of that amount 
to the national defence func'I When 
a man is prepared to pay R, .  200 or 
Rs. 300 for air travel, he should also 
be prepared to pay 5 per cent or 10 
,per cent of that to the national de­
fence fund. When somebody is pre­
pared to travel air-conditioned or 
first-class, will he not be prepared to 
pay 5 per cent or 10 per cent for the 
national defence fund? Very gladly he 
will pay that. So also, if I can pay 
Rs. 3 to see a picture, I will gladly 
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pay another 50 naye pase or 75 naye 
paise for the national cause. 

Mr. Speaker: When hon. Members 
of Parliament use their free pass 
would they .be prepared to pay as 
suggested by the hon. Member? 

Shrimati Yashoda Reddy: Sir, 
thank you very much for reminding 
me. I was going to suggest that 
Members of Parliament who use the 
free pass for their travel should pay 
5 per cent or 10 per cent of the 
amount which otherwise they would 
have to pay, 

Mr. Speaker: I am sorry if I have 
anticipated her. 

Shrimati Yashoda Reddy: Sir, these 
are the few suggestions that I have 
to make for getting more money. 
With regard to prohibition, certainly, 
when it has come to a question of 
our .e:uarding our own country and 
saving our own honour, prohibition 
is not such a sacred thin.e: that we will 
not think of it. If it is asked whether 
we have to give up our policy of non­
alignment or whether we have to 
scrap prohibit ioo, certainly we will 
give up prohibition and get more 
funds rather than change our policy. 

Then, even though Governmet is 
spending so much money on advertise­
ments, enough is not being done to 
give propaganda to our war efforts. 
I do not want Government to take 
it upon themselves. There are pri­
vate industries in the country who 
advertise about their products in the 
papers and other sources. Let them 
also advertise about defence contri­
butions etc. in the papers. Again, in 
cinemas I have seen that neither at 
the ,beginning nor at the end there is 
one word said about the Chinese ag­
gression or an appeal for contribution 
from the people. Though these points a.re not actually relevant to the Sup­
plementary Demands before the 
House, I would say that advertise­
ments making appeals for more funds 
should be made. 

Sir, we are going to face a heavy 
burden. India will only be very 
glad to face it. But Government 
should also cut down all unnecessary 
expenditure winding uP air unneces­
sary departments. If there are 
departments whose work overlap or 
there is duplication of work, such 
departments should be wound up. 

The Minister of State m the Minis­
try of Food and Agricaltme (Dr. Ram 
Subhac Singh) : Mr. Speaker, Sir, 
some of the hon. Members, particu­
larly my esteemed friend Shri D. C. 
Sharma, made a reference to agricul­
turists, during the course of the 
debate, and their sons who are fight­
ing on t'he Indo-Tibetan border. As 
you know, the agriculturists of 
Ladakh and NEFA knew that on the 
other side of McMahon line or the 
Durand line was Tibet, and, there­
fore, they have been dealing in that 
way from time immemorial. They 
have been carrymg on cultivation in 
Ladakh, NEFA and 11he hill districts 
of Uttar Pradesh, Himachal Pradesh, 
Lahol and Spiti. There are other 
persons who do the work of labourers 
there. They earn their livelihood 
from the forests, lands or mountains 
there or by keeping mules etc. But 
they also indirectly exist on land. 
They all have very touchy feelings 
for the lands that they own and for 
their brethren who inhabit the other 
side of the Indian border-Tibet. 

From tlhe time the Chinese bar­
barians attacked our frontier-they 
had previously suppressed the free­
dom of Tibet-it is the agriculturists 
who are becoming their victims large­
ly. This has been the tradition of 
India and other countries also, that 
it 'is the sons of agriculturists and 
other persons depending on agricul­
ture who carry on any war. Here 
also this war will have to be largely 
waged by the agriculturists because 
their sons will fight on the front and 
they will keep on supplying ration., 
by producing more food.grains. 

My hon, friend Shri Kltadilkar, who 
recently came to the party, has been 
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try'ing to teach discipline to 11hose 
who have been here since time im­
memorial. He was until recently hob­
nobbing with the Chinese friendship 
idea. Therefore, I do not want him 
to tell the Minister for Food and 
Agriculture what type of discipline 
he !lhould learn from him. 

Shri D. C . Sharma referred to re­
habilitation. I understand that there 
are about 10.4 lakhs acres of land 
which can be used to settle people 
who are in need of land at the 
moment, or after two or five years. 

In sevc . ,1 States schemes for re­
settlemer, of ex-servicemen have 
already been taken up and imple­
mented. There can be no difference 
of opinion that in view of the emer­
gency such measures should be ex­
tended immediately and the maximum 
effort should be made to resettle our 
soldiers who are fighting at the front 
when they return after achieving vic­
tory. It appears from newspapers 
that Orissa has already decided to 
grant five acres of land free of cost 
to each of tihe jawans in the terri­
torial army belonging to that State 
and the Orissa Military Police who 
has proceeded to the forward fighting 
area. 

As the Defence Minister, that is, 
the hon. Prime Minister, has made H 
quite clear today, this war will have 
to be waged until victory is achieved. 
It we have any honour left in us, we 
shall have to carry on the war and 
drive out the Chinese to their origi­
nal position. The Mimstry of Food 
and Agriculture has already written 
to the State Governments urging that 
conditions attached to the allotment 
of Government waste lands and o�er 
lands which are available to military 
personnel should be simplified and 
applications for allotment of land 
should be considered sympathetically 
and favourably whenever they are 
rubmitted to Government so that the 
interests of the j awans may be safe­
guarded.. 

A reference was made to the collec­
tion of rents for the lands which are 
owned by the j awans. In regard to 
that I would request the State 
Revenue Ministers to see that no diffi­
culties are created in regard to reali­
sation of rent. In regard to litiga­
tion on land also we shall make pro­
per arrangements. 

As I said in the beginning, we have 
at present 10 .4 lakhs acres of land 
with us. So, I want to give a clear 
assurance to this hon. House that any 
soldier who wants to settle on land 
after achieving victory will be given 
preference in regard to settlement on 
land. 

My hon. friend, Shri Mathur, sug­
gested the creation of some buffer 
stocks and sending stocks to different 
centres. I think the suggestion which 
he has made is a very good one. We 
shall try to implement it as fully as 
possible. 

Coming to the rise in prices, so far 
the prices have not risen to any 
extent, by which I mean to any abnor­
mal extent. I was myself in Assam 
and I know that proper arrangements 
are made to cater to the requirements 
of each centre. From this end also 
we are making suitable arrangements 
to send supplies and this we will con­
tinue so long as it is necessary. 

As was disclosed by the Prime Min­
ister today, the Chinese are now 
advancing down the Bomdila foothill 
road. Whatever may be their pre­
sent position, I have every hope that 
if we proceed in a proper manner, 
and. t.'1ere is no reason why we sh�uld 
not proceed, our areas will be re­
covered and properly safeguarded. 

In regard to food, I want to give a 
clear assurance that we would not 
spare any pains to see that our jawans 
get all their requirements in time, as 
they are getting today. Now there is 
no difficulty. That applies to the 
civilian population also. I shall fully 
implement the suggestions made by 
both Shri Mathur and Shri Sharma. 
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'f.t � n:r,sr I � � 'fi1" olft � 
� f.r. 'ffil' � ;;fr ;'r � �  it 
� � q.: fi:'ll'T t  I 
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Iii' iftu � lliWl (�) : 
lfA'.fti.r � � � � 
t 'oll � � t � "cl" iro: t  
� m � '«11 'if<'@l t f.!. it" ffi'l<T­
.:vr � ifTlIT t ffl If<: "cl" � t I 
� �  �Rll � � � w � 

<liT � �. 'flitf.l; � � � � 
� If<: t m,;: � � � 
ir ilil{ 'TI" � � -IW "cl" � � f;;r,arn 
lfil: '«11 'iffl f.!; � wi;n: � � 
�Q, � �s: � � � "'1"  
;im � f;;r,arn f.!; mil" � qti: � ,m: 
ii� if ""1m ;;rn:i; I 

1J cit lfil: � ¥:1T f<ti � � t  

� 'oil � il'ifm ;;rn:i; <l'i!: � 'fir.ft;r 
� � m,;: � � ir � �  
"cl" � f� '«11 � f<ti � � 
� � � � <lil � ffl 'l<: 'ifm �  
� � I 

� cf'l> � iili" f-.ril" � � 
� iro; t, � or 1l � 'ITT:c!T 
�. f'fii:l; * lfil: � � � f<ti � "lW:r 
� ir tjt mr �  1 w � i r�'? mar et 
iflG" � � ir � .rrnfo m ;im t 
� ffl tjt � lfil: � � f� f�ft 
lf<'rt i1' � � tjtaj cf<IT f"'11T � � 
� ;;rrcr ai;r � f� t f<ti � wf.t 
mi, fi:rf.lw: i.j;- � '!iT �cf <l"'l"rifu 
ms: ;ftf;;.ff '!iT .. � � � � ffl 
;mp: 'l>': � I 

� i'f .,..- � 'f>T � �  
cit i:r:: � ;;rrm "ff f<ti � &.in: i:rai;r­

� � fflll, � �� ,r0 
g{ �. s:m-.ril" � 'f'm � � � 
f� gl!;, 1 f� � �  � f-Rll 
it1' t f� M cm � f� ffl' � � 
f.t;" � amt � ifiT � � 'l'l!T, 
� � mr ef� 'lft m iro;, 
m 'lft � � � t f<F � rn  

ltil � � <lil � �  � !  
w m.: it � mr lff� ifiT 
6!lli'f � � � � I lfil: � 
f� ,;ftf.rlli i mr 'liWt � �. � 
mr .mr � f, � mr ef� 
� �. � 'ti{ am: ¥ �  � I � lfil: 
� t f.!; <l'i!:T If<: f;;r.r � "'1" <!i+IT 
� � �  � fofim" ;;rn:i;, � 

'qlR: � � 'l<: � "'1" � � '  
wrr cit � � ir .r� �N 
� I  

� � ;iw f� � rn ;i- �� 
� '!iT � �@PlR f"'1!T t I � ll1l' 
c11:r � f"'11T t f� � � � w � 
"'1" � � � 1 � efR '1<f �  

"'1" � � ffl � zyft 'i:!Tf� f� 
f;r, ;;rt .rrnfa � ir m rr1fr � � fm 
� "'1" <!i+IT '1 � qra; I � ll1l' �T 
� f� w.:.r ir � ar.,- � ;,i- �  
;;rn:i; 1 w.:.r af.t � m it � 'f>T  
W� � I WR � 'fiR "'1" <'!Tm 
ifilf � cit m � orrefr m it .mfr �),;.,: 
m If<: :ef.l" i.i;- f<'fil" ifi:rn: �. 'liWr err� 
� ;;rn:i;, a;ri,: ��,J af.r �) 'Pl"T t 
<l'i!: �1 '!fr .iw, 'flf<ti � � 
ai;T �  I 

* � <l.,,,, , � f'F '<frfar:fi ;j"; � 
it -� f;;r,, 'i'l!RT '!iT .. � it f� 
� 'lit zjt, � � if; � !I. f� 
i.j;- ·� .<l'i!:T user. 'iiT �<IT �) �T � I 
a;ri<: � nn � mf� m � �  1 

m<'flr � � t far. � m.. l!;'li" 
� � t fffl f� mit �  
t mlf � "'1" � '!iT  � � � 
-!W zj'r � ifilT � { I � � 
� � � ;;rrar ::aor f cit � 'liT 
� � "'1" m"U � �"t - l 

�- Name :\.-. .  1) .. t.t.� . . . . . . . . . . . . . . . . -
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ll'il' cll � 'l>l' � � �
� � 1flft ! f"' wrs: � q,: am­
.ft.r � ;:iw � er) � ,mf it; 
� 'i.: il'ga � � �) � !
� f.llf ll' � � ffi � t  I 

� � t f<"l'lJ "!m � 
w,:r if i1ga « l!Wff!T � ;l" � � 
! f"' 5rrfef;ro;r 'li1" �.q- f� � I 
il � f""'!<l .,.� t I � ITT � 
� � �'1 ,p:rr t � 
-mr ,p:rr i. ell � � f"' � � 
� �� 'lil" � � �f � I 
ll' � mr irf� '!il" � �
� t f"' � m;ir 'li1" irNT ;;n- il" 
� 'fiT m; � 'IT, f� m;;r � 
cM" ;;rt � it; � if � � iffl 'ITT1!f � 'li1" WRT � �� 
ii� � I � J;Jl!iR � � 

mef,ra;, if.t � � � · ·  � � 
ifiIT � � I ll° �i:!T t f"' � 'livIT 
�cr �f'<la �NT 1 

�i:rt � fr ir" � �m2f {'TT f"' 
� -;;j) 'llr �r min� ms: 
� � "'�efif!lt � m f<"l'lJ � 
fiflPT iAT f� � anf� f"' � � 
1!.fT'fi '!i1" fu<f"rss it; �q if "" ow. � 
� ffi q;u6 if �  I 

� i!ffaR'ffl' ll° � 'llT � 
� � r"' ;;ft f"1l'lf rm 'fvl6 q,'fA' 
t f<"l'lJ � � � �) 'llT W �m 
if f� � f� � 'IITT � �
ffi 'ti'"6 if f'!'.lll � I 

;;r) �r � �r � t
m � m"!Tlff � <i>lc �r 
;r,; �  I 

� � w �r t �
� � t , � f� if �

� � � f.t; � � it; ;;ft 
� mf.ij- � if � � " � 
a-i'ilT f.t;irr � � w� � rn 
q,: ;;ft.: � �  l � � i:ru �  
� f.!i m.r m: � if � �
ffillf iJl:IT ifif 1flft � I � iITTf f.l;m;f 
llil l!R mR � 'fil � f� �
� � � f"' � � 'lil" �  
� nr.rm- t � � ,;rr,n ru 
� 'liWt I 

� � « � '1if'1RT 
� � � ,;{;-.: fc$ft �:;r 'l>l' � fm 
� ff. <p:T ITT 7BT � I m'� '!:fPf � if 
m � ;;rrir i ;;ft t�m 'fiT � m 
�, '3'il' q,: � � « � f.!ilfr 
� � ;;ft � �  'fiT <'!Tlif � 
� of'!iTlIT i � a-;;ft « � rn 
q,: w f.!tiffl 'li11'f if � � ft'!lT 
� I

� lfflT« t f.!; Wfl: � � 
q,: � � � ITT � � l!i1fu, 
ifif � � f.!; � � ifofc '!il"  
� � « iAT � � 'lil" ffl  
ri;' I 

Shri Joachim Alva (Kanara) :  Sir, I 
am concerned with all the demands re­
lating to defence ,  namely, Demand No. 
9 for Rs. 67 crores for Effective-Army, 
Demand No. 1 1  for Rs. 8 crores for 
Effective-Air Force and Demand No. 
1 14 for Rs. 20 crores for Defence Capi­
tal Outlay. 

We are now in a very heavy and 
difficult pass .  We are not certain of 
the enemy. The enemy has eluded us 
in regard to his objectives, methods 
and tactics. The tactics may end in 
their employment of an air attack on 
us when we may be taken unprepared 
and thereby we m,ay have to face a 
disaster which, no doubt, we shall 
counter successfully with all our 
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strength. But this is not the time 
when we should be taken unprepared 
even in regard to the air arm. China 
has been noted to have the third lar­
gest air force in the world: A sum of 
Rs. 8 crores is going to be granted by 
these Supplementary Demands for the 
Air Force. 

China is reported to h,a ve the third 
largest Air Force. 

Shri S. M. Banerjee (Kanpur) : 
There is no one from the Defence Min­
istry. 

Mr. Speaker: Some other Ministers 
also ought to be here • . • •  

11ft 1fflf � : ( � ) : !q1;lffl 
$If. � � � � � 
;ft � ,r � � � �  . . .  

Mr. Speaker: Order, order; I have 
heard . . . . . . Particularly some Minis­
ter from the Ministry of Defence. 

Shri Joachim Alva: China is report­
ed to have the third largest Air Force 
in the world. That means, China is 
almost next to the U.S.A. and the 
U.S.S.R. which have the highest super­
iority in this arm. What happens to 
us? We have been longer independent 
than the Chinese. The Chinese have 
been independent from 1949. Wa , 
attained our independence in 1947. The 
Chinese did not manage to get mastery 
of their entire land. We were divid­
ed. This was said indeed. No doubt, 
we respect the opinion of our hon. 
Prime Minister who has been very 
serious in his plans. We attempted to 
o! 've  an agricultural and industrial 
base. Having given that base, today, 
we are almost on the point of strangu -
l � tion where our Air Force is concern­
ed. We have got the finest pilots. 
What could they do without planes? 
Japan, during the last war. invented 
the Zero Sen fighting planes for naval 
aviation. Even the U.S. Army, Navy 
and Air Force were completely taken 

by surprise. They thought Japan 
possessed thousands and thousands of 
these planes. These planes committed 
the Pearl Harbour aggression, and 
Japan came almost wi.thin an inch of 
victory in the war. We are not con­
cerned with what Japan did, whether 
their motives were aggressive. Today, 
we ,are concerned with our defence. We 
will go into aggression when the 
enemy attacks us aerially with the 
air arm. How is it that we have not 
produced in plenty? We have a very 
good aircraft factory in the Hindustan 
Aircraft factory. We have built it 
from scratch after the last war. Fron; 
scratch we have built it into a most 
suocessful machine in our country 
from the constructive, from the civil 
aviation and the war points of view. 
Even foreigners have marvelled at the 
development of that factory. I have 
often pleaded before the House that 
we shall need .four such factories. We 
have not ,got even a second or a third 
effective one. Let us now at least do 
it 

If it is a question of five years war 
or ten years war, let us plan steadily. 
Let us know that when Britain was at­
tacked by Blitz and when they came 
back fzrom Dunkirk, they veritably 
faced annihilation, but they hoped for 
the best and planned well. Planes 
came out steadily. In Churchill's 
books, you will see that 200 parts of a 
plane were done in 20 to 40 factories. 
Either we build up these factories or 
by any other method, we must fulfil 
our obj ectives. Otherwise we are 
going to lagging behind. 

Four years ago, I devoted my en­
tire speech to the Air Force. Therein. I 
s.aid that Pakistan was going to have 
the biggest Air Force of Asia qualita­
tively and q uantitatively. America 
rushed arms to them, aerial, land and 
nava! .  It does not lie in our mouth 
to ask them now, having got arms from 
the U.S.A. whether they took an 
undertaking from Pakistan that they 
would not attack India. I attended 
the Press lunch yesterday where the 
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.American Ambassador spoke. I thought 
it was embarrassing to ask him, whe­
ther they took an undertaking from 
Pakistan from the beginning when they 
armt:d them, whether they would uti­
lise the arms against us. ( InterruplfOn) 
I did not put the question. I am put­
ting the ques ,;ua here without waiting 
for an answer. The point is, we have 
now given this undertaking as gentle­
men in regard to Pakisan. India has 
had no compunction. (Interruption) 
Let me have my say; you can make 
your speech. India has looen pleased to 
give that honourable understanding. I 
am not putting any question here. We 
are in a tight pass. We have to have 
planes. Now is the time for us to make 
massive asistance. 

When I was in China in 1959, I came 
to the definite conclusion that China 
was given massive assistance by the 
Russians without whlch China could 
not  have built up. To every factory I 
went, I asked, after they told their own 
story of development of the factory­
from factory to factory. Not one fac­
tory uttered a word about Russian aid 
to them. Af the end of the speech.es, I 
asked them, "did Russia help you any 
way?'' They replied, ''yes, they help­
ed us a little". That was the way 
they talked. Next door, in Mongolia, 
they said in a loud voice, "Russia 
helped us". That is the tone ,between 
the two countries. It is time for us to 
take massive aerial assistance. That 
asistance can come in the shape that 
we shall have to take approved tech­
nicians-I cannot know the number­
approved technicians from foreign 
countries, foreign friendly countries to 
build up the factories and get on with 
the job and succeed therein. 

We are never certain of the motives 
of China. Their a ims are so clear. 
Even a blind man can see that they are 
aiming at the Assam oil fields. If the 
oil fields go, the Chinese war machine 
will go stronger and stronger and we 
shall be reduced to a helpless position. 

The next point is aroout guerillas. 
'Twenty thousand guerillas ke.pt five 

(General) 
times that n� in the British farces 
at ,bay in Singapore and Malaya far 
over ten years. Those 20,000 guerillas 
were not conquered in the sense com­
pletely. I went to Malaya this year. 
They have not been finally crushed by 
the British forces or the Malayan 
forces which cl.aimed a kind of tech­
nical victory. Guerillas can keep arm­
ies atibay. Unfortunately, I forget the 
name of the great British warrior who 
went alone into the jungles of Burma 
and carried on guerilla warfare. I 
read his book; believe me, I forget his 
name. We are living today under a 
pressure and we forget many import­
ant things. If a single man could go 
into the jungles of Burma and fight for 
the British-he was to go to Ethiopia 
and other places too; and he is no 
more-what about our guerilla war­
fare? In guerilla warfare, we do not 
need many arms. In guerilla war, the 
main effort is manoeuvrability. Mano­
euvrability is the first and last word in 
guerilla war. India is a vast country. 

13.35 hrs, 

[MR. DEPUTY-SPEAKER in the Chair] 

If we cou'd train our people in the 
countryside, in the villages, in guerilla 
warfare, even if we have no arms, we 
can keep the enemy at !bay for a long 
time. Take any Rajput or any other. 
for the matter of that. 

Mr. Chavan, the new Defence Min­
ister, uttered at the Bombay Congress 
party meeting a wonderful thing. We 
welcome his appointment a5 Defence 
Minister. He said in the party meet­
ing, "when Indian warriors went out 
of their homes, they told their wives ,  
either we conquer and come back or 
we do not come back, at all !  We die 
fighting" .  That is a wonderful thing 
that the new Defence Minister has 
said at the party meeting. Unless we 
keep that point before us, I must say, 
we cannot win this battle. Unless we 
instil fear into the Chinese about the 
strength of our Defence forces, we 
cannot win this battle. Let us be 
clear about this. 
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Let me revert to my old point about 

m'bmarines. It was our policy in 
peaceful times n ot to entertain the idea 
of submarine5. Our Prime Miruster is 
a great man of peace. He has placed 
before us many objects. All those 
objects are suspended. They have to 
be put into refrigerator. We shall 
have to manufacture submarines. We 
must m1,1ufacture them in our own 
yards. We have plenty of shipbuild­
ing yards, plenty of wonderful places 
in our sea coast where submarines 
could be manufactured. Let us not be 
caught napping there. Perhaps, the 
Chinese may make one more intensive 
effort and send their sulbmarines down 
.into our waters to nullify our shipping. 
These are a few points that I wished 
to place before the House. 

Money has been asked in these De­
mands for . the payment of allowances 
and other counts. Let us not forget 
the widows, dependants of the jawans · 
from the countryside. I remember, an 
old aunt of mine telling me as a small 
bay that she got Rs. 7 because her son 
died in old Mesopotamia, in the first 
world war and a small plot of land. 
She utilised this for many a days as 
she was a widow. These concessions 
are very important for our jawans. In 
payment of allowances we shall not 
forget them, especially the Air Force 
officers. Many of those young men 
who leap into the battle, perish. Their 
widows, must belooked after. After 
all, the men in the Air Force, qualita­
tively and quantitatively render a 
higher sense of sacrifice than the men 
who die in the army on the land or 
in the Navy who go down under water 
suddenly. A man who is hurled from 
the sky has somet..li.ing very high in his 
mind. Once he is locked in the plane 
and then he goes up-he has to forget 
his nearest and dearest ones, his wife 
and children except his duty until he 
comes out Of the plane! When money 
is asked far Defence outlay and vari­
ous other items, I beg that the widows, 
children, fathers, mothers and depend­
ants of the Air Force personnel who 
have perished should never be for­
�otten. Let us do our duty by them. 

This Parliament which has always 
lbeen ready to grant moneys for the 
Defence forces should never grudge to 
grant this essential relief and conces­
sions. 

I wi11 say one word and sit down. 

13.40 hrs. 

I have often said that we should 
have built up an Air Force larger 
and stronger than that Of any one of 
our seven neighbours. All these seven 
.neighbours are like a garland around 
our head or a string around our neck; 
and they are Afghanistan, Pakistan. 
Iran, Ceylon, Burma. Indonesia and 
even China.  If we had had that aim 
ahead of us we should not have been 
in this pass today. If we had an Air 
Force of a measurable size and mode­
rately strong, then we would not have 
come to this pass. Our young men are 
quite capable; they can give a good 
account of themselves anywhere. Our 
young men have gone forth as teach­
ers to other Air Forces, as for instance, 
in Indonesia, Un ited Arab Republic, 
Iraq and so on. When I saw our 
young pilots in Iraq, in Indonesia, in 
Burma, in U.A.R. and other places 
teaching other people, I felt proud in­
deed. But how can they carry on 
without the planes? Our young men 
are quite compefont, but how can they 
rUn without the planes? So, we have 
to supply them the planes. We have 
to push forward and manufacture so 
that these planes may come out in 
plenty from aviation factories. 

In conclusion, I would resume my 
seat by saying that we do hope and 
pray that we shall not neglect our Air 
arm, that our Air Force today, during 
the next year or the next three years 
or five years shall 'be strong enough 
to match the size of any other country, 
and that our Air Force will be strong­
er than that of any of our seven neigh­
bour., .  for peace plUs force and peace 
plus strength alone can guarantee our 
independence. 

Shrl A. P. Jain (Tumkur) : The 
Supplementary Demands for Grants 
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are in the nature of a defence budget the Air, we have a good nuclelJs and 
necessitated ,by the Chinese aggression it is necessary that we must make 
on India. Trherefare, they have to be effective use Of every plane that we 
examined in the background of what have, 
is happening on our frontier. The 
three major items of the budget aire 
Demands Nos. 9, 1 1  and 14, which 
together accounit for about Rs. 95 
crores. Naturally there is the biggest 
demand for the defence services. 

My hon. friend Shri Joachlm Alva 
has spoken with great vehemence and 
enthusiasm about the Air Force. The 
Air Force, no dou'bt, is of great im­
portance, and it may have to play a 
great part in our war with China. Yet 
to me, it appears that the major wai: 
will have to be fought on land. I can 
therefore. appreciate why such a large amount has been demanded ior, the 
defence services. Even so, I hope that 
the Demand of Rs. 8 crores for the Air 
Force, and the demand of Rs. 9 crores 
under the head 'Defence Capital 
Outlay' for putting up the air 
factories does not represent the im­
portance which the Defence ll'Hni.'.;try 
attaches to the Air Force . The Air 
Force requires large amounts, and we 
shall have to find them if we have to 
tight this war successfully. 

In this connection, I may point out 
one thing that according to some in­
formation has reached me, there are a 
large number of planes, probably, 
some hundreds, which have been un­
der mai or service for a number of 
years. That should not have been 
s-0 .  particularly in this emergency when 
we shal! have a use for every small 
plane, every big plane, every fighter, 
every bomrt>er, and every freighter. 
All these planes must be put in pro­
per order in the shortest possible time. 

Our Air Force is a comparatively 
small one. According to the estimates 
made abroad and also by some in this 
country, the Chinese Air Force is about 
five times stronger than our Air Force. 
However, our airmen are good, skilful, 
courageous. and our planes are also 
not inferior ta those of China, but 
numerically, we 'ire much WP.aker in  

Sir  the demands are an emergency 
measure and must be reviewed in that 
light. Walong, Se La and Bomdila 
have fallen and the �hole of North 
Assam is in imminent danger. The 
Chinese are relentless enemy. They 
have been trained in warfare for de­
cades. They have no respect for 
human life. Human beings are just 
cannon-fodder for them. They like to 
destroy and do not mind !being des­
troyed. From all what we see today, 
the war is going to be a prolonged 
war; it may be a five years' war, it 
may be a ten years' war or it may 
even be a longer war. Therefore we 
have to plan our defence prod�ction 
and our defence strategy for a number 
of years. 

l am glad that there is a Demand of 
about Rs. 20 crores on 'Defence-­
Capital Outlay' . But we must have 
more of ordnance factories. Though 
immediately anq for some time to 
come. we may depend upon the import 
of the foreign arms but, ultimately, 
our military strength would depend on 
the production in our ordnance fac­
tories. It may be that there may be 
certain types of specialised arms which 
we may have to import from abroad 
for a long time, fout the basic arms 
and the arms on which our military 
has to depend must be manufactured 
in our own factories. and, therefore, 
our production must be planned on 
that basis. 

The whole country is behind the war 
efforts. We do not grudge the De­
mand of Rs. 95 crores. Even if it were 
more, we would gladly agree to any 
demand made by Government. The 
enthusiasm of the people is evidenced 
by the liberal subscription to the Na­
tional Defence Fund, by the offer of 
the young men for recruitment. and 
so on.  If Government are prepared to 
recruit fifty persons, there are a hun­
dred persons who offer themselves for 
.-ecruitment. Therefore, there jg 
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nothing wanting on the part of the 
people, on the part of Parliament, and 
on t.he part of the country. The 
country wants to fight tltis war with 
all the courage and with all the deter­
mination that it can commimd. How­
-ever, we should not forget that OU!l" 
eastern borders had not received the 
necessary attention in the past. The 
proper strategy had not been built up 
there on account of which we are 
i;uffering today. 

We should no longer wait for asaeas­
ing what the intentions of the Chinese 
11re. Very often we discuss what the 
-ultimate aim of China is. We must take 
it for granted that China wants to de­
feat India, and we must take it for 
granted that China wants to do its 
worst to India, and, therefore, we must 
build our strategy to meet the worst 
threats of· the Chinese. Nor should we 
look to how other countries, some of 
the friendly countries, would act in 
future. This is t.he time when we 
i;hould frame our defence policy. We 
must decide, that is, the military high 
.command must decide where they are 
to give battle, and where they are 
to fight. They must prepare an im­
mediate programme of strategy; they 
must prepare also a long-term pro­
gramme of strategy, because 
al! the arms that we need today 
and all the arms that are to be im­
ported from abroad in long term wi!l 
.depend upon the strategy that we for­
mulate. Perhaps, it may be that some 
countries, some friendly countries who 
are now prepared to go a long way to 
help India through the supply of arms 
and equipment may like to know 
'After all, why do you need these 
arms?' .  So, we have to be ready, and 
we cannot delay matters any more. It 
ls an imperative now, an imperative 
which cannot be delayed, that a full 
military strategy of the war with 
China should be prepared, namely 
where we are to fight, how we are to 
fight, what equipment we shall need 
and so on. 

The Supplementary Demands, Sir, 
are a symbol of the determination of 

India to fight the war and fight it 1x> 
the last and to win the victory. It will 
create a favourafole climate, abroad, 
because once the friendly countries 
know that India is determined to fight 
and fight unto the last against 1lhe 
Chinese, they will be inclined to give 
more aid to India. 

I must here thank all the .1iriendly 
countries which have given ua help or 
have promised to ei,ve us help. 

Since you have rung the bell, I 
would cut short my speech and refer 
only to one more point. In these SUP­
plementary demands, there is no indi­
cation as to how the resources are 
going to be raised. This is very 
natural. I can understand it, because 
we have covered more than half the 
financial year; we are now approach­
ing the next financial year. Thenifore, 
any taxation through which we have 
to raise the resources to meet these 
demands wiil have to be 'heavy. The 
Finance Ministry must be giving 
thought as how to raise money. Some 
Of my hon. friends have made some 
suggestions. One is that prohibition 
should be given up. I am not making 
any comments on it. But all I want 
to say is th1t the needs of defence are 
the most important. They are greater 

· than any other concept. If we have 
to give up prohibition for raising 
funds, we should not lby any means 
demur, or desist from doing it. 

Before the next Budget is intro­
duced we shall have four months. I 
want 'the Finance Ministry to fully 
examine and find out what are the 
possible sources of resources and how 
they are going t0 raise large amounts 
for fighting the Chinese. Everybody 
in India, be he poor or rich, will have 
to make sacrifices. Our old concepts 
of raising funds will have to undergo 
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radical changes. The richer people 
mUBt contribute mcxre because while 
the danger is great to everybody, to 
them it is greater as they have got 
pnperty and vested interests. 

This morning there was a proposal 
that Members of Parliament should be 
kept in touch with the progress of the 
war, what is happening there. I would 
suggest that in framing proposals for 
taxation, the Finance Minister should 
take the Members of Parliament 
broadly and informally into confi­
dence. It is apparent that he cannot 
talk about particular taxes. He can­
not tell the Members how much ex­
cise duty he is going to impose, how 
much customs duty he is going 
to impose or how much in­
come-tax he is going to levy. But 
there may be a general talk about re­
sources. There wa.s never in the coun­
try such a great unanimity as it is to­
day. The. country wants to pay for 
the war; the country wants to pay for 
the war through sweat and blood; the 
country does not want to deny any de­
mand for money to Government. Let 
Government take advantage of this un­
animity and work out a scheme of 
taxation which may be acceptable to 
all ·sections of this House and to the 
country so that the necessary money 
may be forthcoming with ease. 

I thank you very much for giving 
me this time. In the end, I will say 
that although we have suffered re­
verses, and we may suffer some re­
verses in future, there is nothing to be 
upset. India has a vitality, India has 

(General) 
a tradition, India has a history, and 
victory will be ultimately ours. The 
Chinese will .be thrown out from the 
sacred soil of India and we shall come·  
out victorious. There is n0 doubt 
about it. We are determined to 
achieve victory. 

Mr. Deputy-Speaker: Shri Bagri. 

Shri Raghunath Singh (Varanasi ) :  
Those who have not spoken on the re­
solution should be allowed to speak at 
least now. 

Shri Man Singh P. Patel ( Mehsana ) :  
Chits to that effect have been sent say­
ing that we have not spoken on the 
previous Resolutions. 

"ii' il111ll ( � ) : ofil'Tif fscit 

� �. � '1!<f f.f.' mm 'fl"  
� 't>) � � ;ft;;  �r �­
'!llITif <R � � 'if<'rT m ,w � m 
<ffi q,Fj '1l<f f.f.' � ar.lc � f.f.'irr 
;;nm � ffi, � � � 'fl imR' 
'1!<f # w ,w w m � � �  

't>T � � �  1 � # � 

� � � f'l; � # � '!'i<: <W t  
f.f.' � i:rtiit i!il' mr rn if � �  
f.lim m � 'fl" � � � �  
m � clifi" W � t � �  
'fl � t  �r ift � � � � �· 
� ':l+[f � � � f.f.' � 't>) � 
f��H T� � 'lIT � if,fTifT � I � 'ITT{ 
� � f.f.' � "'1' � � � <ffiif,l'  
� t � � .rn:1;  I '11<f �  

� "'1' � t ft:ri; � � ffi �  
� f.f.' � omr � r.ri; �  1 it  

� � � t f.f.' '1!<f i;l'f>" � t 
m if � ;fifu "' rq;  � � ;;mfr 
cfq clifi" � � 'fl �  <A � WficlT 

t 
� � fl!; � � fl!;  ;ft;; �  

� 'R � � � � � � I 
� ir.: � m ffi ir.: � � 
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[11ft �] 

� � � <mil i, � � � ii.:  
� � t I � � ffl m t ? 
� ;;ft;r ii.: � � � � .r@ m  
t I � 'R ffl ml" ffl 'R ffl � 
� 'i.r 1'l"R ���if@ rn t iTWlf> 
� ITT � <i.:  � � � i �  
ii.: � �  ffl t ,;m:WR: � 
m t r... � .r@ � ffi" t. 
� ffl � � � � ;r@ 
� ffi" t ITT � � ;;mt t I {ij" 
� 1f �ifT � � fit; � 1i� 
.ftfil" � � �  I � m �  
r... 11W ii.: ;f\;f � � � ii.: � 
m;r,ff q.: � � 'ITT: I 

m¥f � m"l' -ij-· � � fit; WR 
� ;;ft;r r � � � ITT ;:r fui 
� � ,;rq.ft � � ml �  
�' 'T � wr.ft � � � 
'l'� � � <ffi'lf> � � +rr 
� � �tffl � lf>Tir i:t � 
�aift"��t 1 ii'�� 
� aift- � ij  ,;r.t �. f.j;- � � � � � .ft.r ;;mr t I ml" 
if@'_ � � '1ft" � � if@ � t. 
� � � ;;mr t I � i!>'l" if@'  
lf>T �T m<i"f � l �o � � 
;;fr f,j;- � t {fffl-fflR t, . 
� � t fiti � � � � 
� � q;i t I w,iT � if@ � 
� � lf>m � i 1 � �  
t � � rim i:t � ifT.lmr 
lfi@" � l � � i!>'l" if@' � i!>'l" 
� � if@' � I WR � 
t J;f'c[Tif 1l'fr lfi!: .n,fcr ! flt;- fu.arcr ;f\;f 
lf>T t ITT m � � if@ v.rr�f.ro; 
lf!l: � fiti � ;f\;f <Fr � ffl 
� ;f\;f i!>'l" q'ffiRT if@ � 
� "l'T I lfi!:i' ii.: � � � � ;;r.r  

"'' ill'<i ,;ft;r it; � � f ffl 

(General) 

� t ITT .r irR'  � �� � iITTI'  
'fln � � � t. lfi!: itu � i:t ;r@ 
ll1<lT t I il1o@ il1o@ � � ;;mt t 
flt;- ;f\;f it; � if iffif ffir i:l1'i � 
� i. iffif ffir i:l1'i � � t. � 
� � � t  l {ij' � lfi"i 

iITTI' ffl f.rtl; �T �'(r 

� '{f � lf>T � 
� � @ if@' � � �  ifi1" � � I � � il1o@ il1o@ 
� � � fiti 1!if ITT � "lJ t I 

ii' � � w f.t;- � � �  
� � ;,r@t, � lf>T �  
tffl � lf>T � � � 
'fi'T � t, if iil" ffl � � �  
;r@ t I � � 1f � � ;mit, 
� �. ;,;:r � � � w  fiti � � if@' if � <ITT:;;il � � � I 
WR � � i:t .r@ mm t  ITT �  
i � � �r;;rrif 1 f� � "l'T flf> � 
� flt;- �  ITT �� �  ;;ft;r 
lf>T � t ffl ;;ft '.:� fu"'1'li if@' ffl t, if � � I _ "If {<f � 1f;T � 

� � ;r@ � 'J'ficIT t I �­
� "f;T mm, �, � �  � � � � ;;r.r � t  flf> �'A" 
lfi!: -r.rcft '1ft" t ,;m: 'l;l",f � � ifi1" 
� � � m � t  
� � � � � � rim i:t 
� ifT.lmr I Ri'1" � ;;.@t � 
�T i:r'h- 'lfTlfT cl'� � i:rr �' H� liiff' 
If>� irif<'l"il" �1 t I 1f ITT lf>fTT fr. � 
'lfr � t I { lJ  � i W'T'lir.T � 
��ii+rr.r � rn, 'iirffr 1 'l;l"•l� !if�ir 
w� ij� ij� t· f"fi" fmRl �,-.r 
<Fr � ITT � �TlfflT � �l I 
�r If>� �f� .r.{T t flf> f�� 
i!>'l" ;;r,:foT i!>'l" � � � � 'fit � 
� � if@' � mi{ ;f\;f i!>'l" � 
� � I � if@' i:f SITPT f11f� 
� titf if@' � � I 
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� ,in: m ifll: lT<'@ .mr � � 
;;mt � I <rf..r,pftWT al;" � � � 
t f<r; � � � , ii' � � ff, 
� Tf l'fcf ;r,n I ;;ft ,mr m'I' 
�), � OR �  ;;m qh: . . . . .  

Shri R. S. Pandey (Guna) :  He is 
making a wrong statement on the floor 
of the House and misleading the 
House. The Prime Minister never 
said that at any public meeting. 

Mr. Deputy-Speaker: The hon. Mem­
ber can contradict him when his turn 
comes. 

,..ft if111lT : �af.l; orR l1' f� 
al;" imlf fi:rf.W-,: � � � a;r;;f � 
� t I � � '1° 1FITTf fil;.rr 
� ff, 'FrT mTT fuAA ,;m: 1TcR 'fiT 
am:utt � � m NVi 'fV � m: <mr 
� lffiUir � � I 1f %,ID t ff, w,FT 
'f!IT � � I �cf f� if ,r· � 
f�· ', 1 ', 'f; �  � 1Z'f." �  
�'IT � t I 'J" q'tf<R � ;;ft '1" � 
'fil q�r ;fr >fl" SIIT{ � >,T f,r, :  

ifll: �R p�. � q-a� $ [it, � 
�R am:utt �r I c:mr � � 
� � I a;JTof � 'li" ;;rcrr,f i:f,fr 
'fiT ,m:1Jft �;ft qi,ft I ;;i.r ':l<fi" 
� '!fl" ITT'!i"R 'l";n:f1l" � �r 
l"f'l'1:1Jcf � qi,ft, � ifll: i::n: ffl' 'il'T? 
ifll: �C: ffl � � 'lfl" -mr '!"@ � 1 
� al;" � �1 «m 'fil in;: �  
t ff, ifll: wr,ft � � wr,ft � 
'!fl" f� 'lfl" am:1Jft 'lfl" mq � � I 
m'fiT< �ITT � � � � f,f;- � 
� � OR � � � � � f.l;­
lf � � �  � � , �� l'fcf­
<'rif ffl t ? � � '!fl" � '!fl" l"JTrait 

(General) 

� 'fil �  'WfT l � � f.l;- � 
TITT"iT � � m fr.::  f.,ri;�l<HI iITTI" 
� I 

lf l!R<T 'li" W< � ff, � 'R 
� � lp1f' � lp1f' � �� i:rirr 
;;ft �ar fG"if ar .mn- � ,;m: 1f ffl ,;r,r­
mr;, if;" � �  m � f.l;- � ;,.ra  
� ar 'f.'l: "1if ff, qmr ;;ft m '3<'l"c 
� � � � I � ,;m: � if;"  
arr'( if � � lT<'Rf ;jfqf<f � fum I 

mor a;mrri:r i � 'fi1" � rn 
� 1f � a;r;;f 'f.1ftTT ff, ;;ft a;JTof mil" 
a;mrri:r i � � m � i of")tff 'fit 
� � � I � it � �  
� m, ifll:i" � 'l<flR: �1 m ff, 
�T r[T1f ;;rr,rr 'Rl'1lT mo!" a;rq-.rr I 
� it ITT �r � � 1 � <iit1o1"T 
� � ff, 'FfT �  � � � I 

� � � � m � �:� 
� 'li<TT, i::n:'lT 'li<TT, 'ITT" �' 
'<P: f1liir' �. � 'IBh1T in;: zyrr 
ff, ;;ft � in:i:r '1T<f'i �. m � 
'liim air "Pl" � � � 'I" � 'Fl" 
m-r �. � � � � m , 
� �,f.j; fui:t 'Iffiffi" � � 
�if, � � 'f.T 1Z'f." iihmr �.rr 
'li<TT, � � ff, �m i ar@" 
1lT ,;m: f�. � � � � V'fT � 
m �r m<tRt, � effiil al;" f'f.mar 
,;m: �. 'Iffi<"IT � ..arr � � 
'fiT � l � � aj;- mif �  
� � � � I "l"R 1f �  
�mr m � \( 1lT \( o tjt<;r ITT 'f1lT • � 
'fiT � 0 0 lffol" � lt 'Fffl1e ofIBT ,;rh: 
Mo< � � �  lfmfT I  '% 
� it if"if m �. � it � if"if 
m �, � � � mfui:rt m:r 
� im: �  I ffi (� � 'lfj- � �re' 
� t I �  ;;i.fffi 'f.1 � � 
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[>,ft �] 

H hrs. 

� ii'@" "11' � 'IITT'n<f � 
� � U <l1[ a;i.\- � � 
t fet;- � � 'li't � t m 'l"rn 
m ffl"<l .rnrq � 1 'lilf u lf.<i iro­
� t fet;- � � al; � � ofltrr 
'li't � � �ir. '3<i .rT<Tr � 
;;ft fat;- � �. ;;ft � qFf m 
t, ;;ft � m t ;;ft � ai; ljffl 
ffl � ;;ft mt �  I � ll;'fi" � �­
� 'fi't � 'PJ I � � i:i 
;;i.r � � �r ifi1" � �a­
� err � 'fi�<R" � ir .i- �ra � 
;,1 � �r u ef� <'Inf � 1 �T 
� t fit;- � �<F � � i:i  
u ?. 'li't ffi' 'WR" l'fTqT i:i ,r;;ft ;;ft fet;­
\il',ffll � � � ?. � � i:i 
�T I nrn"!iT � � � � � 
#i ;;ft �  �]<; � � � � � ffi' � al; .ra� t � f,,.f;r.r 'Ii""( � 

� t 1 '3<i � �  mmf -!" 'PJ  I 
� � if � � t 1 �  
� ol1lIT if � � f.m � i:i 
� �r � � -q;;ft � � � 
;i;o 'fi""( � �  ifi1" � ¢'� 'fi""(  
ri I �  l!.T) � .fRTl!llT � 'll­
f<rnrr;r if "qo[T, '3,i'f.T � � ! ;qi,: 
'fiimrr .. � � �1 � � �r 
� '3,i'!iT � ii:T I <'IT'fi"�T al; � 
� ,r;;ft I 

tiiR ;;n,r,.�..r al; �'Ii" � ii" � 
it 'Ii""( � fit;- -q'� 'q'<'f'A if;- f� 
m t  1 "11' � t fit;- �'fillrt  f.rq 
m � �  � t i �  t;;r­
RI" � � � '!iT � � '!iTii t, 

m im:'<'r '!iT � m '!iT 'fi1lr 

t � m � rn 'f.T 'fillr t  

� <f'fi"  ,fu '!iT �  t "11' 

� � t fet;- <l1[ � iITTf t 
m � � � 'l"rn m � �  
t i � � '!iT � � �  
U ';i.<J � i!T WRIT l �� f<'lt'; nT 
%0 ars-r <1:IT'T 'fi""(.fT tjrrr � m 
� � �er if � � � ili  
'!RT <'llll. qi,: � � � if 
�. � � ;r,rr;;r t� �. � 
� � �r llT � qfclITT!T 
�T I llflP:: � ir;; if � ifi1" �r ili  
� il+r t cir � wf.1- �r iii 
�� 'fi't lsl T<'f � 'ifl�. I qi,: ;ft 
m>!T c;;,,) ffl ;;ft � � f � ;;ft �S: 
f � 'l;!q;fT m:imtr qr,r � al; f<;rrr: 
<'!'TAT �Q I 111:T'if mrrr 'f.T 'llT lF,T­
� a� � �'AT � .r ,"!.fi 

�Q; I 

�i=rfr iITT'r � wf.1- fi:rf-;m:.: m<ii u 
'fi"iirrT l <.'1" �  "'(''<{ '<;2: ITT'f ';i� �  
"il'R 'l r ;;;;i;: ;,tr a;rm 1 �· fi:rf.rm: <11rrr 
u 'fi"r'rrr f"I> -., nt � � "1i'tfu t � 
� lj;lf 'PJ , qin: ffl'r m �.i- ms: 
'lT-1" '!iT lil<:'ifl 'fi"if if.<: �il fr[ �'Ii" .,-fr;;r 
ifi1" �r ir "l!ro f!.T � 1 "11' q.r 
�rrr fit;- ..r �ir firme1: m'lr 'li't 
� lf.<i � fil;<r;l'l«f '!iT �,er w 
� 1 a� � � �t �� 
� � � if ffl i:(.r � 'f,ll1+f 

� ifi1" <p"T ffl1ll 'liv!T � t 

m<'iT qir;; ;l;i- 'In" � � �� iii fm: �-1 ! 1 .rr 'llf'ii� � 'fi"TiiilT 
'li't �T'fi" u �r 'q'ffl � � ilffi 
ffl'<: ;;rt "'1J � -l" � ri � �  I 
m'Gf�iifil(<i"l<�I .. $lR� f, .rTV 

'l,'RIT ffl1 t +f'!iT.j" � � t, � 
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[>;ft �� �] 
l:lf� il1l1 �· � � f'fi" � fl 

;;rrim" ITT � � � � zyft  
i!1l1 � fl �ifRrT I � rnf� WR: 
� m .rn t f'fi" crir .,'iff $TT ITT � 
m � fl � <Pnfar, .frfarn "'1" qmf 
ifil" � t a;n.: ;;i-1 ef<NT � r� 
'W- '11: '1,i,ijf rn � sr,q � � t 
ffi ef�n � � �rr:a � zyTT I 

WR mr.r fif'l>1sl'R '3of t mr 
'ITT ',ff(i[ � <lo!" il1l1 a;n.: � '1ft � 
�r I wi;� m m it � il" oo f'fi" f;;m 
f� .i'sJWr fif'l>1sl'R 'liT '«A" �m ;,m 
* m'i .iN" <fl'li 'liT 'fcA' gm, lffl"m 'fi"T 
'fcA' gm 'q"r,: nm-if m'3"f � � t 
� � � 'fi"T 'l':R" �I ip:rr I WR � 
famm '"1" '?'.IITT ffl it � �  � 
al ,iimr '1ft � it � 'fi"T � •� ,r.r 
;;rflf'lT 'q"r,: WR qi:'[ � '!iT �l'l" ,r.r 
;;rflf'lT ITT ,rsmr, � a;ft.: 
<iim-r m '1ft �r � �1 �m � 1 
'3of t mr � f� 'liT ;;rr. � 'F'fte 
i � 'lil'  � � � ,;m: fm m  
f,i;m 'l1: '3,f � cmr � m � a;n.: 
¢ � m "111r '3,f ifil" � m 
an: m � , 

� qffl 1!>{ � � t f'fi" �  
��ro m � Fi � �  
-.:ir t ;;fr,: � lf,f � � ;;@ � 
ir:rr !  I � � 'l1: � "'1" � 1f� 

�T � 'ifff� 1 � �1 � 
f<'hlliil <ha � � t � it � ;;rr;,­
'fi"T liR � :amr �1 im � ITT .r,m:r 
� t far, qi:'[ � t � �. ;,;r "'1" 
isillil141'/i<! <'ITIT 'fi"'?'. � ffi 'ifff� I 

� "'1" lfi'1i: ffl a;n.: � m efcrerr � 
'f1" � � � I f;;ri:i- i'\'of * cfffif m;;J qi:'[ 
� "'1" wrr � t � i'l'of ilft � .rj_� 
m � "'1" '3of t mr � ;;rr;,- � �  I 

(General) 

'ITT'f "'1" lITT: fmT far, arm it ;;y,r 
.frfarn ;i- � tarn al ;fr;ft 'l;l1'lfill1IT 

t � � � ilm �<'f � ;f �  
it � i'\'of t � ,q- � i\"  �r,l w,rr 
mik 'isT<'T � � f'fi" m;;r <l'fi" il1l1 ii; 
� �'fi"n: � { I il1l1 ;;if far, � � 
� � � ;,m il1l1 "'1" m1«'r 
�ft � � t I 'ITT;;J '3m �T'« 
� � "'1" � � it �  
� I  

wn:: � � af.t �n � 'f>"l'. m  
ITT f;;m.rr m � f<'hl1J,il<h1 � '11: 
� '3,f "'1" � � 'Ii<: ir,rr 'ifff� mf'F- � 
� i'\'of +rt � lfn'l'T "'1" .,- fir<.:r ri I 
'W17: � <IT<'!T "'1" i'\'of f1f<1<'1T � al � 
"'1" mim fi:l<iITT t a;n.: :as{ m"'1 � � 
fW�ffiTil" t 'q"n: +rm '11: mlf,lf'll an: 
m � 1 � f� � � H'fi" � "'1"  
;,m � � r:nf.mt "'1", f;;r� � ii" 
WRT1IT � � 'q'Tf� 1 � nu 
� � 'q"q qrf;;m'r � "l'R 'fi"T 
�1 � ij"<ll',fT � f'fi" f� ;i- ,f<f 1ffi it 
sr�q farn, ror� '11: � al � 
� � cf'ffl' � lff ii" flfm I liar 4 � 
� � fm.rr, � �1 � flfm, 
a;n.: � m ffl � .,- f1'.fr I 'h<'f � 
gm f'fi" f� "'1" � � ;;nr,rr 
� I m;;J � '!'ITTRrr � � � 1f 
� ,;ft.,- it m  ;;JR 'fi"T �cm fl:T. �  
� I  

ii' �  f� fllf.,-m: � � �r 
� t fol; � ITT i:roor f a;n.: �fa� 
� iITTf 'fi"T mfr t f.!; � � ii" 
1!� m ,;r.,.,- a;n.: � m 'J'l<'f 
� "'1" � � � 1 � ITT 1F;of 
'111: 'ifilT � � cfIB f I srT'ii1f 
� � � � f'fi � ll>1" �  
¢ � t !Im: � .rm; f� 
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of@ t m'""1" il oR<'IT;n' � � f� � 
� � � m � � m � m �  

•l!"rorcmrr 'ililT m<R: � m t � 
VT'R: � � � m<: ffl � ffl .ft 
� � � I 

.ftf;:pif t m'Jl.i:rur 'fiT 1i:� rn 
it; Im!;· lf� 'fi"T ilt l<l,•Md l � I � 
ll-1'1'<1<'1" iltwl' f� it ol11ff gm" � I 

f� ;tt � illnf � g{t I 
� � � � '3'f!rtir � � I 
WR �  iIT'iW!T 'fit �l•T iltnf � 
of@ <ITT'l" a't l';!R oo wrR' iiij 'fi".ft 
1ll':li � ffl � � I W f<;rq- 1f � 
w.mr � � � � 'ilT,[crr t  f� 
�1,ts wl <nf.rnt 'li't � ilt'h: � it 
ilt"RRT eftl'[Q: I 

£far WIT � f� "fl"'" sit 1Z'fi" a.:rfi.ri{ 
� 'l.: ,;f\f.p:r"'f 'f.T � � tfll'T t I 

<m: � lfg':f � � � � I 

wr-: � � �r,rcr iii f.t;- � � 
� � i't ,TR <fTofT � ffi fi@;rr 
.ft � if,]" lifTlfTif � tr,: � 
� f.f:,,t-1 gw. t ;;-.i· � � �r 
i'\tc 'fi"<: t.;r � I fif.m .ft iITola 
it � lfi � it � cflfTlf tJTl{N 

ifW � ffi 'illfwi; I � ffl w..ft 
irtm � ifW lfBT t I � l!if 
<l"iI �'i 'ITT:'iT t f,r, ;;ft lIT � 
� ,r,r lifTlfTif .r1 it;- � it :;rr,:r 
m:rr �r. '3'f mirr,; 'li't � '!tic 'R: 
ir-lr 'il'T�� � ij � � 
ff1" rr. � <rr<'ii if Wl>s m 
it; �  ffi �.r,:rr � ,P: f<::<l"T I 
;;rrr['f al � �'< wrfrn i't � 
ilt'h:� m i't ;;rrm- if 1 ";tj,; �. 
'.ffl m i't ;;rm.r if �  �. ;m­
i't � � iATIIT � � i't 
� � it; 3i<r;: iI1«'!T � I 
� ffl ft:qfu � � � 

(General) 

'qlfl;_tz I �'lil � m <ITT m<: 
�· m � ,:r.r,r m� � mt 
w ;rrrr 'f:T � mcr;rr,n ;:;ff flt;­
� � f.!;m 1f, ,;ft.r if,]" 'liPro ;i­
� � I  efr{ � 'R: lfi �  ii:r W 
� � i'r wf.r �  ;tt UTT � 

Shri Man Sinh P. Patel: At the out­
set I had no intention of speaking on 
the Supplementary Grants. But when 
I heard many friend on the floor of 
the House, I was a little surprised by 
certain suggestions. Do the demands 
give a clear ide,a to a common layman 
outside our total need of d efence for 
the country. The total Defence Bud,­
gct for the whole year i,s roundabout 
Rs. 323 crores or so. 'fhe additional 
Defence Budget i, about Rs. 95 crores 
for a period of six months . . . . . .  (An 
Hon. Member : Four months) . The fin­
ancial year has not changed and 
though the Budget will be presented 
in February this is till the end of 
March. From October till March, 1963. 
I count six months. Normally, the in­
crease is onlv 30 per cent. There is 
temper and einotion among the people. 
Let people know what they have to 
contribute to the nation only for de­
fence. At the moment our people are 
contributing according to their calcu­
lations. I took the opportunity to leave 
this House and visit two towns of my 
constituency. In a population of 10,000 

cddressed about 2,000 people e,ach 
time. I was unable to say to what 
length we have to contribute. I am 
sorry to state that in certain States the 
leadership also had not shown really 
what ,amount is needed. Certain States 
have not fixed their quota as to what 
should be the voluntary contribution. 
Y come from a district town an.d the 
contributions from there were compar­
able and reasonable. We are a popula­
tions of 44 crores. For ·he current year 
we need not wait for taxes. Voluntary 
contributions which come from the 
people are to be utilised for the fami­
lies and dependents of the military 
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[Shri Man Sinh P. Patel] 
personnel and there is also the possi­
bility of utiUsing some portions for 
equipment. In the rural areas we see 
very encouraging response. It is very 
difficult tor us to know what is the 
real need of the nation. I do not want 
to go into the jugglery of the prepared­
ness of the other side and want ot 
preparedness on our side. What is the 
total need of the Defence Budget for 
the next year? The Finance Minister 
came rightly to issue the gold bonds. 
The steps taken by this 
:Milmtry from 20th to 30th October 
are very encouraging. Still we are not 
in a position t, say what voluntary 
contributiom should come forward. 
You know, Sir, the other day 'IOl!le 
people wanted to contribute five per 
cent to 10 per cent of their income. 
There are some in the rural areas who 
are prepared to contribute 50 per cent 
of their total income, the income ot 
their future generations also. Some 
hon. friends say, "What are you goinc 
to do with the collections of. gold, 
some rings or some small contribu­
tions?" I come from the rural parts 
and I know that some golden rings or 
tw� bracelets of ladies which, on BP­
peal or by persuasion or by their own 
desire are being contributed, are a sign 
of their desire to share the burdtm of 
defence of their country. I compliment 
the Government f0r takin&' such actioa.. 
But they should know what is the real 
need of the country? 

Some hon. Members also suggested 
that the contribution should be taken 
in the form of grains or laibour. There, 
I would urge that the Government 
need not enter into such difficulties. 
We, on behalf of the Government, 
from a lower level, the panchayat 
samities or primary co-operative so­
cieties or somewhere other institutions 
can collect these contributions in the 
form of either labour or foodgrains 
and transfer them into rno!'ey or gold. 

I would also make one or two sug­
gestions. S-me of my hon. triends 

(General) 

have said that a stage has been reac-h­
ad when the question of prohibitilllll 
can be re-considered. What do we ex­
pect at the most? Are we to rationa­
lise or are we to cast away prohibition 
and have income? Or, is it that cer­
tain people who are not so satisfied 
with the policy of prohibition are tak­
ing an indirect chance just to pr­
upon the Government to do away 
with prohibition in the very first year 
of this difficult situation? Are all our 
resources exhausted? Have all our 
moral values taken shelter some­
where? Have all the energies of the 
country -been channelised? I! all these 
things have been exhausted, and still, 
if there is any vacuum or nothing is 
left, we should touch prohibition policy 
I shall fully endorse the statement of 
my hon. friend Shri Raghunath 
Singh, that if any eventuality arises, 
after two or three years, when all our 
resources are exhausted, if there is no 
avenue left, then, the policy of the 
Government in regard to prohibition 
can be re-considered. But now we are 
in the initial stage. Simply because 
there are certain reverses, we should 
not ask for a revision of our prohibi­
tion policy. No doubt, because of cer­
tain reverses, we are in danger, but 
what ab:>Ut those who have an income 
of Rs. 60.000 per year or a lakh of 
rupees per year? There are capita­
lists and princes in the country. What 
is their income? If we take any per­
centage of the annual income from 
such persons even that will amount to 
crores of rupees. Even 10 per cent of 
the annual income of certain pe<>ple 
will be not less than 500 crores of 
rupees. What do we need now? If 
Rs. 323 crores are t0 be doubled or 
trebled, we need Rs. 600 crores more. 
Therefore, I say that in the initial 
stages le\ us know what is the calcula­
ti -n of the Government, and then we 
can earnestly urge upon the people to 
make voluntary contributions or we ca·n 
suggest certain measures such as the 
imposition of a defence tax. If we 
feel shy of calling it as a defence tax, 
I will call it victory tax. It may be 
imposed on every income; it may be 
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five per cent upto a particular slab and 
it may be 10 per cent beyond a parti­
c:ular slab. We can bear that for two 
or three years or for four or five years 
or even for a longer period. 

Very recently, we passed an amend­
ment to the Companies Act by allow­
ing a voluntary contribution above five 
per cent or so, by the companies. In 
this country, there are now hundreds 
and thowands of co-operative socie­
ties. They want to make a very huge 
contribution from their savings and 
yearly income. I am connected with 
some of them. My hon. friend Shri 
Firodia very recently donated a sum 
of Rs. 2 lakhs through a cheque from 
aingle district apex bank. My district 
apex bank also made a contributi-on of 
about Rs. 50,000. So, the Govern­
ment she>uld come forward with a 
legislation to allow the co-operative 
societies to pay to the miximum extent 
possible, and if possible, there should 
be a relaxation of income-tax in this 
respect. We must remember that 
there is an income-tax on the co-opera­
tive societies _ also, and if they want to 
pay or contribute a larger percentage 
of their annual income or contribute 
from their savings, there should be an 
income-tax relexation, s0 that it will 
encourage tJtem to contribute. 

All my hon. friends have mentioned 
about austerity and other measures of 
economy. In spite of having full 
11YIDpathy with the Government, I 
would only refer to two token items 
in these supplementary demands for 
grants. They do not show the anxiety 
and the zeal of austerity at this stage. 
For instance, a new staff-car is propos­
ed for the Vice-President's Secretariat. 
For the time being, he has been using 
the staff-car of the Rajya Sabha Se­
cretariat. Cannot they wait for six 
months or a year or two for this, and 
can w,, have such an item in these 
supplementary demands? 

The Deputy Minister in the Minis­
try of Finance (Sbri B. R. Bhagat) : For 
the information of the hon. Member, 
I might 1111y that the staff-car wu pur-

( Gene ral) 

chased in August las :, much before the 
emergency, and it is only by way of 
supplementary grant for 1962-63 that 
it  has come in. 

Shrl Man Sinh P. Patel: Further, 
arrangements could have been made 
for the staff-car. It ought not to have 
been shown here. The inclusion of 
such an item in our defence budget, in 
the,e supplementary demands for 
grants, looks a little awkward for me. 

Sbri B. R. Bhagat: This amount had 
been spent. 

Shrl. Man Sinh P. Patel: Further 
you have a Central Discretionary 
Fund which has a provision of about 
Rs. 5 lakhs, out of which Rs. 1 lakh is 
again to be provided to the Vice-Presi­
dent. Of course, it is stated here that 
similar grants are allowed to certain 
Ministers. I will read out the notea; 
they will speak for themselves. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Sbri Man Sinh P. Patel: I will take 
only two or three minutes. Such con­
tributions are normally given to pub­
lic or private bodies. In any case, 
such an amount can wait for a little 
more time. Even in the existing bud­
get, such discretionary provisions for 
the Ministers can wait for a longer 
period, and such amounts shlluld be 
utilised fe>r defence purpo.es. 

I should also wish to invite the at­
tention of the House to another mat­
ter. Simply on account of the pur­
chase of some gunny bags, a civil suit 
wa, filed, wherein the Government 
have had to pay Rs. 5 lakhs. This was 
incurred in respect of this defective 
contract system -by which these gunny 
bags were purchased. N aw in this 
crisis, money will be spent on pur­
chase of materials both from outsid•• 
and inside, and crores of rupees worth 
of materials will be required in thia 
very emergency. So, if such mistakes 
as in respect of the gunny bags were 
to be repeated, the money amounting 
to crores Of rupees, in addition to 
blood, sweat and toil, will be lost in 
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[Shri Man Sinh P. Patel] 
such transactions. I may refer to page 
20 of t he Demands for Supplementary 
Grants, wherein a supplementary ap­
propriaticn of Rs. 5.50 lakhs is re­
quired for meeting expenditure aris­
ing out of three court decrees awarded 
against GovernmeI).t. So, I would re­
quest the Finance Department to be 
more vigilant and see that such mis­
takes are not committed. 

In the end. I hope that a rough idea 
will be given to us in December or 
February next, as to what the Govern­
ment needs from the people not for 
the defence but for the victory in the 
war. 

Shri S, M. Banerjee : Mr. Deputy­
Speaker, Sir, I shall confine myself 
to 'ffiy cut motion Nos. 1 to 6 and 15 to 
20 on the defence grants. I am sure this 
House will sanction ungrudgingly any 
am:unt wnich is needed for the de­
fence of our motherland. I am one of 
those who have been ·supporting the 
expansion of the defence industries 
right from 1952. I am happy that to­
day, after this Chinese invasi on, after 
this naked aggression of the Chinese 
expansicmists, we have started realis­
ing that cur ordnance factories, tech­
nical development establishments and 
the army workshops should be ex­
panded. I h ave no doubt in my 
mind that the ordnance workers who 
are today more than two lakhs in the 
country are giving their best and they 
will give their best and there will be 
no complaint. No j awan will ever 
suffer for want or arms. I am sure of 
that. I say it with authority because 
I represent those employees who are 
working in the ordnace factories, and 
I know they are working round the 
clock. Th.ey will not rest t ill these 
Chinese invaders are thrown out of 
our land. .  So I must assure 
the hon. the Defence Minister 
who is taking over charge of the De­
fence Ministry, his Deputy, and the 
Minister of Defence Production of our 
whole-hearted support, on behalf of 
the organisation which I represent, 
the All India Defence Employees' 
Federation, that we shall maintain in-

dustrial harmony and see that there ia 
no trouble in any defence establish­
ment till the Chinese aggression is 
cleared out of our soil. 

Coming to my cut motion1, I shall 
now speak about the need for co-ordi­
nation of the Defence organisation. I 
still feel that there should be perfect 
co-ordination between the ordnance 
factories, the army workshops and 
the technical development establish­
ments. The Controller-General of De­
fence Production is looking after the 
production of ordnance factories and 
a portion of the technical development 
establishments or defence science labo­
ratories. I hllve a feeling that the 
army workshops or the station work­
shops, which are working practically 
on maintenance and repair work, 
should be utilised for productive pur­
poses. The time has come when there 
should be perfect co-ordination bet­
ween these three organisations, and all 
these organisations must come under 
one man, the Controller-General of 
Defence Production. If the ordnance 
establishments, whether it is the ord­
nance factory or the army workshop, 
are properly utilized today, I am sure 
that our country will not be short of 
arms. I welcome the suM,ly of arma 
from our friendly countries. Especial­
ly, yesterday I read with keen in­
terest the account about the interview 
to the press given by Prof. Galbraith. 
I have great admiration for what he 
has said, and this has given a feeling 
of security in the country that what­
ever arms we are getting from U.S.A. 
are not with any political strings. And 
I must take this opportunity of thank­
ing Prof. Galbraith and the U.S. Gov­
ernment, and any other Government, 
which has come to our rescue at this 
hour. 

Co-ordination will be necessary. 
Yesterday, in reply to a question the 
hon the Minister of Defence Produc­
tion· said that we are setting up four 
ordnance factories. It is a very hear­
tening news. But we have been think­
ing of setting up an ordnance factory 
in Bandara and we have been planning 
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for the last three years. We should 
completely be out of such sl umber, be­
cause the time has come when every 
factory has to be geared up and every 
machine has to be utili,ed. Every 
machine should work and every tech­
nical expert should be called back. 
Those people who retired in 1960-61, 
or even in 1 962 those who have had 
enough experience in defence establish­
ments, should be called ,back ani:l their 
services should be utilised. They should 
be called back and asked to work with 
full zeal. Then I am sure those able­
bodied persons can give their best in 
stepping up production. 

My second point i, about the MES 
organisation and especially the border 
roads organisation. I do not know 
what our Government was doing 
when the Chinese were constructing 
roads in 1954 in the Aksai Chin area. 
We had no ·border roads organisation 
then. I am sure now the border roach 
organisation must co-ordinate its work 
with the Central Public Works De­
partment; because it is evident from 
the news that we see that in which­
ever area is being occupied by the 
Chinese they are immediately cons­
tructing roads for further invasion. It 
is high time that our border roads or­
ganisation must work efficiently. It 
should be Lxpa:ided, and I can assure 
the hon. Minister-and the Prime 
Minister, fortunately, is the Defence 
Minister today-that three to four 
hundred MES workers have volunteer­
ed their .ervices for working on the 
border roads, knowing full well that 
they will be running a risk of their 
lives. Still they have volunteered, 
and I am sure the Defence Minister 
will kindly utilise their services for 
the expansion of the border roads. 

Then I would plead with this House 
and I would request the hon Mini3-
ter to consider another suggestion, that 
is about converting these army work­
shops into productive units. I wu 
surprised when I went to address a 
meeting in the DQ: workshop 1n 
Delhi that the EMS worksli:Gp was 
workig only up to 4 p.m. When the 
ordnance factories are working round 

the clock is it not high time that these 
workshops, where only. maintenance 
and repair work is going on but which 
are capa·ble of manufactw ing �very 
item, should also work round the 
clock? I have a suggestion that there -
should be a three-shift working. In all 
the ordnance factories and army work-· · 
shops our worker, are working round 
the clock, twelve hours each shi.ft. A 
time may come after ten or fifteen 
days when they will be completely tir­
ed. So in order to get greater 
efficiency and greater output it is bet­
ter that the factories, ordnance fac­
tories and army workshops, work on 
a three-shift basis. 

Another problem which will coma 
up before defence industry, especially 
with ordnance factories, is 1trocure­
ment of material. I know red tape is 
so much that it becomes difficult. I 
know, I am not going to divulge any­
thing here. There are certain good 
items. Had those items been produc­
ed in the defence factories, I do not 
think we should have faced these re­
verses or waited for arms and am­
munition from foreign countries. It 
took us four years to aecide whether 
we should manufacture this · or that. 
It is a condemnable thing. I am sura 
we are ready to face all sorts of re­
verses, because the people of this 
country have been assured by the 
Prime Minister of' their ultimate vic­
tory. But if there have been reverses, 
this Ministry or the Ministers cannot 
shirk their respon.ibili ty, and today 
or tomorrow, some day, they will be 
answerable to this nation for this un­
preparedness. 

Naturally, while supporting the 
grant of whatever amount is needed I 
must request them with folded hands 
that not a pie, not a single naya Paisa 
should be wasted out of this. It should 
be properly utilised for helping those 
jawans who are risking their Jives. 

The other thing I want to mention 
is about resources. About resourceoe 
many things have been said in this 
House. I have certain suggestion,. In 
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this very House when the Company 
Law Amendment Bill came up, I had 
a suggestion to make that the poor 
people are giving their everything, 
they are giving their ornaments, thei r 
pay, one day's salary, two days' salary, 
and they have decided to contribute 
this till such time as the Chinese ag­
gression is cleared out of the soil. But 
what about the big people? In this 
House I had said t hat here were some 
big persons in this country, capitalists 
in this country, who contributed more 
to the elections fund than to the 
National Defence Fund. 

Dr. S. M. Aney (Nagpur) :  Is that 
so? 

Shri 8. M. Banerjee: Yes, that is 
my information, and it came- in the 
pres also. 

An Hon. Member: It is correct. 

Shri- S. M. Banerjee: I have a sug­
gestion that fifty per cent of the 
known profits-I am not talking of 
unknown profits, they will be much 
more-but fifty per cent of the known 
progts in the balance sheet of 11161-
62 should immediately be taken over. 
If it is voluntarily given, it Is better; 
otherwise it should be taken into the 
National Defence Fund. 

I have another suggestion, which is 
very awkward for me to make. But 
I say that we cannot have the luxury 
of having Rajya Sabha and the 
Councils in the States. They should 
be abolished. One House is enough; 
Lok Sabha is enou!dh. The other 
State Assemblies are there. Why 
should we have this luxury of n House 
of Lords and House of Elders? Let 
us suspend, at least for six or eight 
months, the Councils and the Rajya 
Sabha. 

I would appeal to those Members, 
Rajas and Maharajas who are 'here, 
to part with fifty per cent of their 
privy purse at this time of emergency. 
I am net suggesting anything which 
I do not do. After doing all these 

(GeneTal) 

things i am making this suggestion to 
th.is House. Then, to the Members of 
our Parliament, to my c0lleagues l 
would suggest, let us not take fiftT 
per cent of our daily allowance till 
1!he Chinese aggression is cleared out 
of our soil. Let us do that. And let 
us give at least thirty-three per cent 
of our salary. Otherwise we cannot 
possibly go to the country, go to our 
constituencies and tell the people 
''Donate your everything, but mine is 
mine". We cannot say tihat. 

Then there is another suggestion 
and that is about voluntary cut. Let 
there be a voluntary cut of ten per 
cent from the salary of those who are 
,retting more than thousand rupees, of 
five per cent in the salary of those 
who are getting between Rs. 250 and 
Rs. 1,000 and of two per cent in the 
salary of those who are getting Rs. 100 
or less. That should be done. 

Then about prohibition. I am for 
prohibition. 'l1here should be prohibi­
tion. People cannot say that it Is not 
helping the country. Take the cue 
of those workers who used to spend 
everything on liquor after getting 
their pay. If you ask their wives they 
will say that prohibition is good. But 
if the country needs money, tins 
lhould be 1uspended or withdrawn 
temporarily. 

These are my suggestions. I will 
take only a minute more. 

After supporting this demand for 
the expansion of the defence industry, 
l would once again appeal to the 
Prime Minister and throught him to 
the Defence Ministry : Let us not spend 
anything which is not needed. Let us 
gear up our def•mce; let us gear up 
our ordnance factories. I welcome our 
new Defence Minister, Mr. Chavan, the 
strong man of Maharashtra ; he along 
with Mr. Raghuramaiah, Shri D. R. 
Chavan and Mr. T. T. Krishnamachari 
the Minister for Coordination would 
form the four pillars of this country, 
the Charminar of this country and I 
am sure victory will be ours. Char­
minar is not a bad word; it is the Hindi 
translation of 'four pillars' and I may 
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assure the House, Charminar is very t ,rm � ;;ftq,f if � � � I 
strong. � ;in- 4,0.M'\idf � � 

With these words, I support the de- � «r-1T � � � I � 
mands. 

qq'ifT � � � � ffl.f � 
1111'1 � � ( ff� ) : � \lfilifiif<ill � � f.f;m �· 

� �. W ';l.<-"i � 'lfr  � � !fITT � I 
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� � � i't 'Q"lll �  
� � � � , w � � i't  
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� if � �Rm: R'ifi<'!T llfT Ri" 
� ifiT � ffl it l!1rnifiT � � 
� ffiR Q'if f.f;m I dT � 
t � it  � f<li � ifr.rr � � 
� � ffiR ri � WliclT !, 
ffl,f � � � m ""'" �  
! � mr.rr " zyrr � � �  
� m ? dT W � � ifiT � 
'Fir 1Rf <'f1TT Ri" � � � 
q;ft �,m @ � � �  t � 
f1f;- ffl,il' � 'lR m'<'f � ifi'Ufi oPfi I 

' 
wt mlf @" � � i@TIIT 'l1fT 
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'!itit, l{T � � 'fU ffl, l{T � 

w:r �  it �  � WifiT 
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� � ifdWT lfliT I � ifi" 
ft<it � � � t I � lfflTT 

'li"ffl it f1f;- � WifiT 'fU m ifiT 

� iRITTt1T I gnfi i'ft ';i.'i <lffl � 
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� � � ll1l" m;r,u lffl ft 

itt � cfifdT � ifi{r Ai" � � 

� � � 'f{ '{fc � � � 
� ll 1'ilf � !'01 lf.lf � I � � 
� �(l � I ffl.f � dT qtA" 
mq- Ill' ;;rm � l!fT I � ii; 
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� itt '!r,ft � � � �. 
• m m  i �  if � ;mr· 
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[o;rr � �J 
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'f:T � �;;,- � t I � � WITT 

t 

''As the Romans proved more 
than two thousand years ago, 
there is much to be said when a 
nation is at war for appointing a 
capable leader and giving him 
dictatorial powers." 

We have given the powers. 'Iftten 
It says :  

"He will make some mistakes, 
of course, but he will give unity 
and energy to the nation's war 
effort, and things will get done 
ins tead of being , merely talked 
over�" 

We are talking and things are not 
being done, I think things should be 
done in right earnest and we are to 
help in getting things done. 

Shri Bari Vishnu Kamath (Hoshan­
gabad) :  Sir, I rise to a point of order. 
I endorse the suggestion made by 
Shri Sinhasan Singh. On an important 
occasion like this when very momen­
tous Demands are presented to the 
House it is very necessary that at least 
one Cabinet Minister should be pre­
eent in the House. This shows !hat 
the Government is not treating the 
House properly, it is treating the 
House in a most cavalier fashion. This 
sort of attitude must stop if they want 
parliamentary democracy to flourish 
in the country. 

( Genera. I )  
Mr. Deputy-Speaker: Two Deputy 

Ministers are present in th; House. 

Shri Hari Vishnu Karnath: One 
Cabinet Minister at least should be 
present in the House when Demands 
to the tune of Rs. 100 crores are being 
presented to the House. Will you 
kindly send word to the hon. Minister 
for Parliamentary Affairs. He has 
also disappeared. 

Shri R. S. Pandey: It is not very 
necessary that .whatever Shri Kama9i 
Mys is right. The Ministers are work­
ing in their respective chambers. This 
is a time of emergency, It is not at 
all necessary that they should be hen 
now. Two Deputy Ministers are 
already present in the House. 

Shri Bari Vl$Da Kamath: Sir, we 
request that the Minister for Parlia­
mentary Affairs may be sent for. H• 
can. be present here. He runs about 
kere and there like a ftre brigade. 

Mr. Deputy-Speaker: Order, order. 
Let u.s proceed---Shri Mohsin. The 
hon. Member must conclude by 3.00. 

Shrl R. S. Pandey: Sir, I may also 
be given some time. 

Mr. Deputy-Speaker: The time has 
already been extended by two hours, 
from 3 hours to 4 hours and now it la 
5 hours. The Minister wants half­
an-hour more. 

Dr. L. M. Singhvi (Jodhpur) : Sir, 
to the Independent Parliamentary 
Group only five minutes has bes 
allotted so far. 

Mr. Deputy-Speaker: One hon. Mem­
ber has already spoken. 

Dr. L. M. Sinrhvi: The whole Group 
has been represented by one hon. 
Member who has spoken only tor five 
minutes on the unders118nding that at 
least the remaining five minutes will 
be used by me. 

Mr. Deputy-Speaker: I will (in him 
ftve minutes. 
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Shrt R. �- Pandey: The time may be 
extended by another half \hour, and 
further speakers may be given three 
or four minutes each. 

Mr. Deputy-Speaker: The Congress 
Party l.e represented by the hon. 
Minirter himself. 

Shri R. S. Pandey: Some sanent 
suggestions are to be made. 

Mr. Deputy-Speaker: Order, order. 
Shri Mohsin. 

Shrl Mohsin (Dhar.war South) : Mr. 
De�uty-Speaker, Sir, I associate myself 
with the feelings expressed by the 
speakers who have spoken before me 
in supporting the Supplementary 
Demands. Usually, when the Sup­
plementary Demands come before the 
House it is customary for the Opposi­
tion to give some opposition to the 
Demands, but looking to the emer­
gency before us they have responded 
very well and almost every Member 
who has spoken on the floor of the 
House has supported the Supplemen­
tary Demands. In fact, some of them 
have expressed that the Demands 
before the House are insufficient to 
meet the defence requirements. They 
have, in fact, suggested that the Gov­
ernment ought to have come with 
more demands. In an emergency like 
this, it is but natural to see the feel­
ings of the Members who represent 
the feelings of the people outside. 
Looidng to the reverses in the battle 
front, looking to the statements made 
by the Government that our jawans 
are not very well equipped and are 
not given the facilities which they 
were given before, it is natural for 
them to th ink L'iat smne more demands 
would have met these requirements. 

Sir, when the annual budget came 
before this House in the month of May, 
the demand that was put before the 
House and passed amounted to Rs. 376 
crores. Now, of course, the defence 
requirements will be Rs. 75 crores 
mo:Qt>. Though the demands for thi� 
year were more by Rs. 65 crores than 

the demands in the year 1961-62, the 
proportion of defence expeoditure to 
the national revenue was not more. 
The proportion- of defence expenditure 
to the national revenue was only 28 
per cent in 1961-62. It came down in 
the year 1962-63 to 24 · 9. By this addi­
tion of Rs. 75 crores it does not make 
much change. In fact, I support the 
view that the Government ought to 
have come with more demands before 
the House. 

Sir, many hon. Members have ex­
pressed the view that our army should 
be enlarged and better equipped, our 
air force will have to be strengthened 
alld a strong navy will have to be 
built. I support all these ideas. But 
this involves a great expenditure. And 
the country and this parliament are 
prepared to meet it. 

The Prime Minister many a time has 
expressed that this war is not likely 
to end early. It may take years and 
years. It may involve a huge expen­
diture; it may not be only in hundreds 
or thousand crores, but it may be even 
Rs. 20,000 crores. Therefore, at this 
moment one cannot expect what will 
be the length of the war and what we 
have to prepare. It is too early to aay 
all that. Many hon. Members have 
criticised the Government saying that 
nothing specific has been kept before 
them as to what will be the demand of 
the Government today to meet the 
requirements of defence equipments 
and al! those things to meet the 
Chinese aggression. In fact, it cannot 
be said. We do not know the duration 
of the war and the equipments that 
we m3y have to get or manufacture 
for the purpose. We cannot say what 
new developments will take place in 
future. One cannot say all that at 
this stage. But this fact is certain 
that our Prime Minister unequivocally 
and many a time has said that victory 
will be ours. The hon. Member Shri 
Bagri repeatedly said that the Prima 
Minister is not giving a guarantee. I 
do not know what he means thereby. 
In fact, many many times, both inside 
and outside this House, the Prime 
Minister has stated with all th� 
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vehemence that victory will be our11. 
What more guarantee can one expect! 

Shri Ram Sewak Yadav (Bara 
Banki) : What is the precise object of 
the war? Why do you talk of Septem­
ber 8 line? 

Sllri Mohsin: That is of course, a 
debatable subject. It was only with 
a view to come to a setUement .that 
that offer was made. Now that offer 
cannot stand at all in view of further 
developments. But, however, this is a 
sufficient guarantee f0r Us all, for all 
the people in the country, which the 
Prime Minister says that victory will 
be ours. It may take some more 
period. 

In this context. Sir, it may not be 
out of place if I offer my own sugges­
tioos for strengthening our country. 
In fact, f0r some time past I have been 
thinking in this way, that if we were 
in possession of nuclear weapons to­
day perhaps China would not have 
dared to attack our frontiers. Of 
cour�e. our 1eaders would say that 
OUTS is a peaceful country, ours is a 
country which advocates peace and we 
do not want to possess nuclear 
weapons or resort to nuclear warfare. 
That is true. But to avoid war, to 
bring peace, atomic weapons are quite 
necessary in the world to-day. What 
happened in Cuba? It is not solely 
the statesmanship of Mr. Khrwftichev 
er Mr. Kennedy which averted the 
danger at Cuba but it is the possession 
of nuclear weapons both by America 
and Russia that avoided this 
atomic war in which the whole 
world would have been destroyed. In 
the same way, let us not use nuclear 
weapons, but let Us keep them for 
peace. But let us have them. In fact, 
I am tuld that China is preparing to 
have nuclear weapons, atomic bombs 
and hydrogen bombs. What principles 
of peace can we preach before this 
ruthless enemy, the Chinese? They 
wil l  not have any effect on them. The 
answer to Chinese will be that we 
should  have to be well equipped and 
with nuclear weapons also. That would 
h�vc averted the d3nger today. All 
this may mean some more expenditure 

of money. But then the whole country 
is geared up to that and even poor 
men are coming forward with all their 
earnin� to contribute to the national 
defence fund. Of course, some rich 
men have also come forward and ma:, 
continue to come forward. But there 
are some rich men who during the 
recent floods have come forward with 
gold and mooey and said "we are 
giving all that we have". Now the 
very same people are coming and say­
ing again "we are giving all that we 
bave". So, we car.not believe these rich 
people who have hoarded gold, wealth 
and jewellery. Gold is now very vital 
for the defence of our country. Thia 
is the occasion when it should be 
declared by Government that the 
possession of gold beyond a certain 
limit, which may be necessary for each 
family for religiolJs and other pur­
poses, would be illegal and the exceu 
gold should be contributed to the 
national defence fund, at least durinf 
this critical moment. 

15 hrs. 

Dr. L. M. Slaghri: Mr. Deputy­
Speaker, I rise wholeheartedly to sup­
port the Demands which have hem. 
made by the Government. The nation 
today has one will, one voice, one 
mind and one single object before it 
we do not, threfore, wish to raise any 
matters of controversy at this time, 
but it is my duty to caution the Gov­
ernment and make a few suggestions 
about certain aspects of the matter 
which, I think, are extremelv im­
portanL 

It is my belief that the price-line is 
the life-line of our nation. I think 
that to hold the price-line, to be able 
to keep the prices stable, is as impor­
tant indeed as all the other ingredients 
of our war effort. I think the biggest 
enemv, next to the Chinese today for 
us is the possibility of inflation in this 
count.-y. I must say that the people 
h3Ve responded in a wonderful and 
magnificient way to the clarion call of 
the nation's needs today. I come from 
a St:ite which has not only contributed 
m.en in the vanguard of national 
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defence but which has supplied the 
country with channels and personnel 
of business commur,icatioos. A large 
number of Rajasth:mi tradesmen hap­
pen to be settled in that embattled 
State of Assam, and they have taken 
a pledge, it is very heartening to know, 
not to allow prices to rise, not to 
profiteer i:1 :i:1y commodity on the 
basis of its shottage_ 

I feel that the aversion 1.hat the 
Govemme.,t has to contrnl is a very 
healthy one. I appreciate the reasons 
for it in the light of our experience. 
We have,  neverheless, to face up to 
the continuing prospect of shortages in 
this country a:1d, therefore, I hope the 
price st ;bilisation ageney which is to 
cor.1e into exis\en�e would spare noth­
ing to see that nowhere are prices to 
rise. 

The poiicy which has been announc­
ed las'. week represents the first phase 
and covers only three groups of com­
modities, viz. foodgrains, cotton tex­
tiles, drugs and pharmaceu .icals. Those 
commodities hardly extend to one­
sixth of the barest and the most basic 
necessities Qf an average standard of 
living in our country. I would, there­
fore, particularly draw the attention 
of Government to the commodities 
that have been left out, such as 
kerosene, m::itches, oils, vanaspathi, 
footwear, paper, patent foods and 
several other articles of daily and 
common use. Economy in the use of 
these articles is, of course, an impera­
tive necessity. Economy and austerity 
in consumption alone will be our 
means to blunt the edges of shortages 
and to mitigate the impact of possible 
ir'!at;�n. At the same time, the con­
sumer must not hoard and tradesmen 
should not hold back any supplies. To 
that end we must undertake a vigorous 
campaign of public education, becam,e 
the success of such voluntary price 
control will · depend largely on the 
vigilance and determination of our 
CO'!'.SUme�. 

Transport continues to be a major 
bottleneck, and I hope the Govern-

men t would !)ay attention to remov­
ing transport bottlenecks which hap­
pen to be obstacles in accelerating the 
pace of economic production and are 
hampering our war effort. I 
would also plead that storage and 
preservation facilities should be 
increased. Of course, we would 
achieve our target in the plan and I 
must congratulate the Government for 
planning to achieve the Tnird Plan 
target even before schedule, but I feel 
that i:1 view of the emergency we must 
make a renewed effort to increase the 
storage and pTeservation facilities. 

In th is  context, I would like to cGn­
gra lu l3 te  the Fair Trading Practices 
ComM it tee under the auspices of the 
Boarj of Trade, which has come 
out with a number of com-
mendable suggestions, and they 
have been able, I think, to a 
ve�y large measure in rousing the 
business community to its responsi­
bilities in the state of emergency. 

I wish to point out in this context 
that austerity is necessary not only on 
the front of consumption but also in 
Government expenditure. Never 
before was the need for economy and 
austerity in Government spending 
greater . than it is today, not only for 
economic purposes hut also for pw·­
poses of setting a good examp}e and for 
creating a better psychological climate 
in the country. In this connection I 
would like to draw the attention ' of 
this  House to a Com::nittee which was 
appointed in the United Kingdom 
during the first and second world wars 
for going into war expenditure. A 
·select commit•�" on nati0<11al expe,:id.i­
tUTe was specially constituted in 
November 1917. In November, 1939, 
during the Second World War the 
Government moved the following 
resolution in the House of Commons 
which was adopted. This resolutio� 
will give you an idea of the purposes 
and the functioning of this Cammi ttee. 
It reads: 

''That a Select Committee be 
appointed to examine the current 
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expenditure defrayed out of 
moneys provided by Parliament 
for the Defence Services, for Civil 
Defence, and for o:her services 
directly connected with War, and 
to reJ)ort what, if any, economies, 
consistent with the execution of 
the policy decided by the Govern­
ment may be effected therein." 

need not go in to the details of the 
work done by this Committee, but I 
would l ike to point out that during the 
second world war I.his Committee sub­
mitted ten confidential memoranda 
which were considered very important 
to the Prime Minister and published 
102 reports in all, regarding the ways 

and means of effecting economies in 
war expenditure. 

One word more and I will  conclude. 
t'0 ink there is '1eed for radical and 

quick re-thit1king in the matter of 
receiving aid from abroad. We must 
receive massive, mammoth and deci­
sive a l d  from abc·c,ad if we have to 
s tem the tide of Chinese aggression 
in time. I was heartened to hear the 
Prime Minister telling us this morn­
ing that there would be no inhibitions 
whatever in receiving Jarge quantities 
of aid. atid I hope we would gearup 
our effort now, particularly to receive 
aids of all  sorts, free of cost, from 
friendly coun'.ries so that they may be 
put to use in this war against China. 

I thank you very much for giving 
me this opportunity to offer a few 
remarks. 

Shri B. R. Bhagat: Mr. Deputy­
Speakcr, on an occasion like this it Is 
quite natural that hon. Members who 
have participated in the debate should 
have stressed the point that actually 
Govemment should have come for 
more funds. It is very heartening 
because that  speaks of :he mood of the 
Ho'.lse, their enthusiasm their extreme 
anxie!y and impatie,{ce that the 
defence forces of our �ountry should 
lead to OU/I' uultimate victory. We from 
this side of the House join in this 
wiity of purpose. 

Some hon. Members have also asked 
why we have come with a demand of 
only a small sum of Rs. 100 crores. 
Then questions were asked: what is 
going to be the ultimate defence need, 
what is going to tbe the defence bud­
get and so on. If I may be permitted 
to say so, this betrays a certain 
amount of ignorance in this matter 
because, as is vetry obvious, this esti­
mate is only a preliminary one, which 
has been prepared on the basis · of the 
estimates of the needs that we may 
require in the coming weeks, if not 
in the coming months. 

Also, this is only the domestic 
resource, tha t is, the rupee expendi­
ture of the total effort that will be 
required because it is quite known as 
the Government have announced it 
aind the hon. Prime Minister has said. 
only this morning that there is going 
to be no inhib' !ion in regard to our 
receiving aid from friendly countries. 
So, al! that that we get from outside 
will be in addition to the domestic or 
rupee resources that we are going to 
have for our defence efforts. What 
the terms of that effort or aid from 
outside would be is being determined. 
So, to say that we should come with 
our total requirements or with the 
entire defence budget betrays an 
ignorance of the fact that we are in a 
dynamic situation. The situation on 
our border, the war efforts, the quan­
tum of the efforts that will be needed 
are changing from day to day and our 
estim:ites will change from day to day. 
We are at it constantly. Therefore it 
should be taken only as a preliminary 
step towards the defence efforts of the 
country. When the Government 
thinks that we need much more money, 
certainly it will come to the House and 
seeing the presrut mood of the House 
the Government has no difficulty in 
anticipatin g that the House wilI gladly 
grant it. So, this shouJn be taken only 
as the first instalmen t of the -expenses 
required for the defence of the country, 

A number of points have been made 
and a number of suggestions have 
been offered. Some hon. Mem­
bers · have said that while our 
jawans are fighting gallantly on our · 
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,borders, their families, their land, theiZ' 
•property and the welfare of their child­
ren should be looked after by the 
people and the Government. It is very 
essential and my hon. colleague, the 
Minister of Agriculture, ·  has given me 
information to the House as to how 1n 
respect of Ian d and other things 
various steps have been taken to safe­
guard their interests. I may supple­
ment that information by saying that 
so far as the question of welfare of 
.the families of the fighting forces who 
are left behind is concerned, it is 
being 1 ooked after by the District 
·Soldiers, Sailors and Airmen's Board. 
We have sent instructions to the Chief 
Secretaries of all the State Govern­
ments that they should take it as an 
urgent measure and instruct all their 
district authorities, that is, the District 
Magistrates etc. who, in co-opera­
tion with the District Soldiers, Sailors 
.and Airmen's Board will get informa­
tion about the conditions of the 
families and their other interests and 
properties and do whatever is possible 
to help them. 

Various State Governments have 
taken measures. For example, the 
Govemment of the Punjab have said 
that the State Government have taken 
·the entire responsibility of looking 
after the flltnilles of our jawans who 
are fighting on the border and a 
scheme for granting financial assis­
tance to the families of the fighting 
perscnnel who have been killed or 
have been disabled is also being drawn 
up to help the families. Similarly, 
the Government of Orissa has 
announced that :hey have decided to 
grant five acres of land free of cost 
to members of the Ttrritorial Army 
and that the land of the fighting 
pe�·O"'>cl will be rent free. Similarly, 
in Rajasthan measures have been 
taken. 

Recently this matter of giving 
amenities or help to the families of 
our fighting forces was discussed in 
the National Development Council and 
the Chief Ministers have expressed a 
unanimous feeling that everything 
cPOSsible would be done. 

As for court proceedings against 
evictions and all these things, I think, 
only the other day a notification has 
been issued under which the military 
authorities will now be in a position, 
under section 7 of the Act, to issue 
a certificate to a civil or a revenue 
court for suspension of proceeding 
against any soldier who Is serving 
under war conditions. Accordingly, 
Accordingly, if a soldier is involved 
in any case Of litigation the case 
will be suspended till he is free 
to attend the court. So, all l)OSSible 
efforts are being made to look after 
the families of the jawans. Schemes 
have been drawn up to give free edn­
cation to the children of the jawan11 
while the jawans are fighting on the 
border. 

Then, it was said that liberal gratui­
ties and pensions should be given and 
that some allowance should be given 
to the soldfers who are fighting on the 
border. Recently the Defence Minis­
try have announced a high altitude 
allowance on a very liberal basil 
which varies from Rs 30 to Rs. 70 for 
the Other Ranks. · In regard to 
gratuity, it varies from Rs. 200 to 
Rs. 1 ,200 in the case of the Other 
Ranks and from Rs. 1 ,300 to Rs. 16,000 
in the case of the officers. This is 
linked with their pay and other thinp. 

About medical faeilities. it has !been 
provided that while the jawans are 
fighting on the border their familiee 
should be provided with free medical 
assistance in the nearest medical hos­
pital. All these provisions are being 
made and whatever is needed we will 
try to do because the whole country is 
behind them, that is, the Government 
and the people are behind them and 
everything would be done and should 
be done for their welfare. 

Shri Joachim Alva: I do not want 
to interrupt the hon. Minister but 
what I would" like to say is that these 
schemes should be settled very prom­
ptly and that they shouU be more 
liberal than what they were during 
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the lazt war. Also, there should be pro­
vision for the school education of the 
children whose heads of families have 
perished. 

Shri B. R. Bhagat: All that is being 
done. As for the children of the 
personnel who !have been killed, their 
education has been taken over by the 
State Governments and they will be 
provided with free education. Also, 
their families will be helped till the 
children grow up. All that is being 
done and more will be done. Every 
effort is being made to provide as 
much facilities as possible. 

It was said that the sum asked for 
the Air Force was yery small. Tlhe 
hon. Member, Shri A. P. Jain, said 
that some hundreds of planes were 
lying to be repa'ired properly and that 
this should bP l ooked into. Alt that 
is being done. In certain cases we 
require the spare parts from outside. 
They are being brought in on an 
urgent basis and every effort is being 
made to make the maintenance faci­
l ities up-to-date. 

Dr. L. M. Singhvi:  The h on. Minis­
ter of Transport recently informed 
House during the Question Hour that 
a large number of planes which were 
considered obsolete were being sold 
away. 

The Deputy Minister in the Minis• 
try of Defence (Shri D. R. Chavan) : 
He is referring to the Air Force. 

Shri Hari Vishnu Karnath : That 
was about tlhe IAC. 

Shri B. R. Bhagat: I can tel ! the hon. 
Member that some of them are so 
obsolete that thev ha,·e become abso­
lutely uneconomical to  operate, but 
all th at can be utilised will be drafted 
for this purpose. 

Shri Hari Vishnu Karnath: What 
about the MIG deal? Is anything 
coming? I raised that point. If you 
can answer it, please do. 

Sbri B. B. Bhagat: The hon. Prime 
Minister has said t:hat whatever corn-
2 159 (Ai )  LS.-7. 

mitments the Soviet Government have 
made they will honour. 

.Shri Harl Vishnu Kamath: But, as I 
said yesterday, the Soviet Embassy 
officials in New Delhi are reported to 
have contradicted the hon. Prime 
Minister's statement the very next 
day. A report from London to that 
effect appeared in the Times of India. 
Is that incorrect? 

Shri B. R. Bhagat: The hon. Mem­
ber should take the word of the Gov­
ernment and not that of press reports. 

Shri Hari Vishnu Kamath: Govern­
ment had made wrong statements 
many times and very often. 

Shri B. R. Bhagat: I am sorry th.at 
the hon. Member gives more credence 
to the newspaper reports than to the 
Government. 

Shri IIJJ �i Vishnu Karnath: I will 
take it  for the time being. 

Shri B. R. Bhagat: A n umber of 
hon. Members, particularly my 
esteemed friend Shri Harish Ohandra 
Mathur made a number of very useful 
suggestions. He said particularly that 
sales tax should be centrally adminis­
tered which will give us a figure of 
according to him, Rs. 35 crores, and 
also 10 to 15 per cent of the wage bill. 
He gave the figure of a thousand crores 
'in the organised sector and if 10 per 
cent is  mobilised, it will give us Rs. 100 
crores and if it is 15 percent, it will 
give Rs. 150 crores. It should be 
done. Some hon. Members said 1!hat 
50 per cent of known profits should 
be drafted for this purpose. Similar­
ly, suggestions about grain buffer were 
made. Even an austere person like 
Shri A. C. Guha said that prohibition 
should be scrapped and also salt tax 
should be levied. The main idea is 
that we should strain all our resources 
and bring them for the defence of tlhe 
country. That was the motivation 
for the hon. Members to make all these 
suggestions. At this stage, I am not 
in a position to say yes or no to the 
suggestions, what efforts the Govern­
ment are going to make, what taxa­
tion proposals or o11hers the Finance 
Minister is going to make. But, eer-
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ta inly, all these suggestions that hon. 
Members have made will be very care­
fully considered by him. Not onl¥ 
that. Ar. the hon. Member is aware, 
there is what is known as the techni­
que of war finance. We have to pre­
pare and forge the tools and set up 
the war machinery .  I t  is not only 
raising of resources in a particular 
way. Holding the price line, organisa­
tion of production and supplies and 
communication-it is a very complicat­
ed and complex machine which has 
to be forged, which h:is to be prepar­
ed to fight a modern war. That is 
why it is called total war in which 
the efforts of 11he people, the Govern­
ment and every section of the people 
have to be organised. It has to be 
organised in a new way. All the 
pedestrian peact time procedures in­
volving delay have to give place to a 
speedy procedure of efficient war 
machinery. Our experts are at it. 
W\hether in raising resources or pre­
paring a policy of controlling prices or 
organising of production, the entire 
government machinery is switched 
over to that and from time to time, 
we will be coming to the House in un­
folding the schemes. Just now, when 
it is in the process of being drawn up, 
it would not be possible. 

I would like to say a "·ord about 
holding the price J in�. Al ready the 
Minister of Plann'ing has given a 
scheme. It is only the first part of 
the scheme. The hon. Member has 
suggested more and more items to be 
included. That is also being consider­
ed. May I say, I quite agree with 
the hon. Member that the maintaining 
of the price and the controlling of in­
flation is one of !!he most important 
planks of our policy? Because, if it 
is not controlled, it starts disturbing 
the entire effort. We must have our 
objective verv clear as to how to hold 
the prices. We fought the last war. 
During the last war, we have the 
glaring example. Because of our 
political condition-we were not in­
dependent-India was the supply base 

_ for 11he Middle East and the Far East. 
All the supplies used to go and in re-

tum, we used to get the currency. 
The result was a spiral of inflation .  
On the other hand, England and 
America and some European coun­
tries fought a total war. The result 
was, their production apparatus im­
proved and it was more streamlined. 
The production base expanded and 
inflation was almost nil. We have to 
follow that. In following th.at, we 
have evolved a madhinery of price 
control. That is the negative aspect of 
the thing. If you take the theoretical 
aspect, whatever money 'is raised for 
defence purposes,--suppose we raise 
rescources of Rs. 500 crores which go 
into the defence needs--it must be 
taken back from the economy, from 
the people, either through savings, or 
taxation or through rise i :, produc­
tion. Unless that is '1one whatever 
organisation, whatever apparatus w e  
s et up, w e  are not going t o  control 
the price line. Our effort s ,lhould 
be, whatever resources are needed for 
the defence needs of the country.­
they are going to be a very huge 
astro,o omical figure in the coming 
years, because the fighting is going to 
be to the end and i t  is  g.oin g .  to  be a 
long-drawn affairs-we must evolve 3 
machinery in which we are able to 
achieve this .  Holding the price l ine 
and p,oduction aspect, agricultural 
production and i ndustrial production 
are very important. In the U.K. or 
America during the wa,· .  their pro­
duction base expanded and their total 
volume of production expanded. That 
should be our effort. Both our in­
dustrial and agricultural production 
should expand and should expand s0 
as to provide the sinews or where­
withal of the defence requirements, 
at l east 1!he rupee requirements, of 
the country. 

Similarly, our efforts at savings.  
The enthusiasm in the country is 
enormous, unprecedented. We have 
already received Rs. 51 crores for the 
Defence Fund. The Gold bonds and 
various other measures that we have 
taken, the Defence .bonds of various 
categories-12 years, 10 years, 5 yea" 
-and various other things miould raise 
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the resources. As a measure of 
patriotism, this sum of Rs. 5l crores 
should go up enormously. We must 
utilise this enthusiasm and patriotism 
of the people in raising the savings 
much more. 

Shrimati Lakshmikanthamma 
( Khammam) :  Is the Government 
going to set up a pattern for the 
National Defence Fund? 

Shri B. R. Bhagat: The pattern is, 
we should contribute liberally what­
ever we can. . Actually, the pattern 
should be, every person must reduce 
his consumption, his needs and by 
reducing hi1 needs to the minimum. 

.Shri Ram Sewak Yadav: Does it 
apply to the Ministers also? 

Shri lfari Vishnu Kamath: Set an 
example. 

Shri B. R. Bhagat: The hon. Mem­
ber believes in giving lectures and 
finding fault. I believe in enlisting 
the co-operation of everybody and 
appeal i n'.(  t o  the good sense of every 
human heart. "I am asking every one, 
poor  1nan. agri!:!u: turist, industrialist, 
rich and poor, he should take to him­
self only the minimum needs . . . .  

Shri Ram Sewr,!t Yadav : We are 
sick of the bad sense of the Ministers. 

Mr. Deputy-Speaker: Order, order. 

Shri B. R. Bhagat: Whatever is 
redundant, he should give to the coun­
try. That is the test of patriotism. 
He 0 11ould do. that. J<:verythinr, is 
subservient to the needs of national 
'interest today. If we have to l ive as 
a free nation, if we have to fight this 
war to victory, we should do al! that. 

Shrimatl Lakshmikanthamma: Be­
cau!*! I did not get an opportun5.ty to 
speak, one point I want to ask . . . . 

Mr. Deputy-Speaker: Order, order. 

Shrl B. R. Bhagat: I will reply to 
1he hon. Lady Member in the end. A 
question was asked as to what we are 

(Genera!) 
doing to economise on all tlhe non­
defence expenditure, because it is 
necessary that the entire resources of 
the country should be switched over to 
the defence needs and non-defence 
expenditure should be minimised. 
This question CIIJile up 1n the National 
Development Council. Not only in 

· the Government of India, in the States 
also, the entire machinery of the 
Government is being switdhed on to 
find out what are the non-essential 
expenditure, curtail, cut them out 
completely,-not only that-and to re­
orientate the Plan, re-adjust it, prune 
it if necessary on a line th.at should 
g'i.ve us the maximum resources for 
the defence purposes. Re-phasing of 
the Plan is going on. Actually, in 
certain respects, it has gone a long 
way. The decision that we ±lave taken 
is that in the coming budget, there 
must be a net ten per cent cut in Hie 
staff requirements of Government ;  
that is to  say, in  the next budget, the 
expenditure will only be 90 per cent 
of the pre-,,ious expenditure. If it is 
Rs. 1 00 crores in 1962-63, it will be 
Rs. 90 crores in 1963-64. And all the 
Ministries have been directed to make 
their estimates according to that basis. 

Shri Vi�hram Prasad ( Lalganj ) : 
What about Ministers? 

Shri B. R. Bhagat : Then, we are 
making special studies to find out 
what the surplus staff are all over, 
and to cut them out. Already a list 
of about 800 posts surplus in certain 
other offices have been made over to 
the Ministry of Home Affairs. Those 
posts have been declared · surplus. 

Simil arly, as regards economy in 
paper, instructions have been issued, 
because Government consume a Jot of 
paper . •  Then, we are also trying to 
cut down 1fue consumption of electri­
city, meetings and conferences, tours, 
the use of air-conditioned accommoda­
tion on ra ilways, and first class in the 
air services etc. Special efforts are 
being made in this regard. 

We have also set up varions or­
ganisations to constantly work out 
whatever surpluses are created, and 
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see that whatever surpluses are there 
are .pruned. The Special Reorganisa­
tion Unit in the Ministry of Finance, 
and the Committee on Plan Projects 
in the Planning Commission, and also 
the internal economy unit in each 
department, !have all been asked to 
look into the matter at various levels 
and suggest ways so that the proce­
dures should be minimised and cut 
down and 1Jhe delays should be mini­
mised to the maximum extent, and all 
redundant expenditure should be eli­
minated. 

Shri Vishram Prasad: How much 
economy are you going to make in the 
pay of the Ministers? 

Shri B. R. Bhagat : Most of the 
Ministers have given their one month's 
salary ; some have given more. Th,• 
ten per cent cut is already there. And 
many are going to give more. They 
are also human beings. So, why do 
you separate them from the others? 

Shri Ram Sewak Yadav: Is 1lller� 
any proposal to reduce the Ministers' 
salary to Rs. 1000 a month? 

Mr. Deputy-Speaker: The hon. Mem­
ber had made that point already. 

Shri Ram Sewak Yadav: I had 
made that point, but I want a clear 
reply to it now from the '.hon. Deputy 
Minister. 

Shri Hari Vishnu Karnath: He can­
not reply. It is for the Prime Minis­
ter. 

Shri. B. R. Bhagat: My hon. friend 
Shri Khadilkar referred to the gold 
bonds that we had issued, and stated 
that we have said that in respect of 
whatever investments take place in 
the gold bonds, we shall not ask for 
the source of 1Jhose investments ; that is 
to say, if unacoounted gold is also 
invested in gold bonds, we shall not 
a sk for the source. My hon. friend 
has pleaded that similar facilities 
should be given for currency also; that 
is to say, people wlho have unaccount­
able money with them-I would not 

( General) 

say that it is black money, but it is 
money which cannot be accounted for, 
or which they do .not want to account 
for-should also be given similar 
facilities to invest. My hon. friend 
is an economist, and he should know 
at least the distinction between cur­
rency and gold. We are giving special 
facilities in respect of gold because 
gold is foreign exchange, and we badly 
need foreign exchange. We always 
needed it, but we badly need it to­
day. That is why we want all the 
gold to come out voluntarily. Some 
lhon. Members have stated under some 
misconception perhaps that we should 
not allow anybody to buy or sell gold, 
and various other suggestions also have 
been made in this behalf, and they 
have stated that unless these sugges­
tions are put into effect, the gold 
bonds scheme would not succeed. 
hope 1:hat if the enthusiasm of the peo­
ple is genuine, if the patriotism is 
deep-rooted, all the pa triotic-minded 
people, whether they are rich or poor, 
who have gold will come forward to 
invest gold under this scheme. But 
to give similar facil i ties for bringing 
out the b lack money would not serve 
much useful purpose; it would not 
give us foreign exchange, and that is 
why we cannot extend those facilities 
in respect of currency. 

I feel that I have tried to meet most 
of the pohts that have been made. It 
is possible that I have not been able 
to reply to all the points . . . . .  . 

Dr. M. S. Aney : The point made by 
Shri Raghunath Singh in regard to the 
scorched earth policy has not been 
referred to by the hen. Deputy Minis­
ter in his reply. 

Shri B. R. Bh, ,:-at : I must say that 
a distinction should be made between 
policy and tactics. Whether we should 
adopt the scorched earth policy, 
whether we should liberate Tibet or 
not-all these questions are raised 
here. These are not matters of de-· 
fence policy. The defence policy is l o  
lead the country to  ,ictory and to 
ej ect all the invaders from our land. 
That is the basic policy which the 
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House has accepted in all solemnity. 
What tactics and what strategy we 
should use should be left to those 
who are defending, to tihe military 
forces and to the planners of the 
strategy. Only this morning, the 
Speaker has said that there should 
be a self-imposed restraint on the 
part of all hon. Members so as not to 
exceed the bounds or limitations. 
Therefore, to talk of stretegy and to 
say whether it should be scorched 
earth policy or it should be any other 
tactics and so on will not serve any 
purpose; on the other hand, I think 
that it  may do more harm to the 
nation. 

Shri Hari Vishnu Kamath :  By your 
leave, Sir, may I ask the hon. Deputy 
Min i ster whdher he can throw light 
on two matters for which support was 
found on both sides of the House? 
One was in regard to the utilisation of 
the former INA personnel ,  or the 
Azad Hind Fauj of Netaj i  Subhas 
Chandra Bose, and Lhe other was about 
the repeal of prohibition for the dura­
tion of the emergency. May I know 
whether the hon. Deputy Minister can 
explain the attitude of Government 
on these two matters? 

Shri B. R. Bhagat: In regard to 
prohibition, as I lhave stated already, 
this is a matter which will be con­
sidered by the Finance Minister; the 
question of repeal of prohibition, and 
other matters such as the imposit'ion 
of a salt tax and other things will 
naturally be considered by the Finance 
Minister. Without considering !he 
matter I am not in a position to say 
what the result of those considera­
tions would be. 

Shri Harl Vishnu Kamath: What 
about the ex-INA personnel? 

Shri B. R. Bhagat: Efforts would be 
made certainly to make use of some 
of them, according to the qualifica­
tions, age etc. 

Dr. L. M. Sillghvi: Would the Gov­
ernment be di snosr-d to consider the 
appointment of � Select Committee 
such as the British House of Com-

mons had during the Second World 
War for examining the war expendi­
ture and for effecting economies 
therein? 

Shri B. _R. Bhagat: That can come in 
later. 

Mr. Deputy-Speaker: All these will 
be considered. 

Shri Vishram. Prasad: May I know 
what Government are thinking in re­
gard to the bonus money of the order 
of about Rs. 55 crores with the sugar 
mills of UP, which has not been p!lid 
to the cultivators for long? 

Shri B. R. Bhagat: The Finance 
Minister's keen eye is everywhere, 
and wherever there is stored money, 
he will certalnly look into it. 

Mr. Deputy-Speaker: Now I shall 
put the cut motions to vote. Shri 
S. M. Banerjee is not here. So, r 
shall first put his cut motions, namely 
cut motions Nos. 1 to 6 and 15 to 20 
to vote. 

Cut motions Nos. 1 to 6 and 15 to 20 
were put and negatived. 

Mr. Deputy-Speaker: I now come to 
Shri Kamath's cut motions. Is he 
pressing them? 

Shri Bari Vishnu Kamath: In view 
of the assurance given by the hon. 
Deputy Minister, I beg leave of the 
House to withdraw my cut motions. 

Mr. Deputy-Speaker: Has the hon. 
Member leave of the House to with­
draw his cut motions? 

Several Hon. Members: Yes. 

The cut motions ( Nos. 24, 25, 26 ,  27 
and 32)  were, by leave, withdrawn. 

Mr. Deputy-Speaker : The question 
is :  

"That the respective Supple­
mentary sums not exceeding the 
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amounts shown . in the third 
column of the Order Paper be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1963, 
in respeci of the following 
Demands entered in the second 
column thereof, namely Demands 
Nos. 9, 1 1 ,  25 26, 49, 97. 1 1 1 ,  1 14 
ancl 144.".  

The motion was adopted. 
[ T/ie motions for Demands for S·upple­
mentary G rant3 which were adopted 
by the Lok Sabha are reproduced 
below-Ed. ]  
DEJAAND No. 9--DEFE..i.�CE SEnVICES , 

EFFECTIVE--AJtMY 
"That a supplementary sum not 

exceeding Rs. 67,00,00,000 be 
granted to the President t o  defray 
the charges w�,irh will come in 
course of payment during the 
year ending the 3 1st day of Mareh, 
1 963, in respect of 'Defence Ser­
vices, Effective-Army'." 

DEMAND No. 11-DEFENCE SERVICES, · EFFECTIVE--AIR FORCE 
"That a supplementary sum not 

exceeding Rs. 8,00,00,000 be 
granted to the President to defray 
the charges which will come in 
course of ·payment during the 
year entling the 31st day of March, 
1963, in respect of 'Defence Ser­
vices, Effective-Air Force' ." 

D!:MAND No. 25-UNION ExcISE DuTIEB 
''That a supplementary sum not 

exceeding Rs. 40,00,000 be 
granted to the President to defray 
the charges .which will come in 
course of payment during the 
year ending the 31st day of March, 
1963, in respect of 'Union Excise 
Duties' ." 

( General) 

DEMAND No. 26--TAXES ON INcOMI& 
INCLUDING CORPORATION TAX ETC. 
"That a supplementary sum not 

exceeding Rs. 39,50,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year cndi,1g the 3 1 st day of March, 
1963,  in respect of 'Taxes on 
Income including Corporation Tax 
etc . ' . "  

DE;ViAND No. 49--CABINET 
"That a supplementary sum not 

Pxcceding Rs. 3,00,000 be 
granted to the President to defray 
the charges vrhlch will come in 
course of · payment during the 
yea :· ending the 3 1 st day of Marcll, 
1 963, in respect of 'Cabinet ' . "  

DEMAND No. 97-INDUN PosTs AND 
TELEGRAPHS DEPARTMENT 

"That a supplementary sum not 
exceec".ing Rs. 4 .50 .00,000 be 
granted to the President to  defray 
the charges which will come in 
course of payment during the 
year ending the 3 1 st day of March, 
1 963 , in respect of 'Indian Posts 
and Telegraphs Department'." 

DEMAND No. 1 1 1-SECRETARIAT OF THE 
VICE-PRl:smENT 

"That a supplementary sum not 
exceeding Rs. 56,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March, 
1963, in respect of 'Secretariat of. 
the Vice-President' . "  

DEMAND No. 1 1 4---DEFENCE CAPITAL 
OUTLAY 

"That a supplementary sum not 
exceeding Rs. 20,00,00,000 be 
granted to the Presider.t to defray 
the charges which will come in 
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course, of payment during the 
year ending the 31st day of March, 
1 963, in respect of 'Defence Capital 
Outlay'." 

DEMAND No. 1 44--CAPITAL OUTLAY OF 
THE DEPARTME..ll!T OF ATOMIC ENERGY 

"That a supplementary sum not 
<·xceeding Rs. 1 ,000 be 
granted to the President to defray 
the charges which will come in 
c o urse of payment during the 
:. eu ending the 3 1 st day of March, 
1 963, in respect of 'Capital Outlay 
ef the Department of Atomic 
Energy'." 

15.39 hrs. 

APPROPRLI\.TION ( No. 5 )  *BILL, 
1962 

The Deputy Minister in the Ministry 
of Finance ( Shri B. R. Bhagat).: I 
be,g to move for leave to introduce a 
Bi l l  to authoris0 payment and appro­
priation of certain further sums from 
ancl out of the Consolidated Fund of. 
India for the services of the financial 
year 1962-63. 

Mr. Deputy-Speaker: The question 
ls : 

''That leave be granted to in­
troduce a Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1 962-63.". 

The motion was adopted. 

Shri B. R. Bhagat: I introducet the 
Bill. 

l beg to move: t 

"That the Bill to author;se pay­
ment and appropriation of certain 

further sums from and out of 
the Consolidated Fund of India for 
the services of the financial year 
1962-63 be taken into considera­
tion." .  

Mr. Deputy - 3peakcr :  The question 
is :  

"That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of 
the Consolidated Fund of India for 
the services of the financial year 
19{12-63 be taken into considera­
tion.". 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is :  

'•That clauses 2, 3 and the 
Schedule stand part of the Bill". 

The motion was adopted. 

Cl.a.1tses 2, 3 and the Schedule were 
added to the Bill. 

C!a11 .,e 1, the Enacting Formula and 
the Long Title were added to the Bill. 

Shri B. R. Bhagat: I move: 

'That the Bill be passed". 

Mr. Deputy-Speaker: The question 
is : 

'That the Bill be passed". 

The motion was adopted. 

15.U hrs. 

CUSTOMS Bll..L 

The Deputy Minister In. the MiJllstlT 
of Finance ( Shri B. B.. Bhagat) : I 
beg to move: 

"That the Bill to consolidate 
and amend the law relating lo 

*Published in the Gazette of India �traordinary Part II-Section 2,  
.dated 20th November, 1 962. ., 

tlntroduced/moved with the recom men<btion of the President. 
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[Shri B. R. Bhagat] 
customs, as reported by the Select 
Committee, be taken into conside­
ration". 
On the 19th June 1962, the House 

had adopted a motion referring the 
Customs Bill 1962 tci a Select Com­
mittee. The Select Committee has 
presented its report to the House. 
Having regard to the nature of the 
Bill, the Select Committee decided to 
invite through a press communique 
the views and comments of the public, 
and in response to this, 45 memoranda 
were received. The Committee gave 
an opportunity to 19 Chambers and 
Associations and one individual to 
give oral evidence before it. 
15.42 hrs. 

[MR. SPEAKER ;n the Chair] 

The Report of the Select Committee 
contains the reasons for the changes 
made by it, and I do not want to take 
the time of the House by repeating 
them. However, it is necessary to 
touch upon some of the more impor­
tant changes and also to comment on 
the important points mentioned in the 
minutes of dissent. I will first refer 
to the changes which concern the 
trade and will then refer to the 
changes made in anti-smuggling 
measures. 

Clause 13 of the Bill as introduced 
provided that if any goods are pilfer­
red while in the docks, the importer 
shall be liable to pay the duty levi­
able on such goods. This provision 
was introduced, as such pilferred goods 
do go into consumption and customs 
duty is legitimately due. A stronger 
reason, however, was to expedite 
clearance of goods from the docks, as 
pilferage is more common for goods 
which lie unattended to for some t ime. 
The witnesses appearing before the 
Committee, however, stressed that as 
the goods are not un der the control 
of the importers, it will not be equi­
table to charge customs duty from 

the importers, should the goods hap­
pen to be pilferred. The Select Com­
mittee have accepted this oontention 
and have amended the clause accord­
ingly. 

Clause 128 specifies the. appellate 
authorities. It was represented to the 
Committee that on the lines of the 
income-tax department, the officers 
hearing appeal, in customs cases should 
be different, at least at the level of 
Collectors, from the officers entrusted 
with the execution of the Customs 
Act. The suggestion found favour 
with the Committee and they have 
recommended that appeals against the 
orders of officers lower in rank than 
the Collector of Customs may be 
heard by an Appellate Collector cf 
Customs. 

Clause 131  provides that a pc-rson 
feeling aggrieved by an order of 
appeal may apply for revision to the 
Central Government. Sarvashri Bade. 
Karnath and Narendra Singh Mahida 
have stated in their minutes of d is­
sent that such applications should be 
heard by an independent tribunal, and 
not by the Central Government. They 
have referred to the recommendation 
of the Taxation Enquiry Commission. 
When the Commission made this re­commendation, the i�sue was very 
carefully considered by Government 
and it was decided not to accept it on 
account of a number of considera­
tions. As the Commission itself had 
pointed out, the Customs Department, 
if it were to function efficiently, must 
not be tied down by too scrupulous a 
regard for technicalities. Smuggling 
of gold, the import of banned or par­
tially banned articles, the under­
valuation of exports are maj or prob­
lems which the Customs Department 
has to contend with. They affect not 
onlv the revenues of the Government 
but also the foreign exche.ng0 re­
sources which a.re so vi talh· imno�­
tant. Pen'llties for these viohti ons 
have to be in keepin g with the ch a,1 r<­
ing trends. A number of incidental 
matters have to be taken into accmmt. 
A tribunal is apt to p'ace an undue 
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emphasis on technical aspects of pro­
cedure and is likely to make effective 
work by Customs difficult of accom­
plishment. By its very nature, it 
would be divorced from the trends in 
violation of law and would tend to 
be unduly academic. Numerous court 
decisions have shown how the experi­
ment of a judicial type of tribunal has 
worked in income-tax matters. On 
the other hand, an analysis of the 
decisions taken by the Central Board 
of Revenue in appeal and revision 
and by Government in revision shows 
that revenue has not entered into 
consideration at all in deciding these 
matters and all benefit of doubt has 
gone to the assessees. Furthermore, 
In most indirect revenue cases unlike 
in direct revenue cases, the questions 
have been of appreciation of facts 
�Rther than of interpretation of J aw.  
Moreover, on points of Jaw remedy 
by wny of writ and applications to 
courts is open and is being resorted 
to. 

Another point s tre3sed before the 
Committee was in regard to  the !i,ibi­
lity of the clearing agents who are 
entrusted by the importers and ex­
porters with the task of clearing the 
goods through Customs. Sub-clause 
(3)  of clause 147 describes the liabi­
lity of the clearing agents. This sub­
clause is on the same Jines as section 
4 of the Sea Customs Act, 1 878. But 
the clearing agents do not want to be 
held responsible for any short levy of 
duty except where such short Jevy is 
caused by any wilful act, negligence 
or default of the clearing agent. 
Sarvashri Bade and Mahida have in 
their minutes of dissent supported 
this stand. Some of the clearing 
age11tr. had agitated this matter before 
the Supreme Court recently where­
upon the Court decided that the exist­
ing provision did not offend against 
the Constitution. The Committee felt 
that the onlv re1i�' that could be 
given wRs thHt except where short 
levy has been due to the fault of the 
clearing agent. recovery from him 
should b0 made only ;f  i t  has not been 
foun<l practicab'e to make such reco­
very from the importer. I '  ; s perhaps 

too well known a fact to need reite­
ration from me that instan�es of 
clearing agents suggesting doubtful 
means to importers and exporters are 
not uncommon. 

The most important part of the Bill 
is the strengthening of the anti-smug­
gling provisions. Sarvashri Bade, 
Karnath and Mahida have in their 
minutes of dissent expressed appre­
hension that the power to search pre­
mises may be misused by some Cus­
toms officers. The reasons why it is 
necessary to take this power have 
been mentioned in detail in the N ates 
on clause 105. The objection of possi­
ble misuse could be advanced in res­
pect of any power that may be given 
to officers in order that they should 
be enabled lo discharge their duties 
effectively. Clause 136 of the Bill pro­
vides for prosecuting the officers who 
knowingly misuse their authority. 
Moreover, the proper remedy for un­
scrupulous or over-zealous officers js 
administrative control. Having ap-

• pointed our officers and subj ected 
them to the strictest discipline, it will 
be very inappropriate to show Jack of 
confidence in them at every step, Lit­
tle is gained and much is lost by crip­
pling them at every turn. Nothing 
can do greater disservice in killing 
their initiative. The problem that 
We face in smuggling is serious. We 
have to tackle it boldly. It cannot 
be tackled if we do not have a ma­
chinery with adequate powers to cope 
with it. I think it is desirable to 
appreciate that law-breakers know no 
rules and operate at a very great ad­
vantage. In matters like smuggling, 
they use the most modern means, and 
expense is no consideration to them 
They are not accountable to anyonE 
Thev employ watches and informants. 
They keep a vigilant eye on a!! move­
ments of officers. In carrying out 
searches, surpT"ise is  the most eo::;s,:-,ntial 
elemen t. Everv saf0gu arct mean� an 
additional opportunit:v to thr? smuggl€'r 
t ri nvade  th e l aw. As H ic: a �.!1 .r-erous to 
give too n1 :1ny po"rers. it is also da!l­
gerous to have too many safeguards. 
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They liamper good officers and provide 
.an excuse to others for not acting 

l will next refer to clause 107 . Sub­
-clause (c) of this clause empowered 
specially authorised Customs officers 
to require any pers0n to make a state­
ment in writing in connection with 
any enquiry into smuggling and to 
sign such statement.  It has been the 
experience of Customs officers that if 
statements are not t aken immediately 
after the contravention comes to light, 
the guilty persons are verv often able 
to concoct a story regarding the ori­
gin of smuggled goods and to cook up 
=idence . 

Shri Hari Vishnu Kamath ( Hoshan­
gabad) : On a point of order, Sir. I 
am rather unwilling to raise this 
point. but when a Minister is making 
an interesting speech on an important 
Bill. there must be a quorum at least 
in the House. This is official · business, 
and the Government cannot provide a 
quorum! 

Mr. Speaker : I am perplexed what 
the point of order is . 

Shri Bari Vishnu Kamath : Govern­
ment cannot provide a quorum for 
this important Bill . It is a good speech 
he is. making. 

Mr. Speaker: Let the bell be rung 
. . . . The hon. Minister may proceed 

now. 
Shri B. R. Bhagat: While appreciat­

ing this, the Committee felt that on 
the whole there is little advantage in 
compelling persons to sign their state­
ments. Statements can be recorded 
and used in the normal way under the 
Evidence Act. The Committee have, 
therefore, recommended the deletion 
of this sub-clause. 

Another clause that called for some 
consideration was clause 118 ,  which is 
the same as the provision in section 
168 of the Sea Customs Act, but it 
was represented to the �mmittee that 
hardship would be caused where a 

broker or agent may keep in one pack­
age the smuggled goods of one client 
and the non-smuggled goods of an­
other client or where some of the 
goods kept in a package by a trader 
may be smuggled goods without his 
being aware of their smuggled charac­
ter. These complications arise only 
where the provisions of this clause ar" 
applied to seizures m3de in i.he town 
from brokers and traders who may 
have received goods from differer,t 
sources. Essentially , the intent;on 
was to cover only such goods as m�y 
be imported along with smuggled 
goods in the same package, The Com­
mittee have, therefore, amended the 
clause to re�trict its scope to such ac ­
companying goods only. Sarvashri 
R. V. Bade and N. S.  Mahida have 
appended a minute of dissent to avoid 
hardship in the type of cases that I 
have just now referred to .  I think 
the amendment made by the Commit­
tee takes care of such case.a,. 

It was represented to !he Committee 
that the proviso to sub-cl ause (2) of 
clause 1 20,  as drafted originally, would 
cause hardship to certain innocent. 
owners also. The proviso has been 
redrafted to make the intention c'.lear. 

Clause 123 which corresponds to 
section 178A Of the Sea Customs Act 
has been commented upon in the mi­
nutes of dissent. It has been said that 
if . the source from which the goods 
have been obtained is proved, the 
burden of prOOf should be deemed to 
have been discharged. It is not possi­
ble to accept this suggestion because 
then it will not be possible to confis­
cate any smuggled goods once they 
have been passed on from the smug­
gler to any other person. as such 
other person would then be able to 
show that he had purchased the goods 
from the stnul!'gler. Shri H. V. 
Karnath in his minute of dissent has 
suggested that �ome explanation 
should be added stating when fh c bur­
d"TI. shall be dPemed to hRve been dis­
charged . Re has not sugg?sted an; 
particular exPlanation . 
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Shri Bari Vishnu Kamath: will 
do that now, in my amendment. 

Shri B. R. Bhagat: In fact, the 
whole difficulty is that it is not prac­
ticab l e  to Jay down any hard an d 
fast rules as to when the burde:1 
should be deemed to have been dis­
charg c'd. There are a number of 
court decisions on the point. It mus'. 
<lepcnd upon the merits of each case 
I may add for the information of the 
hon. M.·. mbers that some of the bullion 
merch:mts had recently urged befor� 
the Supreme Court that section 178A 
of th,, Sea Customs Act 1s ultra vires 
of the Con �titution , as it imposed un­
rRasonB hie restrictions, but the Sup­
reme Court decided that, considering 
the m o �n'tudp of the evil Of gold 
smuggl ing .  th� rest"!"� ction imposed 
\\' O s ;n its judgment · - -, q • : :,bJ P. 

I no ·,•: come to clause 1 35 which 
provides  for the prosecution Of smug­
glers an d the ir  accomplices. The 
maxi mul!l punishment provided in the 
clau.sC' as originaJ!y draf!Ed was im­
priscnm<·nt for two years. The Com­
mittee felt that in order to stop or­
ganized smuggling, deterrrnt punish ­
ments are called for. The Committee 
wer.- of the view that il'I the case o� 
gold, diamonds, watches and such 
other goods as may be notified by the 
Central Government, if the market - ­
price of the smuggled goods exceeds 
ruJ)fes one lakh, the max'mum im · 
prisonment should extend to five 
vears and it should fur.her be pro 
�ided that in the absence of special 
and adequate reasons to the contrary, 
the accused shall be se., 1enced to a 
minimum imprisonment of six months. 
I may add that as a result of this 
enhancement of max!murr. punishment , 
such offences will .become non-bailable 
which would give discretion to the 
ma!'istrates to grant bail or not, de-­
pending upon the merits of each case. 

These are some of the salient fea­
tures of the Bill as it has em�rged 
:t:-om the Select Committee. With 
these words, I move. 

Mr. Speaker: Motion moved: 

''That the Bill to consolidate 
and amend the law relating to 
customs, as reported by the Select 
Committee, be taken into con­
sideration ." 

Shri Warior. 

Shri Bari Vishnu Kamalh : Before 
you proceed to call the hon. Member, 
I would like to refer to the time al­
l otted which is 5 hours, and I would 
request you, if you find that the 
House is wil ling and so disposed, to 
increase it to 6 hours. The extra one 
hour is always at your discretion. 

You may also allocate the time bet­
ween the general discussion and clause 
by clause consideration. I suggest it 
may be equally divided, 3 and 3 hours . 

Mr. Speaker: We cannot presume 
that the House would just increase the 
time at this stage. This is no stage. 
We decided we would spend five hours. 
Let us proceed. If at the end it is  
not adequate, that would be the occa­
sion. 

He wanted three hours for the gene­
ral discussion and three hours for the 
clauses. I am making it three hours 
for the general discussion and two 
hours for the clauses. I take it we 
are agreed on it and that w� will _co�­
clude the general discusmon within 
three hours. 

·Shri Warior (Trichur) : I welcome 
this Bill because as has been said 
even at the time ' of the Bill going te 
the Select Committee, the existing law 
is 80 years old. It is only proper and 
opportune that the old Act goes and 
the new one comes in, because we 
have got the experience of the last 80 
years in working that Act, and these 
years have also witnessed very many 
historical changes, and changes in the 
pattern of trade, legal as well as ille­
ga 1. Hence this experience should 
1rnidn  us in the formulation of new 
c ! aus<"s if nPCessary. 1tnd  the new Bill .  
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Mr. Speaker: Legal and otherwise 

he might say, not illegal. 
Shri Warior: I accept that formu­

lation, legal and otherwise. 

It is quite clear from the Bill itself 
and from the introduction speech of 
the Minister last time as well as now, 
that it is not only legal trade that is 
going on. In fact, the most important 
section of the Bil] is for stopping or 
curbing smuggling. Smuggling is, I 
thought, an illegal act, or rather, in 
fashionable language, illegal trade. 

Mr. Speaker: Yes, certainly I would 
agree there. 

Shri Warior: At the same time, this 
customs business should not be a 

· harassment to ]aw-abiding and ordi­
nary business men and traders as 
wel r as passengers going abroad and 
coming in. We have known many 
cases in which people, especially tour­
ists, have complained to the Govern­
ment and in the press that they were 
harassed too much while coming to 
India for every small thing, question­
ing them, opening their boxes and do­
ing so much of harassment. That is 
well known and I do not want to ex­
pand that. We have experienced not 
so much of harassment in other coun­
tries and when people make state­
ments of the things they have, it is 
taken more or less for granted and 
they are let off. Certain persons who 
could not produce any credential at 
all or whose credentials are suspect 
are put to some harassment. It is 
necessary to examine them thorough­
ly. This Act has gone much forward 
and bas much progressed from the late 
Act in giving so many facilities and 
concessions al�o and introduclng so 
manv simpl ifications in procedure for 
the tra rlers and travellers. That  is all 
good .  Fadities must be given more 
an d more to  internal and external 
trad" al so psnccially in view of the 
pre•Pnt con dition of our foreign ex­
change. 

16 hrs. 
In British times people were not 

wishing to enter into foreign trade 
simply because so many forms had to­
be filled and the office should have 
so many experts to do this as even a 
simple mistake somewhere was enough 
to invite clarifications and querries 
lasting for months and months 
and the entire business would 
get stuck up. Internally also we 
have come across many in­
stances such as, taking loans from co­
operative societies, etc. where many 
returns and forms have to be filled 
up but finally the result may not be 
very satisfactory. I mince my words 
and say not satisfactory.  It was a 
negative attitude in the old British 
days and it had to be eliminated. They 
suspected every Indian and naturally 
so. They suspected that all the per­
sons except themselvt",s were smug­
glers, cut throats, nir,cgards and what 
not. Now things have changed. If 
Mr. Karnath were a customs officer, 
he cannot suspect me much more than 
he suspects himself because I am of 
the same colour, at least of the same 
skin. Even though all sorts of illegal 
things go on nobody can suspect the 
other much more than even the Bri­
tisher had suspected the Indians in 
former times. Hence all these things 
must be simplified. It is right that 
concessions are given even on the rates 
of imported goods for re-export. That 
is a welcome provision. Goods are im­
ported and kept in the warehouse and 
are re-exported. Naturallv we get 
some foreign exchange out of that. 

There is another section in this 
trade-the practice of under invoicing. 
That has come to light even from the 
Tyagi enquiry committee. In that 
report something has been mention­
ed. I am not going into the details. 
If the actual worth is Rs. 2 crores. the 
invoice and the ship documents show 
onl :r half of that and the other half i s  
credited in the name o f  somebody, 
leading to foreign balances and all 
sorts of manipulations and specula­
tions and smuggling. It. is a two-way 
traffic. With all its enforcement direc-
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torate and so on, Government is un­
able to curb this tendency which is 
growing day by day. Every day more 
and more cases are coming to light 
and it has become practically impossi­
ble to distinguish who is a respectable 
trader and who is not. Trade is after 
aI1 to make profit and if Government 
is impotent enough to find out the 
persons indulging in this, naturally 
they take advantage of it and pile up 
huge profits. So, these under-invoiced 
goods must be properly valued and 
proper duties must be levied on them. 
I searched in vain for some provision 
in this Bill for doing so. 

Shri Harl Vishnu Karnath: I hope 
the hon. Minister is l istening, Sir. It 
:s not proper to be speaking to some­
body while the hon _ Member is mak­
in g his points. 

Shri Warior : He mav be listening to 
me w ith one ear and · listening to the 
Min ister of Parliamentary Affairs with 
another ear. 

Mr. Speaker: He listens to Shri 
Warior with one ear but he will listen 
Mr. Karnath with both the ears. 

Shri Warior: In implementing this 
Act, we may experience certain needs 
for certain amendments and then this 
Act can be made complete. 

I do not have a soft corner for 
those people who are smuggling goods. 
In recent times the best business is 
gold business. 

I\1r. Speaker : That might have been 
::o always. 

Shri Warior : No. Sir. that is what I 
'"m tel l ing you . .  , ,  . . ( Interruptions.) 
Th0v add some other alloy to gold 
, nd  · that gold business might be all 
right but that does not fetch as much 
profit . In the long run H has collaps­
ed . . . ( An Hon. Member: Not in 
Punjab) I do not single out any pro­
vince. The entire West coast line is 
full of these people, smugglers. from 
so many other parts including Kerala. 
1\Iy town is not a big town. There, 

We had only three or four gold mer­
chants and the other merchants were 
traders in cloth, provisions, etc. Now­
adays, clothes, stationery and other 
sundries have gone. Now, it is flood­
ed with gold merchants and I am told 
that one of the biggest gold merchants 
of India is going to have a house there. 
It is a small t Jwn of 75,000 people. 

Shri Harl Vishnu Kamath: Which 
town? 

Shrl Warior: I will not mention the 
name of my town. He can know it 
from the directory. But that is 'lot 
the point. The point is, all of a sud­
den, you find new merchant princes 
building huge skyscrapers which peep 
in to the horizon even in small places 
in the poorest of the States, namely, 
Kerala. 

Mr. Speaker: Why should the hon. 
Member choose his town for this thing? 

Shrl Warior: Because it is a central­
ised place, a town from where one 
can operate in the east up to Coimba­
tore and Erode in Madras State, in the 
west up to Cannanore, Mangalore and 
Udipi and in the south up to Cape Comorin. 

Shri Hari Vishnu Kamath: Point of 
vantage. 

Shri Warior: Strategic place. This 
is about the gold business. How is 
this gold coming? Recently we had 
a press report that gold was taken 
out from the sea-bed near Bombay 
or Varsova or some port. There are 
even markings made in the sea which 
the customs people may not know. 
There are markings showing such and 
such a degree, so many feet, so many 
metres, and so on. They have pegs 
and in all those peg points, these gold 
bars are deposited by what they cal l 
sailing vessels or kotiya. Only those 
people who transact this business know 
that. Then these people go there and 
take out the gold from a particularly 
specified peg in the sea bottom. After 
all, the person may have been a pan­
shop businessman or a small hotel or 
restaurant man, but all of a sud.den, 
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you can see that his skyscraper goes 
into the horizon. And the people are 
amazed how wealthy he is; how 
Shukra or Kubera who is the Lord 
of Wealth, has, all of a sudden, show­
ered his blessings on that man, at 
night, because, during day-time we do 
not know whether Kubera is com­
ing there. Nobody is there to inter­
fere with. The Government is keep­
ing mum. They see it in front of 
them. How does this chap get so much 
of money? The customs people go 
there; the income-tax people go there; 
the police people go there. For what? 
To bow down their heads and not to 
unearth the place from where that 
chap has got the gold. 

You will see that all these penal 
clauses will be evaded. The only 
clause in which they have some ap­
prehension, I am told, is the clause 
under which they could be put in 
prison, because they cannot afford to 
be in like that ! A gold smuggl er, 
when he was sent to prison for six 
m::mt'hs .  told the magistrate :  "Impose 
a fine of even a lakh of rupees. I do 
not mind it. But do not send me to 
prison."  One da,y in prison means so 
much for him. It is a loss of more 
than Rs. 1 lakh . That is the position 
in India. I d o not know for what 
earthly business they are doing all 
this. P..nd this has become a veritable 
attraction for even the l aw-abiding 
citizens with some common in telli­
gence to go in for this business and 
amass wealth. That is the tragedy of 
the whole thing. Ordinarily. the law­
abiding, very nice citizens, would not 
have any inclination for any sort of 
these vices. But they are also attract­
ed. 

For instance, I am an ordinary citi­
zen. I am working for the public in 
the political fl.eld. When I see a chap 
who was nothing the other day, but 
who, all of a sudden, has a Plymouth 
car and goes about with all pomp and 
glory and has influence throughout, 
from the district collector or the Min-

ister down to the last man in the 
hierarchy, naturally, I am also attract­
ed. I am also inclined to do some­
thing in that business, and feel why 
I also should not have a pie in the 
whole thing. Why should I be denied? 
Why should I have a self-denial for 
that? What is the object? What is 
the aim? Any decent man will a lso 
be attracted, and decent men are at­
tracted to it. These places have be­
come the worst cess-pools in our cities 
and the contamination is spreading to 
the countryside. You do not know 
what sort of crimes they have perpe­
trated and what sort of unimaginable  
things they are doing with that i l l ­
gotten money. I do not know how 
many of these people are now patrio­
tically coming forward to fill the cof­
fers of the defence fund. They mav 
be willing to contribute Rs. I lakh, 
Rs 2 1 akhs or even Rs .  I crore ; the 
only thing they want is they should 
be left alone, because in a day.  month 
or year they wil J  make up the whok 
amount. I am reminded of an expc­
rienee in 1 920- 2 1 .  When Mah atma 
Gandhi came to all  the vil l a ges ta  
collect gold bangles. we wer<' i n  th<' 
initial stage of the nationa l i s t  movP­
ment an d some small girls also gave 
their bangles and their rings.  because 
n thers  r1 i ci  l i k e  that. But  at ni ght. 
thev began to c,-y for another set of 
bang' es. oecause . thev did not know 
that they had been taken away. This  
is just l ike that .  We can not a l low 
these things to continue. 

What about other smuggling methods 
that are adopted? I do n ot, think thP 
law as envisaged in these provis ion s  
will be able to tighten up the rin � a s  
long as our economv is control led .  
Either we have a fre� trade movemen t 
by opening out all ports for free trade 
without any embargo or, if we want 
to have a controlled economy, sure]�, 
this belt must be tightened and there 
should be no loophole, no lacuna.  to 
allow these people to escape from the 
clutches of the law. 

It is goad that some improvements 
have been made. But I would suggest" 
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that whether it is Rs. 1,000 or Rs. l 
lakh or Rs. 1 crore, the punishment 
must be very severe. There should 
not be just 'deterrent punishment' in 
the ordinary sense of the term. I do 
not !mow what is meant by deterrent 
punishment. I had some deterrent 
punishment, but that has not deterred 
me. When I was a young boy in the 
Congress movement, 10 or 15 police­
men gave a massage with granite 
stones on my back. That was a deter­
rent punishment and I could not drink 
water for days. Even that will not 
deter these people who are up to do 
any mischief and who will resort to 
any illegal method if they can get this 
illegal gain. 

I should say something about the 
cases of smuggling watches . As a 
political worker-as a Congressman, a 
socialist and a communist-I have ex­
perience for the last 30 years. Our 
C'ases �re decided within one hour's 
time. We are produced in the court 
and sent to jail. But there are cer­
tain cases of smuggling watches going 
on as if it is a c inema. Just as some 
boys are going to the Pinema daily, the 
onlv item in which some voungstcr� 
are· interest ed in the newspapers i s  the 
report about some smuggling cases or 
a particular smuggling case because 
i t has much of comC'dv and much of 
i n t erest .  Why should ·we lose money 
l ike that? When we arc talking of 
economy in paper, stationery and other 
expenses. w·hy should v:e not 0cono­
mise the legaJ procedure there? Put 
them in the d ock and sen d  them to 
the j a i l .  That is  the end of it . But 
there the law comes i n  with all i ts 
paraphernali a .  

Mr, Speaker: Can  we use the ser­
vices of Members of Parliament to 
take up this job during the recess? 

Shri Warior: We can. If we have 
the will we can do it. Even tbe ex-­
isting police can do that. They have 
done it. I speak from my own expe­
rience. I was roused at four o'clock 
in the morning from my home and by 
four o'clock in the evening I was sent 

to the Central Jail. How was it pos­
sible? 

Mr. Speaker: At least he can check 
them. 

Shri Warior: It is only policemen 
who have done that to me. They can 
do that to the smugglers also. If there 
is a will it can be done. This is not 
a thing to be lightly looked upon. Thisc 
has become the most contagious disease 
in our economy today. Unless these· 
people know that they wi!l not bo per­
mitted to operate for long terms they 
will not stop it. I do not know, they 
may even do that from the jail. 

So much about smuggling. I do not 
want to talk about watches, diamonds, 
jewels and other things. So many 
things are coming into India. But I 
want to say one thing. There is the 
plea of private property. Supposing 
I am bringing a watch or two or even 
a dozen watches for my personal use, 
I will say that they are for my per­
sona1 use. What is the cost of a 
watch? It is just half of what we have 
to pay for the same watch in our 
Indian market because of the con­
trolled economy, the duty charged and 
all that. 

Shri Yashpal Singh ( Kairana ) : The 
difference is on!)' Rs. 10 .  

Shri Warior : Who says so?  A 
watch which costs outside about 
Rs. 200 costs here about Rs. 600. Suppos­
ing I bring one from Penani,:, Singa­
pore, Iran or Baherin-MoscO"I is not 
very good for watches-as soon �s my 
frienc'I l ooks Rt it he will ask from 
where I got it. When I tell him that 
I got it from Penang, he will ask how 
I got it. Naturally I will tell him that 
I got it for mv personal use. What 
will be his attitude? He will atonce 
think, why he should not also get a 
watclr like that. Anybody will think 
J ike that. When they see a clean, new 
watch which is not available so readily 
at a reasonable price in the Indian 
market, at least all the youngsters­
all. the Adwanis and Gidwanis-wi!J be 
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attracted. They will begin to search 
the method or the modus operandi of 
getting it. They will start with one 
watch. But they will not rest with 
one watch, they will actually start a 
business--they will bring two, three, 
then 100, then 1000 watches and so on. 
·3000 watches have arrived in Delhi 
once. How? These are just like epi­
demics in economy. It will not rest 
at the place it star.ts. We cannot con­
tain it. Unless it is nipped in the bud 
it will spread. 

Mr. Speaker: The hon. Member has 
already taken 23 minutes. He should 
try to conclude now. 

Shri Warior: I will remind you, Sir. 
with all humility, that when this Bill 
was introduced actually there was no 
one to speak. It is only now that 
some people may take s�me interest. 
I am only provoking their interest. 

Mr. Speaker: He should not pro­
voke that interest so much that I might 
be put into difficulty. 

Shri Warior: I will only give my 
opinion about two or three clauses 
and then conclude. About clause 105. 
which is replacing section 172 of the 
existing Act, there is some controversy. 
Going through the notes of dissent I 
find that that there are certain things 
in which we do not find agreement. 
Formerly it was the custom or prac­
tice for the searching officers to get a 
warrant from the magistrate. That 
procedure is eliminated by the pre­
sent enactment. An officer of the cus­
toms department is given the power t,1 
search without a warrant. Of course. 
even now that right exists in some 
other departments, but that by itself 
will not be a justification for this sort 
of procedure. According to the Police 
Manual, even the police can search any 
premises wi thout any warrant. But, 
then, there is a provision in the Cri­
minal Procedure Code, I am told, that 
after the search at least. the police 
should inform the magistrate that a 
�arch has been made. Why is it so 
provided? It is patently clear. When 

an officer is searching the premises of 
a private citizen, the question of the 
individual right and proper justice 
come into play. Suppose nothing in­
criminating is found. On the contrary, 
there are instances of implanting 
things. What is the protection for 
the private citizen against that? Sup­
pose some contraband is implanted in 
· the house. This provision is specially 
made to facilitate night searches; not 
day searches alone. In the day time 
it is quite possible to approach any 
magistrate to get a warant. In the 
night it may not be possible because 
the magistrate may not be at the sta­
tion and the search may be imminently  
necessary, an immediate urgent neces­
sity. Then, what should be the 
remedy? Of course, the house must 
be searched. But what is th e protec­
tion for the individual if nothing i!l -

• criminating is found? There may bE> 
rivalry, jealousy or some sort of mis­
understanding between the individual 
and the officer concerned. So, in the 
larger interests of the public, there 
must be a provision that the search­
ing officer must inform the magistrate 
in writing after the search is over that 
a search has been made. That is not 
provided, though it  should have been 
done. But it is late in the day to sug­
gest any amendments for that. 

Then there is the question of onus of 
proof. According to the present pro­
vision, anybody could be made to 
prove it. Suppose a person has eot a 
smuggled diamond. If he can supply 
the address and the t it le· of the person 
from whom he has bought it, that must 
be the end of the matter, so far as he 
is concerned and the police or autho­
rities must go to that address for find­
ing out the source of the diamond . 
There are so many people in the coun ­
try who are attracted by so many 
things, who become victims. Suppose 
in the port of Calcutta or Bombay I 
am offered a good watch. I will not 
take it if it is offered by a stranger. 
But suppose it is of1' .,red to me by a 
person who is known to me, whose 
address is known to me, and he tells 
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me "this is a genuinely-obtained 
watch, not a smuggled watch, a watch 
on which duty has been paid" and I 
take it and I am interroga led, ii I 
give the address of the person from 
whom I obtained it, I must be let off. 
as my bona fides are clear. The police 
can go to that address and by enq uir--· 
ies find out whether that is a smugg!ed 
ws'.ch or not .  If it i s  a smuggled 
watch, let them by a] ] ·means take 
action against the person who has 
supplied it to me. So, I think the 
onus of proof must remain with the 
other side, or at least with the person 
from whom it was obtained. The 
owner alone should not be pcnal i s2d 
for that matter. If actually there i s  
the other story also that I �ight hide, 
then there is no lettin_g off. Then I 
will be caught and I will be having 
the punishment as provide .:\ for by this 
Bill. 

Then there is a provision for an ap­
pel late 'tribunal. I can unders land the 
two gentlemen there. One is a reti red 
or a serving High Court Judge and 
the other is an official of the Min i stry 
or of the Customs. Then another one 
is a representative of the trade and 
industry. The interests of the trade 
and industry can be safeguarded by 
some eminent lawyers who appear be­
fore the Tribunal. Why should the 
fifth column be employed inside? I 
do not want to make any insinuation, 
but actuallv whose interest is he safe­
guarding? 

Sh'!'i Barish Crurndra Mathur (Ja­
lore) : ls it a direct a�cusat; on ; it Is 
not an insinuation. 

Shri Bade (Khargone ) :  Is it pos­
sible to say that there is no honest 
trader in the country at all? 

Shri Warior: Who said that? Why 
should Shri Bade impute such a thing 
to me? When he get& a chance he 
can very we1I say that there are trad­
ers who are dishonest and those dis­honest men may also come as repre­
sentatives on the Board or Tribunal. 

2 159 (Ai )  LS---8 

Mr. Speaker: Shri Bade can also 
advance the argument that to eaten 
a thief set a thief. 

Shri Warior: So, I think, instead 
of hav\ng that gentleman of the trade 
and industry on the Board, the best 
man will be somebody from the Min­
istry of Commerce who may be plac­
ed on that Tribunal because he knows 
Which are the things that are coming, 
which ai:e the things that are going 
and what is the position of the trade. 
There are so many things in the trade, 
but I will not go into that because 
my time is up; otherwise, I would have 
said all that. 

Some years back the Government 
calculated that through a licence to 
import parts of certain machinery they 
will be having, say, Rs. 1 lakh worth, 
but actually it went upto Rs.  3 Jakh 
with the same amount sanctioned. The 
Commerce Ministry was baffled. They · 
could not know how these things were 
coming and wherefrom thev were 
coming. So. the Commerce Ministry 
must have a man on the tribunal fo!' 
taking more interest in what is going 
On in the underworld and who the 
persons really are. to be brought to 
the fore. Of course, we can make 
these changes after working for some 
time and getting some experience. 

I support the Bill .  
Shri Narendra Singh Mahida 

(Anand) :  Mr. Speaker, Sir, I welcome 
this measure for improving upon and 
co-oroinating the Customs Act. I was 
one of the members a! the Select Com­mittee and I have given my minute of 
dissent. I am thankful for the arran-
1ements which the Ministry made for 
us to visit the · various places at Cal­
cutta. Customs Officers were very co­
operative at Calcutta. 

We have also generally agreed on 
many of the clauses. Many of our 
amendments have also been taken note 
of and I am glad that particularly 
lpreciaus stones' have been removed 
from the various clauses and concen­
tration has been made only on dia-
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monds, gold and watches, eliminating 
precious stones which had no chances .of smuggling. They are only imported 
in raw form for exportation. So, I wel­
come that ·because it cocerns some ot 
my parts of the country where preci­
ous stones dealers are concerned. 

In our ·anxiety to curb smuggling in 
lndia we should be careful to see that 
innocent people are not harassed. 
There has .been quite an upheaval in 
the merchants dealing in diamonds 
and gold on this Bill. The witnesses 
have said that thase who are smugg­
iers you can hang them but an inno­
cent tradesman should not be made to 
suffer. My plea has been that 
in having these rules or 
laws, we should see that inno­
cent Tradesmen are safeguarded and 
they are not made ta suffer. I have 
many cases which I have brought to 
the notice of the Ministry and to our 
Chairman of the Select Committee that 
s�metimes wrong persons have been 
taken into custody and kept in j ail 
even for a night, people who had 
nothing to do with sumggling were 
harassed. Of course. the Finance Mi­
nister had assured that he would look 
into the matter and ,see that such in­
cidents do not happen. But, these inci­
dents have been happening. That is the 
reason why we took up some of the 
clauses for correction so that honoura­
ble and innocent traders who have 
nothing to do with smuggling are not 
troubled. Mr. Karnath and a few of us 
assured the Finance Minister that we 
did not speak on behalf of the smug­
glers at all. We desired that stringent 
measures should be taken against 
smugglers. We had even suggested 
enhancement Of punishment which had 
been proposed originally, The sentence 
of 2 years, we said shauld be five years 
and alsQ fines should be increased. 
That suggestion has been taken note of 
and the Government have made suita­
ble changes in the clause. There are 
some suggestions which I have to make 
to the Finance Minister for re-consi­
deration, particularly about the bur­
den of proof. 

That refers to clause 123. I am dis­
satisfied with the present clause. That 
the burden of proof should be on the 
trader himself is improper. If there is 
one smuggled diamond in a package, 
how are we to verify it, that particu­
lar -diamond is smuggled and the rest 
is not? L"l the present clause, 1 1 8  it is 
mentioned that the whole package is 
to be confiscated without defining the 
smuggled diamond. That is not a pro­
per method. It is anomalous. Burden 
of proof is very difficult in the case of 
a diamond. Diamonds are owned in 
this country f ,r hundreds and thou­
sands of years .  It L; a very ancient 
trade. I cannot support the move of 
the Government to confiscate the whe>le 
of the goods. Even for example. a 
piece of gold. You can catch them. 
Supposing an innocent person buys a 
piece of gold. That gold is being taken 
away from him and he is asked to ex­
plain where he got this gold from. My 
suggestion is, the moment he says 
that he bought from such and such a 
person and gives the bill, he sh�uld 
be discharged and his goods should · be 
given to him. That particular part may 
be cut out from the piece af gold or 
whatever j ewels there are. He should 
not be made to suffer. This onus is a 
verv dangerous thing where anyb�dy 
can be caught, any Member of Parlia­
ment even. Or, for general purposes, 
any public person may be caught and 
he may be asked to explain where he 
bought this watch or diamond or piece 
of gold . It is very difficult to say. For 
watches you can say . For gold and 
diamond. it is very difficult to say. My 
plea is that the onus of proof in clause 
123 should be reconsidered very seri­
ously. Innocent people should not be 
made to suffer or look like accused. 
The Government and its executive al­
ways want a Jot of power. We are 
prepared to give power in cases of 
emergency but not in - the case of nor­
mal civil life where the executive 
wants to be all powerful. Smumling 
will go on. That has been going on for 
thousands of years everywhere. We 
can minimize it. I personally say from 
my experience, in the runnin,g c,f an 
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air service, that India is a paradise for 
smugglers whatever measures you 
take. We have a very huge coast line. 
In the western region,-particularly in 
the State of Gujarat I can say-there 
is not even one steam launch to catch 
the smugglers on the high seas. D.) we 
think smuggling is done inside the 
country? Smuggling is done on the 
sea coasts and on our borders. There 
are also international lines on which 
we have no control Suppos­
ing a steamer or a cargo ship 
or a small ship coming from foreign 
lands stops away from our territorial 
waters, that is, at a distance Of more 
than ten or twelve miles, and a coun­
try craft goes there, ·· it can bring va­
riou-s goods from that ship. How are 
we going to ct.eek those international 
high-sea border lines? It is not a ques­
tion of only gold and diamonds but 
vari 1us otheP goods. 

Now, these winter months are com­
ing, and I am sure Bombay will be 
dumped with foreign liquors. Where 
do these foreign liquors come from? 
It is not from the Embassies alone, but 
these are being regularly brought into 
thi.; country fr3m various sources. So, 
the correct way to check smuggling is 
to have more sea-going launches, and 
more stringent measures to sa•feguard 
our sea-coasts and air-ports. 

Sometime back we heard jn Delhi 
even that certain ammunitions were 
being brought in by aeroplanes. It is 
not necessary that an aeroplane should 
land only at the air-ports. We have 
very flat land, we have deserts in 
Raj asthan and other places, where a 
small plane coming from Pakistan or 
from other areas can land without any 
necessity of informing any of our in­
ternational air-ports. They can j ust 
safely land, dump goods and go away. 
Goods like diamonds-gold-watches­
etc. can ,be brought in very easily in 
this manner. 

I am amazed that gold smuggling 
has been going on for such a long time, 
and a fabulous amount of gold has 
been caught. Lately, in Bombay alone, 
about Rs. 35 lakhs worth of gold bu 
been caught. We have no sympathy 

with the smugglers. Probably, now 
the Finance Ministry may e�ect that 
gold smuggling may not go on for 
long, because there is every possibility 
that the prices of gold will come down, 
and a lot of gold is also being given 
to the National defence Fund. There 
are .some possibilities which I would 
request the Finance Minister to en­
quire into. Now, there are so many In­
dians living in 'foreign countries, and 
they want to come ·back. Suppose 
they bring gold or diamonds, and they 
declare them at the air-ports or the 
sea-ports, will those goods be confis­
cated even if they have 'been truthful1y 
declared? Or will they be allowed to 
bring in those goods and invest them 
in the National Defence Fund or the 
gold bonds? That is a question which 
I wish to put to the hon. Finance Mi­
nister, because there have been some 
enquiries in this regard, particularly, 
from South Africa where there are a 
lot of Indians who are desiring to come 
back. 

As far as smuggling is c)ncerned, 
we were surprised to see in Calcutta 
how this gold is being brought in and 
how diamond is being brought in. They 
were brought even in the image of 
Laughing Buddha. We saw at the Cal­
cutta Customs Office the various means 
by which people have been bringing 
In those prohibited goods. 

It is also very surprising that res­
pectable people also have been doing 
these things. Very stringent measures 
are the only deterrents whereby we 
can prevent these things. But I would 
personally say that our international 
information agencies should b<e ex­
plored more, because most of the 
goods are being brought by foreigners 
and also by our people who are going 
to foreign countries. Sometimes, I have 
heard also that big people involved in 
smuggling are -being let loose easily. 

Shrl Sona vane (Pandharpur) : By 
whom? 

Shri 'Narendra Singh Mahida: I 
would not name them in the House. I 
know of some cases. 
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Mr. Speaker: 
nance Minister 
thing? 

He can hold the Fi­
responsible for every-

Shri Narandra Singh Mahida: I do 
not say that the Finance Minister is 
responsible. 

Mr. Speaker: Ultimately, he is res­
ponsible here in the House. Therefore, 
the hon Member can say that . . . . . . .  . 

Shri B. R. Bhagat: I think some hon. 
Member asked the question 'By 
whom? ' and he is only replying to it. 

Shri Sonavane: I asked 'let loose by 
whom?' I wanted to know whether my 
hon. friend was 1·tferring to the cus­
toms officials or to somebody else. 

Shri B. R. Bh�at: Or to the court. 

Shri Narendra Singh Mahida: We 
know many things which we cannot 
say here. because it is not proper, and 
it i s  no use naming persons who are 
not here in the House. All the foreign 
going persons practically know these 
methods CY! how to bring in money in to 
this country. So, it is not very difficult 
to say that. But, normally, the people 
involved are of a high status. My pur­
pose in saying this is that · normally 
the peop:e involved in smuggling are 
people of high status. and so, this is 
not a question relating to the com­
mon or ordinary traders. So, experts 
are required for this pupose. T;,is is 
the business of experts. I shall not 
say much more about them. My pur­
pose is only to stress that innocent 
people should not be harassed. 

Even when wit · :s<c , �pp2areil be­
fore us in the Se! . ct Cnmm:ttee, they 
were all saying v. , , ;, 0ne voice that 
they supported th ·: Government in 
whatever measure · G oy :•:-mcnt wanted 
to take, but as fa·· t'1e ordinary 
traders are concerc, ·•d .  they should not 
be made to suffer in their routine bus '  
ness. My plea is  that the Finance ;,li­
nistry should reconsider clause 123 and 
see that the burden of proof is not 
placed on the traders. I appeal to the 
House to see that this change is 

brought about in the Bill and the pre­
sent provision is not allowed to be 
pa'3sed in the manner presented to the 

.House. 

Then there is a sugggestion regard­
ing clause 1 3 1 . The Badhwar Com­
mittee has also made a recommenda­
tion about it refen-ing to the Taxation 
Enquiry Commission's view about this. 
My suggestion i'3 that the Central Gov_ 
ernment should constitute a Tribunal 
which should consist of at least one 
Judicial Member who sh<)Uld be a 
serving or retired High Court Judge 
and one member who has had expe­
rience of customs admini·stration and 
one representative of the association 
of the import and export trade. These 
cases should be tried by such a tribu­
nal. The:,· cannot be dealt with by 
cu,toms officials themselves No such 
power should be given to one particu­
lar department Smuggling should be 
stopped. But this tribunal should be 
there : no one-sided measures should 
be taken. 

Then there is clause 1 05 un'1er which 
a customs officer can search any pre­
mjses as he lik,,s. These arc very wide 
powers. We must restrict these 
powers. Without obtaining search war­
rant from a Magistrate, no house D'f a 
person should be searched This is 
very necessary ; otherwise, it infringes 
our place at home and our human 
rights I appeal to the House ;  clause 
105 should be considered in detail and 
no such power should be given to cus­
toms officials. They say that smug­
glers will not be caught without this 
power. Let them not !be 
caught. I am not afraid of it. How 
many smugglers are there? But no 
innocent man should be taken into cus­
tody without any wararnt :  his house 
should not be searched in any manner 
they like as is provided here. These 
powers are bound to be abused. I have 
pleaded in the Select Committee that 
these powers shauld not be given to 
customs -officials, that before examin­
ing a person or arresting him or sear­
ching his house, a warrant must bf! 
obtained from the Magistrate. I again 
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plead through you to the Finance 
Ministry to look into clause 1 05 and 
see that no premesis are searched 
without a warrant. This is our ele­
mentary citizens' right .  In a demo­
cracy, we should not function in such 
a manner. In order to check smug­
gling, and smugglers, we should not 
be penalised unnecessarily. Cases 
have happened. It is not that I am 
just saying this. Our Chairman had 
met a deputation also in Calcutta 
where he was informed that r,ersons 
were searched without any reason. No­
thlng was found on them. If some­
thing was found and they were taken 
, ,., to custody, that would have been all 
right. But that was not so. There was 
a case of a very reputable firm of 
1 00 years' standing whose premesis 
, ·  •r·c, searched and nothlng was found. 

Mter all, honest traders have their 
long established reputation. Suppose a 
man is taken into custody on a Satur­
day ; he has to remain there in j ail 
till Monday, even though there is a 
provision saying that he must be pro­
duced before a Magistrate within 24 
hours. So there will be no magister­
ial inquiry during this period. These 
are very wid·e powers which we are 
giving. 

My objections are to clause 105 about 
the power to search premises without 
warrant and to clause 123 in regard to 
burden of proof. If Government come 
forward and make suitable amend­
ments to these provisions, or if the 
House does that, I shall support this 
Bill; otherwise, I shall not support it. 

1511' ill ( �R )  : ,;\'v;rn �. 
� ;;r) � m'f � at; ffllA 'tlm 
t � t � ir· mwr af.r � �  
� i I W if.T � � t fif;" c; o  
m-11 at; ffl' � ;el' ;;n,r� � � 
m. � � �m ift.11 i � <'IT'if 
af.r � � .rf.t if.T 'li1>Z � t I 

w f.T<'f t � ;;r) � �  
� af.r � 11ft', lf 'lll' � if.T � 
'ff I W � f;;r,r � t 1fU � 

'lfT � � � ;  it �;el' ftfu ;fre 
R<!T t : ;;r,r � '!'.� m'f lqi' mirr 
r;ir,- ', f err � � <'!<IT fif;" � 
,r; ,�t ;,;f� C-:1':!T ! � ;m � 'PT �  
� , "�  tw. � �.:or �" m­
m., t, � irm ITTfrn gm, � �r 
� il;l' w 'I.: if� t mm: � 
If �h: �r � ';3"if i �m: ITTR m 
� I 'R'ai:r if.T ;;,::� � t 

,;f, ,io Uo ;:il'@' : 'filtr � � �f 
� -fr at.r t , 

1511' � : ;;n- � i'r>:r � at.r �  
�n: ir � af.r � m t . 

� � : 'f,ik."i .:rT'f 'f;f 
'<"� ffl t � 'ITT'!' � af.r <Fll'­
qR � � I 

,;rr � : il ;p['cf af.r � �err 
t �'A ii" � y_ 0 ll'f T, 0 'Ii� 
'cf� �r il' � t 1 .;rn:: � ;l'  
irt cnmr � � ii; 9:t sir g;�r 
in,, � � c1t ii" � 'fo'r �'r g;�r 
'cf� il' ita"r � �  � ;el' .rif at; 
� � ef.r { � i'r>:r 'cf� .:rr � o o  g;�r .i- �t � y_o g;�r 
6°r t I 

� f.!<'f f;m � it � � 
l'fllT � qn: � ir � mR 'l\1'  
;;rt ig;'r,mr;r �1 � � � � � f.T<'f 
� <:it � itit �� m'f � 
t I �i..r m'f at; q;;r ¥ 'l<: �� "'1' 
� � �r � t :-

(39 )  • "smuggling", in relation 
to any goods, means any act or 
omission which wiU render such 
goods liable to confiscation under 
section 1 1 1  or section 1 13.' 
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[isn �] 
lfii: � �IITTl1T �'f. rn 

� � .r,n- ! 1 � * � �  
i fit;" lfii: � 'f.r mro;; �t 
it,fif if ;;fr � at;- �� � '3"il" � � 
t 1 � ii" � lfii: � ! f<l;" ;;fr �« 
�mi,f at;- � f � �iITT" irs::« t I ,;i.r '!Rfq.mr,f at;" <'l'TllJi �l:f �if{ +If 

. �m � m q'"{ fit;" �¢ �1 �1 ;;rra-r � 1 
� Wlf wi:f � t � � ij �  
� � ;;rrfil;" � � ll:@' � I 'R<T 
� "l>T $ � m<: �  
'fit � � � � t m<:  
� 'fit � .r,fRT lfRIT t I �6 'fir 
�� � i � � m<: m'!i  
it' 'f.TiJ:f ;r,n-q ;;ml' � I � if; � 
'fit ;;fq 'Ft{ 0� � ,;ft;: �� 
if.z.lT. tj � ITT it' qffit q-�c: 
.:'fffl ;;nm � I � � it' q,ff.r 'i>T 
lfii: �� irrar � � s'l,r,fi:rlr 'ITT' ;;fr 
� '/iB' ij cfq{ t f'f. '3"'f 'fit 'ITTt 
� f,r,m ;;iHr � � 'iil' m � of '!� 
ll;'f. w:rs:"t'f.'f �� if ''<fr «m:Nll 
�.;" it' ;,n, � a.ff 'f.r{'f � l!!T, � 'ITT' 
� ffl ofRIT � I ll:lf � � f.!;- �ffill 
� � � lfJITTf �;;re- 'JlT 'f.f{'f 
if>l � � � t: f<I;"  

The guard was suspecting the driver, 
the driver was suspecting the guard, 
and the passenger was suspecting 
both. 

Government was suspecting the trad­
ers, traders were suspecting the Gov­
ernment, and we were suspecting both. 

� ITTil <ITT w.rfu � 'f.Tlcl 
ii � �r '-TT I � lfii: � 1q1 
ft; � .ft � <ITT �  
�r f� ll:f ,{r @ � r1i,r 
ft.ft � I � <ITT 'f.1'tit it; l:fli:f.t 

art � � � i't a� it �1 f'fi 
� '/il:f � "l>T � 'lffl 'li<:  
at;" ll:lfR �'fUfrll'flf 'Ii<: � � I � 
� ij f.l<'r 'Ii<: it; � � <'l'fiil' 
i � ;ft<'fr �r .rr � � 
t I ll:lf lfii: ,m: � � f.t; � it; ,rr;r  
ij 'Ft{ � lfl;, R'li'<'f 9;fT<f � ;;fq � ;a\' 'Ft{ �) 'lil:f ii° � 'f.f 
ITT ffl'iITT: � 'Ii<: � lfii: ��wr ifTc: 
� � I ml:fif '/il'f q'"{ f.r.ref<'f �C: 
� f.t; iflJ:l lfii: �  � ij � �  
aor * ;l' � � m�wr ifB' km 1 

a;i-� �. '/il:f ;i; <rR •ref 'Ii'. 
ii' lfii: � flt; 'li ·T if � f� fffl � T'F 
� m.: ��'if \zvr q'"{ .rr :s¢ 
� �. ITT * ii' '!i'ff <IT'< i'f a;i-ik'm: 
� mi: �r ;; ::m .;r,:1:f'f[ � �r 1 
q ;aj' ,rcm[<r, T'!i' ii: 0 Sf; 0 ;i. �st':: ;j lflf"! 
;;f,f � ! a;i-r,: � i:pfr a;;"t cWf � ['I> 
'li•l[I ;; 1T'CT � '1R frn "lTR 
fuij,� t ITT� if �  at wt-,ik "-;,: 
f� � I �f'R 'l' :ift a;i-irsi'.f;:: '!rT .rr,, 
N!lT � I 

'/i'.1' if; ,;rv.r \zT m-r � � fari<:";, 
'f>'.:rfT t: f,r, q-if;:;r � ;;nt it \,<T 'if i;'f. 
f,rf'<p[ � Z"t"'m gm t: I a;i"IR t:(''f. 
it'� if � o s 1 -�tj s irr efn: '1'l � o if � 
11."f. ffi<N �•l<ITT" � <fl!: �T 6T ffl 
'f.T tSF·3f �s <nmr m'rrir I The 

whole package will be coofiscated 
it ;i- ;,ir at; m ;,rq.rr �r 
,r,i:rc:1 it; mif.t <:'!"fr . "TT �is 
.mr m p � iti mif.t Wat � 
fq; llR 1:!;:l7 �-,r if °'. o -'( V, �If � 
�R sR � 11."f. 514� �- • ·T,s ll:f a-'t 
'r{T "l>T 'r{T <l� �� 'fiT-lfq;fu� ii:T 
l:f'!>':!T l ? lfii: � � ril17l' � ? . 
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� � : q'lft ffl'I ii' �1 
.fil; w,rr � � ffl!I' ;ft.fr ;ft ;;r.rift I 

,qt � : it.rr .1� � � � 
;i-u � t , 

,qt �  � ( aj,Jr ) : � itl' 
�'lilf � m m-cr ffl .'3'111l' o@<'ITTt 
� 

� � : W,W 1f <@ofTITT � I 'for 
¥ il q.: n r;; ( i::i: ) i\' -�,nr� lf.nrrf.1;w;r 
� 
Q 

1 1 8 ( a ) .  "Where any goods im­
ported in a paclf'age are liable to 
confiscation, the ,;,ackage and any 
other goods imported in that pack­
age shall also be liable to confies­
cation ."  

<f'{,,i 'li't f "' "frn.f � � � I 1f ii' 
omr,; � �.r *" �\.frs:R 'ti' <flt i\' � 
cfr 'l'fc'.T'Tl 'l<lT fir. 'T� '!'!Ti'f >.rR '!ITT 
,fG°sf '1r-Tr <t� ms: 11,f ,:ft cfr ,; <T�r 
'IT''i rf f,f,- � ;rr,,- wr,:r m� �en:, 
8�" ���r : -�rr.r �7 - .·"l" �[1·: � 
'Jffi:IT � I lf at" � f,r, � ,r� �  
0:�l:f i\' �T � I '1if if � IT� i);� 
� 

Knowing that it is a smuggled diamond 
it is paeked into a package, then it 
can be c unfiscated. 

�l:f � 
,;:r i:rrf.nr" " ·  � . ; ft'lT 'iflfi'[4 �r � 
,'_fir. m,r;; �i s:i'r 'fiP' "ff'f: �"ff<'fij' 
ii ;j' \,1:f ;/;' <flt i\' Wf'fT fmi'fm 'f P­
f ,m t , n;m srrmr,; �r i);;,'!' i\' ,Jtl' 
g q'h; �I �'fm lf.l 'l\'r:ri:f � 
�.:,I � T-fT<r W<l'T!r lf.� � I 4' �I 
t Ri 'fiR"T iJ:'ft;.r i!fl':r �n't � <'TTITT I 
ii' ;j' � ;,.r 'f.T � f,p:rr � Af""' 
� � 'fl srTronA 'fiW 'f"� ti_ I � 
'l>l' �.r !l'f.H 'fi'f ��f f.t; cflITlf 

f;;rwfr ;ft �l!f.ril � � � ti."' � 
'fi'7: �. '3"ij' � m � siom 'fi'T � i!l'R 
� 'l'>'T¥ if.lTifT lJ:ilf � '1f'ila of@ 
1'!T"Pf � t ms: # er) � � f'!i' 
't;i'fl' f.@.rr � .r,wrr � 
� � ij' '3'cf.lT � <$TT I � 
i\' ij' � f.ri!;<;r 'Ii I ifij I c!1fTlf 
'1� 'fi'T q;f1f � 1!� t I 
� � m iru ITT wi,;r f.Rm: li� t 
f.!;- � 'f.T ?.'fITT ;f.r � if � 
� if f<l� '!i'z.,T � ;;ftf!f; 
�� :i ;i-;;1 f,r,1;ir ;;rr � � , Wffl'f r� .i 
ii' m i!l'T!li w; t m ii' � srrmr-r 
mr � t :-

123( 1 ) .  "Where any goods to 
which this section applies are seiz­
ed under this Act in the reason­
able belief that they"are smuggled 
goods, the burden of proving that 
they are not smuggled goods shall 
be on the person from whose pos­
�ession the goods were seized." 

if ;j' �'ffi'f � r '1'lT f<F fc@.f 
srrmt oo � ITT f-il;f+R<'f � 
�<R: if efp: Q;fm D;'R � irarf� 
�r,;r-r �r � � olifi@' �m �. 
llR -:i' 1;cmc: s:r ·, · "-' � q ar i'!'fr cfm! 
�:;r,f "ii !f<[ s!T�<f 'Roff � f'!i' 
P �,. = .f '"fcf >fr i'if. '1iS �s � 
� I � lTffif� i.r;i: "lTTci\f � �\; 
� ,;ft,: kn0wing that i :  was stolen 
r'ror crty � it �  �ITT t a't � � 
� I �f'f>'f �,:r ii � mfqcf ffi 'fi'T 
<li'f t'F � f� � 'f@ � � \1'1'  
<TI1TT q-r � fJf'f ;.;- fi; � � � 
':llIT'f � ;;ifiim I � <flt if if� 
," ; ;{ "r f'fi' wn:: � <@<'IT � f'fi' �r {I 
<f\l: srr:,;l' � , � efl,J � � crt � 'fi'nlft  
.ril'�T ;;fl1 I �..; � 'ITTf iJ � lil 
,rr;i . .  ,n1'11's: fl:Rfr � � if i't 'fi'ti. rw f'!i 
� !T it  Q.<RT � fu'l!T �  � � ;j' � 
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[,;ii �] 
f� f� m � f<'l'lll ITT � .rf'!ifmtc 
� t I �,i;.r '!fR � 1ii'R'f i!i't � 
� irn m<: <IT,'f a;r,<fi � '<'lT-11 <["<: 

ffifT 'if!l'T cf) � ormi ai;" >ffa � 
�)it 'liT �+IT<RT ! I 

m-;;r t om: ;t l1' if � � qr f'<> 
'3'm h;',-;:fm.r �,; �f 'ifn\[Q; I WR 
q"'lwf �r �·;.fru.r ii"@ � � ITT f<o<: 
'!ili ;l' � � lfrq � f� 
;;im- m<: �'1 �m..r � � � r,'rrr 
ii"@ I 

Dr. M. S. Aney (Nagpur) : Where 
any goods to which this section applies 
are seized in the reasonable belief that 
they are smuggled goods . . . . . .  On this 
point you can cross-examine tb·� peti­
tioner and show that there is no 
grouad for re�onable belief. The 
burden of proof will then not be on 
the accused. •. 

123 ( 1) .  Where any goods to 
which this Section applies are seiz­
ed under this Act in the reason­
able belief that they are smuggled 
goods, the burden of proving that 
they are not smuggled goods shall 
be on the person from whose pos­
session the goods are seized. 

lR ffi iITT$ 11:"li f;;;.r <n: ";[]' f :rr ? 
Accused is always said to be innocent 
when he stands on the dock. 
sr� 'liT � mf� � WIT f� 
� ;ffir.p:fr f� � � Wf �  I 
� � � if � 'Ii<: burden of 

proof will be on the accus:d first 
;;ft mriili:T fsrnm;r ;;ifmr <!iT � � 
� f.l'<:r i\' f.!f� i!W f<!ilIT itlil ! I 
� � l1' if W!ifT � fmw-r .w. 
f� ! I 

17 hrs. 

'!I"� �. � <1R ' � ' � m i't il' ii fm'w-r ;rtc: f� !  1 �· 
�<it � f;;ro; � mm � �lfrn: 
�Tiff 'qffWt I � oITT: i\' ,;nfr � 
� � � 7.t mll11! � � �  
� � f't> � � it ;;ft � q;)  
mft� � 73'f � � f(�.TW.il 
'!<fr � � I i:rf� 'am �' 
f;.;�w,H m � tf"<: � Fr. � � 
� cl9'> lil<f � t acr crr � 
,{Ta !, orf;,.r � <r) cTT<f ifi/ � I �:f'if 
� '1('.T, <Nern: �-r <n, c; � q'T �) 
�w a!fr t f.rsr � J:i" ,i- �� 
R<1T t I � of>:r<ffi «· �rz) '1i" � 
;rr i:nfr � i ,it,: �  •iro:: �,fa: ;;fr.ii 
if .,-1 inft � t <rt F<o>: ��: � 
� ;rr f'§; � t offl <mil-: ;rif 
ifl"RT anfWt I � � i f't> f�'l" m 
� � t, oi'T lil<f air rr-j; � 
� I ',fl W 1fi:c: � � t, t� '1i" 
il;B" ,;n,;:r� F,, � sfH <iW �,t,'i f't> 
� ,t'\- 11;mf� ai;r 'iir{ � .ff,i 
�..rT s:rrfw-r I o'1" if il.'T ,;11-."lf W � 
r-� � w 'fiT � m<: � 
{%� l:fT � 'fiT � ,;nfq;m I 
ir mwr 'liT � m ii f,:r, "3'1I ii"  
� �� ,i;\" �(f �·� q;) �  I 
. 'l;l'"'IIT  �T � W- if :;rm f� � 
� f� ��te"lilf.:,1 � m � fiil' f<e 
�ra11' � I � f.rri: �  
� � � ffi f<lilIT irn m<: 
fin<: � q;,:m � � irn  I �  
� � "1Ni t 'f,ffuR m- m<: 
� f'li �� f.r.r � � lf>T{ fim;.r <'IT 
�. ;;ft �irf�q mf� iFrr, llil: 
rn m � mf\lim: ii"@ � 
�. lflr"'ffit; � � � w i\' ;;ni:m m<: 
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zjf� m{ � � w � � t 
IJ;<llfiflf. � �i\c � � I 

� � m lf;T � i, ,;;c;ffl 'fi1ttt 
il' � i fif'i" � i:i" � � � i  I 
� ;\' .ft �  � f'fi" � �f'",ff 'qIT� I 
� r� r� a:r.nfm '17 mi 

fITT {, <'fffi<: ,;,"B'l!' � lf;T � I 
,;n:n- mwr ;'r � f,r;;r i'f >ITfqv[ � ii: 
r""" ;;rr �mirfurr �,,,. &ii, � .j" 

im gt:(" �  �efim ,;rwr -,jr.r 1 � 

ef,-gc� ij t, �. a:,,r mfq,jj'if <:m t, 
, 'l<lTfif'i" ¢ 'f.Ti if'i"T � m- n , � 

"<11 � 1  2fm �t 'TlfT t <.ih: � �- � 
• f;;p;r it � 5ITTq;ij'if sn;r fw t I q;;r c; � 

'R �"WT � I  i :sm �'1 �r.r;1� rte ;u� 
mrr�:;r' '  1 

� � : 'flTI" lfl"Rflf �flf 
<tT ar.r f� i:i \lwl" n �it ? 

gft ..... : 'flff irif � qi 'if 
lHf�..r '11: il'T<fiil' i I 

Shri Sonavaae: What is the time al­
lotted to each hon. Member? If some 
Members exhaust the time in the beg­
inning, later on, other speakers would 
not get any opportunity. 

Mr. Speaker: There was no hon. 
Member who had expressed his inten­
t ion to speak. I wa:; ';old that there 
was no Member at all. Otherwise, I 
wouid have regulated the time. The ·  
hon. Member will continue h i s  speech 
tomorrow 

17 .03 hrs. 

Th e Lok Sabha then adjourned till 

Eleven Of the Clock on Wednesday, 
21s t  November 1962 / Kartika 30, 1884 
( Saka) . 
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ORAL ANSWERS TO QUES- COLUMNS WRITTEN ANSWERS TO 
TIONS 1.35�9 QUESTION�ontd. 

S.Q. Subject (! · I  · i .. .;. 
No. 

266 
7 

Prices of commodities 2359-62 
Avro-748 for I .A.C. 2362-6 3 
"Feed the Hun�ry" cam-
aign 2364---67 
Electrification programme 
of Railways 23 S7-69 
Export of steam loco:notives2 369-70 
Extra-departmental em-
ployees 2370-71 

268 Restriction on • engaging 
foreign artistes 2 3 7 1-7 2 

269 Zonal set-up of Railways 2372-75 
272 Export of raw sugar 23 75-77 
273 Import ofrice from U. S.A. 2377-79 
274 Util;s ing steel scrap hy 

Railway workshops 2379-8 l 
275 Pondicherry port 238 1  
276 Ship-launching et  N.,ga-

saki for Jayanti S hipping 
Carporation 238 1-83 

277 P,rnlip Port 233 3- 8 6  
278 Survey of DmJokaranya 2386 
270 Exp::>rt of r::t·.,· sugar 2386-88 
28'.J-Foo:lgrains sent out of  

Madhya Pradesh 2388-90 
281 Eifoct of trav-:1 rts t�ic-

t i ·Jn ,1n Air In.iia 2390-�2 
282 I .D.A. cr.!JiL f. 1 , P. & T. 2392-93 

Department 
284 Crop Insur:u1ce 2394-96 
286 Production e>f electric '. o-

comotives 
287 I. A. C.  2397-98 
288 Internatinnal s�c!cty 0f 

sugarcane ttchnologists 2398-99 
WRITTEN ANSWERS TO 

QUESTIONS 2399-2453 
S.Q. 

.,,'!\J o. 
270 Subsidy gran ted n Air 

Corporatons 239 9 
271 Accident Insuranc..::! for 

Railway p1ssengers 2399-2400 
283 Railway fare on Fateh-

285 

U . .S.:J., 
N O. 

pur-Churu l ine 2400 
" Gr.Jw M.,:-c f,);,J " 
Campaign 
Steck of rice 

Effect ot .rf f_l �ic 
Growth of plants 
Pric·:: of fortii izers 

24 0-0 1 
240 1 - 02 

U.S.Q. Subject COLUMNS 
No. 

564 Soil erosion :2403--05 
565 Irrigation Schemes 2405 
566 Survey and Settlement 

Department workers in 
Tripura 2405-o6 

567 Co-operative Societies of 
Handcart pullers 2406-o7 

568 Motor transport in Tri-
pura 2407 

569 P. & T. employees 2408 
570 Farm output 2408-09 
571 Construction of Railway 

lines in Punjab 2409 
572 Opening of new stations 

in Ferozepur divisinn 2409 
573 Covering shed on passen-

ger platform at Baitarani 
roaJ Railway Station 24 10 

574 Consumption of tobacco . 2410  
575  Pilot projects fur tobacco 24 1 0- I I  
576 Case o f  P.C. Rav and 

Company · 24 I l  
577 Production arid canned 

578 
579 

58 1  

589 
590 
59r 

592 

593 
594 
595 

fruit 24I I-I2 
Forest wo0d 
Central Fisheries Op�ra­
t!vt:: Training Institute 
C0cvnut cu!tivation in 
Kerala • 
Building of ships in [dr�ign 
countries 
Concrete s leepers 
C Y;t  of man1 1f1cturing lo­
c0motives 

Crash to Al. ita!ia aircraft 
Konkan C'.Jasn:!l service 
E!ec!rific;,fr)n 0f RaEways 
from Madra:: r-:-1 Arkonam 
Lo·)ting ofR..iilway Staciun 
near !vloradabad 
Derailment at Mal hour 
near Lucknow 
Super Market 
Khetri Copper Pr, , j,ct 
� · reight realised from 
_ .  oods boo keel at Bhadrak 
Station 
Disputes between Jhumia, 
and J otedars 
Bus Servicl! in Tripura • 
Chandrapur Colony 
Shipping Freight Rates 

0

2412- I3 

24 1 3  

2415-1 6 
2416 

24 16-17  

24 17 

2417 

24 19 -20 

2420 
2420-2 1 
2421-22 
2422-23 
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WRITTEN ANSWERS TO 

QUESTIONS--contd. 

I u.s.Q. Subject 
No. 

595 Detention of Indian Ship 
at R1!lg»n Pc>rt . 

5�7 Jute S �l!J  M·1 �t ip: ic1�i,Jn 
Farm . 

S9g E 1g{n! Fai!url.!3 on Miraj-
L,tur 

599 Wastage of Oranges 
6)) Fllel C•is is . 
6 :H Fa�t Tta{n� vn DhonJ­

Mmm•d Route 
'5 :n S ! tt 1en!nt of K�H'.an·j 

at Agartala 
fo3 L,n:Uess  Labour . 
6,4 Mooting of C,ntra! B J.rd 

of Forestry 
605 Forest Rules 
60S Deveiopmcnt of Fish 

Industry 
6 :)7 International Civil Avia-

1:hn Organi'-ati ,Jn . 
603 A:.:um:.1:ation 11f R:..:.= in  

Orissa 
609 Metsures to increase 

Food Production 
6 10  Panc!-ayari Rai 

COLUMKS 

2423-24 

2430-3 1 

24 3 1-33 
2433-34 

61  I T(mrist D�v.!lnp.n:!lt 
G)uncil 2434-36 

6 1 2. i�.1 '."ai.:'1.g fr .1.n T .u  - �,;r..; 2436-37 

6 14  
6 1 5  

6 16  

6 1 7  

. ..!Ctorate 
Occupati,' l a11d . 
M.ukerian-Talwara Rail­
way l ine 
R :.quireme:at of lndus­
tria ; W;,od 
C Jnv�rsion of Parasid ta 
N1gpur N. G. Line to 
B .G.  

2437 
2437-38 

2438 

2438-39 

618 P0stal stamps 
2439 

2439-40 
6 1 9  Armel GaarJs nn Passcn-

620 

6� 1 
622 

623 

624 
625 

626 

627 

ge, Trains 2440 
G)nduct ofbusL11c:;s thrvugh 
Goods Train . . . 2440-4 r 
PL1St Office at K�marhati 244 1 
Public Telephone at Kam-
arhati . 244 1-42 
Overbridge at Belghoria 
anci Sodepur Stations 
Fish Culture . 
P,,st Office Building in  
Ghazipur . . . 244 3 
Central Unit for State 
Road Transport Bodies • 2443-44 
Bridges in Maharashtra . 2444 

WRl'ITEN ANSWERS TO 
QUESTIONS--contd. 

U.S.Q. Subject CoLUMMB 
No. 

628 Purchase ofShip; for Coas-
tal Trade 2444-45 
Production Incentives to 
Sugar Factories 2445-46 

2446-47 
2447 

630 
63I 
632 
633 
634 
635 

Production of Jute 
F.a.rming C J-op:=rative 
Service C l-�p !rative� 
Panchayat Secretaries 
Road Bridge, in De l!i i  
Corruption Cases  on Ncir­
thern Railway 

2447-49 
244 9 
2449 

636 
637 

638 

Detached Wag>rB . 
Railway Lirrc, in Ocissa 
during TilirJ Plan 
Mechanised Farm in Ma­
dhya Pradesh . 

6 39 Quarters for P. & T. in 
Delhi 

640 Ag;:ncy tu S ap;, :y  EH.:n­
tia! CJm:nodities 

64 1 Tourist Advisory CJm­
mittee 

STATEMENT BY PRIME 
MINISTER 

The Prime Minister (Shri 
Jawaharlal Nehru) made a 
statement regarding the si­
tuation in NEFA and Ladakh 

PSPERS LAID ON THE 

2450 
2450-5 r 

2451 

245 1-52 

2452 

2452-53 

2453 

245 3-68 

TABLE 2468-77 

The following papers were laid 
on the Table :-

(1) A copy each of the follow­
ing papers :-

(i) The Indian Telegraph 
(Eleventh Amendment) 
Rules, 1962 published in 
Notification No. G.S.R. 
1 456 dated the 3 1 st October, 
1 962, under sub-section 
(5) of section 7 of the 
Indian Telegraph Act, 
1 885 • 

(ii) Annual Report of the Indian 
Telephone Industries 
Limited, Bangalore, for 
the year 1961-62 along 
with the Audited Ac­
counts and the comments 
of the Comptroller and 
Allditor General thereon, 
under sub-section ( I )  of 
section 619A of the c�m­
panies Act, 1956 



COLUMNS 
PAPERS LAID ON THE 

·) TABLE-contd. 

(iii) Annual Report of the 
Hindustan Teleprinters 
Limited Madras .for the 
period ended the 3 1 st 
March, 1962, alongwith 
the Audited Accounts 
a:id the comments of the 
Comptroller and Auditor 
General thereon, under 
sub-section ( 1 )  of section 
6 19A of the Companies 
Act, 1956 

(2)  A copy each of the following 
papers :-

(i) The Merchant Shipping 
(Prevention of Collisions 
at Sea) Regulations , 1 960, 
published in Notification 
No. G.S .R.  10 1 5  dated the 
28th July; . 1 962 uncler 
sub-:;ection (3) of section 
458 of the · Merchant 
Shipping Act, 1 958 

(ii) Annual Report of the -c � ­
gul Linc Limited, Bon.fray 
for the year ended the 3 ist 
D::ceml)er, 1961 aloag­
with the Audited Accl)t11:.ts 
and the comments of the 
Comptroller an� Aw-f i tor 
General thereon, uru.ier 
sub-section ( 1 )  of section 
6 19  A of the Com;,anies 
Act, 1956 

(iii) Annual Rc;:10rt of the 
Hindustan Shipyard 
Limited, Vfac1khapatnam, 
for the year 1961 -62 along 
with the Audited Accounts 
and the comments of t!1e 
Comptroller and Auditor 
General thereon, under 
sub-section (1) of section 
619 A of the Com;,anics 
Act, 1956. 

(iv) Annual Report of the 
Shipping Corporation of 
India Limited, Bombay 
for the year 1961-62 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon, under 
sub-section (1) of section 
619A of the Companies 
Act, 1956. 

(3) A copy each of the follow­
ing Notifications under sub­
secfo:i 6) of section 3 of the 
Essential Commodities Act, 
1955 : 

[DAILY Dm•s:rJ 

PAPERS LAID ON THE 
TABLE--contd. 

(i) Notification No. G. S. R. 
1 277 dated the 29th Sep­
tember, 1962 containing 
corrigendum to Notifica­
tion No. G.S .R.  1202 
dated the 8th September, 
1962. 

(ii) The Fentlizer (Control) 
Seventh Amendment Order, 
1962 published in Notifica­
tion No.G.S.R. 1446 dated 
the 3rd November, 1962 

(4) A copy of the Railway Ac­
cidents (Compensation) 
Second Amendment Rules, 
1962 published in Noti­
fication No.S.O. 3401 
dated the 10th November, 
1 962, under section 82J of 
the Indian Railways Act, 
1 890. 

(5) A copy of the Sugarcane 
(Control) Amendment 
Order, 1962 published in 
Notification No. G.S.R. 
1460 dated the I st N ovem­
ber, 1 962,  under sub­
section (6) of section 3 of 
the Essential Commodi­
ties Act, 1955 . 

(6) A copy each of the f<>! l , , ,, . _  
ing Notifications tP11.k r 
sectiO!l 14A u! the !u . . . a . i  
Aircraft Act, 1934, making 
certain further amcndm"!nts 
to the Indian Aircraft Rules, 
1937 together with an ex­
planatory note :-

(i) G.S .R.  No. 1238 dated the 
1 5th September, 1962. 

(ii) G.S.R. No. 1 296 dated the 
29th September, 1 962. 

MESSAGES FROM RAJYA 
SABHA 2471-72 

Secretary reponed the follow-
ing messages from Rajya 
Sabha 

(•) That Rajya Sabha had no 
recommendations to make to 

Lok Sabha in regard; to the 
Appropriation (Railways) 
No. 5 Bill, 1962 . 

(ii) That Rajya Sabha had agreed 
without any amendment 
to the Electricity (Supply) 
Amendment Bill, 1962. 
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COLUMNS 

. ESSAGES FROM RAJYA? SABHA-contd 

(iii) That Rajya Sabha had 
agreed ,,·ithout any a-
mendment to the Compan-
ies ,. (Amendment) Bill, 
1962. 

(iv) That Rajya s. . i,:1a had 
agreed withom any a­
mendment to the Hindu 
Adoption-; and \'iainten­
ance (Amendment) Bill, 
1 962. 

REPORT OF JOINT COM­
MITTEE LAID ON THE 
TABLE 2473 

Shri Sachindra Chaudhuri 
laid on the Table a copy of the 
Report of the Joint Com­
mittee on the Limitation 
Bill, 1962 . 

REPORT OF PUBLIC AC­
COUNTS COMMI1TEE 
PRESENTED 2473 

First Report was prc�enteJ. 

REPORT OF COMMI1TEE 
ON ABSENCE OF MEM-
BERS PRESENTED 2473 

Third Report was presented. 

REPORT OF BUSINESS AD­
VISORY COMMITTEE 
ADOPTED 2473-78 

.Ninth Report wi.s : .!opted. 

-l� � -

COLUMNS 

DEMANDS FOR SUPPLE­
MENTARY GRANTS 
(GENERAL), 1962-63. 2478-2563 

Further discussion on the De-
mands for Supplementary 
Grants in respect of the 
Budget (General) for 1 962-
63 concluded and the De-
mands were voted in full .  

BILL INTRODUCED 
The Appropriation (No.5) 2463...{i4 

Bill, 1962. 

BILL PASSED 2463-64 
The Deputy Minister in the 

Ministry of Finance (Shri  
B.R. Bhagat) moved that 
that the Appropiration (No. 
5) Bill, 1962 be taken into 
consideration. The motion 
was adopted . After clause­
by-clause consideration the 
Bill was P!'ssed. 

BILL UNDER CONSIDERATION 
2464-2600 

The Dupt} Minister in the 
Ministry of Fir:ance (Shri 
B.R. Bhagat) moved for 
consideration of the Customs 
Bill, as reported by the 
Select Committee. The dis-
cussion was not concluded . 

AGENDA FOR WEDNESDAY, 
NOVEMBER, 2 1 ,  1962/ 
KARTIKA 30, 1 884 (SAKA) 
Further considcrat ion of the 

Customs Bill, as reported 
bv the Select Committee 
and passing of the Bill ; and 
consideration and passing of 
the Defence of India Bill, 
1962 
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